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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 10, 1970/Kartika 19,
1892 (SAKA).

The Lok Sabha me: at Eleven
of the Clock.

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : We shall now take up
questions. Shri Madhu Limaye.

st tfa T AU WRrEW, W
geT 4 W W vEg § ¥ fewr
o |

DR. RAM SUBHAG SINGH : All the
questions connected with it can be put to-
gether.

AN HON. MEMBER : Q. Nos. 31, 34,
42, 46 and 54 are all connected.

THE MINISTER OF INDUSTRIAL
DEVELPOMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): Do you wish that
1 should take up all these five questions or
only questions Nos. 31 and 34 ?

MR. SPEAKER : Q. Nos. 31 and 34 may
be answered together.

st ayg foud : qesqm wdEw, Fav
Fg il #t 9w 3 ¥ foq garT WA
Sufeqa it 1

stf@wm : & mir gwarg &
yar7 #Ar gEA ¥ gufeqn ¥, aaifs
& 997 FEH 1 ggrEAr 2] & fou
TIFGI OF Tq17 fegqr & ) g9m 45 R
gl smAr =fgg | mT AR gEETER
(s7aam)

MR SPEAKER : According to the rules,
ithe Minister to whom thess questions are
addressed is present. His presence is essen-
tial and not that of others.

ot wg famd - w31 guA AR @A
¥ g anga ?

MR. SPEAKER : The Minister concerned
is present.

st tfy @ 3T oF sgEEAT W
T &1 (suwr)

SHRI KANWAR LAL GUPTA : On a
point of order. Ig g I3 IS &7 IF1T
gl ¥ gsy & sftwdr 3fRT aid)
rgErET FRE Y gy § aR S=
gz §! s ®Td &) e faar
afey 9% &34 § @A aga aEq
g1

MR. SPEAKER : The question is to be
replied to bs the Minister to whom it is
addressed, He is present here. I am pot
concerned with anybody else’s presence.

st Afg A ;g A @Y SEAET
r wifge | 31 ag qg  wOTEA T G

LY
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g7 (cuxem)

=it Toe< g © QA1 wEA § wWE
a1z 7E s | (srem)

ot wgwrd @@ FA AREH §F
¥ Az a3 ? (swawm)

ot tfa w: wegw A EgT, TR
gagr Qfg fF diael ars v ¢ famm
i |

it waTew qea o ag nIw fafaE
F wgee § A § e ag areT gawl &t
s g, wifs st Nas T @
ant ¥  afefesw gaw § 1
Foreign Exchange for Small Car Project

#3], SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTRENAL TRADE
be pleased to state :

(a) what is the amount of foreign
exchange that is likely to be sanctioned
for the small car project of Shri Sanjay
Gandbhi ;

(b) whether the foreign exchange
granted to the companies supplying sub-
assemblies, paris and cquipment to the
small car project will also the treated as
foreign exchange outlay om the small car
project itself ; and

(c) if not, the reasons for not includ-
ing this foreign exchange outlay as out-
lay on the small car project ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE (SHRI DINESH SINGH) : (a)
to (¢). A statement is laid on the Table
of tue House.

Statement

(a) The letter of Intent for the manu-
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facture of passenger cars has been granted
to Shri Sanjay Gandhi subject to the
condition that no foreign exchange expen-
diture will be involved either on foreign
collaboration or for the import of capital
goods, components or raw materials ex-
cept in accordance with Government's
normal policy, where import of raw
materials nomally available in the country
would be considered on request, in the event
of such raw materials being in temporary
short supply.

(b) and (c). There are a large number
of firms in the Private Sector manufacturing
automobile ancillary items. While some of
the ancillary manufactures are, at present;
manufacturing such items with indigenous
materials, sume others require foreign ex-
change either for t he import of components
or raw materials. Such ancillary manu-
facturers are being assisted with foreign
exchange in accordance with their approved
phased manufacturing programmes. The
foreign exchange allocated to such manu-
facturers varies from wunit to unit and
product to product. Vehicle manufacturers
purchase their requirments of ancillary items
from the indigenous ancillary manufacturers,
wherever available, and in calculating the
indigenous content achieved by the vehicle
manufacturers, the ancillary items obtained
by them from the indigenous ancillary
manufactusers are treated as indigenous. In
the light of the accepted practice, the fore-
ign exchange allocated to the indigenous
manufacturers of automobile ancillaries for
the manufacture of sub-assemblies, parts,
components and equipment to be supplied
to proposed car project under reference are
not to be treated as foreign exchanmge out-
lay on that car project.

Issue of Letters of Intent for Manu-
facture of Small Car

+
*34, SHR1 RABI RAY :
SHRI SRADHAKAR SUPAKAR :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state:

(a)
letters of

whether it is a fact that
intent have been issued by
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the Ministry to Shri Sanjay Gandhi and
Shri Madan Mohan Rao for manufacture of
small cars in private sector ;

(b) if so, the details thereof ;

(c) whether it is also a fact that Go-
vernment have issued licences to one of
them and if so, the details thereof ; and

(d) the estimated selling price of the

car ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH ): (a)to (c). A
statement is laid on the Table of the
Sabha.

Statement

(3) Yes, Sir.

(b) The letters of intent have been
granted to Shri Sanjay Gandhi and Shri M.
Mohan Rao for the establishment of new
undertakings for the manufacture of cars for
an annual capacity of 50,000 Nos. and
25,000 Nos. respectively subject to the
following conditions :

(i) Mo foreign collaboration or foreign
consuitancy arranegments will be
permitted.

No. imports of capital goods will
be allowed.

(i)

No imports of components or raw
materials will be allowed except
in cases where raw materials nor-
mally available in the country being
in temporary short supply may
with the be imported in accordance
have to import policy prevailing at
that time.

(i)

Before the letter of intent is con-
verted into a licence, prototype (s)
will be developed and got tested
and approved for roadworthiness

(iv)
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by an authority approved for the
purpose by Government,

() No, Sir.

(d) The estimated ex-factory selling
prices of the cars indicated by the two
parties in their industrial licence applications
are as under @ '

Shri Sanjay Gandhi —
Shri Madan Mohan
Rao —_—

about Rs. 7,000/-

Rs, 8000/-

sit Ay fwdy : senw wgEw, A
AETY T Ul & S H faur @ we-
Hzg %193 | ITF AW TGA WGT
2| IOy ASF AT I7AT 21

MR. SPEAKER : The sta‘cment has
been laid on the Table. The hon. Member
has got it.

st wy fow® : 57 mAdflg wewdl &
qig § w2eHeg agl € |

st ofs @ ;93 v wgEql gw
21w foq w71 eedew & @@ fear
|

MR. SPEAKER : We do not want to
depart from the practice.

SHRIMATI TARKESHWARI SINHA :
On a point of order. The Prime Minister
happens to be the Chairman of the Licens-
ing Committee and this question relates to
the Licensing Committee’s action. There-
fore, as Chirman of the Licensing Committee
the Prime Minister must be present here.

MR. SPEAKER : No, no,

SHRIMATI TARKESHWARI SINHA :
Otherwise, this question should be held over
till the Prime Minister is in the House,

SHRI BALRAJ MADHOK : 1 support
the suggestion. She must be here,

MR. SPEAKER : No, no.
L]
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o vy fowdy : #ar WA W &
=19 J9T9 qAT & T W B AR 4T
{fegw d Q) gardl 07 AwaT
IFR &, 37 W Aeafeg s F feu &
A A F WIEEG [T AGH A€
Tt § 7 A fag §3, FeuEew
g & Ay geTgw wife @v oA
woA feda<d 1 9 fRargg &Y, 57 &
¥ ® T FNGT 43 A ITRY QY
9T 74T MY IqF FOTAET I H1 Al
¥ FEAT 93T | INT WA A A F F§
W & 5 & o9 &% &1 sgd@a g\
T WA ALT W AT FTGOE A
fs...... (vamem) & ¥R A A
wrgar g & #a1 awE faoig w340 s <t
gar ¥ a1 §,......(sww|) wif #,
qg U § AT g FT AT K, I I
g-agFmadsr §?

FYT GIFTX TF ATT &7 oI HLAT
& - - - (swag@) A & foq 0 BE
T & g g § A | At fedt
grsfee e & faet wm Afag)
(wwen®) eI FT A W AN ST
BT 8, U F1 A 7T AW A W NwAA
% dgoudt g§ & ¥ oW W
aigoy 30 fs fedt ot woft qr oA
#4 & audiay fedEre 1 gidr F
AR FT WEAT 7@1 faar [y ?

«t frim fag - At a3ew & feait
oF q7asq &1 faw fear, fag H av &
gatfas sar Gt ¥ w7 ¢ e s aga
¥ ¥R 7@gaw & @ fou f g wTd
% sIeay T @t g, oar AR fam
g1t w1 arger XY adf v g
(wwem)

st Ay femd & A "ERT & @
&R arg AgY HE WA g\ & ag weAr
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wEAT § & #41 95907 7z ama e g

st g wa ;e HETRT q@gq
T &, a1 gu a9 fAqz # qrza s
¥ 7g [arw Hwma § (s

o gIU™ W : 1 HA WEET
WD Ay § fsag sma @R &
EET R ? v ag g o A Ay § 7
(wram)

=t feim Fog : weaw wQiEa, wiaAlT
aeg iad € fF g9 a4 @ oF w9
8, wa " &7 FeHr 480 g, shadt
gf=ar nidY #1 wewr 3.,

SHRI UMANATH : What awkward job
you have taken up we sympathise with you,

=it feAm fog : wadlr agen A s
¥q Ivod fFar, gas1 qawg 9g ar fw
wghe & # A foarma Fraf 30 &
T weE & e & «fd 7w
wigar g 5 g7 @rgda # w1 famag
WA aE Y.L (wmEAwE) L. oAy
HIET AT FAIT AT AT § ar # 5,
AMAWEIFRTARIE N w{S 37 4N
T FT—RA91 OF 719 AE 45 T, ..
# a% $37 w@r a1 & szt ax Fegaa &y
T B, arrg azer faagw diw wed
g fe fadt WY 7, @ w7 guiA HAY
ok a1 @I & wrg fama ad)
ft g | 5w & fafase & e}
T & ga1e 73t g, ot & atg st 1§
Tea TOF ¥ fagmg g @ wifze
W graw & ¥ g 337 @ =g
g fs zg szde #13 ¥ frat ¥ @
1€ faarag aff # 0f g1 5w & faad
WEEIR F1 IS A& g, Ay & &t
gt frmm ¢ ot & sigare ag ende
faar mr g1
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st vy fowd : Fege wERm, W
N&T FT e A&7 amar 1 Fr quy ar fE
FAT GIFTL 59 QT H1 Awqr a1 fw
fret oY w0 & fogare « wfasg #
argde Tt fad Fh, aifF wemw o
g% ?

st Fsa< faw - e f2X s Ay
¥ 4Y sl ¥ &

SHRI PILOO MODY : A person can
always choose between Ministership and
industry.

SHRI DINESH SINGH : I am quite
sure Mr. Mody will choose the latter, but
the question really is......

wEaw "W : M7 N A B AT
fed

«t faw fag . asger wEaw, 9%
qZT YAR T2 § fF am M at ¥ o7
Fg 7¢f 737 & ar snar  f& o afew
a#f foar mar

geae A, H1% Wi fogaa ¥ &
1 TBq aOF ¥ F1—ar 4z T17 HF agl
% | 3% =g fafaee ar AT aget
&F weh gt ar frw@gir &, avT 39
9 FW ¥ W T ¥ AFT A Ay
¥ oot et fom aeg & 3@ s
fer @t fya weER & @ gy
q3Eq FEga . I A TEATT & A0

ot vy fomd : wreaw a@Eg, AT
U mEA ag & & ) & e oaard
gt g % fou sgag waf e
& ot grnT FEE T fFa ) SR
# qraar g —g7 &1 svrer @ afawae
grardl @ gF-JAEIHT F) §FH FTH
FTT FATE Wi | T@ A@ ¥ A GI-HE-
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1 T ™ @ E, 3T F usEw
fae a1 ag oFEde dag idt F @@
¥ agf feanar sranm) T owvEe A @
F1 48 a7 fasgs me &, A T o ¥\
g, wEe =ER g @

“1In the light of the accepted practice,
the foreign exchange allocated to the Indigen-
ous manufacturers of automobile ancillaries
for the manufacture of sub-assemblies, parts,
components and equipment to be supplied
to proposed car project under reference are
not to be treated as foreign exchange outlay
on that car project.”

w4t qgEw | faw famad & @
ard #1 531 2, ¥47 3@ fAEr) ¥ ag
F20 fF G907 Tid) &) A JTTFT ATE T2
fear ar § s ar & & ogdw N, 99
o= fFat idg ¥ @d qAEy faw
¥ arnfag mma &1 @A agf g
3tz fFaY o ag 3@ 0 Fwfa & &
fom & anafaa arer @ar ? g edRw
# ot sk wiEw § ot me  sT wifgy,
Fifer F4t wdY g7 T F A P}y
1Y @ H aa 1 qw FOY A S
1z §1 Mg FT T 90 | @ § T
EAT G | F M gian §—3w fag
HAY AT TW §IA B! 1% T Aq40T
Fud s foad g 30 Tre ¥ dag Tidt
Fa3 FI@A § I A fRaR oF T
gL § &7 fa7 § snarfaa grma =gm?
Az & @1 I ¥ @ifF q
Fox w1 SrIFN wam far @ @
foq aYrg §, 99 & qT F 9@r A
g |

-

=it faam Ty : @rsy gy, gt |
ot A TTET 8, gAY 9@ W SAR
fagw 1 e =ifge Wi gv ag Sife
FT 1@ § fwarar § smar aa—a-
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frad fg - a2 s ¥ aww W
et ¥ &, A1y W w1 FOEr g,
1 @ ST FT FITFAT ), ITH -
faa®t arz’e aq I F /7T &7, gt
% f5 ot gura ofiss @2 § AizT
& Widaz ¢, 3@ F fo¥ o gm oo
sifgg ¥ § seb fougd N RIYE P
a¥ at 37 %) =9 IAN F &7 F aAm
9T | T GG A€y AqAl WiZX A
N A aqmsw g & agh goi =y
UM F &3 FT WA {H THX A

JgT a® W & QA &1 grag § A
HewiwH a § FH ga ATy
TET—F2T it ot g g, fam ay
g I AR w7 # fifgw s
%1 %9 997 W agT ¥ aw § ot gAn
og Il § a7 @ § Ale SAw @i
Az TS @iy § gww i F fog
W # wif fadw cmom A fr an
@& 19T wIETH @ qwg 8 wradl
©ieE s g §, JAET ¥ 5 wrad,
gedv ¥ 1.5 Pradr, feedtegee d 7.5
Hrad), Fe ¥ 1 Giwd), aga H 4.5
Hradl feag-aremrse 7§ 5 Fadl, amete
5 dradt, wfags-ad ¥ 5 Hlad), g
# 5 qtgdt, edtafar Mgt ¥ 10 Had,
A Tmae F o QI T EWATY §,
3a ¥ g ewRvew §, T s ol
aiRd {1

st tfa wa : @emw wEiad, At
S5 FT 9779 W gT WY A Fg WA
f§ gag Al N FIaNA @ § 99
7 wANE FWE eF-Geed 7 g
ol § &1 9% AgT UT A FIT a9
a1y € JHS EIRIT A el FEE
8 gt a9 § 1 & Wil wgaq F oqvAAw
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qgar g 5 fag W § w09 7-8 +0¢
T FwIT E, 30 AT Wi 1 faaafy
fer wadz WaT @ # g faoar B,
41 39 A Fr ANITT F7 78 ¥ 3 fF
FIFR A1F-F1T a0 & fou o va=1
R AR 417 FA g2 ¥ FIF %) S
AR feqanm ama 2 @ &)

a1 =0 AT saEd f5 gl
R W 3T H G qqar w1 96
&7 T@r g, 3w aifagt & 3 & fog ar
agf &, @AT g% T0a} f1 75 faer §
wfer #1 swmT s aid em
sfaw FulY ? @t swm W Frag
A™ F1T A1a1 § 6 IFHT WIFT qga
q=aw § T4 fou gas! =1gaa faemr
aifgn, gw whn w4 & 5 9ar fafw fag
WY ggi 9T weW & fd TT HAL
gel|r & 1 gw wwA "I & 39T
1T FsIrETy FT ATAT @1 @ g
(Interruption)

MR. SPEAKER : Order, order. When
you put a question, ask your supplementary
question, if you want to censure the Govern-

ment, it should be done through a regular
motion,

st Tfg @ : |t Y gm wE A
aqTa T

=t fim Fag @ anow @A § oy
e # g7 gfrai ad varf § 1 et
o & # g faemz § smw g
oY 9z, wgi aF 5 G R F N
T 94T &, 1966 ¥ gAY wIA A wEd
1 ¥ qurA far an | 99 @97 oY G-
dar fafrezt @1 sgiv 1966 # &%
AT H AT qadeq ¥ 1 F@ 91 IGH
ger ar fgrmr ag 2ar g o

“In the meantime, we shall also
examine further whether it js feasible
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to set up indigenous capacity in the
private sector on the basis that no
import of foreign items is involved.
I would request the house to bear
with me a little longer.”

Sg §u7 S How et g@ e
T A AN 99 T9T ¥ Az AI@ AT G
g2 (mawm) sm FfemSag %
ST AA AAAG T FEOT G §
7g 99 faoig gzdt § @ g8 gaaw
@ aEy ... (sgAem) .. A IR
IR ¥ a1 ¥ fog uw avaeq g6) g3
4 2, 1967 %Y faar a1 oK 99 37
ft 38t T & wf A wrafw g9 T A
ot g7 aid) §1 7§ T W oaww
97 | 99 9T FEEE T ATg A AGE I
9T aqra fzar av fF o gedifaaa A-
g5 ¥ A i & AT qamr wiE,
g9 FAF HIEL TR & ToTHd & |
IF AT WOUET AT F 10 sTE,
1970 =Y & 7 ggi vt qaiv fear a1 fog
A tRrar f§ oF wgeT &) gA
gfés® 39z § AGT | 39 q97 W gwy
g a1 f5 o1 N7 ghefgqa Ar-gs
farr @M & Max aar awx § &
TR TAWT T 1 1966 ¥ qg waw Tan
a1 & oY @17 59 aTg W HIE q4T gF
¥ s¥z97 1 fe 59 ¥z W@
Wt of e g8 ¥ ME @y §fefaaa A
g 8, O =iF e ar far
TH1E & a4 91 | g § O Ty arae-
o1 ar ) afea 7 o faar g€ &
faaT ®RF S=ERTT & ad 1 ar g
g 2§ adt iy ar afr gt A
g1 § a1 g¥ o gug Wy ¥ fou I9
| <@ §, ag & wigan g 5 wadwm
geeq 5@ WA 1 waa famw & faws
1 .. (sgaww).. g € gg Afa
fag®r w% aref § <9 o W § W% IW

KARTIKA 19, 1892 (SAKA)
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F AT ITLET TR FLW@ £ W
g3 &t fager ds%f X & |ardl,
HAEZTE FI9970 Fo 4740 YT 4747 &7
s fzar @r gFr § fa® ¥ @< ard
qars o1 gAY & 1 A1d g Af agi
a7 WA aaed fow w7 § gae) @
91gy § ag aY 99 AT g—3a% & g
gl wzar Fgar g 1 ¥fFT K q9¥ ag
IaeT Fgar Tgar g 5 @ wrgga ®
[ A5 W gay  Femga s d@orw ey
FAETH faad g Y oE s A
FIT gar 2 If I Faggaw 199
w ywifaw ga Yy fag ag & W
@ T 918, & gad I} ¥ §9 A Fg
rgdr | 3fFT JisY ¥ zad A€ N a4
araAdi g ¥ . (sq@AWIA) -

st <fx wa : geaw WPy, W @A™
w1 s agf fasr 1 9o wgigg &1 JqT
g9 & gn dar s fe & audsr &
s g4 F1 g7 | g1 ¥ q@A0 Fwgar
gfeag8gme ar 7 gA & &
fergears # fpgd Nt @dzA aw g ?
7g fawre # gt & gafeq & s
aigan g #ar fasnw &Y GAdt & fog wgda
1 7% w41 | ArfET Tw 29 F 9 HC
# e an @z aw § ?

=t fedq fag : wadlg szeq MR
g fr o wafs Mzs w9 Fmwa 93
famal § fet ot gt aft e faee
2 f& 9i9 @1® @ @W F1 FIAC FET
qEar g | ...(7AA)... arw gmy JWH
safa g @Y &, avaiforw sifa Y gt & &
39 wafF & qrg & Wgy § f5 sad
qr8 qIgA g Arfd Al wAw F1 AR
F317 | WA geg TOa) 51 Y oW
T @ 4 AfeT a1 Mg a2eq gy §
fea e § 7 @ 3w ¥ grar a0
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SOME HON. MEMBERS rose—

MR. SPEAKER : There
printed names in Question 34,
finish them before I call
Supakar,

arc other
I must
others. Mr.

SHRI SRADHAKAR SUPAKAR : The
quoestion of setting up a small car project
in the public sector is hanging fire for quite
a number of years. But as soon as the
application from the private sector comes
up, we find the licensing committee of the
Government of India has almost imme-
diately issved a licence. I want to bave
a comparative study of the percentage of
the foreign exchange component in the
public sector projects, specially the one in
which the Government of Mysore was in-
terested, which has been under the consi-
deration of the Planning Commission for a
number of years and the foreign exchange
component involved in the new project, just
now mentioned by the hon. Minister,

SHRI DINESH SINGH : I take it that
the hon. member is referring to as the
Mysore project is the project of the Mysore
State Industries Investment and Develop-
ment Corporation.

SHRI SRADHAKAR SUPAKAR : Or
any other project in the public sector which
has been submitted to the Planning Com-
mission and the Government of India,

SHRI DINESH SINGH : I am not
aware of what the Planning Commission is
doing. We are concerned here with the
licensing. We had received a proposal from
the Mysore State Industries Investment and
Development Corporation which had pro-
posed to manufaclure a car in collabora-
tion with a foreign firm. As I mentioned,
we are not allowing collaboration. There
was no proposal from the Mysore State
Industries Investment and Development
Corporation for the manufacture of an indi-
genous car.

SHRI K. LAKKAPPA The hon.
Minister has now made an insinuation
against the Mysore State because that
State has all along been urging the use of
only indigenous technical know-how availa-
ble in that State. In Mysore electricity is

NOVEMBER 10, 1970
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available in abundance and so also raw
materials. In the light of that 1 would like
to ask a question to the Minister. The
small car project is still a dream because
monopoly houses which has been manu-
facturing cars have been pressurizing this
Government not to allow a small car pro-
jeot, either in the public or private sector.
Will the government take a final decision
at once to start the munufacture of small
car in the public sector and put an end to
this controversy ?

SHRI DINESH SINGH : As I men-
tioned earlier, I am not aware of any appli-
cation from the Mysore Government for
permission to manufacture car on the basis of
indigenous know-how without any import.
If the hon. Member is able to persuade the
Mysore Government to sent such an appli-
cation, 1 will be glad to recommend it to
the licensing committee. So far ss the
second part of the question is concerned, as
1 mentioned in this House on the 10th of
August 1970, a decision bas already been
taken to munufaclure a popular car in the
public sector., We have invited collabora-
tion from foreign companies and we have
already reccived some offers. We have
given time till the end of November to
submit eollaboration proposals and I hope
early next year we will be able to finalise
the callaboration arrangement.

SHRI K. LAKKAPPA : The monopoly
houses have been pressurising this govern-
ment for a very long time and that is why
the manufacture of the small car has been
delayed by this government, That point
has not been answered.

SHRI DINESH SINGH : As the House
is very well aware, this Government does
pot get pressurized.

st xm welw : @erw WaEg,
w9t 7y & wgr § FF o WA § oo
v 7Y fear mar 21 & qaAT =gan
garagaw Al g f& faesl! & uw
atsrar & gefers a9z ¢ fefama sie
art § foras) s ag  werex oifeariz
gIE & agr i s fred F fou
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dare § ? 4g X 99 918 O gar< §
dar< g€ & | 741 39 aufaq A TadAdT ¥
ferd #T ¢ fs g A d2T aF g
fear sy ? 3few 9fs ag migw fafrex
&7 321 78 § @i @ a7 fedr &

g g

g@as@ ag g e sur ag aw §
& a7 #gd & s 715 B gFwAT A8)
foar sy ? sqrag W aer & f5 wig
®1 It 37 FEoAY § I0F GG AW FAFET
FAT AT FFEARTT FL R § G FC
¥ foq st ag S wg F g HgETe-
for weqAl § @€ T T IEY oA
mmfemm s oy A-15 g nisy
F1 & HIT I IIF A A9 AT K19T-
e w4 ¢

Ead A|@ET A OF AUEL FEEAT & ¢

"Not only Caesar but also Caesar’s
wife should be above suspicion,

at g® a7 {fF o A JeR IS
DA fraferga § §, a7 gw /A
dfewar ¥ fag st g9 aw & = & 77
¥ &Y ww G2 g mar § s Agoma fear
W@ IATITHT B T @ F
fou s FrofE g gt ¥ sdA
stifrasefrdamaad s aRag
IEFT Q17 ), a8 N SrgEw Ag &
wmfF a7ar & /7 F ot WA qar gar §
Fust g< frgr o 8% 7. (swaw ™).

=it fem fag : wrgi a% s 899 §
g1y gaen &1 f5 faelt & fodly a3-
ga® ¥ Mg i gAr A Awew @A g,
Y agh 9 A I AV FEOSA § TN IAW0
i AFe A g 1 L (wmAwE)
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AT g3eq 7 g% @ forw adf fear
f 1 Sgdd § a1 woldTT § 1 TN
fadh zaar a1 fe qSiz & amge Wzt
famr g § 1 a1 98 T9T W} faary
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wfea gy it daar adl fear g
fr fead qrg FreEaT s30

datatamflr e a sy & &
Far & g AN { Fgw F ¥ 99F 9w
d7g fs @ ongdw wfemw £33, &
agf qwmar frag o &€ wam gr
Hguwar g f& st aagas & T
sftadt 3 faar wiet & s & av feer
wAT 93Ty & 9EF g, WX ¥ &g
<Iq 97 g% at gAHr agr gAr g
AT g5 I§H %7 F40 1. (FEAA).....

=it et fag : s w3a, &
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JEATE T qg 1 IF A1 99 ARG 4
AT F1 J20 &Y, g fag w1 Fer
&Y, At eEEd T aer @ oar Ay
fouy st 1327 g1 sz Fg Fifas g,
gifene &, oreewnsfom & @t wad
gAtfag feg &, a1 9571 @twr 741 7 fRar
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F9 § fradt «SiFad ad 4 dic Aas
arza ¥ fa® faw frar 2 390 3q7 o
wearé frar or Al 39F 17 FT FAY
arga F w7 &y ezn g ? & ;AT

sigar g fe fasgia aiewmz @ as
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wrget fasfas &1 wiw fear 2@ €A
T ¥ e, N wEgw A Al ?
a1 4g A€ & fr g £ SFiEmT s
T ET ¢ 7 W ag M g & Fe wad
FIE W UFFTA IV I AGK § ¢ FAT
ag W 8@ § 5 It ST ¥ Wi gwE
gonx mifgat gare g agi gaQ O
wg W 8 sUT § 25 gAry miear
s N aTFH AL A ? @A ow

T K13 g a1 6T @ s
& gwar § f& gat ofldvemE w1 Wig-
&g fear ot ? @ awH Tdl &7 3fawr
¥ oq § WA §

ot fgam fag : malg exeg 3 qav
g fr fead) seied Ta avasa & atrd oF
TR a9 T @ § 10 z@ted e
Y fom#l & 8 TETE] ¥ 1A FleEeT
a1 ar w3 IE OT ¥fewe qzE w0
faw &t ocdldaw Tt oF o gfefamg
183 & faaqr qT oY famr g7 qua
& At 37 DAl vty &1 gav ¥}
qis gz frar g

SHRI H. N. MUKERIEE : May I
know if the Minister agrees that, except in
cases of extra-ordinary technical qualifica-
tions for a very special job, close relatives
of such dignitaries as the Prime Mintster
should be kept out normally of the ambit
of such assignments because, otherwise,
naturally there are unsavoury reac-
tions in the public mind, embarrassment is
caused to the individuals concerned and the
public image of the country is, to a certain
extent, tarnished ? If the Minister agrees
that, except in the case of very extra-ordi-
nary qualficalions, this rule has to be
observed, may I know if in this particular
case ‘e can be told about any extraordi-
pary technological qualifications or any
facilities available to the individual con-
cerned which made it incumbent on the
Governmeant to depart from the practice not
only dictated by democratic practice but by
commonsense 7
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SHRI DINESH SINGH : 1 would
agree entirely with the hon. Member that we
should not show any special favour or con-
cession in case of (Interruptions). 1 was
saying, Sir......([n;ern@ffom}. I must also
have an opportunity to express my views.
since I have heard thc views of the hon.
Members.

Now I was saying that [ would entirely
agree with the hon. Member when he says
that we should take extra care to see that
there is no special favour or concession
shown......(Interruptions).

MR. SPEAKER : Will you kindly listen
to him 7 You must have some patience.

SHRI DINESH SINGH : Now even at
the pain of repeating myself, I am com-
pelled to do so to say that I would entirely
agree that we should show no special favour
or concession in case not only of the Prime
Minister's son but also of any other Minis-
ter or hon. members. But the point here
is that if there is somebody who is want-
ing to do something in this country......
(Interruptions).

SHRI RANGA :
straight answer.

Sir, let him give a
He is burking the issue.

SHRI DINESH SINGH : [ shall come
to everything provided the members want to
listen to me. If they want to go by their
own views, then let us move on to some
other question.

All that I was trying to say is that this
that it is...(Interruption.) 1 shall be glad to
give a licence to Achrya Rangaji for a shock
absorber if he wants.

So far as the question we are dealing
with here is concerned, it is not a question
of showing extraordinary qualification. I
ask the hon. Member to tell me why a
person who is capable of a doing something,
whether it is a question of seeking employ-
ment, or it is a question of doing something,
why should be he pr ted from taking
part in the economic life of our country
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just becanse he happens to be the son of
some Minister  (Jnterruption) No. It
would be quite wrong in my opinion ([nterr-
uplions.) I was saying that in my opinion
it would be quite wrong for the sonm of
a Minister to be a hanger-on and try to get
money from other sources. He must do on
honest job and if he can do an honest job,
why should he be prevented ? (Interruption.)

oY S MY : FyeAA WG,
ot agiza ¥ Smar sga g fe
giofs ag Tate F1X o @919 7O 99w
i fag¥ 78 s Y 9w w1 ¢ ®
F47 9% 87 ) 2 fe et a® feat W
FIT ATHFI A WA G F1 G
agi % §feamg miég ¥ w1 449w
FAR A A g qarg § ?

a7 ag wEY gl & {7 o @wg iy
¥ gt ¥ Tfestaw ardq & T HT aard
foH § 41 F1{ G TaAde F Fqord
T MEFHT A I Aqe fear sl o+
ag @1a 1 8 ad 2 5 wra e wIC
FAM T 7 T4 FIT GHIC F TG0 q0-
atE wifs 3941 $9 FA7 #7 § gy
fF ®lez 6000 g% g st @@ afg i
s1feq 4497 FIT NFARE F) FAT FT T
aFar & ) 5 ax § s7 NaT 1 § 9
g’ feqqq qida #Y g1, av 91 ag safsq
ATLHIA 75 & Ahe mgA fafreet aw
& e & foe w@ifasdy &1 sgsr 4T
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Iy IgFr W1IAq AE fzar wmywr &l
F4T OQT FAT A & foq =07 §0a
am ?
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STF QA W AT F agER IW FW
F § & gWGT @AT T I FER
sIgdq At |

SOME HON. MEMBERS rose—

MR. SPEAKER :
already taken 45 minutes.

The question has

SHRI PILOO MODY : Another 15

minutes may be given.

ot WAt A gex : o g A A
g w17 # 43 Wt 7§ 957 § IF wAW
qe #af faar ar wr g ?

SHRI S. M. BANERJEE : MR, Piloo
Mody should not be allowed to put a ques-
tion on small car project.

MR. SPEAKER : He can sit in a small
car, Mr. Piloo Mody can sit in a small
car provided it has only one door.

SHRI PILOO MODY : 1 would like
to know why this proposal has not been
submitted in a more honest fashion. This
project has been given the licence. There
are a large number of units which manufac-
ture the components.

Every such unit will utilise a substantial
portion of foreign exchange content. This
foreign exchange content should be debited
to this particular small car project, and not
tosomebody else’s project, mot to some other
importer, not to some other manufacturing
company but to this particular company,
The Minister has reiterated for the seven-
teenth time that these were the qualifications
required from a particular applicant. He
mentioned, no collaboration ; no foreign
exchange. And yet, the position is this :
The car will contain a substantial percentage
of foreign exchange which, I say,
*dishonestly’ has been moved away from
this project and has been placed M another
project. There are units of shock ahsorbers-
vor horns or springs or starters and many
other things which are required. After all,
he will have to purchase these things from
the m,nrkel‘ from the people who manufac-
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ture these particular items, And, when
those people apply for licences, they will be
given priority over other users, because, this
priicular project is being started by Sanjay
Gandhi. So, I want to know clearly and
categorically from the hon, Minister as to the
exact quantum of foreign exchange which
this project will utilise. That is my first
point,

Secondly, it is a remarkable coincidence
that the sons or relatives of every Minister
just happens to have a project which fits in
with Government’s pattern. There are
thousands of other applications which never
see the light of day.

SHRI DINESH SINGH : In his usual
manner, the hon. Member Shri Piloo Mody
has tried to present the case from the wrong
end. The question here is this:

SHRI PILOO MODY : What he
meant by the wrong end was this end. Let
him present it from his end, Sir.

SHRI DINESH SINGH : Very soon
the House will have an opportunity to ses
which end the hon. Member used. So far
as the particular question of parts and com-
ponents is concerned, when I gave out the
percentage of foreign componments, the hon.
Member being very well in with the private
sector, knows very well that the percentage
of these Parts .....(Inrerruption).

SHRI PILOO MODY: Can I make an
allegation that he is very well in which the
other people, that is Mrs. Indira Gandhi
and her son? 1 do not accept these alle-
gations which he has made. Let him not
resort to Mr. Chavan's cheap jibes.

SHRI DINESH SINGH: I belong to the
public sector ; I am in with the public
sector.

So far as these percentages are concerned
as percentages of the total car, they are
very very small. Take the present cars
that we are manufacturing in this country,
which are also using these parts and compo-
nents. Take the Fiat, for instance, which
is in the private sector, and which is being
manufactured here without apy fuss, and
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which is also using these parts. They have
over 99 percent of indigenous material ;
therefore, when you add this up over the
total product of the car, this will roughly
come to the same. Therefore, a!though the
percentage of the horn as such to which
the hon. Member had made a reference may
appear 5 per cent or may appear to be too
much, when it is taken on into the overall
cost of the car, it will eome to a fraction of
the percentage. Therefore, this was the
whole point in talking of an indigenous
car,

The House is well awars that today we
are now working industry and commerce in
a phase of a certain measure of inter-
dependence, Even the most developed
countries do not find it advantageous to
manufacture each single part themselves.
The export some parts and import some parts.
We are also exporting parts and compo-
nents; we are also importing certain essen-
tial raw materials that go into it. Therefore,
this is part of internalional commecrce
which has developed. Therefore, the pic-
ture that the hon. Member was trying to
project that if you add up all this, this
will form a major part of the cost of the
car is totally unfounded.

SHRI PILOO MODY :
how much it will be,

I want ‘o know

SHRI DINESH SINGH :
a very insignificant part.

It will be

SHRIMATI SHARDA MUKERIJEE : 1
have tabled another question on the same
subject. I may be permitted to ask one
supplementary question.

MR. SPEAKER : This has taken mroe
than fifty mintues. I think some consi-
deration is due to the other questions also.
They are also good questions.

SHRI SURENDRANATH DWIVEDY :
But we have taken up two questions together,
Already, so mueh time has been devoted
to them.

MR. SPEAKER : His party did not
get a chance. So, he can have it now.
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SHRI SURENDRANATH DWIVEDY:
In the siatements laid on the Table of the
House there is no mention of any company,
either public limited or private limited,
on behalf of which Shri Sanjay Gandhi had
applied for a licence. Probably, it is a
proprietary conmeern. If that is so, are
Government satistied that Shri Sanjay
Gandhi has the financial capacity to have
such a big project, and if not, will they
spell out and let us know what his finaa-
cial capabilities are.

SHRI PILLO MODY : yalimited.

SHRI SURENDERANATH DWIVEDY:
Since he has staied that he will do it with
indigenous support, may I know whether
any indigenous capilalists or monopolists in
the country are going to finance this project?
The hon. Minister has stated that because
one happens to be a Minister's son, one
should not be left in the streets. But is it
not a fact and has it mot been the
desire of his House, which I think was
also one of the miin recommendations of the
Santanam Committee that during the term
of office of a person who is a Minister or
who s holding any such auth ority, his
family members should not have any busi-
ness transactions, relations, or trade with
Governiment 7 May I know whether when
the Liccncing commitiee recommended this
and the Cabinet sanciioned this, this aspect
was considered by the Cabinet, and whether
the Cabinet has decided that henceforward
if they find that the relations or family
members of people who are closely conn-
ecied with the Ministers who koow the in-
ternal administrative technicalities apply for
snch projects with greater detail and in a
more knowledgeable manner, than others,
they will be entitled and naturally they will
have precedence over others, aad Govern-

ment will be free to give them licence ?
1 want a categorical answer,
SHRI DINESH SINGH : So far as the

financial arrangement is concerned, I under-
stand that Shri Sanjay Gandhi intends to
float a public limited company to raise
finances and manufacture this car,

SHRI HARDAYAL DEVGUN : There
is no company so far. He will float one,
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SHRI DINESH SINGH : Only a letter
of inteat has bcen issued, not a licence.
Before a licence is issued, it is expected
that Shri Gandhi will float a public limited
company and will also be able to present a
model to us for inspection so that we can
sec its roadworthiness.

Regarding the details the hon. member
mentioned about the Santhanam Committee’s
Report, I think these have been discussed
and whatever guidelines and other things
had to be adopted have already been con-
sidered.

SHRI SURENDRANATH DWIVEDY :
Ne, no.

MR. SPEAKER : I must give at least
five minutes to the next question.

SHRI SURENDRANATH DWIVEDY :
Let him relpy to my question. About the
other proportion, probably he does not
want to answer and | am not insisting on
it, but let him at least clarify this point as
to whether before a letter of intent is issued,
the financial capability is ever considered.
Do 1 tkae it that the financial resources are
not taken into account ?

SHR1 JYOTIRMOY BASU: Will a
parliamentary committee be constituted to
inquire into this matter ?

MR. SPEAKER : Next question.

Death of a Railway Employee in an Accident
pear Saiyad Sarawan (Northern Railway)

*32. SHRI JHARKHANDE RAI :

SHRI V. NARASIMHA RAQO :

Will the Minister of RAILWAYS be
pleased to state :

-

(a) whether the driver and the Assis-
tant Driver of a goods train were killed in
an accident on the 3rd October, 1970 near
Saiyad Sarawan railway station on the
Allahabad-Kanpur section of the Northern
Railway ; .
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(b) the details of the accident and
reasons therefor ; and

(¢) the amount of compensation paid
to the bereaved families ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : (a) Yes, sir.

(b) On 3.10.1970 Through Goods
train No. E/932 Down got parted between
Manoharganj and Saiyid Sarawan stations,
While the train engine alongwith the front
parted portion came to a stop after passing
the Down Advanced Starter signal of Sai-
yid Sarawan station, the rear parted portion
came 1o a stop between the Down Distant
and Down Home signals of Saiyid Sarawan
stations. In the meantime Through Goods
train No. E/1460 came¢ from behind and
collided with the rear parted portion of the
train No. E/932.

The cause of the accident is under
investigation,

(c) Anangements are being made to
expedite payment of necessary compensa-
tion due under the Workmen's Compen-
sation Act to the dependanis of the two
deceased employees.

= WITEe? T FAT IS HAY S,
qg TN AT O HCT fF ¥ I w9
araFr var §fF fogy g9 fesf @
fergeam ¥ = geEaTd aga a3 WA
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t? zq faafe® ¥ W@ AN St @y Fomamr
Magagrammga g s @ faug
F! YFTL UF IAE@QT AT HEAT
dzrMa e astgargid ? afe
gE et ou F 9w Gu § 7 v Ay o
udr & fs s @9 ¥ ok @0 Teaw
¥ o 7% i qu ifl ®F wmnd @
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WRITTEN ANSWERS TO QUESTIONS
Electrification of Madras-Arkonam Line

*33, SHRI S. K. SAMBANDHAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) the present stage of electrification
of Madras-Arkonam line ; and

(b) when the work is likely to com-
mence 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) The clectrification
of Madras-Arkonam section having been
tentatively included in the Fourth Five Year
Plan is still under comsideration of the
Ministry of Railways.

(b) It is mot yet possible to indicate
when work on the scheme is likely to com-
mence,
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Proposal for Manufactare of Scooters by
Rajasthan Indestrial and Miperal
Development Corporation

35. SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleascd to state :

(2) whether a proposal for manufacture
of scooters received from the Rajasthan
Industrial and Mineral Development Cor-
poration is pending clearance ; and

(b) if so, the details of the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(M. R. KRISHNA) : (a) The Rajasthan
Industrial and Mineral Development Cor-
poration has already been granted a
letter of intent on the Tth October, 1970 for
the establishment of a new industrial under-
taking at Alwar for the manufacture of
scooters of an indigenous design for a capa-
city of 24,000 scooters per annum,

(b) Does not arise.

avdt gratetn waq, A focelt §
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Coatract for Underground Railway in
Calcutta

*37, SHRIL N. SHIVAPPA :
SHRI HEM BARUA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a contract
has been given to the Russian Technicians
to construct an underground Railway line im
Calcutla;

(b) whether it is a fact that Government

have also made efforts to consult other coun-
tries in this regard; and

(¢) if so, the result thereof 7

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) and (b). No, Sir,

(c) Does not arise.

Programmse of Doubling of Railway Lines
on Southern Railway

*38. SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state ¢

(a) the number of doubling works taken
up in hand during this year's Works Progra-
mme on the Southern Railway;

(b) whether the Quilon-Ernakulam and
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Quilon-Trivandrum lines have been included
in this year’s Works Programme; and

(c) if so, the details of the same ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) During !970-71, the follow-
ing works have been sanctioned :

(i) Morappur-Dasampatti (15 km)
(Cost Rs. 100.06 lakhs).

(ii) Madukarai-Kanjikode (28.38 km)
(Cost Rs. 273.3§ lakhs),

(iii) Always-Ernakulam (19.5 Km.)
(Cost Rs. 195,13 lakhs).

(b) and (c). It is presumed the Hon'ble
member is referring to the conversion of
Ernakulam-Quilon-Trivandrum  section to
broad gauge. The survey reports for this
work are still under examination, and no
decision has been taken yet regarding this
conversion.

Indian Know-how for settinn ap Steel
Plants sought by Foreign Countries

*39. SHRIMATI SUCHETA
KRIPALANI :

SHRI NARAYANAN :

SHRI N, R, LASKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that more than
20 foreign countries have recently shown
their interest in seeking Indian know-how
to set up steel plants in their countries ;

(®) if so,
thereto ;

Government’s  reaction

(¢) whether Government propose to
give any kind of help to those countries in
this regard ; and

(d) if mot, the reasons therefor ?

THE MINISTER OF STEEL AND
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HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) A number of countries
have recently shown interest to import
know-how from India for settinn up small
steel projects in these countries.

(b) Government's policy is to encourage
export of such know-how,

(¢) and (d). No such proposal is under
consideration of this Ministry.

Recommendation of Committee on Techni-
cal Consultancy Services

*40. SHRI PRAKASH VIR
SHASTRI :
SHRI1 H. AJMAL KHAN :
SHRI SHRI GOPAL SABOO :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether itis a fact that the Com-
mittee on Technical Consultancy Services
set up by the Planning Commission has
recommended for the maximum ultilisation
of indigenous consultancy and engineering
services available in several fields of techno-
logy and encouragement to them through
fiscal reliefs including tax reduction and
bank loans; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir,

(b) The various recommendalions made
in the Report are under consideralion of
Government.
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Issve of Licences for Small Car Project

* 42, SHRIMATI SHARDA MUKER-
JEE : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that Government
have given licences for the manufacture of
a small passenger car in the private sector ;

(b) whether these licences are for the
manufacture of the small car indigenously
or with foreign collaboration; and

(c) the estimated quantum of foreign
exchange required in the initial stage of pro-
duction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRA-
DE (SHRI DINESH SINGH) : (a)to (c).
-No, Sir. So far only letters of intent have
been issued to two parties on the conditions
that no foreign collaboration or foreign
consultancy arrangements would be involved
and mo import of capital goods, components
or raw materials would be permitted except
in cases where in accordance with Govern-
ment’'s normal policy prevailing at that
time import of raw materials normally
available in the country become necessary
because of temporary shortages.

NOVEMBER 10, 1970

Written Answers 36

Revision of Tyre and Tube Prices

*43., SHRI RAM KISHAN GUPTA:
SHRI P. C. ADICHAN :

SHRI SHR1 CHAND GOYAL :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

INDUSTRIAL
INTERNAL

(a) whether the tyre manufacturers
have agreed to reduce the prices of tyres
and tubes as suggested by his Ministry to
rationalise their sale prices in accordance
with the new support prices of raw rubber ;

(b) if so, to what extent ; and

(c) if not, the action

taken against
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a) to
(¢). The matter is under negotiation with
the manufacturers.

Underground Railway in Calcutia

*44, SHRI DINKAR DESAI : Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that a statement
was made in April, 1970, that work on an
underground railway in Calcuita was not
possible ;

(b) whether Government have under-
taken another study regarding the feasibility
and cost of this railway ; and

(c) if so, the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) It is not a fact thata
statement was made, in April, 1970, by the
Minister of Railways that work on an under-
ground railway in Calcutta was not possible.

(b) Techno-Economic Studies for a
Mass Rapid Transit gystem for Calcutts
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City is currently in progress, The Mass
Rapid Transit System would consist of a
Metropolitan Railway line, which may be
underground or on elevated structures.
Details regarding the cost, time required for
construction etc., for the Mass Rapid Tran-
sit System would become available form
these Studies.

(¢) Does not arise.

Shiftiog of Industries from West Bengal
to U. P.

SHRIMATL ILA
PALCHOUDHURI :
SHRI SAMAR GUHA :

*45.

Will the Minister of INDTSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that about two
dozen industrialists from west Bengal have
asked for permission to shift thzir [lactories
from west Bengal and set them up in Uttar
Pradesh ;

(b) if so, the full details there of inclu-
ding the unmber of factories sought to be
set up in Uttar Pradesh, the total capital
investment involved and the reasons advan-
ced for seeking permission referred to in
part (a) ; and

(c) Government's reaction to the request
under reference ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a) No
application has been received under the
Industries (Development and Regulation)
Act, 1951 for shifting of industries from
west Bengal to Uttar pradesh.

(b) and (c) . Do not arise.
Small Car Project in Public Sector

#46, SHRI A. SREEDHARAN :
SHRI MUHAMMAD SHERIEF :
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SHRI KEDAR NATH SINGH :

of INDUSTRIAL
INTERNAL

Will the Minister
DEVELOPMENT AND
TRADE be pleased to state :

(a) whether the Planning Commission
has agreed to the Central Government’s
proposal to set up a small car project in
the Public sector ;

(b) if so, the reasons therefor and the
further progress made in the matter; and

(c) to what extent the project will be
financed by the Joint Sector or the Banks or
Public financial institutions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) :,(a) Yes, Sir,

(b) and (c). The decision of Govern-
ment in principle to create additional capa-
city of 50,000 cars per annum in the public
sector based on a proven foreign design has
already been announced in a statement
made on the floor of the House on the
10th August, 1970. In pursuance of this
decision, offers have been invited from
interested foreign parties by the 30th
Movember, 1970. Further action will be
taken on the receipt and examination of
such offers. It has been decided that the
Central Government together with connec-
ted public sector enterprises, fully owned by
the Central Government, should hold the
controlling interest of 519 of the equity
capital of the proposed project. The
balance of 49% may be raised by the offer
of shares to the public at large and others.

Discussion by FICCI with Goveroment on
Industrial Growth and Investment

*47. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleftsed to
state :

(a) whether Government's attention has
been diawn to the press report published
the Times of India of August 28, 1970 to
the effect that top representatives of trade
and industry ecxpressed concern at the
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emergence of several new factors inhibit-
ing investment and industrial growth ;

(b) if so, the reaction of Government
thereto ;

(c) whether it is a fact that three Union
Ministers met separately the members of
the committee of the Federation of Indian
Chambers of Commerce and Industry to
explain to them the objectives of Govern-
ment policies;

(d) if so, the names of the Ministers
who met and the details of the talks they
held; and

(¢) the steps being taken by Govern-
ment to allay the fears of the industry in
this direction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH) : (a)
Yes, Sir.

(b) Government are of the view that a
favourable climate exists at present for
new investments and growth. With rapidly-
increasing demand in various sectors, the
liberalised policy in respect of licensing,
particularly in the middle sector and with
adequate credit availability besides infra-
structure facilities, it is considered that
necessary pre-requisites for a rapid rate of
growth are adequately available in the
economy,

(¢) to (¢). The Finance Minister, the
Minister of Steel and Heavy Engineering
and the Minister of Foreign Trade had
occasion to meet repres:ntat’ves of the
Federation of Indian Chambers of Com-
.merce and Industry. These Ministers and
the Minister of Industrial Development
and [nternal Trade also met representatives
of industry in other forums, such as the
Central Advisory Council for Industries
and other such bodies. In these meetings,
the economic policies of Government were
explalned. It was emphasised that in the
implementation of these policies, every
effort would be made to aecelerate the
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pace of industrial and eeconomic growth as
also meet the requirements of essentisl raw
materials, particularly steel and to develop
exports to the maximum extent possible.
These measures would, however, have to be
achieved consistently with the overall socio-
economic objectives as defined by the
Government and as have been incorporated
in the legislations such as the Monopolies
and Restrictive Trade Practices Act.

Formation of a National Children Board and
National Policy Resolution on Chidren’s
Programme

*48. SHRI KANWAR LAL GUPTA :
SHRI SHASHI BHUSHAN :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether the Prime Minister has
agreed to the formation of a National Co-
operation Board under her chairmanship ;

(b) if so, what will be the composition
and fuoctions of that Board ;

(c) the reaction of each State on the
proposed NMational Policy Resolution on
Children’s Programme ; and

(d) the time by which the said scheme
will come into operation ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA : (a) and (b) A National
Children Board is being set up. Its composi-
tion and functions are under consideration.

(c) and (d). Most of State Governments
have endorsed the proposal of setting up of
National Children Board. The Govern-
ment hopes to finalise the proposal soon.

Leakage of Transformer Design from
Heavy Eleciricals (India) Ltd.
Bhopal

*49. SHRI NATH PAI :
SHR1 DEVINDER SINGH

GARCHA :

will the Minister of INDUSTRIAL
DEVELQPMENT AND  INTERNAL
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TRADE be pleased to state :

(a) whether itis a fact that a design
of a transformer has been leaked out to a
private firm by the Heavy Electricals (India)
Ltd., Bhopal ;

(b) if so, the details of the leakage ;
and

(c) the steps being taken to safeguard
the plant designs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) No, Sir.

(b) Does not arise.

(c) Apart from an elaborate security
arrangement whereby materials or drawings
taken out of Heavy Electricals (India) Ltd.
office or production area are subject to
checks, the design of a transformer is not
available at one single section or on ome
single drawing/specification. Further more
basic design data contained in engineering
information sheets are kept confidential and
only single copies are available for issue to
concerned engineers.,

Enquiry in to theft of Railway Property
from Mughal Sarai Yard .

*50. SHRI B. K DASCHOWDHURY :
SHRI D. AMAT :
SHRI K. P. SINGH DEO :

Will the Minister of RAILWAYS be
pleased to state @

(a) whether itis a fact that Railway
property worth about rupees one lakh is
stolen daily from the Mughal Sarai yard ;

(b) whether any enquiry was held by
Government in this regard and if so, the
details thereof ; and

(c) the steps taken by Government in
this regard 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir.
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(b) Yes, Sir. Enquiries were made by
the Government Railway police, the Rail-
way Protection Force and the Commercial
authorities but loss to the extent of Rs. 1
lakh per day was not found.

(c) The following steps have been taken
by Government :

(1) Basic security arrangements have
been improved.

(2) A scnior Railway Protection Force
Officer (Security Officer) has been
posted at Mughal Sarai to supervise
the work of the Railway Protcetion
Force.

(3) Greater co-operation of the State
Gevernment authorities has been
sought at the highest level to tackle
the problems at Mughal Sarai.

(4) Assistance of voluntary organisa-
tien and mnon-official bodies has
been enlisted for this purpose.

(5) An “Operation Mughal Sarai” has
been started with effect from the 2nd
of November, 1970 for co-ordinat-
ing the cfforts of the various agen-
cies to tackle vigorously the pro-
blems of crime etc. effecting Mu-
ghal Sarai.
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Rehabilitation of Muslim Employees of
H. E. C., Ranchi

*52 SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the Muslim
employees of the Heavy Engineering Cor-
poration, Ranchi uprooted in the riots of
1967 have not yet been rehabilitated ;

(b) if so, exact time-limit of their
rehabilitation in their quarters with some
hope of security ;

(¢) the number of families of em-
ployees and their dependents killed in those
roits who have golL compensation or rehabi-
litation allowance so far ; and

(d) the number of persons convicted
or being prosecuted for murder and loot
during the 1967 riots and the number of
employees and officers who were penalised
for ,articipation in those riots 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) Of about 500 Muslim em-
ployees who left their quarters in the town-
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ship and who were accommodated in two
hostels of the company, 61 employees have
so far returned to the quarters allotted to
them in the township. These still in the
hostels are also to be rehabilitated in the
township.

(b) The problem of re-settlement of
the muslim employees in the township is a
delicate social problem involving the will-
ing cooperation of all concerned. Progress
has therefore to be achieved by persuasion.
It is difficult to indicate at this stage the
exact time by which the re-settlement would
be completed.

(c) Heavy Engineering Corporation
has paid Rs. 500 to the dcpendents or
widows in each of the 28 cases of loss of
life of its employees during the distur-
bances, HEC has also paid Rs. 237,000
being the amount equal to the ex-gratia
rehabilitation grant paid by the State
Government in 583 cases of loss of property
during the disturbances.

(d) 24 employees of the company are
being prosecuted for their alleged compli-
city in the communal disturbances. These
cases are sub-judice.

Cost Structure and Fixation of Fair Price
. for Wagons

*53. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that wagon-
building indusiry has asked Government
to refer matters relating to the cost-structure
and fixation of fair price for wagons to the
Tariff Commission or the Bureau of Indus-
trial Statistics ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir, Some of
the wagon builders had suggested to Minis-
try of Railways to refer the fixation of fair
price for wagons to Tariff Commission.
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(b) The wagon builders had stated that
the prices offered by the Railway Board
were unremunerative. They had proposed
that the matter be referred to a Tariff Com-
mission or on outside agency to arrive at a
fair price. The wagon builders had made
similar requests in 1968 and 1969 but they
were not accepted. The proposal was not
accepted this year also, as the prices offer-
ed by the Ministry had been arrived at on
the basis of previous prices paid, with due
allowance for the rise in cost of labour and
materials. The manufacturing costs of
wagons in railway workshops were also kept
in view. These prices are considered to be
fair.

Small Car Project in Joint Sector

*54, SHRI YOGENDRA SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether the proposed small car pro- -

ject is to be set up in the joint sector ; and

(b) if so, what will be the pattern of
ownership and managcment of the proposed
unit 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE (SHRI DINESH SINGH) : (a)
and (b). Yes, Sir. Government have de-
cided, in principle, to set up a unit in the
public sector for the manufacture of cars,
with Government having controlling interest
of the proposed unit by holding shares to
the extent of 519, and the balance of 49%
being raised by the offer of shares to the
public at large and other.
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Allotment of Rent-free Quarters to Em-
ployees in Southern Railway

*56 SHRI VISWANATHA MENON :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government propose to con-
sider to allot rent-free quarters to all the
categories of Railway employees in Sou-
thern Railway who were enjoying that con-
cession up to 1947 ;

(b) if so, whan the decision is likely to
be taken ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). In all those
categories, whose staff were enjoying the
privilege of rent-free quartere on the ex-
Company and ex-State Railways omnly the
same staff are allowed the privilece of
quarters free of rent on their fulfilling cer-
tain conditions prescribed therefor.

(c) Does not arise,
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Indigenous Equipment for Bokaro
Steel Plant
*58, SHRIP. VISHWAMBHARAN :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is fact that the construc-
tion of the Bokaro Steel Plant is being done
with the help of indigenous machines, equip-
ment and technicians ; and

(b) if so, whether Government have
been able to acquire the required high
degree of technical competence and crafts-
men to build up this plant ?

i

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) and (b). Major portion of
supplies of equipment, steel strutures and
other materials are bcing procured from the
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indigenous sources for the comstruction of
the Bakaro Steel Plant. A large number
of Indian engineers and technicians are also
assisting in the construction of the Plant.
The Soviet consultants, M/s Tiaj-promex-
port, are rendering technical assistance by
providing advisory services for the con-
struction, erection and commissioning of 1sr
stage of the Plant to produce 1.7 million in-
got tonnes of steel per anoum.

The 2nd stage of the Plant which will
take the capacity to 4 million ingot tonnes
of steel per year, and has been taken up in
continuation of the Ist stage, will be com-
pletely designed and engineered by the Indian
designing organisations viz. C. E. D. B. and
Dastur Co. The Indian suppliers of equip-
ment and the Indian specialists will also
have a substantially higher share of con-
tribution as compared to the first stage,

Raise in Exemption Limit for Industrial
Licences

*59. SHRI C. JANARDHANAN :
SHRI SHIVA CHANDRA JHA :

Wiil the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased to state :

(a) whether Government propose to
raise the exemption limit for industrial lice-
nces from Rs. 1 crore to Rs. § crores ; and

(b) if so, the reasons for raising the
exemption limit ?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND INTERNAL

TRADE (SHRI DINESH SINGH) : (a) No,
Sir.

(b) Does not arise.
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Rziiway Employees Involved in Selling
wsed Railway Tickets
201, SHRI BABU ROA PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the names of the persons arrested in
Calcutta and other places selling used rail-
way tickets ;

(b) the names of raiiway employees
involved in this racket ;

(c) the number of gangs engaged in
this racket in the country and the places
where thoy are operating and their modus
operandi ; and

(d) the steps taken against the racke-
teers ‘E

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) the names of the
persons arrested during the last 6 months
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(May to October 1970) at Calcutta and other
places selling used Railway tickets are
given in the statement laid on the Table of
the House. [Placed in Library See No.
LT—4208/70]

(b) 1. Shri Jagannnath Pal Chowdhery,
Ticket Collector, Chandan Nager
(Eastern Railway).

2, Shri Mohammd Zahiruddin,
Asstt, Booking clerk, Jahanabad
(Eastern Railway).

3. Shri Chandra Swarup Raj Banai,
Booking clerk, Aligarh (Nor-
thern Railway).

4. Shri R. U. Siddiqui Ttcket Col-
lector, Allahabad.

5. Shri 8, D, Pathak, Ticket col-
lector, Allahabad.

(c) So far three gangs have been located.
Generally, they have been found to be
operating in Bombay, Caleutta and the
Varanasi-Allahabad portion of Uttar Pra-
desh.

The modus operandi of these gangs is
that working in collusion with Railway staff,
they obtain used tickets, erase the dates im-
pressed on these tickets and using some
chemicals and small metallicd yes, impress
a fresh date on these tickets.

(d) Arrests are madc and prosecutions
are launahed in delected cases. In addi-
tion, the Vigilance Organisation of the
Railways and the anti-fraud squads of the
Commercial Branches of the concerned
railways organise speciai watches and checks
at suspected stations.

Site for Visakhapatmam Steel Plant

203. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact, that +he tech-
nical experts had seleeted the Balacherum
area of Visakhapainam for locating the fifth
Sieel Plant when Shri N.Sanliva Reddy was
the Upion Minister for Steel and thts sits
was again wn‘!irmadbylhe technical team
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of the Steel Ministry and M/s. Dastur & Cc.
some time ago;

(b) whecther itis a fact that the pre-
sent Union Minister for Irrigation and
power, has now stated that Balance is unsuit-
able, ignoring completely the development of
the 20 square miles belt outside this area.

(c) whether itis also a fact that the
present area is hemmed in on all sides by
factories, refineries, shipyards, civil aero-
drome submarine headquarters, and the
Meghadrigedda river as also many fertile
villages and

(d) the reasons for this sudden change
of view of Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) Both Hindustan Stee] Ltd. and
the British American Steelworks for India
Consoritum had, in their reports of April,
1964 and June, 19 respectively, recommended
& site near Gazuvake village about 12 k.m-
Visakhapatnam for locaiion of a coast-based
steel plant. The Site Selection Committee
appointed by the Ministry of Steel and
Heavy Engineering in June, 1970 for selec-
ting sites for the three new steel projects is
yet to finalise its recommendations on the
site for the Visakhapatnam Steel Plant. M:s.
Dastur and Co. have not done any study
for this project as for but are associated
along with representatives of the Central En-
gineering and Design Bureau (of H.S.L) with
the Site Selection Commitiee.

(b),to(d) . A number of suggestions
regarding the possible sites for Vizag Steel
Plant have come and are under the active
consideration of Site Selection Committee,
whose report is awaited shortly.

Tribal Blocks in States during Fourth Plan

204. SHRI BHALJIBHAI PARMAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the total number of tribal blocks
sanctioned to various States and the crite-
ria adopted in sanctioning the said blocks;
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(b) whether Government propose to
reflex the principle of 60 per cent of the
trible population to 50 per cent of the total
population in tribal areas so that 75 per
cent of the tribal population may be con-
verted; and

(c) the total number of tribal bloeks
State-wise sanctioned and still to be sanc-
tioned to various States during the Fourth
Five Year Plan and the estimated expendi-
ture to be incurred thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) The number
if Tribunal Development Blocks sanctioned
to various States/Union Terrilories is 493,
The criteria adopted are : -

(i) an area of 15J-200 sq. miles;
(ii) a total population ef about 25,008;

(lii) trikal comcentration of 66-2/3%; and

(iv) viability to function as a neormal
administrative unit.
(#) No, Sir.
(e) A statement showing the State-Wise
number of Tribal Development Blocks samc-
tioned is attached. For the Fourth Five Year

Plan an allocation of Rs. 32,50 crores has
been made for this scheme.

Statement
Number of Tribal Development Blocks
Sanctioned

State/Unien Territory No. of T.D.
Blocks

1. Andhra Pradesh 24

2. Assam 49

3. Bihar 63

4. Gujarat 33

5. Kemla 1

6. Madhya Pradesh 127

7. Maharashtra 44
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8. Nagaland 15
9. Orissa 15
10. Rajasthan 18
11. Tamil Nadu 2
12. Darda and Nagar Haveli 2
I3. Himachal Pradesh 7
14. Manipur ]
15. Tripura 5
Total:- 493

Appointment of Scheduled Castes and
Scheduled Tribes in HMT, Bangalore

205. SHRI SIDDAYYA Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state:

(a) the numbaer ef posts ef class L, II,
IIl and 1V filled up in Hindustan Machine
Tools Ltd., Bangalors; during 1968-69, 1969-
78 and 1970-71 so far;

(b) the number of out of them which
were reserved for Scheduled Castes and
Scheduled Tribes in eaeh category; and

(c) the number of applicaticns received
from the Scheduled Castes and Scheduled
TFribes for the above posts and the number
of them sclecied in each category of poste?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADXE (SHRI
M. R. KRISHNA) : (a)

Year Class

I I I v
1968-69 1 2 12 -
1969-710 — 24 82 —
1970-71 — 26 102 —

1 52 187 —
(b) and (c) . Inthe past, HMT were

net reserving any posts in the categorics
mentioned above for the persons belonging
to Scheduled Castes and Scheduled Tribes,
though preference was given to them, other
things being equal. Following the recommi-
dations of the Yeardy Working Group, the

e

Written Answers 54

Government have issued instruction in April
1970 to  HMT to take necessary steps in
regard to reservation for Scheduled Castes
and Scheduled Tribes in appointments to
various posts in the company, The Com-
pany is now taking action accordingly in
recruirments made after receipt other said
instruction.

Training To Engineers in H.M.T.
Bangalore

206, SHRI SIDDAYYA : Will the
the Minister of INDUSTRIAL DEVELOQP-
MENT AND INTFRNAL TRADE be plea-
ted to state :

(a) whether there is a scheme to
provideé training to the Engineering Gra
duates (Electrical) in the Hindustan Machine
Tools Ltd, Bangalore ;

(b) if so, the number of engineering
graduates (Electrical) who applied for under-
going training, before Ist October, 1970 ;

(¢) the number out of them belonging
to the Scheduled Castes and Scheduled
Tribes ; and

(d) the number of Scheduled Castes and
Scheduled Tribes Graduates who were selec-
ted for the above training ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI

M.R. KRSIHNA) : (2) Though there
is no scheme to  provide training
ot the Engineering Graduates (Elec-

trical) in HMT, Bangalore, there is an
indentured Training Scheme for those who
desire to undergo training in HMT, which
is open to Graduate Mechanical Engincers
and non-engineering GraJjuates on a pay-
ment of Rs. 200/~ per month as Training
Charges. Besides this, graduate engincers
are also trained in HMT under the Govern-
ment of India and State Government
stipendary schemes, for which the candidates
are recommended by the Director of Train-
ing, Southern Region, Maidras and tne
Director of Employment and Training
Mysore respectively. i

(b) to (d) . The informrtion will be
collected and laid on the Table of the House
it is mot readily avilable.
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Loss Suffered By Railways Due To
Breaches In Railway Lines

207. SHRI ABDUL GHANI DAR:
Will tne Minister of RAILWAYS be pleased
1o state :

(@) how maey breaches in Railway
lines took place in 1970 upto 30th Sept.,
1970 separately in each Railway due to
floods, negligence of the concerned officers
and due to derailments ;

(b) how much loss the Railways suff-
ered during this period on account of the
breaches on the Frontier Mail Track ;

(¢) whether any Commission consisting
of eminent engineers was set up to enquire
into these breaches, if so, the names of the
members of the Commission; and

(d) whether any other enquiries were
made in this regard ; if so, the details
thereof 7

THE MINISTER ©F RAILWAYS (SHRI
NANDA) : (a) Statement indicaling brea-
hes (those are caused by floods only and
not due to any other cause) which took
place in 1970 upto 30th Sept., is attached.

(b) Rs. 3.73 crores approx.
{(€) No.

(d) Itis the normal practice on the
Railways to investigate the causes of brea-
ches and adopt remedial measures as found
necessary. The State Government and the
Central Water and Power Research Station,
‘Poona, are also consulted whenever nece-
ssary.

Statement
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Ereaches
due to
floods

Railway Remark

All occurred
more oOr less
at the same time

on 6/7-9-70.

1 2 3

South Central 4

Northeast Frontier 1

North Eastern 2

South Eastern 3

Southern nil

Northern 1

Central 1

Eastern nil Minor cuts in
the embank-
ments at 37
places were also
made by the
villagers to pro-

tect their prop-
perty from the
incidence of
floods.

Registration of Steel Dealers and
Consamers with Hindustan Steel Ltd

208. SHRI ABDUL GHANI DAR: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the number of steel dealers and
consumers registered State-wise and Union
Trritory-with upto the 30th September, 1970
with Hindustan Steel Limited, Parliament
Parliament Street, New Delhi;

(b) the quantity allotted and supplied
to different dealers and consumers
upto 30th September 1970 together with
details of the commodities and the criteria
adopted in this regard; and

(c) whether any dealer or consumer was
black listed for the abuse of quota ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MDHD. SHAFI
QURESHI) : (a) 53 dealers and 1186 consu-
mers were registered upto the 30th September,
1970 with the Hindustan Steel Limited, Now
Delhi. A statement showing the break-up
of dealers and consumers, state-wise and
Union Territory-wise is placed on the table
of the House. Placed in Libray. See No.
LT—4209 1203,

(b) 84,902 tonnes of iron and steel
materials including semi-finished and
defectives were supplied during the period
from the Ist August, 1969 io the 30th
September, 1970, A statement showing the
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details of product-wise Consumer—wise
distribution of iron & steel is also placed
on the Table of the House. [Placed in
Libray. See LT-4209 120]. The materials

were  distributed as per the following
priorities:
1. Ag t Defé requi its
2, Againost the joint plant Commlitee’s
allocation.
3, Against demands placed by
fabricators executing orders of

main producers and Bokaro Steel
Limited.

4. Against demands placed by Central

and State Government Departments
Public Undertakings.

5.  Against Directorate of Industries
recommendatins to the actual consu-
mers borne on their lists.

6. Against demands of actual consu-
mers registered with D. G. T. D./
Directorate of Industries,

7. Trade.
(¢) No, Sir.

sin for, cmmias 3ol
209. SHRI DEVINDER SINGH

GARCHA: Will the Minister of RAILWAYS
by pleased to state:

{a) whether it is a fact that suggestions
were made recently to Government for the
running of a special train to Vishakhapatnam
as the three trains i.e. the GT, the Southern
Express and Janata Express are not able to
meet the deeds of intermediary stops;

(b) if so, the reaction of Government
thereto;

(c) whether it is a fact that pending
decision on the above suggestion Govern-
ment decided to attach a composite bogie
to GT Express on an experimental basis;

(d) whether it is also a fact that
reservations to the Ist class and sitting
accommodation for 3rd class are made from
Yishakhapatnam for that bogie;
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(e) if so, whether such facilities are not
provided from New Delhi for that bogie;
and

(f) if so, thc reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) The present level of through traffic
between Delhi/New Delhi and Visakhapa-
toam via Vijayawada 1s not adequate to
justify running of a full train between
these points. Besides, the proposal is also
not feasible for want of capacity on scveral
sections en route,

(e) Yes, from 11-9-70 a bi-weekly First-
cum-Thire Class coach has been introduced
between Visakhapatnam and New Delhi.

(d) and (¢). Ist Class accommodation is
reserved both at Waltair and MNew Delhi,
The 3rd Class aecommodation is unreserved,

(f) Does not arise.
Manufacture of Payer From Bagasse

710. SHRI DEVINDER SINGH GAR
CHA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state:

(a) Whether in view of the paper famine
in the country during the current fear,
Government have formulated a scheme to
manufacture paper from the bagasse lying
as waste in the sugar factories;

(b) il so, the details thereof;

(c) whether any experiments have been
conducted on the successfnl wutilisation of
bagasse for paper manufaeture; and

(d) if so, the detaiis thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELO-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) No; Sir.

(b) Does not ariss.

(e) and (d) Thc "aper Indusiry is already
using bagasse as rew maleiial along wih
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othcr conventional raw materials for the
manufacture of paper. Its large scale
utiltsation has, however, not been taken up
so far because of the difficulty in procuring
release of this material from the sugarmills
who are using it as fuel in their boilers.
There is hardly much surplus of bagasse
available in the sugar mills after their fuel
requirements are met.

Visit of Former Engineer to transfor-
mer section in H. E. L. Bhopal

211. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND INTER-
NAL TRADE be pleased to state :

(a) whether it is a fact that an engineer
who had left the service in H. E. L., Bhopal
and had joined a private firm was allowed
jater to visit the transformer section of
the factory along with his colleagues who
were said to have taken some notes ; and

(b) if so, the circumstances under which
such permission was given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). An engi-
neer who left the serviees of HE (1) L and
joined a private firm, visited the factory
recently. He and his colleagues were ac-

panied by members of the staff of HEIL
during their visit to the factory and no
notes were taken while they were on the
shop ficor. The firm employing the said
engineer has placed orders on the HEIL
Bhopal for iransformer components and swi-
tchgear bushings. These engineers visited the
factory to assess progress orders and this
is a normal practice. Moreover, the areas
visited by them are open to all such cus-
tomers’ represenlatives and do not contain
information of a secret nature.

Railway Accidents

212, SHRI SHASHI BHUSHAN : Will
the Minister of RAILWAYS be pleased to
slate :

(a) the number of railway accidents
occurred during the year 1970 so far ;
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(b) the estimated loss to life and rail-
way property as a consequence of these
accidents in the country ; and

(¢) the positive steps Government have
taken or propose to take for making railway
travel safer and to minimise the railway
accidents which are on the increase ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) During the period
1.1.70, to 30.9.70 there were 635 train
accidents in the categories of collisions,
derailments, trains running into road traffic
at level crostings and fires in trains on the
Indian Government Railways.

(b) In these accidents, 99 persons were
killed. The cost of damage to railway pro-
perty was estimated at approximately
Rs. 1,05,41,000/-.

() The number of accidents during
the current year is less than the correspond-
ing period of previous year. Safety organi-
sations set up on the railways have been
engaged in inculcating safetv consciousness
amonget stafl connected with the running
of traing and in ensuring that they have a
proper undersianding of the prescribed
safety rules. Further, spot cheeks are made
to see that siaff do not violate the safety
rules and indulge in short-cut methods.
Inguiries are held into all accidents and
those held responsible are given deterrent
punishments. In addition, if an inquiry
reveals any other shortcomings or lapses,
action is taken to see that they do not recur
Technological improvements in the shape of
improved signalling and interlocking, track
circuiting, etc. have also been made to the
extent feasible,

Assault on passengers by R. P. F.
Personne |

213. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the names of the two members of
the Railway Protection Force who assaulted
a second class passeneger on a Delhi-bound
train, robbed him and left him unconscious
outside Okhla Station on or 15th August,
1970 ;
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(b) the nature and amount of goods
stolen by them and the steps taken against
them ; and

(c) in how many similar instances were
members of the Railway Protection Force
involved during the year so far ; and

(d) the active steps taken to prevent
such incidents 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Rakshaks
Ram Kishan and Jodh Singh are alleged to
have robbed a trunk containing clothes, cash
Rs.100/-, a few documents, a brief case con-
tatning business documents, cash Rs. 713/-
and a wrist watch. Government Railway
Police, New Delhi registered a case aad
arrested both the Rakshaks. Both the
Rakshaks were placed under suspension
from the date of their arrest.

(¢) Four cases of robbery. (including
the above case)

(d) (i) Antecedents are verified prior
to appointment to service,

(ii) Deterrent punishments are
imposed on erring staff.
(iii) Strict supervision is main-

tained over Railway Protection
Force staff,

Government Railwey Police
escorts are provided on all
important night trains, Pas-
senger halls and platforms
are patrolled by Governmen)
Railway Police staff,

(i)

Close co-operation is main-
tained at all levels with Dist-
rict Police and Government
Railway Police.

—

(v
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Conditions for Issning licence/letier of
Intent for Small Car Pro ject

215. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether Government have takena
final decision to set up a small car factory
in the private scctor ;

(b) if so, the initial installed capacity
that is proposed to be sanctioned ;

(c) the conditions for granting licence/
issuing letters of intent ; and

(d) whether it is a fact that these con-
ditions have been formulated with a view
to enable one person and non other to ob-
tain the licence 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) While Government
have taken a decision in principle to set
up a project in the public sector for the
manufacture of passenger cars with an ins-
talled capacity of 50,000 per annum, leteers
of intent have also been issued to two parties
in the private sector for the manufcture
of passenger cars, namely, Shri Sanjav
Gandhi and Shri M. Madan Mohan Rao

(b) The capacities for which the two
letters of intent have been granted are
50,000 Nos. per annum and 25,000 Nos. per
annum respectively.

() The letters of intent have been
granted subject to the following condi-
tions :—

(i) no foreign collaboration of foreign
consultancy arrangements will be
permittted,

fii) no import of capital goods will be
allowed.

(iii) no import of components of raw
materials will be allowed except in
cases of raw materials mnormally
available in, the country which, in
the event of temporary short supply,
may have to be imporied in accor-
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dance with the impori policy pre=

vailing at that time.
(iv) Before the letter of intent is conver-
ted into an industrial licence, proto-
types will be developed and got tes-
ted for road worthness by an
authority appointed for the pur-
pose by Government,

(d) No, Sir,

Production Of Indian Tobacco Company
Beyend Installed Capuciry

216. SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government’s attention has
been drawn to atiempts made by the Impe-
rial Tobacco Company (now Indian Tobacco
Company) and international cigarette carrel
and its affiliates like Vazir Sultan, 10
increase their production beyond the sanc-
tioned installed capacity ;

(b) whether is it not the declared
policy of Government not {0 permit increa-
ses in producticn by foreign owned com-
panies such as Imperial Tobacco, Vazir
Sultan, Godfrey Philips eic.;

(c) whether any applicaiion has Eeen
made by the Vazir Sultan for increasing
their installed capacity ;

(d) whether any representatinn has
been made or pressure has been brought to
bear by the Government of Andhra in favour
of Vazir Sulian's application for increased
capacity ; aud

(¢) whether Government would depart
from the assurance given by the (than)
Minister for Industrial Development, toa
Member of Parliament on 19th June, 1970
that no such permission will be granted
either 10 Vazir Sultan or 1o any other forcign
owned Company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTKIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Figures regarding
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capacity under the licencing provisions, cal-
culated on two-shift basis, and actual produc-
tion in 1969 ase given below :—

(in million pieces)
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Capacity under Production
Licensing in
Provisions 1969
1969
Indian Tobacco Company 30,000 30,038
Vazir Sultan Tobacco Co. 11,100 11,774

(b) The declared policy of the Govern-
ment is to encourage production of cigar-
ettes by Indian owned firms., Government
is also encouraging the establishment of the
companies which are 100% Indian-owned.

(c) Yes, Sir.

(d) The Government of Andhra Pra-
desh have recommended the application of
Vazir Sultan Tobacco Co. Ltd. for further
expansion in their capacity.

{¢) Government will continue to en-
courage the establishment of 100% Indian-
owned companies.

Violation of Regulation by Kapadias
in respect of Barrel and Drum Capacity

217, SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to refer to the letters writien by
Members of Parliament and to state :

(a) the efforts made by Kapadias of
Bombay to violate regulation in respect of
barrel and drum capacity (vide 85th Report
of the Estimates Committee, Fourth Lok
Sabha) ;

(b) whether the said Kapadies also
acquired control of the reserves of British
Burma Petrol with the coonivance of the
Reserve Bank although it involved repatri-
ation of foreign exchange and for which
acquisition doubtful financial means were
used ;
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(¢) whether the Kapadies also annexed
the Killick Nixon group of coocerns with
the help of thzir earnings out of the barrel
industry, British Burma Petrol reserve bank
loans and other funds acpuired through
manipulations ;

(d) whether the Kapadies planned to
capture the National Rayon Corporation,
again, with the help of these doubtful
means ;

{e) if so, steps takem by Government
to burst up this empire building racket of
the Kapadias ; and

() if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHMNA): (a) to (f) . The
information is being collected and will be
laid on the Table of the House.

Electrification of residential block of Raflway
Employees at Kiul (Eastern Railway)

218. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the electrification of Resi-
dential Blocks at Kiul (Eastern Railway)
sanctioned by the Railway Administration
has been finally completed ;

(b) if not, whether the work has been
blocked on account of the obstructionist
attitude of some officers at Jhajha on the
same Railway; and

(c) the action taken against the obstruc-
tionists ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No. The work re-
gardiog electrification of residential blocks
at Kiul is being included in the g¥orks
Programme 71-72.

(b) No.

(c) Does net arise,
L 1
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U. N. Grant to Andhra Pradesh for setting
up a Pig Iron Plant

219. SHRI V. NARASIMHA RAO :

SHRI G. YENKATASWAMI :

will
HEAVY
state :

the Minister of STEEL AND
ENGINEERING be pleased to

(a) whether the Andhra Pradesh Govern-
ment has received any grant from the
United Nations for setting up a pig iron
plant in the State ;

(b) if so, the amount of grant received ;

{c) the place where this will be set up ;
and

(d) whether the Ceniral
have approved the loan ?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). The Andhra Pradesh
Government have submitted a proposal to
the Government for establishing a pilot/
demonstration plant at Kothagudem for
production of foundry grade pig iron based
on the utilisation of raw-non coking coals
with UNDP’s assistance. This proposal is
currently under the consideration of the
Government.

Derailment of Goods Train between
and Hamirgarh Stations (Western Railway)

220. SHRI V. NARASIMHA RAO:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the wagons of a goods train
derailed between Gangrar and Hamirgarh
Stations of the Ajmer-Khandwa metre gauge
main line of the Western Railway on the
15th September, 1970 ;

(b) if so, the details of the accident ;
() the estimated loss incurred ;

(d) whether any inquiry has been order-
ed into the cause of the accident ; and

(¢) the broad outlines of the inquiry
report ?

NOVEMBER 10, 1970
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). Yes. On
15.9.1970 while No. FK 52 Diesel Up goods
train was running between Hamirgarh and
Gangrar stations, 23 wagons of the train
derailed and capsized and 2 wagons de-
railed.

(c) The cost of damage to railway pro-
perty has been estimated at approximately
Rs. 41,000]-,

(d) and (¢). Yes. According to the find-
ing of the inquiry committee the wagon
marshalled 18th from the train engine de-
railed due to the breakage of the top plate
of the laminated bearing spring fitted on the
left-hand trailing wheel. The remaining
wagons derailed consequent upon the derail-
ment of this wagon.

Settiog up of a Tyre Plant in Andhra Pradesh
with Japanese Collaboration

221. SHRI V. NARASIMHA RAO :
SHRI NARAYANAN :
SHRI HIMATSINGKA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Andhra Pradesh Govern-
ment has sought Japanese collaboration in
selting up a tyre plant in the public
sector ;

(b) if so, the places where this plant is
likely to be located ;

{c) whether the Central Government has
approved the establishment of this plant ;
and

(d) the amount of foreign exchange in-
volved in this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). An industrial
licence application was received from the
Andhra Pradesh Industrial Development
Corporation to set up an unit in Hyderabad
for manufacture of automobile tyres and
tubes. The application has been approved
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and a letter of intent is under issue, The
terms of foreign collaboration will be exa-
mined on receipt of detailed proposals in
this regard.

Doubling of Railway Line between Tambaram
and Villupuram on Southern Railway

222. SHRI S. K. SAMBANDHAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal to
double the line beiween Tambaram and
Villupuram in Southern Railway; and

(b) if so, the details thereof 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir.

(b) Does not arise.

Powers Delegated to General
Durgapur Steel Plant

223. SHRI RABI RAY : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether the General Manager of
Durgapur Steel Plant met him during the
second week of October at Delhi;

(b) whether the said General Manager
has been given more powers to deal with
the affairs there ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The Director incharge
Durgapur Steel plant met the minister of
" Steel and Heavy Engineering in the second
weck of October,

(b) and (c). The Director incharge is

.duly empowered to run the Steel Plant and

the question of giving him more powers for
the same, does not arise.

Transfer of Chairman of Heavy Engineering
Corporation, Ranchi

224, SHRI RABI RAY :
SHRI CHENGALRAYA
NAIDU :
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SHRI N, R. LASKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Chair-
man of Heavy Engineering Corporation,
Ranchi (Shri C. Chalapati Rao) has been
transferred to ancther public sector under-
taking;

(b) if so,
and

the reascns for his transfer :

(c) whether a new Chairman has since
been appointed in his place and if not,
the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The services of Shri C.
Chalapati Rao who is a permanent officer
of the Ministry of Railways have been re-
placed at the disposal of the Ministry,

(b) The reversion was considered neces-
sarv in the over-all interest of Heavy Engi-
neering Corporation,

() Shri Jagota has been appointed as
the new Chairman.

Loss incurred by Heavy Elcctricals, Bhopal

225. SHRI RABI RAY :
SHRI SITARAM KESRI ;
SHRI K. P. SINGH DEO :

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

INDUSTRIAL
INTERNAL

(a) whether it is a fact that the Heavy
Electricals India (Ltd.), Bhopal, have in-
curred a total loss of Rs. 55 crores;

(b) if so, the reasons therefor; and

(c) the steps Government propose Jo
take to remedy matters in this public sector
undertaking ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) w(a) and (b). Yes, Sir,



T Written Answers

Some losses over a period of time cannot
be avoided in a project for the manufacture
of complex and sophisticated heavy electrical
equipments and this was anticipated even in
the Detailed Project Report., In addition,
expenditure on account of township subsidy,
higher incidence of cusioms duty, higher
rate of interest on loans etc., are some of
the reasons for loss in this project.

(c) The following steps are being taken
te keep down the losses :

(i) Strict control on new recruit-
ment through an elaborate sys-
tem of man-power planning ;

(ii) Divisionalised organisational
structure with a view to render-
ing management controls more
immediate and effective ;

(iii) Special short term production
drives wirh associated awards to
boost production ;

(iv) Inventive scheme to improve
productivity ;
(v) Product  diversification  and

standardisation ;

(vi) Application of modern techniques
of inventory coatrol ;

(vii) Adopti of dern manag
ment tools in planning and con-
trolling long-cycle manufacturing
operations ; and

(viii) Constant review of performance
in frequent meetings held with
the management of the plant,

Sites for New Steel Plants in Soalh
226, SHRI S. R. DAMANI :
SHRIMATI ILA PAL-
CHOUDHURI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(2) the progress made with regard to
the new three steel plants in the South;
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(b) whether sites have been selected and
State Governments told what is expected of
them to expedite the work ; and

(c) whether orders for supply of equip-
ment have been placed with indigenous and
foreign suppliers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The Site Selection
Committee has finalised its recommendations
on steel plant sites in the two regions of
Hospet and Salem. As for the Visakhapatnam
region, it is expected that the Commitiee
would finalise its recommendations shortly.
The three State Governments concerned are
represented on the Site Selection Committee
and close co-ordination is maintained with
them. The Committee on Coal and Raw
Materials other than iron ore and coal have
also submitied their Reports to Govern-
ment, whereas the Iron ore Committee is
expecied to finalise its recommendations
shortly. The question of appointment of
Consultants for all the three projects is
under consideration.

{c) After the Detailed Project Reports
for each Project are prepared and accepted,
necessary action would be taken for place-
ment of orders for supply of equipment.

Administrative Set up in Heavy Engineering
Corporation

SHRI S. R. DAMANI :
SHRI B. K. DASCHOWDHURY:
SHRI YOGENDRA SHARMA :

227.

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) whether any steps have been taken
or are proposed to be taken to reorganise
the set-up in Heavy Engineering Corpora-
tion, Ranchi to achieve the results expected
out of this big project ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QUERASHI) : (a) and (b). The reorganisa-
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tion of the top management of the company
is still under consideration. As regards the
middle and lower levels, no planned steps
have so far been taken for reorganisation.
It is however proposed to take the following

steps :

(i) Strengthening the Design Organisa-
tion and ensuring its better co-
ordination with the Planning and
Production Departments ;

Strengthening and streamlining the
working of the planning Section ;

()

(iii) Re-organising the Stores and Purch-
ase Departments to ensure timely
purchase of raw naterials, spares
and consumables ;

Introduction of refresher courses
for supervisors and junior managers
and training of workmen in the
eorrect  operalion  of machine
tools.

(iv)

faeett sl grawt & weg whed geT A
@R T W A

228. ot Ah@T AT :  FAT IT
74t ag FJAA W} FA w0 5 gidr
g faest AT gragr & o7 Aw 9w
aEt mid wam ¥ feq wwm ¥ T
Frgargl 1 § ?

W3 @t (st ) TewuT ¥
A ZrAET AT AT 9T FJF eFwAl F
feq gmu  =Edr (@RF) - wiE-
FIfiFqR N (GieF) aw § 5
o A a1 wifaal 1 wtas der
san 8 ardt sfafeq Gat § s mifas-
g (afgd) - widY (Se#T) " F @Al
¥ 7€ faedll ot I5@ vt & foq g%
foe o a1 oAt Y g dfs
deqr & 30 gidT & 1 grarag &7 43
A gat ¥ § 5w aie wrfaeg
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& ey farwt T glasT & @19 war-
fag m& a@ &1 wife agl awan)
Wh woEn, Ar-ard $3 arfrege.
IAFIE1T @VET T ST SAqT & arwE
R faeedt & ¥ efmaws gl &
AT & T 48 NEAE I @97 qfe-
q1eq &t gfte § o saqagfes A8 g

Tl FE 9T TS JTE a1
EEar
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A 4T AN 0 U FLA 5 :

(%) 71 ag 7= § o Wit Mfasgz
@15 9 feqa |UT AFAT 9T SeTaiw
qmraY  ; s afz g, @) g6 st X
FQ FHTT T A §IATH NOUTHT FF
suaeqr 7 fT a4 & Fa1 Froor § qafE
ag famr eza qF W @t ¢ ;

(%) w7 gAg fafwa Al & wrae
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F47 & A T A WG H @iy wwww
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UL JAFA e AT 111 & spagfa
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¥ 9T =e§F & FeaqEe
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fear oy a1 agi gg a@ F@EE &
FTAYFAET HIT GTEAT Ft IIHIIAT T
it g

(=) 521 srea/522 a9 wil-
afasge gardy mfgar &k 523 sr9A/
524 39 gwier-MfAwg 39 g mieg
T AFTT PF TOA § | qiq H g7
mifgal & qg=d 8 ged w1 fasifa
uug T WFITE —

521 3T qfEr  qo 13.05
o 13.25
523 grza " 9o 02.35
o 02.55
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524 {7 dAi’T qe 11.40
go 1155
522 a9 «q_T  qe 23.40
ﬁo 23.55

fora® 3 w@Ai—amer ¥ qwaz, 1970
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o # femiay nar § (faees & st
&1 T€T ST 97 FAT F N F1 &=w
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522 59 Fed, 70 — 4 7
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g4z, 70 3 13
524 q9 area, 70 — 3 11
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ncrease in Incidents of Robbery in
Trains on Delbi Shabhdara Line

230. SHRI JAGESHWAR YADAYV :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the incidence of robbery in
running trains on the Delhi-Shahdara line is
on the increase ; and

(b) if so, the steps taken to prevent
such crimes ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Three cases have been
reported during 1970 (Upto October) as
against nil in 1969,

(b) (i) Both Uniformed and plain Clothes
staff of Uttar Pradesh Railway
Police escort all night trains on
Delhi-Ghaziabad Section.

The G. R. P. escorts have instruc-
tions to check the Ladies” compart-
ments en roule to ensure that mo
male passengers find access thereto;

(i)

The G. R. P. are making efforts to
track down the criminals operating
in the area ;

(iii)

Appropriate legal action is taken
against the persons found having
criminal designs.

(iv)

Removal of Disqualification of cadidate
due to corrupt Practices in Election

231. SHRI N. SHIVAPPA : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to remove the present
gix-year disqualification ioposed on a candi-
date found guilly of indulging im corrupt
practices during elections ; and

(b) if so, when it is likely to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) No. Sir.

(b) Does not arise,
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Starting of meire gauge lines between
Delhi and Banglore via Ajmer

232. SHRI N, SHIVAPPA :
SHRI G, Y. KRISHNAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a proposal under
Government's consideration to start a new
metre gauge line between Delhi and Banga-
lore vig Ajmer ;and

(b) if so, the estimate of expenditure
and the time likely to be taken im its com-
pletion 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There is already a
metre gauge railway line from Delhi to
Bangalore vig Ajmer and Khandwa. There
is no proposal at present to construct an-
other metre gauge line connecting these pla-
ces.

(b) Does not arise.

Use of Congress Tricolour in Kerala
Election

233. SHKI N. SHIVAPPA :

SHRI SHANKAR RAO MANE :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether it is a fact that there was
some confusion due to the use of Congress
tricolour by both Congress (O) and Cong-
ress (R) in the recent Kerala election ;

(b) if so, whether permission for such
use of the Congress tricolour was given by
the Election Commission ; and

©

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE _DE-
PARTMENT OF BSOCIAL WELFARE
(SHRL JAGANATH RAO) : (a) No, Sir.

if so, on what grounds ?

(b) The Election Commission is mot
concerned with the use of party flags at
elections to Parliament and State Legisla-

tive assemblies. *

(¢) Does not arise,
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Decline in earnings of Railways from
goods parcel traffic

134, SHRI N. SHIVAPPA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the revenue
earnings of the Railways from goods par-
cel traffic is fast declining ; and

(b) if so, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). While the
‘Other Coaching’ earnings which terms
includes parcel earnings also show up to
the end of August, 1970 an improvement
both in comparison with last year as well
as the budgetary anticipations, it is true
that goods earnings have been lower during
this period of 1970-71 as compared to the
budget anticipations. although even they
are higher as compared to the previous year,
for the same period.

The shortfall in goods earnings during
1970-71 as compared to budget anticipations
is mainly on account of coal and steel
traffic. The lower earning from these are
not due to any shortcomings on the part
of the Railways but due to fall in production
of stee] plants and less demands of public
coal.

There has also been a slight decrease
in loading of cement mainly on account of
strike in Kymore Cement Factory, and less
demands in Southern region. As regards
other goods traffic, there has been no de-
eline.

Recommendation of A. R. C. on Appoint-
ment of Advocate Generals in
States

“135,
Will the Minister of LAW ANMND SOCIAL
WELFARE be pleased to state :

(a) whether there is any recommen-
dation by the Administrative Reforms
Commission regarding appointment of
Advecate Generals in the States

NOVEMBER 10, 1970
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(b) if so, whether Government have
examined the same ;

(c) whether any study has been made
regarding the working of this Office in the
States as far as their terms of reference are
concerned ; and

(d) whether State Governments have
also addressed about this to the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (2) No, Sir.

(b) to (d). Do not arise.

New minimum wage = structure for sieel
workers

236. SHRIMATI SUCHETA KRIPA-
LANI :
SHRI S, KUNDU :

SHRI INDRAJIT GUPTA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether there is any proposal under
consideration of Government to set up new
minimum wage structure for steel workers
in the country ;

(b) if so,
scheme ;

the main features of the

(©) the amount likely to be spemt em
this scheme ; and

(d) when this scheme is likely 1o be
finalised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a)to (d). In pursuance of
the conclusions of the Industrial Committee
on Iron and Steel and in the context of
settlements entered into on the basis of the
recommendations of the First Wage Board
for the Iron and Steel Industry having
expired or nearing expiry, the question of
wage revision for the Iron and Steel Indus-
try was cemsidered at the imdustry level
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through collective bargaining between the
representatives of the workers and the emp-
loyees through a Joint Wage Negotiating
Committee set up for this purpose. A
Memorandum of Agreement was signed by
the Committee on 27th October, 1970. The
salient features of the Agreement are as
unader :—

O]

(ii)

(i)

(iv)

(V]

(vi)

The Agreement covers workers
working under Hindustan Steel
Ltd., Tata Iron and Steel Company
Lid., Indian Iron and Steel Com-
pany Lid. and the Mysore Iron
an.l Steel Works, Bhadravati.

The Agreement covers all catego-
ries of workmen who are either
covered by the recommendations
of the First Ceniral Wage Board
for Iron and Steel Industry or to
whom these had been made appli-
cable by agreement or othorwise
and all work-charge employees in
the Steel Plants of Hindustan
Steel Ltd.

The Agreement is effective from
Ist September, 1970 and would be
in operation for a period of four
years,

The Minimum wage of an un-
skilled worker, whather working
inside the works or outside the
works, male or female, will be
Rs. 240 consisting of a basic wage
of Rs. 200 and Dearness Al-
lowance of Rs, 40 per month,

The rates of Dearness Allowance
will be revised every quarter ac-
cording to the variation in the
Consumer Price Index (Base
1960 =100), the rate of increase
or decrease being Rs. 1.30 for
each point of rise or fall in the
Index. The Dearness Allowance
fixed by this Agreement is related
to the Index 183 which is the
average of the All India Consumer
Price Index Numbers for Indus-
trial workers for the months of
April-June, 1970,

The lowest grade will be Rs. 200-
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each Steel Plant have been redu-
ced 1o the minimum possible
and the Wage structure in respect
of each Company has been re-
cast.

The minimum guaranteed (irre-
duciable) benefit in the basic wege
and Dearness allowance together
would not be less than Rs. 67 per
month compared to the basic
wage and Dearness Allowance as
on 31st August, 1970.

Employees on the pay roll as cn
Ist September, 1970 will be paid
asumof Rs. 160 as an ad hoc
payment to cover the period pre-
ceding 1st September, 1970,

The Joint Wage Negotiating Com-
mittee will set up a standardisa-
tion Commitltee with a view to
Standardising the scales of pay and
job nomenclatures in the Steel
Industry and bringing about uni-
formity concerning amenities in
respect of leave, holidays, medical
benefits and retirement age.

The Joint Wage Negotiating Com-
mittes will surprise and ensure im-
plementation of this Agrcement
and of its decisions concerning
standardisation during the period
of this Agreement.

The Agreement also covers certain
other matiers like acting/officiat-
ing allowance, housing and house
rent, retircment gratuity, incen-
tive/production bonus, educational
facilities etc.

During the operation of this
Agreemcnt, no demand will be
made or disput will be raised in
regard 10 matiers covered by this
Agreement and industrial peace
and harmony would be maintained
and every effort would be made to
incrcase productivity.

is estimated that the financial

3-221, The number of scales in impact of the .Axru.mnt for the four years
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ending 31st August, 1974 would be approxi-
mately as under :

NOVEMBER 10, 1970

Tata Iron and Steel Rs. 205 million
Co. Ltd.
Indian Iron and
Steel Co. Ltd. Rs. 145 million
Hindustan Steel Ltd. Rs. 560 million
Mysore Iron and
Steel Works Rs, 65 million
Rs. 975 million

Wi # ffai & Qwaw
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et wrarei ¥ afrary w1 gwrioe desm

239, =it swyEET gres : g faly
TAT AR HEANW FA A q@IT FT FT
ﬁ“f ﬁ-‘:

(%) &t wwat § dfgem &
RS GEF §9 a5 I fFy qA
&Y AT §

(@) w0 ww dav9 § Uy gy
¥ 3 wrd agmar Ao W W g ; A

(1) Far w3 aF Fg Wl §
gfqra w1 srAfas de6a II99 Fq
fear mar g ?

fafy #==w aix awa wearm fawr
@TeT ¥ Tsw At (o srAa ) ¢
(¥) =iw & qrd® qF T4 IUT-
fag wiw & afava & fgdy & AR
usai N ww usamrel §osfuda
g AR W F w57 o frar fear
ar ogr & 1 |fqara & fg=h § sl wai
@t s qawerst & osfaga wgag
qax fed wr &%, @ ¥ faq 9f%
wefig fraa afafRafeg s o3,
zafeu g8 wgar 997 48f & s ¥ wife-
TT ATAT FF AT ITHH I |

(&) wrsal &Y wavmne § wfaem
& wgaiz wwen (fad)) g e
dgmfeg s @ &1 smEw v =
AR W afiaw &7 @¥1g ST F@IN
& qaay § faar smgan

() < adh

KARTIKA 19, 1892 (SAKA)

Written Answers 86
I @19 | wray
240. it gEEET TE

ot faas Fanf :
ot A AR IR :

FAT I WA g7 qATA FT T FG
& :

(7) #ar ag = &fs gw @ &
FEIX A ARG T F1 997 70 FAF
T ¥ §U 91 T ATAM Fq74T7 ;

(&) a7 gg 419 g9 A § O
#1 oar sm fear war & sz afe g, @
qearHl ST AT § ; AT

() zaae sgqu A @@ &
foq s FATG@ AT @ g ?

wa &N (o ) o (%) adana
safggi  #1 ¥WT gu agHE
warar g § & awe ggwEEl &
goar § FAST §H AT 9wy
afas g AT A1 F fAwmrst §5 @0-
AT 69 FAT T T |

(@) 1970-71 & fag¥ giw adey
& ATUIT X T 49 gIe § o gHtsr
af 9f, 3a8% qar =W@ar g % W@ a2
araeAr STefews agaral £ ardsr 20.00
FUT WA §F g3 F1 GeaTaar & 1 ag
AT dlat &9 & frogl, qETId W
Al Y e ¥ 3fg F 5@ w2
aifpg & 37 (13.00 5% Tq) AR
TETT SIXGET F1 AT 1A A[Syp TATT
§ fou F1a¥ sl wwA TS @rananT ¥
AT (16.00 F7 T9d) & FTgE R |
@Y et dE & aada (7.00 w§
W) AT “ag FfET’ ER gERT
TriFi & wadta (2.00 50F W) s



87 Written Answers

fag afg & o'w1: dgfea g e |
HIFT-379 § ST 4,900 FAT 1T F1
qfg 7 Y FA1F9 § N geT I F @
w3l % ¢ - wafem ugy (37.00 sUz
), gZgE ' AT (4.00 FUT T°
g% fridl ax wfes qu@ o< s
(2.00 w3ty w9%) 3T qAT & AU ALHT
agar ageEy iy & fag wee &l
amE #1 FAal # 3fg (6.00 FO3
wWa) | wEH afnwersT g awe ¥
yearfagd W 22.38 FUT WA FI
#fgd 46.50 F(g WY & 912 ¥ g
ST

(m) g WY fswmm qwad
& far smak saw &5 ST @ §)
fesaa & fag st §g gy I
ol str 1@ €, SAF1 IT W FIHALAG.
F FAAME 9 g Uy @ § FH)
T gaT 1 @ag § fe%aa @ 8
Za% INF & WX A FAA §F 1WA
I fFerad, wemiz gt w1 Fga< fgaw
srafas gler g W9 /41 1 F&r
7 FeAr, afgF F14 Fu=ar s F fag
F1d-aeuay, afgs gemza §F for @
wErAl # qieErgd @A qy F@m,
&g ar swfagss ms & foq wfvgl
AT &1 YA FTFE F IUT FEAV
& mgd [AgaT T wix & g faar
faFe qrar, Fqw, 9T I, W AT
] N afz guzdl :1 @7 F3 F fog
fafw=t gwe § wfwarm T9@n 1 HEH
T & foq oY afasmw s fear o
WA

Bridge over Ganga between Farakka and
Khejuria Ghat

241. SHRI. RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to state :

(8) whether a final decision has been
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taken to construct a Bridge over Ganga
between Farakka and Khejuria Ghat with a
view of providing direct railway link bet-
ween West Bengal and Assam ; and

(b) if so, at what stage is the scheme
at present ?

THE MINISTER OF RAILWALS
(SHRI NANDA): (a) and) (b). A rail bridge
is being incorporated in the Farakka Barrage
under construction. The work on the rail
bridge and diversion of track on either end
is well in progress and are expected to be
completed by the end of 1971.

Railway Services affected during Rains
and Floods
242, SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWALS be pleased
to state the details of Railway services
affected due to recect rains and floods in
the country (zone-wise) ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Information is being
collected and will be laid on the table of
the Sabha,

Nationalization of Trade

243, SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether there is any proposal
under Government’s consideration to na-
tionalise some more important and major
trades in the country ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir,

(b) Does not arise.

Counstruction of Bokaro Steel Plant
244, SHRI DINKAR DESAI :
DR. RANEN SEN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the erection
schedule to complete the installation of the
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Bokaro Steel Plant has undergone a change ;

(b) if so, the reasons thereof ; and

(c) the steps taken to complete the work
and start production as per original sche-
dule 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QUERSHI) : (a) No, Sir. The construc-
tion schedule revised in July, 1969, accor-
ding to which the erection of the first blast
furnace was to be completed by December,
1971, and that of the entire stage 1 by
March, 1973, still stands ;

(b) Does not arise.

(c) Action has been initiated to import
the urgent requirements of steel and refrac-
tories needed for the construction of the
steel plant as these are not available indi-
genously to confrom to the schedule of con-
struction of the Bokaro Steel Plant. Chas-
ing of supplies from public sector as also
private seclor suppliers has been speeded up
by opening inspection cells at their works.
The Hindustan Steel Works Construction
Ltd. are also strengthening their organisa-
tional set up and resources to cope up with
the increased tempo of work. Net-work
planning aided by the computers has been
introduced for watching the progress of
work. With these important measures, it
is hoped that the Project will be completed
in time.

Scheme for Revival of Industrial Growth
in West Bengal

SHRIMATL ILA PALCHOU-
DHURI :

SHRI §. K. TAPURIAH :

SHRI SARDAR AMJAD ALI :

245,

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  INTERNAL
TRADE be pleased to state :

(a) whether it is fact that West Bengal's
industrial pace is slowing down and in
order to steam the “slow down’, the Govern-
ment of West Bengal have drawn up a
scheme of incentives of revive industrial
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growth and forwarded it to the Government
of India for their approval ;

(b) if so, brief details of the scheme
together with its financial implication ; and

(c) Government
thereof ?

of India’s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) to (c). In
order to facilitate the establishment of new
industrial undertakings and also the re-
opening of closed units, the Government of
West Bengal have drawn up a scheme of
incentives for industrial growth. The de-
tails of the scheme are furnished in the
statement laid on the Table of the House,
[Placed in Library See No. LT—4211/70]
The financial implication would depend on
the extend of responmse to the incenmtives.
The Government of India expect that these
incentives will enable speedier industrial
growth and the gradual re-opening of clos-
ed units in West Bengal.

Working of Forign owned Cigarette
Companies in India

246, SHRIMATI ILA
DHURI :
SHRI HARDAYAL DEVGUN :

PALCHOU-

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Government of India
have received any representation from the
Indian Cigarette Manufacturer’s Association
urging that an enquiry be made into the
working of foreign-owned cigaretie com-
panies operating in India ;

(b) if so, brief details of the representa-
tion including the reasons advanced for
an engniry ; and

(¢) Government’s reaction thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISYNA): (a) and (b). No re-
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presentation has been received from the
Indian Cigarette Manufacturer’s Association
urging that an enquiry as such be made
in to the working of foreign owned cigaretie
companies operating in india,

(c) The other suggestions made by them
are being looked into.

Discussion on Efficiency of Railway
System

247. SHRIMATI ILAPAL
CHOUDHURI :

SHRI MUHAMMAD SHERIFF :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itisa fact that the All
India Railwaymen's Federation have, in a
letter sent to him, sought a thorough and
comprehensive discussion on the lowering of
efficiency in railway system and have given
several reasons for it;

(d) if so, details of the letter; and

() Government's reaction thereto ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes, Sir.

(b) The letter contains certain genral ob-
servation regarding the problems of operation
and maintenance on railways requiring re-
medial measures.

(c) The matter was discussed with the
General Secretary of the Federation on
16,9.70 when he was advised to send speci-
fic and concrete Points so that the matter
could be considered further.

Railway Earnings From Passenger
and Goods Traffic

248. SHRIMATI ILAPAL
CHOUDHURI :

SHRI HARDAYAL DEVGUN :

SHRI D. N. PATODIA :

[+

Will the Minister
pleased to state :

of RAILWAYS be

(a) the total Railway's earnings Zone-
wise during the first quarier of the current
financial year 1970-71 from passenger and
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goods traffic separately, as compared to the
corresponding period in 1969-70; and

(b) the reesons for increase or fall, as
the case may be?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) A Statement is laid
on the Table of the House. [ Placed in Li-
brary. See No. LT-4212/70]

(b} The earnings for April to June,
1970 compared (o those for corresponding
period of the previous year show an increase
on almost all the Zonal Railway chiefly
owing to increase in Passenger traffic and
changes in rates and fares etc.

Indian Iron and Steel Company Limited.

249. SHRI A. SREEDHARAN : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether Government have any
proposal under cosideration to mnationalise
Indian Iron and Steel Company Limited;
and

(d)

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No Sir,

if not, the reasons thereof ?

(b) Circumstances existing at present
do not warrant snch action.

Policing regarding increase in Production
of Steel

250. SHRI R. K. BIRLA : Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to stale :

(a) whether it is a fact that Govern-
ment have evolved a rational sieel policy
aimed at producting annually about one
million tonoes of steel extra during the next
10 years;

(b) if so, the details therof; and

(c) thesteps taken so far to achieve
the target?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD, SHAFI
QURESHI) : (a) and (b). The Forth Plan
Steel development Programme includes step-
ping up the existing capacity of 9 MT ingot
steel to about 19 MT by the end of the
Fifth Plan period as per the programme
given below :

(A) Existing capacities : 9.0 MT
(B) Additional capacities :

Bhilai's LI[ Statge expansion 1.7 *

NOVEMBER 10, 1970

Bokaro's I and 11 Stage 40

I1SCO expansion 03

Additional capacity in the

new steel plants. 40 v
Total : 19.0 MT

In addition, it has also been decided to
set up a plant at Salem for production of
special steels.

() A number of steps have been
inititated to ward implementation of the
Steel Development Programme. Feasibility
Report for Bhilai 111 Stage Expansion is
under the consideration of the Government.
The Site Selection Committee have submit-
ted its report for location of a new steel
plant In the Hospet and Salem regions. The
Committeese on Raw Materials other than
iron ore and coal and on Coal have already
submitted their reports, The Iron Ore
Committes is expected to finalise its recom-
mendation shortly. The Site Selection
Committee is meeting on MNovember 10 to
oonsider the site for the Visakhapatnam
project. Appointment of Consultants are
also under the active consideration of the
Government.

Doubling of Railway Tracks in
Northern Railway

251. SHRIR.K. BIRLA: Will the
Minister of RAILWAYS be pleased to state :

(a) the details of the railway tracks in
Northern Railway which are proposed to be
doubled during the Fourth Plan ;

(b) whether work has since started on
any of these tracks, if 50, the names of the
tracks ;
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]
(c) the details of the new railway lines
proposed to be laid in Northern Zone during
the Fourth Plan ; and

(d) whether it is a fact that the Delhi-
Rewari track is also proposed to be
dubled ; if so, when, and whether it is
proposed to convert this Section into
broad gauge ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (d). Doubling
of track between Shakurbasti and Rohtak
(59.60 km) is in progress.

Survey report for doubling of the Section
Garhi Harsaru-Khalilpur is under exami-
nation.

Survey work for doubling of the Sections
Subzimandi-Panipat and Meerut City-
Muzaffarnagar is in progress and a decision
will be taken after receipt of the survey
reports. However, there is no proposal to
convert the Delhi-Rewari section into Broad
Gauge at present.

(c) The proposal for new lines in the
Fourth Plan have not yet been finalised.

feaeit 8899 9T TOME TERE w
g

252, w6t Ire go fifd : w31 WA
WY 93 Ty Y wor w3 5

(%) #ar g g9 § fF qraue) oag-
T 754 @Y § 41T €297 9T @ gy
§ v femrlt veam 9 A &g ;

(w) afs g, at @ @s9 & #ar
A HYAEAT 74T § ;

() 7 g # feaedy & wmisw
afaw wwaen § 91X ¥ 7z Sfrs
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(%) afz gf, & @it 3 fenwdl &y
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(¥) AT ax feawit @Al g3
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Extension of Time Limit For Survey
Of Bombay-Mangalore Railway Line

256. SHRI NATH PAI: Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government have exten-
ded the time limit for the completion of
traffic and engincering reconnaisance survey
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for the 1250 Km. Bombay-Mangalere
railway ; and
(b) if so, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Originally
only a techno-economic feasibility study had
been proposed for a new line from Apta
(near Bombay) to Mangalore. Subsegently
it has been decided to carry out a detailed
traffic survey togelher with an engineering
reconnaisance survey for the new line, The
surveys were sanctioned in June, 1970 and
will take 18 months for completion. No
change has been made in the recent past
affecting the target date of completion of

_the surveys.

Violent Means Restored to in Sirikes by
Employees of HEC, Ranchi

257, SHRI R, K. AMIN : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased 1o state :

(a) whether the employees of the Heavy
Engineering Corporation, Ranchi recently
restored to violent mcans during their
strikes ;

(b) whether the Chairman of the Cor-
poration was also assaulted ; and

(c) the reasons for the employee's
strike and the action if any, taken against
those who resorted to violent means ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). Reference pre-
sumably is to the demonstration by the
artisans of the Heavy Engineering Corpor-
ation on the 26th/27th  August, 1970,

On the evening of the 26th August, 1970,
about 400 Artisans assembled in front of
the Headquarters Administrative Building
and obstructed movement. They kept on
shouting slogans throughout the night, keep-
ing the road blocked. In the morning of
the 27th August, 1970 the local Governmeft
Authorities were requesied 1o enabie the
Chairman and other senior Officer to leave
the building. While the Chairman and the
Chief of Personnal were being escorted by
the Pclice and the Magistrates, the demons-
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trators repeatedly tried to obstruct the
passage. In the process of clearing the
passage, Police arrested 14 Artisans, With
difficulty, the Police cleared the way for the
passage of the Chairman's car. When the
car had moved out of the Gate, the agita-
tors indulged in brickbatting leading to
damage to the Chairman’s car and minor

injuries to the Chairman and the Chief of

Personnel. Cycles and branches of trees
were thrown on the road to prevent move-
ment. The obstacles were cleared by the
Police who arrested 14 more persons.
Several rounds of tear gas shells were fired
to dispers the mob.

The artisans were demonstrating for their
demands one of which was that their period
of training at the Central Training Institute
should be treated as duty for purposes of
leave. Discussions on the disputed points
are being held by the Management and the
Artisans with the assistance of the Labour
Commissioner,

Steel Scarcity in Engineering Industries
259, SHRI B K. DASCHOWDHURY ;

SHRI M.L. SONDHI :
SHRI YASHPAL SINGH :

Will the Minister of STETL AND HEA-
VY ENGINEERING be pleased to state :

(a) whether there has been steel scar-
city which has hit the engineering industries,
particulary those in the export sector, and
it has worsened into a virtual famine,
according to the Chairman of the Enginee-
ring Export Promotion Council ; and

(b) if so, the reasons for the same and
steps taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The demand for all
wvarieties of steel in the country has increased
~onsiderably after the recession resulting in
a condition of scarcity. This has natur-
ally affected the engineering industry. In
regard to FEngincering Industrics, bulk
import has been made through Hindustan
_Steel, not all of which has yet been allo-
cated by the Export Enginecring Promotion
Council to the export units,

KARTIKA 19, 1892 (SAKA)

Written Answers 100

Take over of Martin Burn Light Railways

260. SHRI B. K. DASCHOWDHURY :
SHRI SITA RAM KESRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have considered
to take over the Light Railways as recently
urged by a deputation of the employees of
Martin's Light Railways; and

(b) if so, the details thereof, and if not,
the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRL NANDA) : (a) The "question of
nationalising the private Railways was
considered. The Government do not pro-
pose at present to nationalise any one of
these Light Railways.

(b) The private railways in the country
are operating under contracts which autho-
rise the Central Government or the District
Board of the area in which they are situated
to take them over through purchase at
specified intervals, Their purchase is consi-
dered when such periodical options fall due,
taking all relevant factors into consideration.
On certain occasions, on examinalion of all
relevant factors, it was decided by the
authorities concerned not to out for pur-
chase. Their purchase will again be consi-
dered when the next options to purchase
them fall due.

Loss to Railways due to Floods in
West Bengal

261. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the estimated total loss suffered by
the Railways due to the recent floods in
West Bengal; and

(b) the time by which the repairing of
the tracks and lines etc.,, would be com-
pleted 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Rs. 1236 lakhs
approximately.

(b) Repairing of track and lines com=
pleted already.
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Industrial Develop t of Chambal
Valley Area

268. SHRI YASHWANT  SINGH
KUSHWAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND IN-
TERNAL TRADE be pleas=d to state :

(a) whether any scheme for industrialisa-
tion of the Chambal Vally area adjoining
the borders of Madhya Pradesh, Rajasthan
and Uutar Pradesh in collaboration with
State Governments concerned is under
examination of the Centrsl Government
with a view to salving the docoity problem
of the area; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The infor-
mation is being colleeted and will be laid
on the Table of the House.
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Setting up of Small Scale Indusries
around Bhilai Steel Plant

265. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND IN-
TERNRL TRADE be pleased to state the
steps taken or proposed (o be taken to
develop small scale indusiries in the area
surrounding the Bhilai Steel Plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The information is
being collected and will be laid on the
Table of the House.
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Grant of family pension to attendants of
Railway Hospital, Bhatinda (Nor-
thern Railway)

269. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is fact that Hospital
Attendants in Railway Hospital, Bhatinda
(Northern Railway) who died in May, 1965
while serving, have not been paid any fami-
ly pension ;

(b) if so, the reasons thereof ;
(c) the action being taken to expedite

such cases for payment of family persion;
and
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(d) whether Government have received
and reperssniation in the matter, if so, the
action taken thereof ?

THE MINISTER RAILWAYS (SHRI
NANDA) : (a) and (b). There is only one
case of a hospital attendant at Bhatinda who
died in 1965. The employee had not opted
for pensionary benefits. His family was
therefore paid in 1965 all the settlement
dues admissible uader the Contributory
Provident Fund Rules by which he was
governed.

(c) Does not arise.

(d) Yes. The above position has been
communicated.
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Derailment of Howrah-Bound Amritsar
Mail at Karna Station near Hardoi

271. SHRI JHARKHANDE RALI :
SHRI BENI SHANKER
SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) what were the reasons for the rail-
way accident at Karna near Lucknow on
September 29, 1970 in which Amritsar Mail
was involved ;

(b) whether any enquiry has been made ;
and

(c) it so, the result thereof and the
further action taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). According to
the provisional finding of the Additional
Commissioner of Railway Safety, who held
statulory inquiry into the derailment of 6
Down Amritsar-Howrah Maill at Karna
station on 28. 9. 70, the accident was due
to the obstruction in the path of the train.
caused by the vacuun reservoir of the 4th
coach getting dislodged and dropping cff on

" the run.

Suitable action has been initiated to
further strengthen the fixing of the vacuum
reservoir and its design is also being exami-
ned.

Court cases Against Employees of South
Eastern Railway for participating
in Agitation of Avgust, 1970

272. SHRIJ. M. BISWAS : Will the
Minister of RAILWAYS be pleased to state;

(a) the number of employees on South
Eastern Railway division-wise, against whom
court cases are pending on account of the
spontapeous agitation of August, 1970 ;

(b) what are the charges against them ;
(¢) the reason why the cases are mnot

withdrawn as per the agreement between the
Union President and the General Manager ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). The information
is being collected and will be laido n the Table
of the Sabha.

Reopening of Standard Motor Factory,
Madras

273. SHRI NAMBIAR : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is fact that the Central
Government have suggested to the Tamil
Nadu Government that efforts be made to
facilitate the early reopening of the Stan-
dard Motor Factory, Madras ;

(b) if so, the details of the suggestion ;
and

(c) the reaction of Tamil Nadu Govern-
ment towards the Central Government’s
suggestion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) and (c). Do not arise.

Closure of Match Factories in Tripura

274. SHRI NAMBIAR Will  the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the number of match factories in
Tripura closed down on the plea of shortage
of raw materials and lack of market for
products ;

(b) the total number of workers thrown
out of employment due to this closure :
and

(c) the action taken by Government to
prevent the closure of these match factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (¢). The informa-



109 Written Answers

tion is being collected and will laid on the
Table of the House.

Non-Registration ol’ full lnmlled mmily by
Directorate G 1 T 1 D

275. SHRI C. DASS :
SHRI RAJASEKHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that under the
revised proeedure of registration, the regis-
tration of industrial units with the Directo-
rate General of Technical Development
will, as a rule, be automatic subject only to
the condition that the units concerned
furnish the required statistical data ;

(b) whether it is also a fact that the
Directorate-General of Technical Develop-
ment had in Januvary, 1970 requested the
aluminium producers to meet the require-
ment of metal of M/s, Jindal (India) Private
Ltd., Bangalore at the rate of 200 tonnes per
month to save the factory from closure ;
and

(c) if so, the circumstances in whieh the
indusirial unit of M/s. Jindal (India) Private
Ltd., has been registered for a capacity of
only 1200 tonnes per annum as against its
installed capaeily of 3600 tonnes on three
shift basis as certified by the Director of
Industries, Mysore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Registration under
the revised procedure is as a rule automatic
for schemes whose industrial data shew
prima facie a technical feasibility.

(b) Yes Sir,

(c) M/s. Jindal (India) Private Ltd.
Bangalore have been registered with the
D.G.T.D. for the manufacture of aluminium
extruded sections for a capacity of 1200
tonnes keeping in view that the eapacity of
their cxisting Press is 1500 tonnes and their
current production is 1150 tonnes per annum
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only. According to the present policy,
however, there is no constraint on the firm
producing more since there is no control on
the distribution of aluminium,
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oAy fgg § @ &m, wWifF @ sEw
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Liberal attitude towards Employees and
Workers of Durgapur Steel Plant who

participated in strike in
Aug./September 1970

SHRI JYOTIRMOY BASU :
SHRI LAKHAN LAL KAPOOR:
SHRI INDRAJIT GUPTA :

2717,

will
HEAVY
state

the Minister of STEEL AND
ENGINEERING be pleased to

(a) category-wise number of employees
and workers in the Durgapur Steel Plant of
the Hindustan Steel Ltd,;

(b) the number of employees and
workers who had been charge-sheeted for
participating in the ‘general strike’ in
August and September, 1970 ;

(¢) the number of employees and
workers who have been victimised on various
charges ;

(d) whether Government are committed
to take a liberal attitude towards the workers
and employees who participated in 1the
sirike ; and

(e) if so, how and to what extent that
commitment has been kept ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The number of employees
and workers categorywise as in August,
{70, was as follows :

Director Incharge 1
Executives 1395
Non-Executives

(technical) 23,022

Non-Executives

(Non-technical) 3,176
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(b) 7,150 workers were chargeshected on
account of their absence during the sirike
period. Out of this, on the basis of ex-
planation offered, chargesheets were with-
drawn in respect of 626 workers. 4,629
were censured and 5 punished with stoppage
of increment. Enquiry is under way in
respect of 1,890 workers.

(c) Nil.

(d) and (e). The responsibility for deal-
ing with the workers and employees who
participated in the strike lies with the
Management of the Durgapur Steel Plant
who follow general policy of taking a liberal
attitude  except those cases where, for
example, violence is committed.

Enquiry into the Financial Position on
Martin Light Railway

278. SHRI JYOTIRMOQY BASU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the manage-
ment of Martin Light Railway (West Bengal)
closed the S. S. Railway Branch with effect
from September 1, 1970 ; if so, on what
grounds ;

(b) how many men have been thrown
out of employment as a result of this
closure ;

(c) whether Government had gone into
the financial position of this Railway ; if so,
the reasons why the company had been
running at a loss ; and

(d) whether it is a fact that the average
vearly expenditure of the company for 15
officers comes to about Rs. 4 lakhs ; if not,
what is the actual position ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. The Railway
had been suffering losses for many a year.

(b) About 1,100,
(c) The company was running at a loss

due to severe road competition and mounting
eosts of operation,
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(d) According to the information fur-
nished by the company, the annual expendi-
ture of 15 officers chargeable to 8.5. Light
Railway Co. is Rs. 1.93 lakhs as detailed
below :

(a) Four officers directly
charged to S. S. Light
Railway Co. Rs. 66,600

(b) Eleven Officers jointly
charaged to Railways
in the Martin Group
—i{annual cost Rs,

2,81,800) proportionate
share of S. S. Light

Railway Company. Rs. 1,26,800

—

Total : Rs. 1,93,400

Assisiance to Backward District of
West

279. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(4) whether it is the policy of Govern-

. ment to give all possible assistance for the

industrial development of the *backward
regions™ in the country ;

(b) whether the districts of Purulia,
Bankura, Burdwan, Midnapur and a part of
24 Pargannas in the State of West Bengal
fall into the category of *‘industrially back-
ward regions™;

(c) whether it is a fact that these dist-
ricts abound in natural and mineral resour-
ces ;

(d) whether it is a fact that these re-
sources, till date, remain untapped ;

(e) whether it is also a fact that there
is a good deal of possibility to promote and
develop a number of industries Jarge-scale,
medium-scale and small-scale, in those dis-
tricts ; and

(f ) if so, the steps being taken in that
regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to ( ). One of the
objectives of industrial policy is to reduce,
to the extent possible, regional imbalances
in industrial growth. To achieve this end,
proposals for the setting up of industrial
units in industrially-backward regions would
be treated on a special footing. Besides,
financial institutions such as the Industrial
Development Bank of India and the Indus-
trial Finance Corporation of India would
accord concessional treatment to cases relat-
ing to these areas. Ninety-three indusrially
backward districts in wvarious S:ates have
been selected by the public financial institu-
tions for this purpose. In West Bengal,
four districts, viz., Purulia, Bankura, Midna-
pur, and Darjeeling, would fall in this
category. The Government of West Bengal
have also announced various concessions
and incentives for the setting up of indus-
trial units in the State. It is expected that
as a result of all these measures, there will
be a substantial increase in industrial acti-
vity in the Siate and particularly in the
industrially-backward areas of West Bengal
and that the industrial potentialities of these
districts will be able to be adequately ex-
ploited.

Prices of Consumers Goods in Calcatta

280. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) the retail prices of the daily necessa-
ries of life in Caicutta during December,
1969, January, 1970, June, 1970 and Scp-
tember, 1970 ; and

(b) factors responsible for the increase
or decrease of retail prices in each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVHRLOP-
AND MENT INTERNAL TRALE (SHRI
M. R. KRISHNA) :(a) and (b). A statement
showing retail prices of consumer goods in
Calcutta during December, 1969, January,
1970, June, 1970 and September, 1970 is
laid on the Table of the House. [Placed
in Library. “See No. LT-4214/70].
A statement giving reasons for the price
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variations is also laid on the Table of the
House. [Placed in Library. See No.
LT-4214/70].

Rate of Deposit Money required by
National Small Indusiries Corporation
against Supply of Machines

281. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the National Small Indus-
tries Corporation Ltd, now requires 5 per
cent deposit against supply of imported
machines and 10 per cent against indigenous
ones from enterpreneurs;

(by if so, the reason for demanding
higher rate of deposit in cases of indigenous
machines which is likely to discourage
the use of country-made machines and
which in its turn might retard the growth
of indigenous machine building industry;
and

(c) whether Government propose to
reverse the required deposit { e. 5 per cent
in cases of indigenous machines and 10 per
cent in cases of imported ones ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) Yes, Sir.

(b) The reason for a differential treat-
ment for imporied and indigenous machines
is because the risk involved, in case of
default, in disposing of the machine and
recovering the full value of the machine is
less in the case of Imported machines,
than in the case of indigenous machines,
Since a concession of 509 of earnest money
depotst has been given in the revised
schedule of rates, it is expected that indige-
nous industry will also be assisted consider-
ably in its growth.

(¢) The decision on the revision of
earnest money deposits will be reviewed
after 3131971,
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Accident at an anmanned crossing near Moga

282. SHRI P. C. ADICHAN :
SHRI D. AMAT :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether at an unmanned crossing
near Moga on Ludhiana-Moga line a
passenger bus collided with a railway train
on October 17, 1970; and

(b) if so, the number of persons killed
and injured in the accident ; and

(c) the cause and circumstances of the
accident ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The accident took
place at an unmanned level crossing between
Jagraon and Ajitwal stations on the
Ludhiana-Firozpur Cantt. section.

(b) In this accident 6 persons were
killed and 39 injured of whom 5 sustained
grievous injuries.

(¢) The accident was due to the negli-
gence on the part of bus driver who attempt
to negotiate the unmanned level crossing in
face of the approaching train when there
was no margin to do so.

Prevention of Railway Accidents at
Unmanned Railway Crossings

283. SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :

Will the Minister of RAILWAYS be
pleased to slale :

(a) the number of unmanned railway
crossing accidents during 1968, 1969 and
1970 so far, and the lives lost and persons
seriously injured therein; and

(b) the steps taken to tackle unmanned
railway crossings as a national problem in
each of these years and the expendilure
incurred in that regard 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) During the years
1968, 1969 and 1970 j. ¢. from January, 1970
to September, 1970 there were 90, 80 and 52
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accidents respectively at unmanned level
crossings on the Indian Government Rail-
ways. In these accidents 126 persons were
killed and 128 injured seriously.

(b) A statement is attached.

Statement

In order to reduce the incidence of
accidents at unmanned Jevel crossings, the
Railways have taken several steps as
under :—

(i) Stop Boards have been prominently
fixed on approaches to all un-
manned level crossings to warn
the road wusers to cross railway
track cautiously,

(ii) Whistle Boards have been fixed
enjoining the drivers of the
approaching trains to whistle as
the train approaches the unmanned
level crossing as an additional
warning to road-users,

Periodical census of traffic is
carried out by the Railways to
decide if any of the wunmanned
level crossings require manning.
Annual programme for manning/
upgrading of level crossings is
drawn up by the railways in
consultation with the State Govern-
ments who are required to bear the
initial cost of upgradation as per
exitant rules. During the years
1968-69 and 1969-70, 126 unmanned
level crossings were manned.

(i)

2. The State Governments have also
been requested for provision of road signs
with suitable warning signals at approaches
to all unmanned level crossings ;

3. The State Governments have also
legislated under the Motor Vehicles Act to
oblige the drivers of passenger buses to stop
their vehicles short of unmanned level cros-
ings and then cross the railway line with the
conductor of the bus walking ahead; and
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4. As the accidents at unmanned level
crossings are mostly due to the negligence
of the road-users, an educative campaign
among the road-users is carried out chiefly
on the following lines :

(i) Appeals to automobile associations,
Transport and lorry owners associ-
ations elc,

(ii) Issuing of leaflets in regional
lunguage to owners and drivers of
buses, taxis and molor trucks
through the police authorities,
drawing attention to the rules laid
down by the State Governments in
the Motor Vehicles Act.

(iii) Contracting the heads of village
panchayais, etc. located near the
level crossings and explaining to
them the hazards of crossing un-
manned level crossings carelessly.

(iv) Contracting truck drivers associations
and individual truck drivers and
explaining to them the hazards of
crossing unmanned level crossings
rashly.

~—

Publicity through the medium of
rural programmes on All India
Radio for prevention of accidents.

(v

(vi) Showing of Cinema slides, depicting
the hazards of negotiating level
crossings carelsssly and making
announcements through loud spea-
kers on bazar and mela days in
the villages adjoining railway cros-
sings etc. etc.

The expenditure on such items belng
of the nature of ravenue, no separate
detailed figures are maintained.

Accomulation of Scrap Iron

284. SHRI P. C. ADICHAN:
SHRI HEM RAJ :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(a) whetherit is a fact that 50,000
tonnes of scrap iron has accumulated in the
different scrap yargs in the country ;
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(b) if so, the reasons for the accuma-
lations; and

(c) the steps being taken to clear out
this accumulation by expeditious use and
export thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI ) : (a) It has been reported
that as on the 31st October, 1970, about
75,000 tonnes of various categories of scrap
were available with the scrap traders.

(b) The price agreement between the
Steel Furnace Association of India and
the Iron & Steel Scrap Association of India
which lapsed a few months ago has not been
revived. In the absence of an agreed price,
the off-take has been poor.

(c) The export of 24,750 tonnes of
scrap out of the persent stocks was allowed
recently. The position regarding the balance
is being reviewed.

Small Car in Public Sector

285. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that India will
complete small cars in the public sector
before 31st March, 1972 for open sale in the
market ;

(b) whether it is also a fact that private
sector will be able to complete small car
much earlier ; and

(c) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) In pursuvance of
the decision of Government to establish a
project in the public sector for the manu-
facture of passenger cars based on a proven
foreign design. offers have been invited from
interested foreign parties by the 30 Nov-
ember, 1970. These are awaited. It is not
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possible to indicate at this stage the time
by which the proposed project in the public
sector would go into production.

(b) and (¢). Two parties in the private
sector have been granted letters of intent,
valid for eighteen months, for taking up the
manufacture of passenger cars based on
indigenous know-how and materials, It is
not likely that these parties will go into-
production earlier than the 31st March, 1972,

Revision of Freight for Sugarcane

286. SHRI K. N. TIWARI :
SHRI HIMATSINGKA :

SHRI K. N. PANDEY :

Will the Minister
pleased to state :

of RAILWAYS be

(a) whether it is a fact that with
effect from Ist April, 1970 the increase
in the Railway freight on goods has been
from 2 to 7 per cent ;

(b) whether it is also a fact that before
Ist April, 1970 the Sugarcane traffic to
Sugar Mills was moved in lump sum wagon
load rates but from Ist April, 1970 this
rate has been withdrawn .and railways
freight has been substantially increused by
about 40 per cent ; and

(¢) ifso, the justification for this in-
crease on sugarcané alone when freight
increase on other goods was only from 2 to
7 per cent ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) While by and
large the increase in freight charges with
effect from 1.4.1970 has been from 2to 7

per cent, in many cases the increase is
greater.
(b) Itis true that prior to Ist April,

1970, almost the entire quantity of sugar-
cane booked to sugar mills was carried at
lump sum wagon rates which were with-
drawn with effect from that date. With
the cancellation of lumpsum wagon rates,
the increase in freight has beem of the
order of 7% to 43 9, over different loads em
different Railways.
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(¢) Lump-sum wagon load rates in
force prior ta 1.4.1970 were extremely low
and had therefore to be substantially in-
creased. Even these substantially increased
rates do not cover the cost of haulage.
This explains the justification for the in-
crease being much more than 79 in this
instance. It may also be mentioned that
sugarcane is not the only comodity for
which the increase effected is more than
T%.
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Increase in speed of Trains

291. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether Government have taken
some some steps recently 1o increase the
speed of certain trains in the country ;

(b) if so, details of the steps taken ;
and

(c) how will it help in removing rush on
those trains 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Except laying
down priorities for investigation and studies
etc. in connection with introduction of high
speed trains, no specific steps have been
taken to increase the existing permissible
speed of trains. On a trial basis, Howrah-
Delhi Rajdhani Express has been introduced
eliminating all traffic halts earoute and at
the maximum permissible speed of 120
Kmph against the normal of 100 Kmph.
Extension of this pilot scheme on other
routes is dependent on detailed techno-
economic studies. Such a study is, at pre-
sent being made on Bombay-Delhi (viag
Western Railway) route,

(c) Like all additional trains, high speed
* trains, too, help ease overcrowding where-
ever 30 introduced.

Replacement of Obsolete Railway
Compartments
292. SHRI CHENGALRAYA-
MNAIDU :

SHRI R. BARUA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a faet that a large
number of rail compartments of passenger
trains have become obsolete and are no
more serviceable ; if so, the details thereof ;

(b) whether those compartments have
sinee been detached from the trains and
whether this has increased rush on the
frains ;
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(c) the steps taken to provide their re-
placements ; and

(d) the steps taken to dispose of the
obsolete compartments rendered unservice-
able 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) It is not a fact that
a large number of railway passenger coaches
have become obsolete. It is, however, true
that about 199, of thc passenger coaches are
overaged according to their ‘book-life’.
They are, however, serviceable and hence
they are being utilised on passenger trains,

(b) Coaches are withdrawn from service
only on age-cum-condition basis and Rail-
ways have to keep some overaged coaches to
meet, within the available resources. the
growing needs of passenger traffic. It s,
therefore, not correct that there is increased
rush on trains due to withdrawal of over-
aged coaches.

(€) Coaches are withdrawn from service
on age-cum-condition basis and such coaches
are replaced by new coaches on a phased
programme.

(d) Old coaches are disposed of by sale
through public auction, etc. afier they are
condemned and found to be unfit for fur-
ther service.

Facilities for setting up of New Industries

293. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether Government have recently
taken a decision to liberalise conditions with
regard to financial ceiling elc. to set up new
industries in the country without any licence
etc ; and

(b) if so, the details thereof and whether
any facilities will also be offered (o the new
entrepreneurs coming forward 10 sét up new
industries under the new rules ?

THE DEPUTY, MINISTER IN THE
MINISTRY OF INDLSTRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (2) and (b). Govern-
ment have announced the new licensing
policy in February, 1970 which provides,
among other things, for the raising of the
exemption limit for licensing from Rs, 25
lakhs to Rs. 1 crore (by way of fixed assets
in land, buildings and machinery) subject to
certain conditions. This liberalisation should
enable a large number of new entrepreneurs
to set up industries without having to go
through the process of obtaining a licence.
Government have also published a list of
123 industries where there is scope for in-
vestment, in order to provide information
for new entrepreneurs. In respect of cases
where licences would be necessary, licences
upto an investment level of Rs. 5 crores
would be issued liberally to new parties;
besides small and medium entrepreneurs,
subject to the overall constraint of foreign
exchange.

Report of Committee on Production of
Scooters in Public Sector

294, SHRI CHENGALRAYA
NAIDU :
S8HRI R. BARUA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Committee set up by
Government to study the economic aspects
of the proposed sector projects in the public
sector has since submitted its report ;

(b) if so, the details of the recommenda-
tion of the said Committee ; and

(c) the present progress in setting up
this project in the public sector 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA,) : (a) The Commiitee of
technical experts set up to work out and
advise the Government on a suitable design
andgprogramme of production of scooters in
the public sector has since submitted its
report.

(b) The conclusions and recommenda-
tions of the Committee made in Parts 1 and
I of its report are given in the statement
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laid on the Table of the House.
in Libmry. See No. LT-4215/70].

[Placed

(c) The recommendations have been exa-
mined by Government and it has been
decided to set up a unit in the public sector
for the manufacture of scooters with an
annual capacity of 100,000 Nos, based on a
proven foreign design. In pursuance of
this decision, offers for collaboration for the
manufacture of a scooter of proven design
have been invited from foreign parties by
the 15th November, 1970, These are
awaited.

Stoppage of Toofan Express at Futwah
Junction Railway Station

295. SHRI SATYA NARAIN SINGH :
Will the Minister of RAILWAYS be pleased
10 state :

(a) whether Government propose to con-
cede the long-standing demand of the people
of Fuiwah Junction Railway Station of
Eastern Railway for stopping the Toofan
Express (7 Up/8 Dn) at Futwah; and

(b) if so, when the decision is likely to
be taken ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The demand
has been examined. Having regard to ade-
quacy of existing services for the level of
traffic, including long distance passengers,
offering at Futwah stalion, it has not been
found justified to provide additional stop-
pages of 7 Up/8 Dn Toofan Express at this
station.

Emuggled goods carried from Gujarat to
Bombay on Western Railway Trains

296. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is fact that Western Rail-
way trains carry large-scale smuggled goods
from Gujarat to Bombay :

(b) whether it is also a fact that the
Central Excise Officials have reported names
of some of the higher ups in the Railways
as suspect behind the smuggling activities ;



129 Written Answers

(c) if so, whether the matter has been
investigated; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) It is not a fact that
large sca'e smuggled goods are being carried
on Western Railway. However, a few cases
of smuggling of luxury articles like watches
etc. have come to notice.

(b) No.

(c) and (d). Do not arise.

Issue of Licence for manufacture of
small Car by Tatas

297. SHRI S. KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that Government
have assured M/s. Tatas to issue licence to
manufacture small car ;

(b) if so, whether M/s. Tatas have made
an application for the manufacture of small
car ; and

() if not, the basis on which this public
assurance has been given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No such assurance
has been given.

(b) Mo, Sir.
{c) Does not arise.

Filling up Post of Commissioner for Scheduled
Castes and Scheduled Tribes

298, SHRI 5. C. SAMANTA : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state :

(a) since when the post of the Commis-
sioner for Scheduled Casies and Scheduled
Tribes has been lying vacant ;
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(b) tho reasons for delay in filling up
the said vacancy ; and

(c) whether there is any proposal te
appoint an eminent Scholar-administrator,
belonging to these communities, to this
post 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND SOCIAL WEL-
FARE (SHRI JAGANATH RAO) : (a) The
post fell vacant on tne afierncon of 21st
September, 1970,

(b) and (c). A number of names are
under consideration. On selection  of
a suitable person, appointment will be made.

Passenger Tickets issucd at Nazarbag
Railway Station bearing same
number

299. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
1o state ;

(a) whether he has received a complaint
that two passenger ticket issued at MNazarbag
Railway station (Western Railway) from
Mazarbag to Morvi on the 10th August,
1970 bore the same number ;

(b) if so, whether any inquirics have
been made into this malter ;

(¢) if so, with what result ; and

(d) whether thcre have been other
instances of a similar nature, so far reported
to the Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). No complaint
has been rcceived but enquiries confirm the
issue of two tickets at MNazarbag statiog
for Morvi on 10. 8. 1970 bearing identical
numbers, An enqguiry into this incident
is now being ordered with a view to locate
the causes of this lapse and with a view to
fix responsibility.

(d) Yes, .
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Financial Assistance to Premier Automo-
biles Ltd. Bombay

300. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government are aware that
Premier Automobiles Ltd., Bombay have
been fac'ng financial difficulties in the recent
months ;

(b) whether it is a fact that the com-
pany has not been able to make payment
salries on due dates during the months of
August and S>ptember, 1970 ;

() whether the company has approac-
hed Government for financial assistance
or other relief ; and

(d) if so, the details thereof and the
action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) There have been
some reports that M/s. Premier Automobi-
les Ltd,, Bombay are facing financial
difficulties. The details in this regard are
not available with Government,

(b) Goverument have no information.

{c) and (d). The company has been
requesting Government for an increase in
the price of Fiat car manufactured by
them. In fact this company along with the
two olher car manufacturers filed writ pet-
tions in September, 1969 in the Supreme Court
challenging the valicity of the Statutory
Order which the prices of the three makes
of cars manufactured in the country were
“notified. On the recommendations of the
Supreme Court, a Commission has been set
up for the purpose of recommending fair
prices of the three makes of cars. Further
action on the request of the company for
an increase in the price of Fiat car would
be examined after the receipt of the report of
the Commission.
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Firing at Poona Railway Goods Yard

301. SHRI GEORGE FERMNANDES ;
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there was firing at Poona
Railway goods yard on the 6th September,
1970 ;

(b) if so0, what were the circumstances
in which firing was resorted to ;

(¢) whetner any enquiries have been
instituted into the firing ; and

(d) if so, the findings of the enquiry ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) :(a) No, There was no
case of firing at Poona Railway goods yard
on 6lh September, 1970. But a firing took
place on the night of 5th September, 1970,
at the Poona Yard.

(b) On 5-9-1970 at about 22.30 hrs.,
about 5 persons entered the Poona Yard
to commit theft., While they were remov-
ing one lead acid cell from one coach,
they were noticed by an armed Rakshak
on patrol duty, who challenged them, upon
which one of the criminal attacked the
Rakshak with an open knife. Finding his
life in imminent danger the Rakshak opend
fire in self defence as a result of which one
criminal was short dead on the spot.

(©) Yes. The Government Railway
Police, Poona have registere the offence
under Section 395 IPC on 6-9-1970 and are
investigating.

(d) The case is
gation.

still under investi-

Treatment of period of absence during
agitation by Loco Running Stafl as
leave

302. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleaszd
to state :

whether he had given an assurance to
the Chief Minister of Tamil Nadu that the
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period of absence by the Loco running staff
during their agitation in May, 1970 would
be treated as leave ;

(b) whether they were also assured that
their demands would be conceded within
two months ; and

(c) if so, whether necessary action has
been taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir.

(b) The representatives of the staff
were advised that such of the demands
which are not capable of local adjustments
or local solutions would be progressed in
consultations with the recognised Union.
Other issues of local nature would however,
be examined by the Railway Administra-
tion.

(c) Most of the demands which are
capable of local adjustments have been
examined by the Railway Administration
and action, as necessary, has been taken.
Most of the general demands relating to
the service conditions of employees of all
Railways will be broadly considered by the
Third Pay Commission appointed by the
Government ; and certain issues relating to
change in the Hours of employment Regu-
lations and pay scales of running staff have
been referred to Railway Labour Tribunal
whose recommendations are awaited.

Utilisation of Installed Capacities of
Drum and Barrel Industry

303. SHRI GEORGE FERNANDES :
will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to refer to the reply given to Starred
Question No. 995 on the 14h April, 1970
regarding Utilisation of Installed Capacities
of Drum and Barrel Industry and state :

(a) whether licensed capacities in Drum
and Barrel Industry on the basis of one
shift per dry are sufficient to cope with the
demand of consumers;

(b). if not, whether Government propose
to allocate sieel sheets to licensed capacities
units on the basis of two shifts per day ;
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(c) whether Government have considered
utilisation of unutilised copacities before
allowing expansion and creating fresh cap-
acities ; if not, the reasons therefor;

(d) whether oil reflneries who have got
no fabricating plants of their own but
receive licences for import of  bitumen
shects, distribute steel sheets to fabricators
of bitumen drums prorata to licensed capa-
cities ; and

(e) if not, the basis of Government’s
statement that the import policy for issue of
licences to Consumers instead of fabricators
is not disastrous in national interest unless
and vntil sirict instructions are issued to
Consumers for distribution of raw materials
prorata. to licensed capcities of all units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (e). Attention
is invited to the reply given to Siarred Ques-
tion No, 479 on the 18th August, 1970,

Report of Commission for Determining
Prices of Passenger Cars

34, SHRI SRADHAKAR SUPAKAR:
will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether the Committee set up under
the Chirmanship of Shri Sarjoo Prasad to
determine the fairness of the prices of
passenger cars has submitted its report; and

(b) if so, the principal recommendations
of the Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No, Sir.

.

(b) Does not arise.

Titanium Dioxide Plants in Orissa
305, SHRI SRADHAKAR SUPAKAR:

will the Minister of INDUSTRIAL DEVELOP-
MENT AND ANTERNAL TRADE be
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pleased to state :

(a) whether Government have issued a
licence for the establishment of a titanium
dioxide plant in Orissa in private sector ;
and

(b) if so, the date by which the plant is
to be set up and its location ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA4) : (a) A letter of
intent has been issued in June, 1970 in
favour of a private party for manufacture
of titanium dioxide in this Sta'e.

(b) Manufacture of titanium dioxide is
a highly complicated process and as such a
deflnite time limit cannot be set for the
implementation of the project, However, the
letter of intent issed to the party is valid for
a period of six months from the date of
its issue. Within this period the party is
expected to submit to Government (i) appli-
cation for capital goods and (ii) proposal for
foreign collaboratson, if any. The unit is
proposed to be located at Sambalpur in the
State of Orissa.

Promotion of Indan Consultancy Service

307. SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that strong bias
is prevalent at present in the country, pari-
cularly in the public sector projects, in fav-
our of foreign consultants and equipment ;
and

(b) if so, the steps taken by Govern-
ment to remove the bias and to promote
the export of Indizn consultancy services to
other developing countries ?

“THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRTAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISANA): (a) In the initial
stages of industrial development of the coun-
try, recourse had to be taken to the em-
ployment of foregn consultants and import
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of equipment for setting up projects both in
public and private sectors, However, with
the development of consultancy and

ring services in the country and creation of
capacity for fabrication of equipment, more
and more reliance is being placed on indi-
genous technical consultancy services and
plant and machinery.

(b) Government have already taken
certain measures of enable the development
of technical consultancy in the country and
to create confidence in the minds of entrep-
reneurs in favour of indighnous consultancy
services. In order to ensure that consul-
tancy services available in the country are
fully utilised, import of foreign consultancy
is permitted only in those fields where
Indian consultancy services are not availa-
ble. Where foreign consultancy is also
required in addition to Indian consultancy
it is provided that the Indian consultants
should also be associated with such projects.
With a view (o collect complete information
on the availability of technical services with-
in the country, all consultancy engineering
firms operating in India have been advised
to get themselves enlisted with the Minis-
try of Industrial Development and Internal
Trade. The questoin of providing incen-
tives to the Indian consultancy firms has
also been engaging the attention of the
Government. One of the steps taken in
this direction is the recent provision in
Indian Income Tax Act, 1961 which en-
titles assessee firms providing technical know-
how or rendering technical services to a
deduction for purposes of computation of
taxable income, of 40% of income by way
of royalties, techrical service fees, commis-
sion or otherwise (except gains).

The development of consultancy and
engineering services in this country is of
recent origin, and primarily directed to
import substitution, However, efforts are
being made to export such services, to the
extent possible, to the developing countries.
The Indian consultancy firms have been
advised to get their names registered with
the international organisations like 1BRD,
United Nations, UNIDO etc. so that their
particulars are available to these organisa-
for consideration when they allot jobs. Cer-
tain tax concessions are also available to
the consultancy engineering firms on the
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encome earned by way of exporting techni-
cal consultancy services.

The Commitiee on Technical Consul-
tancy Services set up by the Planning Com-
mission in their Report recently submitted
to the Government have made various re-
commendation regarding development and
utilisation of Indian technical consullancy
services and export of these services. The
recommendaions are at present under con-
sideration of the Government.

New Units for Manufactore of Telephone
Cables

309. SHRI S. M. KRISHNA :
SHRI1 MAHARAJ SINGH
BHARATI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased Lo siate :

(a) whether it is fact that there is a
shortage of Telephone Cabirles in the coun-

try ;

(b) whether Government propose to set
up some cable manufacturing units in the
country during 1970-71 ;

(¢) if so, the locations of these units to-
gether with annuual manufacturing capacity;
and

(d) funds likely to be spent on each
unit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHAN) : (a) Yes, Sir.

(b) and (c). M/s. Traco Cable Co.,
Ernakulam, the Kerala State Government
undertaking have be¢n granted a licence for
manufacture of telecommunication cables in
their existing factory at Ernakulam, Kerala
to a capacity of 1000 kilometers per annum.
M/s. Hindustan Cables Ltd., Rupnarainpur
are currently expanding their capacity for
Dry-core telecommunication cables from
3200 kilometers 10 4300 kilomelers per
annum. It is also proposed to set up ano-
ther Cable Factory under Hindustan Cables
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Ltd. at Hyderabad (A. P.) for a capacity of
5000 kilomerers per annum.

(d) The capital investment proposed by
My/s. Traco Cable Co. Lud. is Rs. I crore.
The capital investment for the expansion of
Dry-core capacity at Rupnarainpur is about
Rs. 4. 77 crores and the capital investment
proposed for the Second Cable Factory is
Rs. 5.25 crores.

Luther Commission’s Report on Steel
Distribution

310. SHRI S. M. KRISHNA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government have since
received the Luther Commission’s report on
Steel distaibution ;

(b) if so, the recommendations of the
Commission ;

(c) whether Government will lay a copy
of the report on the Table of the House;
and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). There was no
Commission on steel distribution appointed
by Governmemt. A small group of depart-
mental officers was asked to study the pro-
blems of steel disiribution, so that the
Minisiry could decide regarding the modifi-
cations; if any, which were needed. As this
was only a departmental Team with no out-
side members, it was not considered ncces-
saary to place the report on the Table of the
House. After considering the report, Govern-
ment have already anmounced revisions in
the systen of Planning and Distribution of
Iron and Steel in  their Resolution of
220d May, 1970 which was published in
part I, Section I of the Gazette of India,
Extraordinary of the same date.

Meeting of Delegation of Wagon Builders
with Railway Board

311. SHRI LAKHAN LAL KAPOOR :
Will the Minister of RAILWAYS be pleased
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to state :

(8) whether it is a fact that a delegation
of the representatives of wagon builders
met the Railway Board during the 3rd
week of September, 1970 ;

(b) what
delegation;

were the demands of the

(c) whether Government have accepted
the same; and

(d) if not, the reasons thereof ?

THE MINISTER  OF
(SHRI NANDA) : (a) Yes.

RAILWAYS

(b) During their meeting with the
Railway Board the delegation of wagon
builders made the following requests :—

(i) Indigenous supply of steel being

. difficult, Railway Board should
import steel to make good the
shortfall in indigenous production
of steel for wagon building;

(ii) price of *‘CR’ type wagons was
uneconomical and should be
revised.

(c) As regards the import of steel, they
were advised that the Railway Board have
taken action to import the shortfall in indi-
genous supply to the extent possible subject
to availability of foreign exchange ete.
Besides, Government had recently announced
a policy whereby all consumers would be
permitted to import steel to the extent of
50% of their last year’s consumption. Wag i
builders were advised that it was also uplo
them to take advantage of this policy to
import steel needed by them as working
stocks.

Regarding their request for revision of
the priee of ‘CR’ type wagons they were
advised that it has not been found possible
to agree to a revision,

(d) The price as fixed for the ‘CR’ type
wagon took into account the last price
accepted by the wagon builders and increase
in wages, steel and major components, since
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then, and was, therefore, considered a fair
price.

Adviee of Soviet Expert for Tube Railway
in Lal

312. SARI HIMATSINGKA :

SHRI BENI SHANKER
SHARMA :

SHRI1 S. M. BANERJEE :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether some Soviet experts have
been on a visit to Calcutta to advise on the
feasibility of providing tube type railway
in Calcutta ;

(b) if so, what is their precise recom-
mendation and the estimated cost of the
project ; and

(c) what steps are being taken in the
light of their advice ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). No Soviet
Experts have visited Calcuita to advise on
the feasibility of providing tube railway in
Calcutta,

A Team of 5 Soviet Specialists together
with a technical Secretary is Scheduled to
visit Calcutta before the middle of Novem-
ber, 1970 to give technical advice as regards
Metropolitan Rail Transport Projects includ-
ing the Mass Rapid Transit System for
Calcutta. The Mass Rapid Transit System
would consist of a Melropolitan Railway
line; Underground andfor on elevated
structure,

The Team of Soviet Specialists would
be in India for a period of two months.
They would give technical advice on various
aspects of the Metropolitan Rail Transport
Projects in Calcutta. They would study
the scope and extent of the work and to-
gether with the Indian Technologist arrive
at conclusions as regards the extent of
further technical assistance required :—

(i) in connection with the surveys,
investigations, designs and prepara-
tion of Project Report and estima-
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tes for the Mass Rapid
System for Calcutta City ;

Transit

(ii) for dealing with certain specific
technical aspects of the Suburban
Dispersal Line Project ;

(iii) for a comparative Study of the
Suburban Dispersal Line Project
and the Mass Rapid System with
a view to arriving .at conclusions
as to which of these two Projects
should be given priority in the
matter of construction.

Additional Capacity for Manufacture of
Printing Machinery

313. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be

pleased to state :

(a) whether Government proposed to
grant additional capacity for the manufacture
of various items of printing machinery ;

(b) if so, the extent of additional capicity
to be granted in respect of each item ;

(c) whether proposals for the purpose
have since been invited and if so, the res-
ponse of the private sector thereto; and

(d) the details of the Letter of Intent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes Sir.

(b) the Planning Group for Machinery
Industry have assessed the demand for various
items of printing machinery by 1973-74 at
Rs, 17 crores per annum. Against this, the
total existing approved capacity for printing
machinery in the private sector is Rs. 320
lakhs per annum. In addition to this, pro-
posals for establishing capacity of Rs. 462
lakhs per annun in the Public Ssctor and
Rs, 8 lakhs in the private sector have been
approved recently. The additional capaicty
which has still to be created is for about
Rs. 900 lakhs per anoum,
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(c) A Press Note was issued on
20-9-1970 Inviting proposals from prospective
entrepreneurs for establishing cappacity for
manufacture of various items of printing

hinery. A ber of proposals have
been received from Private Sector companies
in response to the Press Note and they are
under examination.

(d) After examimation of the pending
proposals, Letters of approval will be issued
in cases where the proposals are satisfactory
in all respecis.

Demand and Supply of Stee!

314, SHRI HIMATSINGKA : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(2) whether it is a fact that Government
have formulated a new long term steel policy
for bridging the yawning gap batween
demand and sepply of steel in the country
specially by making maximum use of the
idle capacity, which in recent years has been
in the order of 29 per cent in the country as
against the average of 10 per cent in other
advanced conutries ;

(b) whether Government have studied
reasons for the low utilization of this
installed capacity in the country ; and

(c) if so, the result thereof and the steps
being taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY. OF STEEL AND HEAVY
ENGINEERING (SHRI  MOHD. SHAFI
QURESHI): (a) The Fourth Plan Steel Deve-
lopment Programme includes stepping up of
the existing capacity of 9 MT ingot to Stesl
about 19 MT by the end of the Fifth Plan
period as per the programme given below :

(a) Existing capacities 9.0 MT
(b) Additional capacities :
Bhilai's IIl Stage 7,
k]

expansion.
Bokaro’s I and II Stage 4.0

LISCO expansion 03 ,,

Additional capacity in the

new steel plants, 40 ,,
Total: 190 ,,
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In addition, it has also been decided to
set up a plant at Salem for production of
special steels,

(b) and (c). The inability of the sicel
plants to reach their raied capcity is due to
both technical faciors and the state of
industrial relations in the plants. Govern-
ment are aware of these and all possible
steps are being taken to improve the iudus-
tial relations and to remove the technical
hindrances to achieve the rated capacity.

Offer By M/s. Letor (India Ltd. To
Undertake Manufacture of Small Car

315. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADEbe pleased to state:

(a) whether a Delhi firm vjz., Zetor
(India) Ltd. has offered to produce 8000
small cars for the first period of production
under a package deal, which would be raised
upto 30,000 units by 1973 ;

(b) if so, the precise terms of the
offer ; and

(c) whether a letter of intent has been
or is being issued to the firm and, if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R., KRISHNA): (a) An application
under the industries (D and R) Act, 1951 for
the grant of an ‘ndustrial licence for the
manufacture of passenger cars in collabor-
ation with M/S. Light burns of Australia
had been received from M/S. Hindustan
Auto Products, New Delhi, since changed
to M/S. Zela India.

(b) The offer was for the manufacture
of Zeta Cars for which the plant with a
manufaciuring capacity of 12,000 Nos. per
agnum was to be gifted by M/S. Light burns
of Australia who were to be paid a techni-
cal consultancy fee.

(¢) This application was considered
along with similar other applications in the
light of the Government's decision to grant
letters of intent to such of the parties in
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the private sector as are prepared to take
up the manufacture of cars based on comp-
letely indigenous designs and  without
involving foreign collaboration or foreign
exchange expenditure for import of capital
goods, componenis or raw materials, As
the scheme of this party is based on foreign
design and involves foreign collaboration
and expenditure in foreign exchange, it is
proposed to reject their application.

Manufactore of New Model of Car by
Indian Car Manufacturers

316. SHRI HIMATSINGKA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether any of the Indian car
maunfacturers have put up proposals to
produce new models or improved models of
cars ;

(b) if so, details in this regard ; and

(c) Government's
proposals 7

decision on these

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KAISHNA): (a) and (b). A proposal
has been received from M/s, Hindustan
Motors for taking up the manufacture of a
new model of passenger car, viz. Opel
Kadett, in collaboration with the General
Motor Opel Plant, west Germany, a sub-
sidiary of the General Motor Corporation of
USA.

(c) The proposal is vuder examination,

Terminus for Calcutta-Kalka Mail
at Chaodigarh

317, SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government are considering
to make Chandigarh as the terminus station
for the Calcutta- Kalka Mail ; and

(b)

if so, the progress made in that
behalf 7
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise.

Reduction in fare between
Ambala and Kalka

3i8. SHRI SHRI CHAND GoYAL :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether Government are consider-
ing to reduce the railway fare belween
Ambala and Kalka so as to bring it to the
level of other fares ; and

(®)

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

if so, the details thereof ?

(b) Does not arise,

Survey for Ludhiana-Chandigarh Line
319, SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased

to stale :

(a) whether the Punjab Government

has paid its share of money needed for
the survey in the Ludhiana-Chandigarh
line ; and

(b) whether the survey work has started,
if so, the time by which it will be comple-
ted 7

THE MINISTER OF RAILWAYS
(SHRI NANDD) : (a) Yes.

(b) Yes. The survey will be comp-
leted in about an year's time.

Land for New Railway Line from
Ludhiana to Chandigarh

320. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to staie

(a) whether the Railway department is
alive to the sitvation that in case a new
railway lioe from Ludhi to Chandigarh
is started, there will be sufficient land avail-
able in Chandigarh for that purpose; and
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(b) if so, whether such land has been

earmarked for that purpose.

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). A final
location survey to fix the alignment of a
railway line from Jagadhri to Ludhiana vig
Chandigarh has just been started at the

cost of State Governments of Punjab,
Haryana and the Union Territory. The
State Governments probably intend to

freeze the land for use of the alignment
fixed in the final location survey.

Lockout in Steel Melting Shop of
Durgapur Steel Plant

321. SHRI BENI SHANKER
SHARMA :
SHRI MANIBHALI J. PATEL :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
slate :

(a) whether the Durgrpur Steel Plant
authorities declared a lock-out on the 2Tth
November, 1970 in the operalion, mechani-
cal and elecerical maintenance sections of
the steel melting shop of the plant involving
1,355 employees ;

(b) if so, the reasons therefor; and

(c) the steps takem to lift
out ?

the lock-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). Yes, Sir. The
workers of the Furnace Stage resoried to a
lightening strike op 26.9.70. In the course
of demonstration on 27.9.70 some officers
were assaulted, office equipment and records
were set fire to. As normal working was
impossible, and as the safety of vital plant
and equipment was in danger and there was
risk to the lives of loyal workers ;nd
officers, the management had to declare a.
lock-out. The lock out was lified on
20-10-70. But the workers did not resume
duty. However, consequent to conciliation
proceedings before the State Labour Com-
mission and agreement be!ween management
and labour uniony, workers returned to
duty on 31-10-70.
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Strike at Durgapur Steel Plant

322, SHRI BENI SHANRER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to state :

(a) the causes that led to the strike at
Durgapur Steel Plant during the month of
August last and the duration thereof ;

(b) the amount of loss suffered by the
plant as well as the loss of wages to the
labour during this period; and

(c) the circumstances in which the same
was withdrawn by the striking unions 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEER/NG (SHRI MOHD. SHAFI
QURESHI) : (a) and (c). The Durgapur
Trade Union Coordination Committee called
for a strike for an indefinite period from
12th August, 1970 covering the entire indus-
trial complex in Durgapur. The strike
was not with referance fo any industrial
dispute with the Durgapur Steel Plant
management but with reference to general
issues such as, withdrawal of Central
Reserve Police from Durgapur, implementa-
tion of the Central Industrial Security Force
scheme, lifting of the prohibitory orders
under Section 144 CPC imposed by the local
Magistrare and arrest of the Union leaders
by the Siate Government. No notice of
the strike was given as required under the
law to the Plant authorities. The strike
was, therefore, illegal. The strike was
called off on the 22nd_August, 1970, It is
presumed that the Unions called off the
strike as they found more and more workers
returning to work and the strike was be-
coming a total failure.

(b) The amount of loss suffered by the
Plant on account of loss of saleable products
during the period has been assessed at
Rs~1.93 crores by Hindustan Steel Limited.
The loss of wages, to workers for this
period, has been estimated at Rs. 14
lakhs.

Introduction of New Passenger Trains

323, SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL~
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WAYS be pleased to state :

(a) whether it is proposed to introduce
some new passenger trains ;

(b) if so, the details thereof ; and

(c) how far it is going to help in easing
the overcrowding in trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). At the time
of revising time table in summer and winter
every year some new trains are introduced
and existing ones extended. Far instance,
53 new trains including 27 non-suburbnan
and 26 suburban trains were introduced and
the run of 16 existing trains including
8 non-suburban and 8 suburban trains
extended in the time table which came into
force from 1-10-70. Proposals for April, 1971
Time Table are not yet matured.

(c) Where new trains are introduced
or existing ones extended, it does help to
ease ovarcrowding in those sections.
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Observations of Perumal Committee and
implementation of 11 point programme

327. SHRI MOLAHU PRASHAD :
Will the Minister of RAILWAYS be pleased
to refer to the assurance given by him dur-
jng the course of Debale on the supolemen-
tary Demands for Grants for his Ministry
on the 27th August, 1970 and state the
reasons for the delay in sending written
information to the points raised regarding
(i) the observations of the Perumal Com-
mitte on Railway Services ; (ii) ceriain
report published in 3 newspaper about im-
plementation of II Point programme and
(iii) replies given to cerlain questions at
that time and labour invoived in collectign
information would not commensurate with
the result to be achived ?

THE MINISTBR OF RAILWAYS
(SHRI NANDA) : (i) In regard to action
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taken on Perumal Committee's report, a
written reply has since been issued to the
M. P,

(ii) The position in regard to the im-
plementation of the Eleven Point
Programme was clearly explained
in the Lok Sabha on 27-8-70,
As such transmission of written
information in this respect was
not considered necessary,

(li) On the North Eastern Railway
26612 acres of land have been

licensed to various persons for
cultivation under “Grow More
Food” scheme. Out of this,

14,483 acres havg been given to the
State Governments for licensing
while the balance is directly licen-
sed by the Railway. It is not
parclically possible to compile the
information regarding names of
individuals and their addresses elc,
to whom Iland has been licensed,
involving considerable labour and
time which will not be commen-
surate with the results likely to be
achieved. However, the infor-
mation will be furnished for any
specific area or station where the
Hon'ble Member is interested.
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Boaus scheme in Heavy Engineeriog
Corporation Ranchi

330. SHRI BHAGABAN DAS : Wil
the Minister of STEEL AND HEAVY=
ENGINEERING be pleased to stale :

(a) whether it isa fact that after the
production started in the Heavy [rgineering
Corporation, Ranchi in 1963 the scheme
for Bonus has not b::n‘implemcn'ed i
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(b) if so, the reasons for the non-im-
plementation of the Bonus scheme ; and

(c) the steps propassd to be taken to
implement the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI) : (a) to (c). Under Section 16 of the
Payment of Bonus Act, new Industries are
allowed Bonus holiday for six years from
the accounting year which  the sale of goods
produced commences, unless in any previous
year, the company earns profit. The benefit
of six years bonus holiday has been extended
to non-competitive public sector under tak-
ings. The first Sale of goods by heavy
Engineering Corporation was effected in
1964-65 as per the audited accounts of the
comoany. As HEC has not made any pro-
fit, bonus holiday continued upto 1969-70.
Bonus is payble for 1970-71 which will be
paid in 1971-72.
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Reported decision regarding closing of
Durgapur Steel Plan
336. SHRI J. AHMED : Will the

Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether Government have taken a
decision to close down the entire plant at
Durgapur on the failure of reconciliation
talks on the lockout in the steel melting
shop ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY ‘OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QUERESHI) : (a) and (b). The concilia-
tion procedings did not fail, although it
took time to reach an agreed settlement.
The Plant at Durgapur was not closed down.
There was lockout only in the Steel Melting
Shop from 26-9-70 to 20-10-70. The wor-
kers resumed duty on 31-10-70,

Issues of licences for manufacture of
small car

337. SHRI M. L. SONDHI : Will the
Minisier of INDUSTRIAL DEVELOPMENT
AND INTENAL TRADE be pleased to
state :

(a) whether itis a fact that a son of
the Prime Minister has applied for a licence
to manufacture a small car ;

(b) whether it is also a fact that the
said person has been granted a licence ;

(c) whether there is some public dis-
‘contentment on this score ; and

(d) if so, the steps taken to explain to
the public that in taking the decision. Go-
vernment’s policy has been rigorously and
impartially followed ?

-
THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir.

(b) Shri Sanjay Gandhi has been gran-
ted a letter of ingent for the manufaciure
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of passenger cars based on indigenous de-
signs subject to the following conditions :

(i) No foreign collaboration or fore.ign
consultancy arrangements will be
permitted.

(ii) No import of capital goods will be
allowed.

(iii) Mo import of components or raw
materials will be allowed except in
cases of raw materials normaly
available in the country which, in
the event of temporary short supply
may have to be imported in accor-
dance with the import policy pre-
vailing at that time.

(iv) Before the letter of intent is con-
verted into an industrial licence,
prototype (s) will be developed and
got tested and approved for road-
worthiness by an authority oppoin-
ted for the purpose by Govern-
ment.

(¢) Government are not
such public discontentment.

aware of any

(d) In a statement made by the Minis-
ter of Industrial Development and Lnternal
Trade in the Lok Sabha on 10ih August,
1970 it was mentioned that Govelnment
have decided to issue Letters of in'ent to
such of the parties in the private sector as
are prepared to take up the manufacture of
cars based on completely indigenous designs
and without requiring imporis or allocation
of foreign exchange, As Letters of Intent
for the manufacture of passcnger cars have
been granted to Shri Sanjay Gandhi and
Shri Madan Mohan Rao strictly in accor-
dance with this policy decision. the need
for any special steps to explain the Govern-
ment decision to the public does not appear
to arise.

Eradication of untouchability from Government
ces

338. SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) the preventive, educational and re-
medial measures Government have taken
and contemplated to take to cradicale un-
touchability in day-to-day activities in
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Government of India Offices in New Delhi ;
and

(b) the number of cases where punish-
ment was given under the Untouchability
(Offences) Act, 1955, in New Delhi area ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : (a) Instructions have been
issued by Government impressing upon
Government servants the need to strictly
abide by the provisions of Article 17 of the
Constitution and the Untouchability (Offen-
ces) Act, 1955. It has been made clear to
them that any Government servant who is
found guilty of the practice of untouchabi-
lity in any form will be considered unfit for
public service and suitable disciplinary
action will be taken against him,

(b) Two cases were registered in the
New Dclhi area during 1969 and 1970 under
section 7 of the Untouchability (Offences)
Act, 1955. Both these cases are being tried
in Courts,

Railway Minister’s visit to Railway Colonies
in Delhi

339, SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to state;

(a) whether it is a fact that difTiculties
are faces by residents of Railway quariers at
Seva Nagar, Lodi Colony, Sarojini MNagar
and Minlo Bridge, Tilak Bridge and Nizam-
uddin Railway Station in New Delhi in res-
pect of insufficient wuter supply, petty
thefts, insanitary conditions etc. ;

(b) whether he has paid a personal visit,
or intends to pay a personal visit to these
Railway Colonies to see the deterioration in
living conditions for himself ; and

(c) the salient features of the Plan of
inlegrated maintenance and improvement of
these railway colonies located in the heant
of the Capital 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Except in Sarojini
Nagar and Scva Nagar Railway colonies
where there was water shcriage during the
las# summer, there have been no reporis of
water shortage in other colonies in Delhi.
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As regards insanitary conditions, the
only complaints are from Seva Nagar and
Lodhi colonies regarding an open nallah of
the NDMC, just outside Railway premises
and from the Tilak Bridge colony regarding
dumping of refuse by the MCD in a nearby
low lying area (also outside Railway pre-
mises) between the Ring Road and the
Power House siding. MNecessary preventive
measures are being taken by the NDMC
in respect of the open nallah in the Seva
Nagar and Lodhi colonies. Regarding
dumping of refuse by MCD near Tilak
Bridge Colony, the matter has been taken
up with their Health Officer.

As regards petty thefts, the information
is mot available, being a subject falling with-
in the jurisdiction of the local administration
who are responsible for the maintenance of
law and order.

(b} These colonies have not been ins-
pected by the Minister for Railways so far,

(¢) In accordance with extent procedure,
repair works including minor repairs, white-
washing, colour-washing etc. in staff quarters
are carried out periodically. Petty repair
books are being maintained and the com-
plaints made therein are attended to regu-
larly. The colonies are also periodically
inspecied by Sr. Railway officials to ensure
proper maintenance and upkeep. Improve-
ments to quarters and colonmies, wherever
deficiencies are noticed, are carried out on
a programmed basis according to availability

of funds,
Lock-out of Durgapur Steel Mills
340. SHRI INDRAJIT GUPTA : Will

the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the reasons for the failure of the
tripartite talks held on the 30th September,
1970 at Durgapur to discuss the Question of
the lock-out of the Durgapur Steel Mills ;

and

(b) the reason for the lock-out of the
mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI MOHD. SHAFI
QURESHI : (a) The failurg of the talks was
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due to the fact the union did not accept the
proposal of the management of Durgapur
Steel Plant and the Deputy Labour Com-
missioner.

(b) The lock-out in the Steel Melting
Shop was declared following lightening strike
by the workers, assault onr some officers and
selting on fire office equipments and records
by some unrully elements. As normal
working was impossible and the safety of
vital plant and equipment and the lives of
loyal workers and officers were in danger,
the management had to declare a lock out,

iat cafeese fofrdy atma &
farfraat st g 'sRfTaef st =l

341. st WAt @af ;o Far
s fawta oo srafos s w=y
ag TN SO0 FIA F :

(%) 7ar 3z 5% & f& qgwC 1 &4t
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fafowst qar gaifad a1 w67 &7 =
fasx & wafe saa1 dear g g
aF T9GgT;

(@) alz gl, af sag @l & &
FT0 §; A0 FAAT I AHA TA F
I9wT &1 47 1969-70 #H Fw Sewiaa
fasifea =ea § aga &7 ar ;

(7) Fa1 39T Wl FIY T WeT HAW
& @11 #1 grafqasar I FT AERL AT
¢ fawrr § Wi awH &7 F
SuFAl ¥ eqira St wdl w33 9 Ay
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(=) afz agy, @ Fa& w1 w1 %
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@) mag  wfad 1 Emmar & gmfy
wata ¥ A g @ wiewe
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( sfosar ) fofate, Wime & garaay grer
500 1AM gar  gorfAgT gig-aq  wal
®3 qErgArfag & 1 3g IR # AT
fie 1969-70 % w7 & aarar Fg@ &
fo ol siaw : fasafafa s & § -

(1) wEndi Y 7 sygeE ¥
o faai zatiai =1 fanfr
wreey fear g,

@ ghT o F saarfog &Y asar
AT FC FgWIA AT A
3fg & ==l %t qfa,
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@M ' 9d q¢ frgfear s
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g 500 w4 sfa @ a% & a9 a=
o3 Y w4t & emfag Y #i srafasar
&t sdt g1

(@) 557 & A& I3a1 )

Tmplementation of Suggestions of Divisional
| Railway Users Consultative Committee,
Jhansi Division (Central Railway)

342, SHRI RAM AVTAR SHARMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Divi-
sional Railway Users Consultative Com-
mittee, Jhansi Division has submitted some
suggestions to the Railway Board regarding
improvement of services, and construction of
over bridges and platforms etc. at Gwalior,
Bhind, Soni, Gohad Road, Ghosipura,
Sondha Road, Asokbar, Morena and Datia
railway stations of Jhansi Division ; and

(b) if so, the details thereof and the
time by which Government propose to
implement them ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). No suggestions
have been submitted by the Divisional Rail-
way Users" Consultative Committee, Jhansi
to the Railway Board. At the last meeting
of the Divisional Railway Users' Consulta-
tive Committes, Jhansi, held at Harpalpur
on 24.9.1970, certain suggestions were made
and the position in regard to these is indi-
cated in the statement laid on the Table of

the House. [Placed in Library. See No.
LT-4216/70]
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A 4G 9o1E q1 wEA) | O wFEL
wifsar ax 7gi agf o a4 FG@ife
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W B faed gdesi & 941 fem feesd)
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Issue of Letter of Intent for Manufacture
of Small Car

345. SHRI RAM AVTAR SHARMA :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that two letters
of intent for the manufacture of small car
have recenily been given to two persons ;

(b) if so, the names alongwith their
addressess qualifications, age and the amount
of money proposed to be invested by them
in the project ; and

(c) the source of their income and the
details of the design submitted by them for
manufacture of small car ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir. -
(b) (i) Shri Sanjay Gandhi, 1 Safdarjang

Road, New Delhi.

An investment of Rs. 4.63 crores
on plant and machinery has
been ingicated.
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(ii) Shri M. Madan Mohan Rao,
4, Changalavarayulu Naidu
Street, Madras-30,

An investment of Rs. 8.4 crores
on plant and machinery is pro-
posed. Particulars about ege
and qualifications of the appli-
cants are not required to be fur-
nished in the applications for
industrial licences, and as such
~ are not available.

(¢) Particulars about the source of in-
come of the applicants are also not required
to be furnished in the applications for indus-
trial licences. The designs proposed by the
two entrepreneurs are Indigenous. Shri
Sanjay Gandhi has proposed a 4-door model
passenger car with 552 cc 2 stroke engine
mounted in the rear. Shri Rao has pro-
posed a 996 cc engine passenger car.
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Allotment of Rent Free Quarters to Perma-
nent Way Inspectors in Southern
Railway

350. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of RAILWAS bey
pleased to state :

(a) whether it is fact that rent-free
quarters had been allotted to Essential staff
of Southern Railway like Station Masters
and Permanent Way Inspectors upto 1947
and that concession was stopped during
that years ; *
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(b) il so, the details thereof ;

(c) whether it is fact that this was sub-
sequently restored in 1968-69 only in the
case of Station Masters and other categories
like Permanent Way Inspectors are not
allowed the same concession ; and

(d) if so, the reasons for this discri-
mination ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Certain speci-
fied categories of staff of the ex-Madras and
Southern Mahratta Railway, South Indian
Railway and Mysore State Railway, who
were enjoying the benefit of rent free quar-
ters, are allowed to enjoy this benefit on
their fullfilling certain conditions prescribed
therefor.

On account of an Audit objection, the
concession was withdrawn from some of
the Station Masters, Clerks in chargre, Block
Operators, Train Controllers, Wagon Con-
trollers and Signalmen of Ex-South Indian
Railway who did not satisfy one of the
conditions that they should have been sub-
stantively appointed on or before 31, 12. 45,
The position was reviewed and the conces-
sion was restored pravided the employees
held these posts on 31. 12, 45, and were
actually in receipt of the concession on that
data.

Production of Consumer Goods in
Public Sector

351. DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELGPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether the scheme to produce con-
sumer goods to the public sector has been
finalised ;

(b) if so, the names of the ilems to be
produced ;

(c) the estimated cost of the scheme ;
and

(d) when production is expected to be-
gin ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). It has been
decided in principle that the rule of the
public sector might be expanded and ex-
tended to new fields where major produc-
tion gaps are lhkely to develop in coming
years. This would also include considera-
tion of manufacture of certain consumer
items through State enterprises. The selec-
tion of such items, together with the further
details in this regard, is still under examina-
tion, b

Setting up of New Units by Cement
Corporation of India

352. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether the Cemont Corporation of
India has been asked to set up new units to

meet the growing shortage of cement in the
country ;

(b) il so, the number of units to be set
up ;

(c) the location of the new units ; and

(d) the expenditure to be incurred in
this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M, R, KRISHNA) : (a) Yes, Sir.

(b) and (c). The Cement Corporation has
set up or is setting up cement factoriee each
with a capacity of 2 lakh toones per anoum
at Mandhar in Madhya Pradesh, Kurkunta
in Mysore and Bokajan in Assam. The
factory at Mandhar has since gone into pro-
duction while the factory at Kurkunta is
expected to commence production next year,
The question of setting up another plant
with a capacity of 2 lakh tonnes per annum
at Paonta in Himachal Pradesh is also uuder
consideration. Additional units to be set
up by the Cement Corporation will depend
on the avilability of funds.



173 Written Answers

(d) Units Capacity Expenditure
per to be incur-
annum red

1. Mandhar 2 lakhs Rs. 451.51

lakhs

2. Kurkunta 2 lakhs Rs. 442.79

lakhs

3. Bokajan 2 lakhs *Under

considra-
tion*

4. Paonta 2 lakhs Under eon-

sideration

*Preliminary expenditure upto Rs. 47.82
lakhs sanctioned.

Pending Applications for Industrial
Licences

353, SHR1 SURENDRANATH DWI-
VEDY : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether itis a fact that a large
number of applications for industrial licen-
ces are being held up ;

(b) if so, their number at the end of
September, 1970 ; and

(c) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) to (¢). Only 76
applications out of those received upto 3lst
December, 1969 are yet to be placed before
Licencing Committec.

Out of 1123 applications (excluding
Carrying- on-business applications) received
during the period from 1st January, 1970
to 30th June, 1970, 648 applications have
already been considered by the Licencing
Committee, while the remaining applications
are  still under  examination. 559
applications have been reccived since 1st
July, 70 and these, along with the appli-
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cations received earlier, are expected to be
disposed of in the next few weeks.

As every application has to be examined
in consultation with various Ministries and
technical authorities and also the State
Government concerned, a certain  amount
of delay take place some times before a
final decision is taken. In a large number
of cases, applicants furnish incomplete in-
formation on important aspects of their
schemes, such as the phased manufacturing
programme, arrangements made for meeting
foreign exchange requirements and terms
of foreign collaboration etc. and references
have often to be made to the applicants for
clarification. Further, the additional capa-
city to be licenced in particular industry
may be under review and, in such cases,
all the applications are taken up together
so that only the most suitable scheme is
licenced. Government are, however, review-
ing licencing procedures with a view to
streamline such procedures, so that disposal
of licence applications can be effected as
expeditiously as possible.

Examination of Recommen dations of
Election Commission

354, SHRI HEM RAJ :
SHRI JANESHWAR MISRA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the reply
given to Starred Question No. 580 on the
25th August, 1970 and state :

(a) whether Government have exa-
mined the recommendations of the Election
Commission ;

(b) if so, which of them have been
accepted ;

(c) whether Government propose to
lower the age of electors from 21 to 18
years ; and -

(d) by what time Government propose
bring forward a Bill to amend the election
law 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) Since in compliance with the
assurance given to Parliament arrangments
are under way for discussing the various
amendments in a Committee consisting of
the representatives of political parties group
in Parliament under the Chairmanship of
the Speaker, it will depend upon the out-
come of the discussions.

(c) No, Sir.

(d) The time for introduction of a
Bill is inter-linked w:th the discussions in
the proposed Committee referred to in part
®.

Recommendation of the Hindu Reli-
gious Endowments Commission

355. SHRI HEM RAJ: Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply given
to Unstarred Question No. I330 on 4th
August, 1970 and state :

(a) whether Government have examined
the recommendations of the Hindu Reli-
gious Endowments Commission ;

(c) if so, the result thereof ; and

(¢) by what time Government propose
to bring legislation before the House in this
regard ?

THE MINISTER OF STATE IN THE
MINISTERY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) and (c) . In the light of the reco-
mendations made by the Hindu Religious
Endowments Commission, a Bill entitled
the Hindu Religious Endowmeats Bill,
1965 was introduced in the Third Lok
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Sabha. Before the Bill could be considered
by the Lok Sabha, the Lok Sabha was
dissolved and hence the Bill lapsed.

A fresh Bill was prepared and circu-
lated to State Governments and Union
Territory Administrations for eliciting their
views. In view of the representations recei-
ved the matter has again been referred to
the Law Commission and the Law Com-
mission has baen requested to prepare
urgently a suitble draft lagislation. Further
action in the matter will be taken after the
receipt of the draft Bill from the Law
Commission.

Railway Doctors resigned from Service

356. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to state
the number of Railway doctors, who resig-
ned from Service during the years 1967,

1968 and 1969 and upto the end of October,
1970 ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): The number of doctors
who resigned from service during the 1967,
1968, 1969 and up to the end of Oclober,
1970 is as under :—

1967 — 75
1968
1969
1970 —
(upto the

end of
October,
1970).

284

Introduction of Extra Trains
357. SHRI HEM RAJ: Will the

Minister of RAILWAYS be pleased to
state :

(a) the number of extra trains intro-
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duced from 1st October, 1970 zonewise ;

(b) whether it is a fact that there is
great rush of passengers om the Delhi—
Pathankot line but the extra train is denied
on this route on the plea of lack of bogies ;
and

(¢) if s0, how the Railways have obtained
bogies for introducing extra trains ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Following are the
number of non-suburban trains introduced
on each from 1-10-70 :—-
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Railway No. of non-su-
burban trains in-
troduced from

1-10-70

Eastern 2

Northern 6

Nornheastern 4

Northeast Frontier 3

Southern 4

Soutli Eastern 8

(b) Introduction of an additional train
between Delhi and Pathankot has not been
found operationally feasible at present for
want of spare line capacity on the saturated
Delhi-Ambala-Rajpura Section and not due
to shortage of coaches.

(c) Does not arise,

Completion of Parli Overbridge
(Southern Railway)

358. SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) by what time the work on the Parli
over-Bridge on Southern Railway work will
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be completed ;

(b) when it will be opened to the public;
and

(c) the reascns for the delay in the con-
struction work ?

THE MINISTER OF RAILWAYS
(SHRL NANDA) : (a) The Railway's por-
tion of the work on bridge structure has
already been completed. The work on the
road approaches which is being done by the
State Government is in progress.

(b) Ths bridge will be opened to traffic
soon after the completion of the approaches
by the State Government.

(c) Does not arise in view of the reply
to part (a) above.

Licences for Production of Small Car

359, SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) what further progress has been made
to produce small cars in the country ;

(b) whether some more parties have
applied for licences ; and

(c) if so, the names of those parties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Action has been
initiated to the secure foreigt collaboration
based on a proven popular foreign desizn
for the manufacture of cars in the project to
be established in the public sector. Letters
of intent have been granted to two parties in
the private sector whose schemes for the
manufacture of cars were based on indi-
genous designs and resources.

.
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(b) and (c). In all applications under
the Industries (Development and Regula-
tion) Act, 1951 for the grant of industrial
licence for the manufacture of passenger
cars had been received from ten parties.
Their names are indirected below :

1. M/fs. Mysore gtate Industrial
Investment and Development Cor-
poration Ltd., Bangalore.

2. Mfs Hindustan Auto Products,
New Delhi.

3. M/s. Manubhai H.
Baroda.

Thakar,

4, Mjs. R. R. Chokshi and Co.,
Ahmedabad.

5. M/s Ganesh Renault, Lucknow.

6. M/s. Bhooviman Ltd., New Delhi.

7. M/s. Aravind Automobiles, Tri-
vandrum,

8. Shri Sanjay Gandhi, New Delhi.

9. M/s. Kerala State Industrial
Development Corporation Lid.,
Trivandrum.

10. SHRI M. Madan Rao, Madras.

Of the above mentioned parties, letters
of inient have been granted to the parties at
Sl. Nos (8) and (10). The applications of
the remaining eight parties which involve
either foreign collabration or foreign exchange
expenditure on the import or capital goods,
componenis of raw materials are proposd to
be rejected.

Recognition of Additional Capacity in
Barrel Industry

~

360. SHRI S. M, BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to refer to the 114th Report on action
taken by Governmet on the recommenda-
tions contained in the 85th Report of the
Estimates Committee (Fourth Lok Sabha)
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on the Ministry of Industrail Development,
Internal Trade and Campany Affairs—Re-
cogniton of additional capacity in the banned
list, and state whether Government would
ascertain as to whether Delhi High Court
Interim injunction not to disturb the present
scheme of distribution of raw material re-
lated to non-allocation of steel sheets direct
to the Oil Companies or to other fabricators
on their licensed capacities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : It has been ascertained
in consultation with the Ministry of Law
that in terms of the interim order passed by
the Delhi High Court it would not be open
to the Government to allot steel to the users
of barrels rather than the barrel manufac-
tures and it would not also be possible to
vary the allocations on the basis recom-
mended by the Estimates Committee instead
of the practice followed on the basis of
assessed capacities.

Deterioration in the Financial Position
of Railways

361. SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the financial position of the
Railways is deteriorating gradually ;

(b) if so, whether the resources gap
which was estimated at Rs. 200 crores has
gone up much higher now ;

(c) if so, whether the Railway Board
has also come to the conclusion that the
Fourth Plan target of building up a capacity
of 265 million tonnes will not be achieved ;
and

(d) if so, what steps are being taken to
improve the financial position of the Rail-
ways ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) As aresult of the deterioration in
the working results for the current year,
there will be a deficit of Rs. 47 crores
against the surplus of Rs. 9.38 crores anti-
cipated in the budget as passed. Because
of this, the resources gap will be correspond-
ingly higher for this year and succeeding
years.

(c) One of the main reasons for deterio-
ration in the financial position is the fact
that freight traffic has not developed as
anticipated. As against the Budget forecast
of 217 million tonnes, the present position
is that not more than 206 million tonoes are
expected. Correspondingly, the target of
265 million tonnes for the last year of the
Fourth Plan has also been reviewed. The
present anticipation is that only 240 million
tonnes or s0 may materialise in the last year
of the Plan.

Building up of capacity has also to be
limited to the revised traffic anticipations.

(d) Any radical improvement will de-
pend on the traffic picking up, which in
turn will depend on increased production
particularly in the steel sector and reduction
in strikes and bundhs. But in respect of
matters within the control of the Railways,
every effort is being made to effect economy
in expendituie and improve the revenues.

Pending Applications for Industrial Licences

362. SHRI N. R. LASKAR :
SHRI P. C, ADICHAN :
SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that latest clari-
fication of several doubts concerning the new
industrial policy has not facilitated decision
on applications for industrial licences ;

(b) if so, whether Government have not
been able to evolve solution on the manner
in which the policy should be implemented ;

(c) whether there are 50 applications
pending before the Government for several
months for granting licences ; and
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(d) if so, the steps being taken to dis-

pose of these applications 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir,

(b) Does not arise.

(c) Of the applications received prior to
December, 69, only 76 remain to be sub-
mitted to the Licensing Committee for con-
sideration. Out of 1123 applications (ex-
cluding Carrying on Business applications)
received during the period from Ist January,
1970 to 30th June, 1970, 648 have already
been considered by the Licensing Committee
while the remaining cases, along with these
received since, are expecled to come up for
consideration in the next few weeks.

(d) Efforts are being made to dispose of
the applications as quickly as possible and
to streamline procedures. Powers have also
been delegated to administrative Ministries
to dispose of certain types of cases, without
reference to the Licensing Committee. Meet-
ings of the Licensing Committee are held
frequently, once in every fortnight. The
reasons for the delay are periodically discus-
sed with the representatives of the various
Ministries and directions are given by the
Chairman of the Committee, emphasising, on
all concerned, the need for special atiention
for expenditious disposal of applications,
Considerable progress has been made in
recent months in the disposal of pending
applications.

Visit of Indian Delegation of Paper Fxperts
to South East Asian Countries

363. SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL

TRADE be pleased to state :

(a) whether it is a fact that a 20 Mem-
ber Delegation of Experts from the paper
industry visited a number of South-East
Asian countries in September to study the
working of the pa#per industry in those
countries :



183 Written Answers

(b) if so, the number of countries visited
by them ;

(c) whether they have submitted any
report ; and

(d) if so, the main features thereof and
how far this visit has proved helpful ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Government has
not sponsored any such delegation.

(b) to (d). Do not arise.

Production of Steel ingots of Public Sector
Steel Plants

364, SHRI K. LAKKAPPA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether there has been a steepfall in
the production of steel ingots at the three
plants of Hindustan Steel Ltd. ; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHTI) : (a) Yes, Sir. The actual pro-
duction during the months April-October,
1970 at Rourkela and Durgapur has been
lower than the targets of production.

(b) The shorifall in production at these
Plants is mostly due to disturbed industrial
relations situation.

New Licensing Policy

365. SHRI K. LAKKAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether Government have evolved a
pew scheme for the issue of licences ;

(b) if so, the details thereof ;

(c) since when this scheme has been
introduced ; and
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(d) the number of applications consi~
dered for the issue of licences since the
introduction of the new scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). No new
scheme as such has been evolved. Govern-
ment however announced certain modifica-
tions in the licensing policy in February,
1970. Since then special emphasis is being
laid on the speedy disposal of applications
for industrial licences. Out 1123 applica-
tions reccived from 1st January, 1970 to
30th June, 1970, 648 applications have al-
ready been considered by the Licensing
Committee, while the remaining cases are
expec.ed to be disposed of in the mext few
months,

Lockout in Steel Melting Shop in Durga
Steel Plant =

366. SHRI D. N. PATODIA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether there has been any improve-
ment in the situation which had led to the
lockout of the stee]l melting shop in Durga-
pur Steel Plant ;

(b) whether it is also a fact that efforts
of the State Labour Commissioner to solve
the dispute between the labour and the
management have failed ;

(c) whether the trade union rivalries are
the root cause of the present impasse ;

(d) if so, what action Government have
taken in this regard ; and

(¢) how much loss in production has
been suffered in this plant so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). The lock out in
the Steel Melting Shop was withdrawn by
the management on 20th October, 1970. The
Conciliation proceedings before the Staie
Labour Commissioner did mot fail but were
delayed because of the time taken by the
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Unions to accept the proposals put forward
by the Labour Commissioner and agreed to
by the Management of Durgapur Steel Plant.
Th: workers rerumed duty on 31.10.70 and
the situation is normal now.

(c) as always Trade union rivalry is one
of the causes of the labour trouble.

(d) Workers Unions have been advised
not to indulge in action detrimental to both
the workers and running of the Plant.

(¢) Durgapur Steel Plant’s cumulative
loss up to 31.3.70 is estimated at Rs. 835.42
millions. The lost of production in terms
of saleable products during the strike period
from 12.8.70 to 24.8.70 and during the lock-
out in Steel Melting Shop from 26.9.70 to
31.10.70 has been estimated at Rs. 1.93
crores and Rs, 8528 lakhs respectively by
Hindustan Steel Ltd. Once, there is stoppage
of production it takes some time to achieve
normal rated production, and therefore, it
is too early to correctly assess there losses.

Labour Relations in Durgapur Steel Plant

367. SHRI D. N. PATODIA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that he had held
discussions with the former Deputy Chief
Minister of West Bengal, Shri Jyoti Basu in
October, 1970 on the problems of labour
relations in Durgapar Steel Plant and to
bring discipline among them ;

(b) if so, whether the former Deputy
Chief Minister gave any assurance on behall
of the CPI (M) led union in the Steel Plant
for peaceful cooperation by the Union mem-
bers ; and

(c) if not, the details of the subjects dis-
cussed and Government’s reaction to the
destructive activities carried on in the
Durgapur Steel Plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). The former Deputy
Chief Minister of West Bengal met the
Minister of Steel and Heavy Engineering in
Qctober, 1970, jnter-alia; the difficult
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industrial relations in Durgapur were dis-
cussed with him and he was requested to
use his good offices to improve the situa-
tion and maintenance of discipline in the

plant. No specific assurance was asked for
or given by the former Deputy Chief
Minister.

Construction of Bokaro Steel Plant

368. SHRI D. N. PATODIA :
SHRI K. P. SINGH DEO :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the first
phase of Bokaro Steel Plant will now be
completed in 1973 instead of in 1972 as
envisaged earlier ;

(b) on how many occasions the cons-
truction schedule for this plant has been
revised since inception ; and

(c) how the cost of construction has
gone up as a result thereof and the causes
for the latest postponement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) As has already been stated
in reply to Lok Sabha Unstarred Question
No. 2287 dt. 10.3.1970, Starred Question No.
708 dt. 31.3.1970, and Unstarred Question
No. 1264 dt. 4.8.1970, according to the re-
vised construction schedule, the first siage
of the Bokaro Stecl Plant will be completed
by March, 1973. The earlier Schedule gave
the commissioning of the entire stage 1 by
June, 1972.

(b) Thrice.

(c) Each month’s delay in the commis-
sioning of the Plant will cost Rs, 25 lakhs
on account of indirect expenses like salariss,
establishment, technical supervision etc.
This does not include interest on loan capi-
tal and escalation in the prices of equipment
and materials duc to stalulory revisions in
the prices of sieel and cement and rates of
wages, exact incidence on thes¢ account, has
not yet been assessed.
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Important factors leading to the defer-
ment of the construction scheduie of the
plant are non-availability of steel plates of
killed quality for fabrication of structurals,
failure of indigenous manufacturers to supply
refractories in time; labour troubles etc.

Fall in Industrial Production

369. SHRI D. N. PATODIA :
SHRI SHIVA CHANDRA JHA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERMNAL TRADE
be pleased to state :

(a) whether it is fact that the average
increase in industrial production during the
first four months of 1970 is much below the
increase in the similar period in 1969;

(b) what are the respective figures of 1970
and 1969 and how do Government account
for the fall in the rate of increase;

() which are the principal items in
which the rate of increase is the lowest and
the items which have registered a fall ;

(d) what is the relative performance of
Private Sector and Public Sector Units re-
garding the rate of production ; and

(e) what is the expected rate of increase
in the remaining period of 1970 and how is
it expected to affect employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) and (b). Preliminary
figures of the index of Industrial Production
are available only for the first six months
of 1970, While these figures show an increase
of 5'8% over the corresponding Period last
year, against a higher rate of increase during
the first half of 1969 over the corresponding
period in 1968, it may not be appropriate to
draw any specific conclusions from these
‘figures, which are in the nature of prelimi-
nary estimates at this stage. The rate of
industrial growth has, however been affected
by shortage of steel,

(c) Among the few items which have regis-
tered a decline in production during January
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June, 1970 as compared with the correspon-
ding period of 1969 are bolts, nuts and
rivets, duplicators, pressures stoves, steel
pipesand tubes, cranes, lifts. non-ferrous alloy
and castings, lead, coal minig machinery pes-
ticides equipment, twist drills, electric fans
bare copper conductors, three wheelers, blea-
ching powder, phosphatic fertilizers. automo-
bile tyres, bicycles tyres and rubber foot-
wear, n-some other items such as auto leaf
springs, oil pressure lamps structurals, trans-
missin towers, copper, aluminium foils, ho-
use service meters, aluminium conductors,
paper insulated power cables, automobiles,,
sulphuric acid,cement and bicycles tubes,
although there was an increase in production
during the first half of 1970 as compared
with the first half of 1969, the rate of
increase was less than 5%,

(d) Separate data in regard to public
sector and private sector units are not avail-
able at this stage.

(¢) Several measures have been adopted
which are expected to result in quickening
the pace of industrial growth during the
remaining period of 1970. The Steel shortage
is sought to be made up through liberal im-
ports. The new industrial licensing policy is
also expected to stimulate industrial invest-
ment. In addition, demand for several
products is picking up repidly, which should
provide necessary stimulus for increased
production. As a result of these factors,
industrial production during the rest of the
year is expected to increase substantially.

Production of consumer goods in Public
Sector

370. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that despite
warning from the Planning Commission the
Ministry has taken a decision to go ahead
with the proposal to set up consumer indus-
tries in the public sector ;

(b) if so, the objections of the Planning
Commission ;

(c) how the Ministry propose to meet
the objections ; and
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(d) the names of consumer products
which Gov:rnment propose to manufacture
in the public sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (d). It has been
decided in principal that the role of the
public sector would be cxtended to fields,
including consumer industries, where major
production gaps are likely to develop in the
coming years. Such schemes would be in
addition to the projects included in the
Fourth Plan. There are no differences with
the Planning Commission in this regard.
The Planning Commission has stressed the
resources aspect, as also the need for ensuring
that projects included in the Plan are im-
plemented according to the schedule. Both
these considerations would be taken fully
into account by concerned Ministries when
finalising the new projects to be undertaken
together with the details thereof, in consul-
tation with the Planning Commisson and
other agencies concerned.

Reported decision of Hindustan Steel
Lid. to stop production in Durgapur
Steel Plant

371. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(a) whether he has been advised to in-
tervene in the decision taken by Hindastan
Steel Limited to stop production in Durga-
pur Steel Plant due to acuts labour problcms;
and

(b) what is the total luss incurred since
these labour troubles started in the plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY,
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Hindustan Steel Ltd, has
not taken any decision to stop production
in Durgapur Steel Plant and hence the ques-
tion of Government intervention does not
arise.

(b) The loss incurred by Durgapur
Steel Plant up to 31.3.1970 was Rs. 83542
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milltons. The lost of production in terms
of saleable products during the strikc period
from 12. 8, 70 to 24.8. 70 and during the
lock-out and suspension of production in
the Steel Melting shop from 26.9. 1970 to
31.10. 70 has been estimated at Rs, 1,93
crores and Rs. 85.28 lakhs respectively
by Hindustan Steel Ltd. Once there is sto-
ppage of production it takes some time to
achieve the normal rated production, and
therefore, it is too early to assess these
losses precisely.

Small car Project in Public Sector

372. SHRI N. K. SOMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government have finally
decided to take the small car project only
to the Public Sector and no letter of intent
will be issued to any private party ;

(b) whether some foreign exchange will
be required for the purpose ; and

(c) the number of applications from
the private entiepreneurs that have been
rejected 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : (a) No, Sir.
Attention of the Hon. Member is invited to
the statement made by the Minister of
Industrial Development and Internal Trade
on the manufacture of passenger cars.
According to the policy decision mentioned
in the concluding para of the said statement
letters of intent have been issued to two
parties in the private sector, Future appli-
cations received within the framework of
this decision will also be dealt with simi-
larly.

(b) Manufacture of passenger ca®s in
the Public Sector is expected to involve
foreign exchange expendiiure for import of
capital goods, payment of royalty, if any
etc. The scheme in the private sectore of
passenger cars for which letters of intent
have been issued will not involve forcign
exchange expendigure on such purpose,
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(c) Eight applications out of the ten
received under the Industries (Development
and Regulation) Act, 1951, where schemes
were based either on foreign collaboration
or foreign exchange expenditure on capital
goods etc,, are proposed to be rejected.

Scarcity of Steel in Industry

373. SHRIP. K. DEO:

SHRI1 N. K. SOMANI :

INDUSTRIAL
INTERNAL

Will the Minister of
DEVELOPMENT AND
TRADE be pleased to state :

(a) whether the scarcity of steel has
adversely affected the industrial production
in the country ;

(b) whether an assesment of losses in
the industrial sector has been made, if so0,
the details thereof ; and

(c) whether any efforts are being made
to ensure adequate supply of steel to indus-
try ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTIAL DEVELOP-
MENT AND INTERMNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). While no
detailed assessment of production loss on
account of shortage of steel has been made, it
is recognised that scarcity of steeel has been
one of the important faciors affecting industrial
production in a large number of industries
during the last few months. Recently, measu-
res have been taken io import considerable
quantities of different categories of steel and
it is expected that as such supplies arrive
in the country, together with the increased
indigenous steel production, the position
would be substantially eased in the coming
months,
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Falls in Railway Goods Traffic

378. SHRI SHIV KUMAR SHASTRI :
SHRI RAGHUVIR  SINGH
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Rail-
ways goods traffic has slid down by 2.9
million tons during the first three months
of the current year against an anticipated
increase of 1.9 million tons ;

(b) whether it is attributable to the
inefficient working of the Railways ; and

(¢) if so, the steps taken to induct
efficiency and to offset the resultant losses ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Against an anticipated
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increase of 1.869 million tonnes in total
originating revenue earning traffic in the first
three months of 1970-7] as compared to the
corresponding months of the preceding year,
there was a drop of 1.04 million tonnes in
total originating revenue earning traffic in
this period as compred to the correspon-
ding period of 1969-70,

(b} No.

(¢) Does not arise.

Repairs in Durgapur Steel Plant

376. SHRI DHIRESWAR KALITA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(m) whether it is a fact that a Commi-
ttee is now going through the question of
repairs and replacements of various sections
of the Durgapur Steel plant ;

(b) if so, how long this committee will
take to submit its findings ;
(c) whether Government intend to

imvest a huge capital in Durgapur Steel
Plant to run it properly ; and

(d)

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir.

(b) Does not arise.

if so, the details thereof ?

(c)and (d). Budgeted capital outlays in
1970-71, and 1971-72 for additions, modi-
fications etc. are Rs. 37 million and Rs. 66
million respectively.

The main items already approved are :

(i) Modification of Steel making Tee-
ming Ladles.

(ii) Installation of additional 4 Soaking
Pits.

(iii) Rebuilding of Coke Oven Battery
No. 1-

(iv) Replacement of 2 Nos.
Cranes.

V.1.C.
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Russian Consultants for Calcutia Tube
Hailway

377. SHRI SAMAR GUHA : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Govern-
ment have engaged Russian Consultants for
the proposed Calcutta Tube Railway ;

(b) if so, the reason for appointing
foreign consultants ;

() whether National Chamber of
Commerce have protested against foreign
consultants for Culcutta Tube Railway in
perference to Indian Consultants ;

(d) whether the appointed Russian
consultants have particular experience in
dealing with the type of the work that will
be required for Culcutta Tube Railway, and
if so, their past record ;

(¢) whether Government have taken a
decision to start work for Dum Dum Prince
Ghat Dispersal Railway line ;

(f) whether works for both these rail-
ways will be undertaken simultaneously ;

(g) if not, which one will be given pri-
ority and the reasons therefor 7

THE MINISTER OF RAILWAS (SHRI
NANDA) :

(a) to (g). A statement is laid on the
TFable of the House. [Placed in Library.
See No. LT—4217/70]

Rise in Prices of Consumer Goods

378. SHRI SAMAR GUHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether price indices for consumeg,
goods have increased considerably during
the last six months ;

(b) if so, the percentage of such increa-
ses and the reasons therefor ; and

(c) the steps taken by Government to
check such rise in prices ”
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI M. R. KRISHNA) :
(a) and (b). A statement showing the
price indices of important consumer goods
in April, 1970 and September, 1970, the
extent of increase, if any, and the reason
therefore is laid on the Table of the House.
[Placed in Library. See No. LT—
4218/70]

(c) In order to arrest any undue rise
in the prices of consumer goods, various
measures are taken, such as,

(i) sustained efforts to step up the
production of agricultural as well as indus-
trial commodities to meet the demand ;
imports are also resorted to wherever neces-
sary ;

(ii) building up of buffer stocks of
foodgrains;

(iii) organisation of public distribution
system for commodities of mass consump-
tion like foodgrains, sugar and milk ;

(iii) imposition of price controls, statu-
tory as in the case of vanaspati or informal
as in case of tyres and tubes, matches, dry
cells, soap etc ;

(v) fair and equitable distribution of
essential commodities thrcugh regulatory
controls under the Essential Commodities
Act, 1955 ;

(vi) ensuring availability of essential
commodities through cooperative channels,
like super bazars, consumer cooperative
stores etc ; and

vii) curbing excess demand through
fiscal and monetary measures, such as tight-
ening of bank advance in order to arrest
speculative increase in prices .

Issue of Industrial Licences in West Bengal

379. SHRI SAMAR GUHA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the number of industrial licences
(i) asked for and (ii) granted in West
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Bengl during the period 1968-69, 1969-70
1970-71 so far; and

(b) the number of these licences that
have lapsed and of those utilised for setting
up new industrial concerns in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Information relat-
ing to industrial licences is maintained on
Calender-year bases., The number of appli-
cations received for licences under the
Industries (Development and Regulation)
Act, 1951, for West Bengal was 96 in 1968,
110 in 1969 and 107 in 1970 (upto 30.9.70).
The number of licences issued was 33 in
1968, 64 in 1969 and 28 upto August,
1970.

(b) Licences issued under the Tndustries
(Development and Regulation) Act, 1951 do
not lapse. They may, however, be revoked
for non-fulfilment of certain conditions,
specified in the licences. As normally it
takes more than two to three years for
implementation of licences, the current
licences will be in various stages of imple-
mentation. Details of all licences revoked
and surrendered are regularly published in
the Weekly ‘Bulletten of Industriol Licencss,
Import Licences and Export Licences’, the
weekly ‘Indian Trade Jourmal' and the
Monthly ‘Journal of Industry and Trad’.
Copies of these publications are supplied to
the Parfiament Library.
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Implemeniation of Industrial Licensing
Policy
.

382. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUS-
TRIAL DEVELOFPMENT AND INTERNAL
TRADE be pleased to state :

(a) whether it is a fact that Govern-
ment could not come to a consensus on the
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manner in which the new industrial policy
is to be implemented; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) Does not arise.

Appointment, Removal and Resignation
by various Chairmen of Heavy
Engineering Corporation

383, SHRI M. H. GOWDA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the number of Chairmen of the
Heavy Engineering Corporation appointed
since the inception of the Corporation;

(b) the reasons for the removal, resigna-
tions of these Chairmen; and

(c) whether these resignations had any
effect on the working of the Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The following persons
have held the office of Chairman, Heavy
Engineering Corporation Ltd., from time
to time, on a regular basis :—

1. Dr. A. Nagaraja Rao
28.1.59 to 24.2.64

2. Shri T. R. Gupta
24.3.64 to 7.10.67

3. Shri K.D. Malviya
23.2.68 to 4.1.69

4, Shri C. Cahlapati Rao
27,4.69 to 30.9.70

5. Shri §,S. Jagota
Since 6. 11. 70

(b) Dr. Nagaraja Rao was a perma-
nent civil servant on deputation to the
company and he was reveried from the
post after a fire incident in the plant. Shri
Gupta and Shri Malaviya resigned on perso-
nal grounds- Shri Chalapati Rao who is
a permanent officer of the Railways, was
reverted (o his parent Depariment in the
over-all interest of the plant.
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{c) Frequent changes do dislocate the
functioning of vital and complex plant
like the HEC. But these change become
inescapable. It is proposed to avaid such
changes in future as far as possible through
the building of a regular cadre for senior
posts in the HEC,

Site for Visakhapatnam Steel Plant

384. SHRI RAGHUVIR  SINGH
SHASTRI: Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the site for the proposed
Steel Plant in Visakhapatnam has been
selected ; and

(b) if so, the name of the place and the
basis for its selection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) No, Sir, but this is likely
to be done before the end of this month.

(b) Does not arise.

Muster-Roll Employees iu Heavy Eogineering
Corporation, Ranchi

385. SHRI P. GOPALAN : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) the total pumber of Muster-roll
employees who have been employed in the
various units of Heavy Engineering Corpora-
tion, Ranchi since 1968 ;

(b) how many of these Muster-roll em-
ployees have been put against regular posts
till now ;

(c) the total number of adivasi em-
ployees who are working on Muster-Roll ;

and

(d) the norms and conditions fixed for
appointing the Muster-Roll employees in
regular posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
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QURESHI): (a) Tetal number of muster-roll
employees employed in Heavy Engineering
Corporation from 1.1.68 to 30.6.70 is 1180,

(b) Number of employees out of these
who have been put against regular posts is
109 ;

(¢) Total number of Adivasi employees
working on muster roll is 914,

(d) As per the existing policy, the pro-
cedure detailed below is being followed in
the matter of regularisation of services of
muster roll workers :

(i) Skilled and semi-skilled posts—
Regular appointments in appropri-
ate scales of pay are given after
the incumbents complete twelve
months conlinuous service satis-
factorily ;

(ii) Unskilled posts—Regularisation

of muster roll workers under these

categories is given effect to after
the persons complete three years
continuous service satisfactorily.

Railway Divisional Office Rangiya (Assam)

386. SHRI HEM BARUA : Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have decided
to have a Railway Divisional Office at
Rangiya, Assam ; and

(b) if so, whether work in the matter
has already been started, aud if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Government
have decided to set up a Divisional Head-
quarters at Rangiya, provided suitable lrmd
is made available for the purpose by the
Government of Assam. The sites so far
offered by the Assam Government have been
inspected but they have not been found suit-
able for locating a Divisional Headquarters,

Work will be sturted after suitable land
is made available.
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Food difficulties to Passengers of Assam
Mail yjg Barauni

387. SHRI HEM BARUA : Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government are aware of
the food difficulties that passengers are sub-
jected to on the Assam Mail yig Barauni ;

(b) if so, whether Government have
received any complaints so far ; and

(c) whether these complaints have been
processed and adequate steps taken in the
matter 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Adequate calering
arrangements exist at stations eoroute to
meet the requirements of food of the pas-
sengers travelling by the Assam Mails, on
the Broad Gauge and Metre Gauge. In
addition, on the Metre Gauge, Assam Mail,
a dining car is provided between Barauni
and Tinsukia.

(b) A few complaints about quality of
food and service have been received.

(¢) The complaints have been inwvesti-
gated and remedial action has been taken.

Strike by Crane-men at Rourkela Steel Plant

388. SHRI HEM BARUA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that crane-men
at Rourkela Steel Plant struck work from
August 31 ;

(b) if so, the reasons thereof ; and

(c) the steps taken to meet their de-
mands ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). The crane operators
of the Rolling Mills at Rourkela Steel Plant
struck work from Ist September, 1970, de-
manding the wvacation of suspension of a
crane operator of the plate Mill who had
been chargesheeted and suspended from duty
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for misconduct on 31-8-1970. The crane
operators themselves withdrew the strike
unconditionally on 8th September, 1970,
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Abserption of ex-employees of Shahdara
Sabaranpur Railway

393, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that due to the
closure of Shahdara-Saharanpur Railway,
thousands of persons have become jobless ;
and

(b) whether Government will absorb
them in other Departments of Railways and
if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Approximately 1,100
;mployu:s would be out of their jobs as a
result of the clasure of §.S. Light Railway.

(b) The question of alternate employ-
meat to these employees is under considera-
tion of the Central Government and of the
U.P. State Government,
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Goenka group of Concerns

SHRI YAMUNA  PRASAD
MANDAL :
SHRI A. SREEDHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE be pleased to state :

394.

(a) the names of the Goenka group of
concerns ;

(b) whether Government propose to
take over some of those concerns ; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) It is not clear
which group of companies of referred
to. A statement containing  the
pames of the companies belonging
to or controlled by Shri Ram Nath
Goenka Group is enclosed. The Industrial
Licencing Policy Inquiry Committee headed
by Shri S, Dutt had, however, also classified
a number of companies under another
Goenka Group, which was categorised as
one of the Larger Industrial Houses. The
list of companies in the letter Group is
given at Appendix 2 (A) (i) of the Report,
a copy of which has already been laid on
the Table of the House,

(b) and (c). Under the Industries
(Development and Regulation) Act, under-
takings can be taken over by Government
only for specific reasons, such as, a subs-
tantail fall in the volume of production,
marked deterioration in the quality of
articles etc. after following the due proce-
dure laid down in the Act,

Statement

1. Indian Express
(Bomby) Pvt. Ltd.

Newspapers

2. Express Newspapers Private Limi-

ted.

3. Indian Express (Madurai) Private
Limited.

4, Andhra Prabha Private Limited.

5. Mount Road Properties Limited
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6. Mathura Road Properties Limited.
7. Colaba Properties Limited.

8. ARK Investments Private Limited.
9, Airlines Hotels & caterers (Madras)

Private Limited.

10. NMational Company Limited.

Issue of Letter of Intent for
Manufacture of Small Car

. 395. SHRIS. K. TAPURIAH : Wil
the Minister of INDUSTRIAL DEVYELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether letters of intent to produce
a small car have been issued to Shri Rao
and Shri Sanjay Gandhi ;

(b) whether the required foreign ex-
change for payment as design consultancy
and drawings etc. from U.S. has been rel-
eased ; and

(c) whether the party has applied to
some State-owned financial institutions for
loan to the tune of about Rs. 30 lakhs for
the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELGP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes, Sir,

(b) No, Sir. The letter of intent have
been issued subject infer alea to the
condition that mo foreign consullancy
arrangement will be permitted.

(¢) Government have no information.

Import of steel plates and steel sheats by
Hindustan Steel Limited and other Go-
vernment Organisations

396. SHRI S. K. TAPURIAH : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether steel plates and steel sheets
have been imported during the last 5
months by Hindustan Steel Limited or any
other Government organisation to meet the
shortage in the country ;
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(b)
and the months
imported ;

the quantity imported, its value
and which these were

(c) when and how much of the impor-
ted goods have been allocated/distributed
to actual users ; and

(d) what quantity is lying unallocated
and for what period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI!) : (a) Yes, Sir.

(b) 81,894 tonnes valued at Rs, 12,50
crores. The imports were during the period
April to October, 1970,

(¢) During April to October 73,194
tonnes were allocated/distributed to actual

users in accordance with the shipment/
arival.
(d) 8700 toonnes, of which 4000 tonnes

from April, 1970, 4300 tonnes from June/
July, 1970 and 400 tonnes from August,
1970,

Increase in prices by Alloy Steel Plant,
Durgapur

397. SHRI 5. K. TAPURIAH : Wwill
the Minister of STEEL AND HEAYY
ENGINEERING be pleased to state ;

(a) whether it is a fact that Alloy
Steel Plant, Durgapur has increased its prices
during the last to years ;

(b) if so, the reasons for such increa-
ses ;

(¢) the items/grades in which, during
the last two years, prices have been raised
by 25 per cent ; 50 per cent ; 75 per cent ;
100 per cent and above 100 per cent ; and

(d) impact of these increase on tRe
prices of engineering products 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir.

.
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(b) and (c). Information is being col-
locted and will be laid on the Table of the
House.

(d) The amount of alloy steel products
consumed by various engineering industries
vary fram industry to industry. The impact
of the incrcase the prices of alloy steel
products, would not, therefore, be uniform,
Data are not readily available regarding the
various norms of consumption of the engi-
neering industries and the extent to which
they use imported alloy steel or indigenously
produced alloy steel.

Shortage of Graphite Electrodes

398. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that there is
a considerable shortage of graphite electrodes
in the country ;

(b) whether it is also a fact that there
is only one manufacturer of this important
product ; and

(¢) whether Government will import
or allow import of graphite electrodes in
order to overcome the aforesaid shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a) Yes, Sir. The current
requirements of graphite electrodes, including
that for electric steel furnances, are estimated
at about 8400 tonnes per annum, against a
production pf 3000 tonnes p. a.

(b) Yes, Sir.

(c) lmport of graphite electrodes is
being allowsd to the actual users to the
extent by which the indigenous supply falls
short of their requirements.

Supp'y order obtained for Small scale
Industries from Japan

399. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-

MENT AND INTERNAL TRADE be plea-
sed to state :

(a) whether it is a fact that a Govern-
ment team which visited Japan sometim
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back have secured orders worth about Rs,
40 crores for products manufactured by
small scale industries ;

(b) if so, the items for which orders
have been secured and their value ; and

(c) how these orders are sought to be
farmed out to small scale industries in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) :(a) and (b) The Govt.
team which visited Japan brought firm
export enquiries worth Rs. 58 crores for
supply of the following items ;

i) Automobile Parts Rs. 35 crores
ii) Sewing Machine PartsRs, 9
iii) Bicycle Parts Rs. 9 ™
iv) Electrical Componets Rs. 2 "
v) Misc. items Rs. 3

() The small scale units which can
supply goods of quality against these enqui-
ries are being selected. Necessary facilities
will be provided to these units to enable
them to undertake exports against these
enquiries as early as practicable, after firm
orders are placed by the Japanese firms.

Manufacture of Scooters in Public
Sector

400, SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRAOE be plea-
sed to state :

(a) whether there are proposal under
consideration for starting a scooter manu-
facturing unit under public sector, and if so,
the details thereof ; and

(b) if not, the reasons for not under-
taking this wery lucrative venture where
demand and profitability are both assured ?

THE DEPUTY MINISTER IN THE
MISTERY OF INOUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA ) : (a) Yes, Sir, It has
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has  been decided, in principle, to set
up a unit in the public sector for the
manufacture of scooters with an wunnual
capacity of 1,000,000 Nos, based
on a proven foreign design. In pursuance
of this decision, offers have been invited
from foreign parties by the 15th November,
1970. Further action will be taken on
receipt and examinatson of such offers.

(b) Does not arise.

12 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DIFFICULTIES EXPERIENCED
BY INDIANS IN CEYLON

SHRI 5. M. BANERIEE (Kanpur): I call
the attention of the Minister of External
Affairs to the following matter of ‘urgeni poblic
importance, and 1 request that he make a
statement there on :

“The reported difficulties expericnced by
Indians in Ceylon and steps taken by
the Government of India with rezard
thereto.”™

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH, : Govern-
ment’s attention has been drawn to recent
comments on difficuliies faced by lndian

businessmen in Ceylon.
Following the formation of a new
Government in Ceylon in may, 1970 that

‘Government announced that it had decided to
nationalist ceriain types cf business. They
also announced that they intended to Cey-
lon various occuption, ln pursuance of these
policies they have acted to reduce th: puota
of imports allowed of the Food Import Trabe,
while perferential treatment has been given
to Ceylon Cooperative Wholesale Establish-
ment. The import licencing proccdure has
been changed and the import of certain
commodities permitted under the open Gen-
eral Licence is now on a quota system. The
Government has also announced its decision
to set up a State Trading Corporation to
take over import and export trade. It has
also not extended the residence permits of a
pumber of Indian nationals working in the
gem trade, These steps are part of a general
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policy which is non-discriminatory pnd is
not directed specifically against Indian con-
cerns and nationals. Ceylon, cityzens and
and other foreigners are equally affected.
This will result in a certain number of In-
dian nationals being displaced from their
present employment and it is likely that
some of them will now seek to return to In-
dia. Government have the situation under
constant review, and will render appropriate
assistance to those returning to India, if
Decesssry.

The implementation of the 1964 Agree-
ment regarding the grant of citizenship to state-
less persons of Indian origin, and the repa-
trlation of those who have to come to India
under the Agreement is continuing. The Go-
vernment of Ceylon have affirmed their
determination to implement it in letter and
spirit and, and the Government of India
bave informed the Government of Ceylon that
they will do likewise. The feasibility of
streamlining the procedures undar the Agree-
ment are at present being discussed bct-
ween the two Governmenis.,

SHRI S. M. BANERJEE: My call att-
ention notice was not concerned with Indiaa
businessmen; it was based on a news report
that certain Indians working in the planta-
tions etc. were finding themselves in difficul-
ties. But the reply of the hon, Minister con-
cerns only the Indian businessmen. [ take
this opportunity to congratulate the revolu-
tionary Government of Ceylon for taking over
the export-import trade under the State Tra-
ding. Corporation. I hope the Government of
India will also derive inspiration from that
and will do the same in this Country also.
Coming to the question* the big business-
men can take care of themselves, The small
businessmen and other citizens had already
approached the Indian High Commission for
passport and other facilities to come back to
India. What steps have been taken to reha-
bilitate them as they have no source of liveli-
hood ? In the statement, they say: *The
feasibility of streamlining the procedures ...
are at present being discussed between Jhe
two Government, " 1 should like to know
whether any discussion is likely to take pla-
ce between the Prime Ministers of the two
countries because it is necessary that such a
discussion take place in the light of the deci-
sion of the Government of Cylon If not,
at what lavel is a.meellns contemplated 7
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SHRI SWARAN SINGH : The guestion
of the hon. Member was attempted 10 be
answered in para 3 where the 1964 agreement
was referred to. This matter was informally
discussed at the Minister's level in Lusaka
and the Minister of the Ceylon Government
stated clearly that it was their intention to
implement the 1964 agreement in every way.
There are t(wo parts Lo that agreement.
We have agreed to take over a certain
number of persons and the Ceylonese Go-
vernment have agreed to gramt citizenship
to a certain number and the implementation
of that agreement will reduce the problem
to a considerable extent,

The question of granting facilities to
those who want to come here in our national
question and it is for us to decide. Apart
from the obligation of the Ceylon Govern-
ment to make available foreign exchange
for repatriation of the amounts that might
be with them. We are in touch with the
Government of Tamil Nadu and other State
Governments. Certain schemes for rehabi-
litation of those who have to be rehebilita-
ted had been worked out and on the whole
the arrangements appear to be satisfactory.

SHRI S. M. BANERJEE : What are
those arrangements ? Can you give
us some salient features of the schemes ?

SHRI SWARAN SINGH : The arrange-
ments are given them facilities for for reha-
bilitation in life. Some of them are pro-
posed to be resettled on some plantations ;
others will be helped to resettle in some
other work. That is a matter of detail which
is handled in the Ministry of Rehabilitation.
If the hon. Member is insterested he can
address a question to that Ministry.

st aifr guwr ('rMA) : Eme
73T, @S &t siffasd @ ¥
Fgi ® NI FT TETHFW FE F
ST A w7 ISAT §, IT W G4
aferqré-adray 2t & wafasia S F+
g &A1 Tifgr 1 a3 aga s=g o
I gl aX faZa & gowmed
FY oA agt ¥ faere fear § 1 gard
% o) aga ¥ a§ grwAre aad g,
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agl qv ot mrferay & qaod gar &
ivenm RArar g g, 99 % @i @t
frdY @t guadl 78 & gsdt &1 afeA
EH AT 1 w47 @0 AT Arfge 5 agr
9T AR 1§19 §W TIA4 S0 & WY
st W §, 3T FamAFE feasa a4
g 1 Far gAR 2% FhAEAT 3 Iw S
FTag s §fF 3z N aTe gd
feafa & wdaswor gadiz AT FN-a93-
fea gadiz &1 anda T ¥ agt & «av-
T & wig GgAW w1 wifge ? gw ag
gac #T @ & & 97 9t awmfram
& TIq AR AT & T AR SAGIT
g e zfem & ol waag
g MO @ gy gEr g, dfEw
AR W alr 37 W N T @R
AgAT FH .9 FATAT ¢ T w7 FRAT
FWE § | 771 AT A gt g sfrmc
F wifey 8T gxFe A g@ e ¥ ana-
ota 71 § & gt w9 wgdl &1 &gl
71§ feaga 7 gy s 37 71 IfEw g
§1F €T WF ! AL F AqAYE ¥ B0
FIAT AT ¥ gt ad & A F4T I W
afus & wfas gimd ]| A sqqear
AT W ?

SHRI SWARAN SINGH : Sir, one has
te go back to the 1964 agreement to find an
answer to these various points that have been
raissed. Under that agreement, an assessment
was made of the total number of persons of
Indian origin who could be described, for
want of a better name, as stateless-neither
baving Ceylon citizenship nor Indian citi-
zenship. This was a long outstanding ques-
tion between the two Governments, and ia
1964, an agreement was arrived at between
the two Prime Ministers-India and Ceylone.
Ncw, it is a question of implemcnting that
agrement and it is hoped that a fairly large
rumber of persons in this caiegory-the exact
number is given in that agreement-will get
Ceylon citizenship and certain others will
bave to come out to India, to be repatriated
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to india. For those who ere repatriated to
India, as I have already meationed, rehabil-
station plants have been [formulated, and
every effort will be made to ensure their re-
hablitation and reabisorption in our ece-
nomy. This is the broad framework.

It is true that those who come out will
have to face certain difficulties, because it
will not be realistic for us to imagine that
they will not face any difficulty. They are
bound to face some difficulty, and it will be
our effort to ensure that the rigour of this
movement is reduced as much as possible.

SHRI K. LAKKAPPA (Tumkur) : Sir,
in Ceylone and in any other country for that
matter, Indians have been treated badly, and
the human approch has not been shown to-
ward them, and this has come out on seve-
ral occasions. This is nol the first time that
Ceylon is going anti-Indian. There are in-
stances to show that even the lukewarm
policy of Sirimove Bandananaike has been
contradicted several times in Ceylon so far
as Indians are concerned,

In Cylon, the majority of Indians are
South Indian population and they have been
ili-treated by the Ceylones on a number of
occasions. The 1964 agreement between Mr.
Shastri and Mrs Bandaranaike has net been
followed strictly. The Government of India
has failed te see whether that agreement has
been implomented in letter and spirit. Just
now the minister has made a stalement say-
ing that these steps are part of the general
policy which is mnon-discriminatory and is
not specifically against the Indians. But un-
der the grab of a cerlain general policy, the
ceylon Government is speciffcylly taking
action against Indian nationals. Regarding
repatriation also, the 1964 agreement has not
been respected by the Ceylone Government.
They have given quit notice to Indian natio-
nals’ giving them only two or three months’
time. How can they asceriain their assels
and Liabilities within that time? What con-
crete steps have Government of India taken
to relieve the tension there and to safeguard
and South Indiance in Ceylon consisting of
workers, labourers, tradors and bussiness
people?
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Are the Government of India showing
any human respect to them and taking any
concrete steps to streamline the 1964 agree-
ment,

SHRI SWARAN SINGH : It will not be
correct for us to say that the present Go-
vernment of Ceylon is pursuing any policy
which can be described as anti-Indian. It
will not be a fair statement. Regarding the
1964 agreement, it is common ground bet-
ween the Government of India and the
present Government of Ceylon, it was com-
mon ground also between the Government
of India and the former Government of
Ceylon which was in power before the
elections—that this agreement will be imple-
mented. There is no dispute about the
1964 agreement. Both the Governments
adhere to the policy that it should be imple-
mented, If the hon, member can point out
any precise matter in respect of which the
1964 agreement has not been implemented,
I am prepared to look into it. No instance
has come to my notice on the basis of
which I can say that the 1964 agreement
has pot been implemented by the present
Government of Ceylon.

About repatriation, we have to look
after all those who come out of Ceylon under
the agrecment. It is our responsibility to
see that the difficulties of those who come
to India are minimised.

About quit notice in two or three
months® period, I would like to get precise
information from him. There is an agree-
ment of issuing residence permits to those
who may be non-Ceylonese. Lf any case
comes within that, it can be exmined. We
can ask our Higher Commissioner to pur-
sue the individual cases. Let us not con-
fuse individual cases with the main problem
which is sought to be tackled by ihe faith-
fu} implementation of the 1964 agreement
to which both the Governmenis adhere.®
We should try 1o discharge our responsibility
under that agreement and | am sure Govern-
ment of Ceylon would also dischaige their
obligation.

SHRI K. LAKKAPPA : 1 have asked a
specific question abolt the quit notice that
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has been served on many Indians. The
Minister has not replied to that,

SHRI S. KANDAPPAN (Mettur) : 1 rise
on a point of order.

MR. SPEAKER : If we follow this
practice of point of order in a Calling
Attention Notice there would be no end to
it.

SHRI S. KANDAPPAN : Normally 1
do not raise it. It is only because of its
importance that I am doing it now.

MR. SPEAKER : Let the reply of the
Minister be over.

SHRI SWARAN SINGH :  If the hon.
Member is referring to press reports in this
respect, the correct position that we have
ascertained is as follows. Temporary resi-
dence permits have been given to non-
nationals to stay in Ceylon at the discretion of
the Ceylon Government. For persons cove-
red by the 1954 Agreement they are renew-
able up to the age of 55. They have been
used sometimes to create conditions in
which Indian nationals have to leave Ceylon.
Our High Commission is of the view that
the figure of 22,000 quoted in the press
reports is not correct. There are possibly
about 10,000 temporary residence permit-
holders in Ceylon. A fair proportion of
this number would be entitled to stay on
under the 1954 Agreement. This is the
way that we are dealing even with that
problem which is somewhat outside the
1964 Agreement.

SHRI S. KANDAPPAN : I am sorry
to point out that the answer given by the
hon. Minister of the External Affairs is
misleading. He has categorically stated
that there is no difference between us and
the Ceylon Government about implemen-
tation and there is no difficulty in regard to
that. I am sorry to point out that it is
Juite misleading in the sense that the whole
question was hamsturng and the implemen-
tation has been delayed because the Govern=
ment of India and the Government of Cey-
lon were not able to agree between them-
selves.

MR. SPEAKER :
of order.

This is nota point
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SHRI S. KANDAPPAN : The whole
House knows that under the agreement so
many persons are to be repatriated to India
and so many have to be given Ceylonese
citizenship. It is a serious point that I am
making. The hon. Minister said that their
i no difference. 1 submit that there is a
difference. There is no point in misguiding
the House. He is hiding certain facts
which is not going to help us in strengthening
the friendship of the two countries.

MR. SPEAKER : What are you aiming
at 7 Since you have not given your mame,
you cannot ask any question.

SHRI 8. KANDAPPAN : [ am raising
a point of order and I appeal to you to give
meé a minute to explain my point of
order,

MR. SPEAKER :
order.

It is mot a point of

SHRI S. KANDAPPAN : My point of
order is that the information given by the
Minister is misleading.

MR. SPEAKER : There is a procedure
laid down for that. May I invite his atten-
tion to certain directions regarding mislead-
ing answers 7 He will have to follow them.
There is no point of order.

SHRI S. KANDAPPAN : 1 will finish
in two sentences. The period fixed for the
implementation of the agreement is already
over. Then why is it not implemented 7
How can the hon. Minister claim that
everything is smooth-sailing ?

SHRI SWARAN SINGH : It
over.

is mot

SHRI N, K. SOMANI (Nagaur) : Mr.
Speaker, the frequency of (hese unforiunate
occurrences where Indians have to leave
their homes where they have stays=d for
such a long time, whether it be the case of
Burma, or the case of various African
countries or U, K, and now Ceylon, shows
total failure of our external policies. I
would like to remind the House that last
year about this time this particular news hit
the headlines when it said that India agrees
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to give Rs. 5 crores of credit to the Ceylon
Government for purchase of capital goods
and said that the ‘‘agreement is signed with
the spirit of extreme cordiality, mutual
understanding and friendship™. ‘These
three items have now taken a full circle,
the hon. Minister would kindly note, after
the heralding of the installation of the
present government.  In the background of
the complaints that unfortunate people of
Indian origin are being barassed there is
this news item that Ceylon will squeeze out
15,000 Indian shortly. This is the result of
our ‘'Cordial” relationship with Ceylon
during the last one year.

The argument adduced by the Ceylon
Government is that these 15,000 people do
not come within the purview of the Siri-
mavo-Shastri Agreement. That government
now intends to bring these people within the
immigration laws by an amendment of the
immigration laws so that these people can
be ushered out of Ceylon absolutely un-
ceremoniously and without any further
notice. In spite of this proposed amend-
ment of the immigration laws, which will
become a positive threat to these people, 1
am surptised to see that the hon. Minister
does not think that it is non-discriminatory
and thinks that it is in the interest of Indian
citizens.

Another disturbing factor that has come
to notice is thal the present Prime Minister
of Ceylon is reported to have said that she
will not stand by past commitments or
agreements that have been signed by other
people. 1 hope, the Government of India
will also take notice of this development.

I would, therefore, like to know that as
far as these 15,000 citizens, who are threa-
tened by an amendment of the immigration
laws, are concerned, what special steps the
Government of India would like to take
under this cordial relationship betwcen the
two countries ; and, secondly, in the um-
fortunate event of there people having to
come to India he has generally described
that we will give them all help but our pre-
vious experience is entirely to the contrary
in the matter of helping them to rehabili-
tate themselves speedily in this country,
would the Government constitute a special
rehabilitation fund under one ministry or
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another so that these people can be given
enough financial incentives and other oppor-
tunities for settiement in the country,

SHRI SWARAN SINGH : I was unable
to find out as to what was meant by the
hon. Member when he said that the present
Government of Ceylon was going back upon
agreements signed by others. So far as the
agreement with the Government of India
is cancerned, it is an agreement signed in
1964 by the two Prime Ministers and the
present as well as the previous Government
of Ceylon have consistently adhered to the
resolve to implement this agreement. A
certain follow-up action has to be taken at
the national level in both countries to im-
plement the agreement. So far as the
Government of Ceylon is concerned, it is
their duty and responsibility to undertake
action in Ceylon so that the 1964 agreement,
which is international in character, is im-
plemented, and it is our responsibility to
look after those who have to come over to
India under that agreement. So, you have
to separate the national action from the
international responsibility. This agreement
is being implemented and the two govern-
ments have reaffired thier adberence to the
original agreement.

I would like to take this opportunity of
pointing out to the hon. Member, who is
naturally concerned because he belons to
Tamil Nadu where most of these people are
going to be rehabilitated, the duration of
the period of the agreement. This is to be
implemented within 15 years. So, it is not
correct to say that the period of the agree-
ment has already expired. The two govern-
ments will meet at official and diplcmatic
levels, even at ministerial level if necessary,
to straighten out any difficulties that might
arise in the implementation of this agice-
ment,

sit Tgate Tag et (amwa): aremer
wgey, awe & wahd ¥ g &y,
geHag giaT § 31 9% T8 WA F Aar g
s MY arwisgAd §@ =g, F & T
AT qg W gRD AFIT A T F@ @
afrT gat famge ogit &7 aaf slx
@ & oY Wl Foarg dar o aqz1T
& @ ag aga MEAT wT AR § A
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¥ § a€ gagdt dorar g1 a6 AA
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& ggar wigar § % awr @y Ty f&
7g St A q I A § T F A A9
qer 3 7z feasr wdEl = 93 @,
farmen awraaiat qe qeT § 7

ARy ww o}  wum &
GRAET ¥ T 397 g 1T § | IrafEFa
ag & & am A faay amar § & s
gt ez ax & foq fear nm @, Sfsw
g T 91T Fa© WEET 9T 9G¥ |
T fou w4t ageg FiTE e T %
ggia o 9 IB1Q §, I FT WA
qT Fq7 9A1T TF A1, IT AT F}qA
RagrsT A EeAr AM g ?

# qg WY AT wgar §—& 1964 ¥
e F GLHIT A AU CF  GARNT gAT
ar, 39 TANNA F Feadq 4z @ gaT 91
f& graaa: S0 g wEHT gfadd &6
ggmtaw # sar &4 1§ FAAT
agar g & Sew § g fear Wy
g, 37 % ¥ feqdl ®1 3gl Tl fram
& arimn faot @ ae feaal &Y areqral
frarg &t snsr fadt &, fead wregad
a1 gF & AT ST Witaaw o7 gF §, ¥
37 % gvaew § gt ageg g § f
7 & arara, Vel ffafedaw @
w1 sggeqt 1 0§ § ag @AIgaTw g !

a1 4} AERT F1 A SHFF F
faw waY ot falwr & 99 F9F N AR
way g, 9 SR 26 amgaEe A aifwa-
He ® AT 92 WM AT go w4
fr gEiY Az & WGl ax afs =afe
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500 %o AIAMI &7 0F AGT $FF wWAT
& 7 war w4y R aarawA § s 500
T FIAFAT &1 &Y 7471 E70 FT0AT A0
2, 39 ¥ weMfphaT Fa1 ¢ 7wy WA
TERY T &) A% @umd §, & AF
AgY GAwA § AT #91 W@ GIF A A
# #1E Afew faar gar wg gwc
s Afca @

FHI qwE oo 7 o flw & o |w
J AT AT FE Ag Jg At 5 @@ daw
=9 fad snrar qav & e sorer @ s
SN aed) & oL FH T wT 9T 4%,
7z 59 4T w1 gAfew @ & smar ¥
SUTET ANT SFT GrE HL A1 A AT |
29 299 &1 ALl 9T F4T gurE g,
4T A13d GIT =& gw ¥ oz

e ¥ fazg sidez N 7 K wgm
5 741 777 = @ g § @ §
g4 3% &% ara Fawig, 99 & @ grad
stT 2@ 1 F7ar w1 a@ feafqs &1 qar
% @ A1 gvlg g g% ?

SHRI SWARAN SINGH : With regard
to the first question, my reply would be
that it would be incorrect for us to take
this view that the nationalisation of trade
or nationalisation of certain business and
industrial establishments by the Government
of Ceylon is directed principally against
India. That will be a wrong assessment
and we should not take that view,

To recall to the memory of this hon
House, I would like to menticn that the
Government of Ceylon tometime back
nationaliseéd oil companies In which India
was not at all concerned, All forcign
capital of serval important and big
countries was involved and they took that
decision and took the foreign oil companies
and foreign oil establishments under their
control. That is a step in which you can-
not say that they had embarked upon that
policy because they wanted to hit Indians.
1t will be wrong for us to take this view.



225 Difficulties of

[Shri Swaran Singh]

Even the measures that I have now mentioned
I which have reproduced or stated in my own
words from the policy statement issued by
the present Government of Ceylon, it would
be noticed that serveral concrete steps in
several directions have been taken. There
for instance, they want to reduce the quota
of imports in the food import trade while
preferential treatment has been given to
Ceylon Corporation Wholesale Establish-
ment. Secondly, instead of Open General
Licene there is now a quota system in
in several cases where there was OGL.
Thirdly, the State Trading Corporation has
been announced to be set up to take over
import and export trade. Fourthly, it has
not extended the residence premits of a
number of Indian nationals working in the
gem trade. These are the precise steps that
have been taken. I have not got the figures as
to how many Indians would be affected and
how . any Ceylonese would be affected. But,
obviously, to imagine that all this
import and export-trade and other things
are predominantly in the hands of Indians
will be a wrong assessment. Predominaatly
the Ceylonese nationals themselves will be
affected because a large number of Ceylonese
businessmen are there in this type of
business. If there is any other general
point that we have to urge, by all means,
we should urge ; but simply to say in a
sweeping manner that the nationalisation
project upon which the Government of
Ceylon, in the best interests of their own
country have embarked, is directed against
India will not be fair,

On the second question, about the num-
ber of people of Indian origin in Ceylon,
detailed information has been given from
time to time already. Even in the 1964
agreement, these figures are given as to the
number to whom Ceylonese citizenship will
be granted and the number who will be
repatriated to India. The number will be
about 3 lakhs to whom they will give the
Ceylonese citizenship and the other figure
will be about 5 lakhs or a little more than
that, who will have to come over to [India.
Still there will be some residue left about
which once this main point is settled, there
can be further talks between the two
Governments.
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I agree that the matter of rehabilitation
and resettlement of those who come over
two India is an important matter and we
should do everything possible to see that
they are properly rehabilitated.

st 1gdix feg et s g e A A
fFar mr g% &7

SHRI SWARAN SINGH : 1 cannot give
the figure. I have not got the figure. Some
thiog has been mentioned about the state-
ment of the Finance Minister of Ceylon.
That has got nothing to do with this.

stirgatz fag weat : gege wg)T,
# a19 Y FIrAAT AEAC 1 wqT 50 gAY
FA1THY g7 Ars wA § Atc g fwor *T
gig =r@ Ay & @Y 747 wggw ag o
amd f5 fray sEdt 7gi & Fs@r o
TIHET

s @y fag v AT S S
qar g & & w & sfaar & &g

I am wiser by the information that he
gives,

st 3fy T (qQ): a9 #1795 FT
aar &fadaT )

SHRI SWARAN SINGH : I will look
into it. If he is interested in the figure,
I will get it. I will give it to him.

wedsT AW : a3 AvAt gfaar @ #
He is giving the official figure, The Mem-
ber might have got from other sources,
But the Minister cannot speak without res-
ponsibility ; he is quoting his official figures.

SHRI SWARAN SINGH : Certain
problems have been created by the imposi-
tion of the new tax on persons of Indian®
immigrating into Ceylon and all that. That
is a matter which we are taking up separat-
ely with the Government of Ceylon.

st Tgate fag areat: 500 we ¥
Z3q Y Fraqd AT ASTEY qATAT 4
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AR WEIET : AT FY AT g 4T
2 ? ot greHEA SRR QY § mg WA
g4t |

12.38 hrs.
RE : QUESTION OF PRIVILEGE

SHRI NATA PAI (Rajapur) : Mr. Spea-
ker, 1 want your guidance with regard to
my Privilege Motion.

MR. SPEAKER : I am keeping it pend-
ing, till I get a reply from the Minister.

SHRI NATH PAI: appeal to them
through you, Sir, under the Rules of Pro-
cedure.

MR. SPEAKER : I said, I am keeping
it pending till I have a report from the
Minister about the results of the enguiry.

SHRI NATH PAI : One submission,
Sir. I had a meeting with the leaders of
opposition groups and all are in favour of
your being pleased to accept my Privilege
Motion, But you have not directed them.

MR. SPEAKER : T have not accepted
it or rejected it yet ; I am keeping it pend-
ing.

SHRI NATH PAI : I am not arguing :
1 just wanted to strengthen your hands in
taking a proper decision. May 1 say this,
Sir? 1 did not hear your directing the
Minister that he should complete his en-
quiry within a certain period of time., Have
you directed, Sir ?

off 2fx T (qf) : F@r AR AAY
AP N wAFA J] F fog Tw
frar 2 ?

MR. SPEAKER : I am going to write
te him.

st nyg faa? (") : Av78 WA,
T 9 A AT ATE HIET F 1 AT
4t ¥ gru wiw 5T F1T AR oIw A
faal mA ft w1 argmrEAr A
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a@ A gg ol aff & § aK 3@
ATAS Giga H g & ¥ A€ §, W
fod gq @ wregfgeq eoifafasdt o=

aEeg &1 ¥, A fedl N awaT ¥ &
g

MR. SPEAKER : In that case 1 have
no information. On the point whether the
Government authorised or not, I must have
some information. Merely because some-
thing is said, I will not accept it, When
that information comes, I shall take a deci-
s1on.

SHRI NATH PAI : May I make a sub-
mission 7 When the hon. Minister in reply
to my repeated plea to him to give a copy
of the report to the House, impertinently
said ‘I would not give it to you'. If you
want a solid proof of the contempt of the
House, it was done in your presence. 1 do
not think it requires any information.

SHRI P. RAMAMURTI (Madurai) :
Something has gone out to somebody or
some foreigner, and the hon. Minister has
refused to disclose that document on the
floor of the House. That is the guestion of
privilege.

SHRI NATH PAI : Here is a prima
facie case.

SHRI P, RAMAMURTI : It is not a
question of inquiry. Let them hold the
inquiry and do whatever they like, but the
question of privilege is there,

MR. SPEAKER : If something goes out,
then action is taken against the officer
under the Official Secrets Act.

=t <fa <@ seqw o, ag anfew
g &, ag A aga wgeAgy AT )
MR. SPEAKER : The han. Member had

used the word ‘something’ and I have only
repeated it.

1 have kept it pending till 1 get some
information. I am not rejecting it. Do
hon. Members want me to reject it ?
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SOME HON. MEMBERS :
want you to admit it.

No, we

SHRI P, RAMAMURTI : What is your
decision about the adjournment motion
about which you said you will reconsider ?

MR. SPEAKER : Yesterday, I had ask-
ed the Business Advisory Committee to find
time for some discussion on West Bengal,
and it was agreed to yesterday.

SHRI 5. KUNDU (Balasore) : I want
to draw your attention to the dharna by
the Orissa MPs and MLAs about the setting
up of a steel plant in Orissa. Seven stu-
dents have been arresied today...(Interrup-
tions)

MR. SPEAKER : I only pray that God
may give me ten ears to listen to what ten
Members are saying at a time.

st Tfr rrm : seam WENEA, F§
IEaT F wzF fovm e d, I@ &
art & 51 agra @t § 1 gt & A
% g5 a7 3T = fgw

MR. SPEAKER : I am admitting a
calling-attention-notice on that.

SHRI NATH PAL : This is serious,
Seven young men were on their way to
Parliament and they have been arres:ed.
Nobody knows why when they were on their
way to Parliament an orderly manner, they
should be debarred from meeting you ? Is
it a crime to seck redressal of a gricvance
from you ? These seven young leaders were
on their way to Parliament, but they were
peremptorily and summarily arrested.

SHRI HEM BARUA (Mangaldai) :
They were on their way to Parliament to
presant a morandum to you, but they have
been arrested.

=it <fa v ; weam Wiz, W F
ara faanet s & grfwarde w1 faew
F foq, gr i & @i fasd & fou
st 39 a1 91 frgare s fear o
%15 @t qa feqarzg
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SHRI M. L. SONDHI (New Delhi) :
May I make one submission in regard to
the news item pertaining to the responsibili-
lies of our Minister of External Affairs,
Shri Swaran Singh 7 May I know whether
he is going to be the next Secretary-General
of the United Nations ? There is a state-
ment by Mr. Adam Malik in this regard.
Surely, this House has the right to have this
information.

SHRI G. VISWANATHAN (Wandi-
wash) : Parliament should not be ignored.

SHRI M, L., SONDHI : May I koow
whether he is going 1o leave his responsi-
bilities in India in regard to foreign policy
and go away to the UN ? Can he leave us
in the mid-stream at this tme 7 Has this
Parliament not got the right to know about

this 7 Let him contradict or deny it or let
him affirm it. Let him say something on
this.

MR. SPEAKER : May I request him to
sit down now 7 'We shall look to it when
he receives some offer.

ot g W (AgEl) @ aene
wgrey, & T 1 fom ¢ fRar ...

it ¥aee qea (feeell @2T) - gR
aF a1T Fa & fF Mo § FATARTAT
# ot 7gr @y fF feedl® grzwdt foesw
ZTAT® X E | I & A e¥W & AHaAT
2 atT 39 & gl A1 @nai famfagi
&1 gare & | A gt i § ardar @ fE
T o< feemmg g wifgq 1 S99 &t
At qrgw § 1 wig ¥ a8 9@ I A
qaEag dgr & WIS iz A F9E §
3T ¥ gaearg A a@d 1 WA AgET
WH S & | aw faeslt & &l
#IC wgh wg ? .

MR. SPEAKER : This is not a matter
to be brought in like this. This is not on
the agenda.

Nt T E W R : "9 Y
faeat & ot T =g g ?
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MR. SPEAKER : I am not prepared to
listen to it.

st wf saw (@rwiw) . & @ 97
% gz & W@ g fr fowsl & qwen
g &t wrg | o) feAf@t § sww &W
FAT F1fgw |

=t g vz @7 g W fow
ST AT ATl T AG F AT AW F
ATEqN § g4 B! AGUG HUAT ATgaAT
Bomens

MR. SPEAKER : I will settle it myself.,

N forg =z W7 gRH W IR A
qg 9F I AT ¢ ... (AR ...
mgofrr s gm g a1 @
# oq #1 93 FTGAT LT AAT E.o.e

MR. SPEAKER : He has reecived some
threatening letters. This Is nothing now.
We all receive such letters every day. I do

not think we should keep on reading out
these letters in Parliament.

SHRI SHIVA CHANDRA JHA : It
says.**

MR. SPEAKER : No. This will not go
on record.

Papers 1o be laid on the Table.

12.47 hrs.
PAPERS LAID ON THE TABLE

THIRTY-FOURTH REPORT OF LAW
COMMISSION

THE DEPUTY MINISTER IN THE
PARLIAMENTARY AFFAIRS (SHRI P
PARTHASARATHY) : On behalf of Shri
Jaganath Rao,

I beg to lay on the Table a copy of the
Thirty-fourth Report of the Law Commis-
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sion on thc Indian Registration Act, 1908,
[Placed in Library. See No. LT-4198/70].

STATEMENT RE : CENTRAL GOVERNMENT
MARKET BORROWINGS, INTERIM REPORT
OF THIRD PAY COMMISSION,
NOTIFICATIONS ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to lay on the
Table—

(1) A statement (Hindi and English
versions) indicating the result of
Central Government Market Borrow-
ings during 1970-71. ([Placed in
Library. See No. LT-4199/70].

(2) A copy of the Interim Report (Hindi
and English versions) of the Third
Pay Commission on Interim Relief
to Ceniral Government Employees,
[Placed in Library. See No.
4200/70].

(&}

—

A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (3) of section 12
of the Government Savings Certifi-
cates Act, 1959 :

(i) The Post Office Savings Certi-
fications (Second Amendment)
Rules, 1970, published in Noti-
fication No. G. S. R. 1340 in
Gazette of India dated the Tth
September, 1970.

(ii) The Post Office Savings Certi-
ficates (Third Amendment) Rules,
1970, published in Notification
No. G.S.R. 186} in Gazette of
India dated the 21st Oclober,
1970. [Placed in Library. See
No, LT-4201/70].

4) A copy of Notiflcation No. G.S.R.
1713 (Hindi and English versions)
published in Gazette of India dated
the 26th September, 1970 under sub-
section (4) of section 19 of the Medi-
cinal and Toilet Preparations (Excise

**Not recorded.
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[Shri Vidya Charan Shukla]

Duties) Act, 1955, [Placed in
Library. See No. LT-4202/70].

(5) A copy of the Central Excise (Ele-
venth Amendment) Rules, 1970
(Hindi and English wversions) pub-
lished in Notification No. G,S.R,
1250 in Gazette of India dated the
29th August, 1970, under section 38
of the Central Excises and Salt Act,
1944. [Placed in Library. See No.
LT-4203/70].

(6) A copy each of the following Noti-
fications (Hindi and English ver-
sions) issued under the Central Ex-
eise Rules, 1944 :

(i) G.S.R. 1248 published in Ga-
zette of India dated the 20th
Auvgust, 1970 together with an
explapatory memorandum,

(ii) G,S.R. 1249 published in Ga-
zette of India dated the 29th

August, 1970 together with an

planatory dum
[Placed in Library. See No.
LT-4204/70].

ANNUAL REPORT OF TRADE MARKS
REGISTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : I beg to lay on the
Table a copy of the Annual Report (Hindi
and English versions) of the Trade Marks
Registry for the year ending the 31st March,
1970, under section 126 of the Trade and
Merchandise Marks Act, 1958, [Placed in
Library. See No. LT-4205/70].

RULES COMMITTEE
MINUTES

SHRI NATH PAI (Rajapur) : I beg to
lay on the Table Minutes of the sittings of
the Rules Committee held on the 31st July,
13th August and 8th September, 1970.
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MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 9th
MNovember, 1970, adopted the follow-
ing motion in regard to the presenta-
tion of the Report of the Joint Com-
mittee of the Houses on the Preven-
tion of Water Pollution Bill, 1969 :—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Prevention of Water Pollution
Bill, 1969, be extended up to the last
day of the first week of the seventy-
fifth (February-March, 1971) Session
of the Rajya Sabha."

DRUGS AND COSMETICS
(AMENDMENT) BILL

AS PASSED BY RAJYA SABHA

SECRETARY :1I lay on the Table of
the House the Drugs and Cosmetics
(Amendment) Bill, 1970, as passed by Rajya
Sabha on the 2nd September, 1970,

ASSENT TO BILLg

SECRETARY : I also lay on the Table
following three Bills passed by the Houses
of Parliament during the last scssion and
assented to since a report was last made to
House on the 3rd September, 1970 :

(1) The Delhi University (Amendment)
Bill, 1970,

(2) The Appropriation (No. 3) Bill, 1970.

(3) The Appropriation (Railways) No. 3
Bill, 1970,
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[Secretary]

2, Sir, I also lay on the Table copies,
duly authenticated by the Secretary of Rajya
Sabha, of the following seven Bills passed
by the Houses nf Parliament during the last
session and assented to since a report was
last made to the House on the 3rd Septem-
ber, 1970 :—

(1) The Special Marriage (Amendment)
Bill, 1970,

(2) The Army, Air Force and Navy
Law (Amendment) Bill, 1970,

(3) The Dock Workers (Regulation of
Employment) Amendment Bill, 1970.

(4) The Delhi Shops and Establishments
(Amendment) Bill, 1970,

(5) The Indian Post Office (Amendment)
Bill, 1970,

(6) The Contract Labour
and Abolition) Bill, 1970,

(Regulation

(7) The Patents Bill, 1970,

COMMITTEE ON PRIVATE MEMBERS"
BILLS AND RESOLUTIONS

SIXTY-SEVENTH REPORT

SHRI P. G. SEN (Purnca) : I beg to
present the Sixty-seventh Report of the
Committee on Private Members® Bills and
Resolutions.

SHRI K. LAKKAPPA : I have been
trying to catch your eye. I had sent notice
of a call atiention motion and an adjourn-
ment motion with regard to the Cauvery
waters dispute. A number of works in
Mysore Stale have been stopped ecompletely.
These projects have not been taken up.
Kindly admit my adjournment motion or
call-attention motion so that the matter
could be raised here.

wws AEEd ¢ W19 S GEr g
AL
o 1§, TG Gl &1 A e 6 |
forg &Y w1 glaY § @ g I g AW
@A € KT AT )
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12.49 hrs.

IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT)
BILL—Contd.

MR. SPEAKER : Further consideration
of the following motion moved by Shri
Bhagwat Jha Azad on the %9h November,
1970, namely :

“That the Bill further to amend the
Iron Ore Mines Labour Welfare Cess
Act, 1961, be taken into considera-
tion".

The Minister was on his legs. He may
continue,

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): The Iron Ore Mines
Labour Welfare Cess Act was enacted in
1961 in order to make satisfactury provisions
for the welfare of iron ore mine workers
through a welfare cess.

st frr s W (g - aigz
% MET |

MR. SPEAKER : The Minister is conti-

nuing his speech. Let him finish it. He
should have got up at the proper time.
SHRI BHAGWAT JHA AZAD: Iam

continuing my speech.
point of order on that 7

MR. SPEAKER : tqrgz §ITH #IST F1%
tar gfaair aff & fF a7 IR 1§
aw T

st frr = o e faw o
15z A% AET a1 @I E |

WAy wgted : 3g 94 4w wegw
g, a1 #fastme ¥ foq Mwagd v
af 7 | g7 fafase e ) § 99d
gfgma § #@a sfu 1 93 sedt o d
QA aF AT AGAY AT FEAT

What can be the

SHRI BHAGWAT JHA AZAD : Tke
Act provides for the levy of cess at rate not
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exceeding 50 paise per tomne of iron ore
produced. The prasent levy is 25 paiss per
tonne.

The money realised by the way of cess
is credited to the Iron Ore Mines Labour
Welfare Fund. The Fund is intended to
pravide water supply, Housing. medical,
educational, recreational and other welfare
amenities to the iron or mine workers.
There are about 50,000 iron ore mine wor-
kers employed in the States of Andhra Pra-
desh, Mysore, Bihar, Maharashtra, Madhya
Pradesh, Orissa and the Union Territory of
Goa, Daman and Diu.

The procedure for collection of cess is
prescribed in the rules framed under the Act.
The cess is paid by individual mine owners
subject to final assessment by the Cuss
Commissioner. Eight Cess Commissioners
have been appointed for the purpose, one
each for the ‘different iron ore producing
States. The Cess Commissioners have been
provided with the ancilliary staff, such as
Cess Inspector, Clerks and Peons, for assis-
ting them in the assessment and collection
of the cess.

The cost of collection of cess in this
manner has worked out to about 3% of the
income of the Fund from the cess. The cost
is likely to be higher when the full Comple-
ment of staff considered necessary for
Checking, inspection, supervision and ac-
counting is appointed. Government have,
therefore, been considering for some time
the question of having a more cconomical
method of collection of the cess,

The iron ore produced in the country
is either exported to other countries or is
consumed by the Iron and Steel Plants in
the country. It has been found that if the
cess could be collected on exports as a duty
of custom through the agency of the Cus-
toms Department and as a duty of excise on
iron ore consumed within the country
through the agency of the Steel Plants and
other mine consumers of iron ore at the
time of receipt of the despatches of the ore
by them, the cost of coilection could be
reduced from the present 3% to $%, i.e.
from Rs. 2} lakhs to about Rs. Forty thou-
sand.
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(Amde.) Bill
The main purpose of the Amending Bill
is to bring about this change in the proce-
dure of the collection of the cess.

Sir, I commend the Bill for the con-
sideration of the House.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Iron Ore Mines Labour Welfare Cess
Act, 1961, be taken into considera-
tion."”

MR, SPEAKER : The question is :

“That the Bill further to amend the Iron
Ore mine Labour Welfare Cess Act,
1961, be taken into consideration.”™

The motion was adopted.
Cl. 2—(Amendment of Section I)

Cl. 3—(Insertion of new Section 1 A)

MR. SPEAKER : All parties have not
sent their names so far. Anyway, I will
give chance to peopl ding amend
Clause 2 and 3.

ot frd wer W weqw wEEw, &
T 9T AISAT FFAT 9 A7 A AGH qr
e gu &, 9@ @ o & w7 feewya
1 ®3{7 S T TR

MR SPEAKER : But you must know
that after the Speaker says *'Motion
moved”, you should get up. I put it to
vote also, and they said “Aye”. Anyway,
you can speak on the Clauses. gz fifer

qz a1= f&f@aam

SHRI S. M. BANERJEE (Kanpur) : The
procedure is that when the Minister finishes
his speech, it is not to vote. o

MR. SPEAKER : After the Minister
finishes his speech, the Speaker puts the
motion to the House as Motion moved™,
1 saw ; no one was standing. Anyway you
can speak on the clauses or on the third
reading stage. There is ample time ,
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[Mr. Speaker]

you can have your time; In future, it
should be remembered that Members who
want to speak must get up when the Speaker
puts the motion before the House ; other-
wise the next stage comes immediately and
the Speaker puts the question to vote, The
question is :

‘“That Clauses 2 and 3 stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3 were added to
the Bill.

Clause 4—Substitution of new sec-
tion for Section 2

MR. SPEAKER : We go to clause 4,
There is an amendment by ‘ Shri Shiva

Chandre Jha. 3T WIZE #F I 9T a1

qFa £\

SHRI SHIVA CHANDRA JHA :1
move :*

Page 2, line 30, —

Jor

substitute—**less
3)

Feas WRIST, ¥ 4 Afs a4 o2
FATTT HTE FG A FTAA HIT FY AT
gom ¥ Hamw wizHE G T8
wigar ¢ fs wgh @mawd gEEARE
2 agl a7 1% FEH WX A W
uaaEw gt fF Sig I war g

«at such rate not exceeding fifyy paise
per metric tonne of iron ore...” g g

I grar =fgd

“at such rate not less than fifty paise
per metric tonne of iron ore as the
Central Government may, from time

é to time, fix by notification in the
Official Gazette.”

it A FT T g 259¥ 9%
#fgs 27 § foraar ag il faw 3 g

“exceeding™
than™
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qrz A1z Aafaw 50 4% 9 AfEF @A
oM Frag NEAFL 25§
26 % @y €28 Gy A 2847 A
fPreF a@ T v e wAa § fs ag
50 4 1t g gFar &

w4t ) &7 F FHFAT FT AWAD §
A% g% d9 F9acT FT AU S TN
AT & 1 ag FH90T F FEE ST Afuw
afas g arsr § wafs Sfen, {dsaa
aifg & foq sasgs & AT WA )|
T T ST §) AL F AT
#! 9T F fou U9 &) 3@ @I 97 AHE
feqn o1 w1 & fF §9 ®) a9l 398 0%
Feerg I TP AT uFEIES ®
d4Y foar wr a% 1 afe ggi #F @9
witelz gru a3 wasw w9mgr g & aaw
vogEifen” & @@ d7 &¢ fegr e &
agm fF Ju gg wizdHe EFT T
femr o7 @ aig & =g fa=gs s
& smam fF sae [ o9 9 T Alks
Y FA A usgafa w1 FHREA
ot ggF FIC AT &1 fa@ w4t g )

MR. SPEAKER : Shri Shinkre has sent
amendments Nos. 4 and 5 to clause 4.
1 have not received the President’s recomm-
endation on them yet. So, he cannot
move those amendments but he is allowed
to speak, After his speech, is any other
speaker wants to speak, he may speak and

then the hon, Minister will reply. Shri
Shinkre.

13 brs.

st faw (dfaw) @ @sad wdey,
FAM AvaT 4 9T Alag q FOET §
¥0 gaw # fadgs § o gAar g oW
AT qg WHIGT FTFLAN )

agt w1 Ta1 & 6 oF dfgw = A
50 4% a% @@ fear sndm afer ===t

*Moved with the recommendation of the President.
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AEIRT ¥ 47 sq1A ALY <@ g R avTeA
g FY AWE &1 ar § e 19
9 A s FE T & g
e flar 2 IgN §97 o dfew =
ST @At §, IWET AAWT gAY ot Qv
gt zEr iy A egA Hw FT W
qqT 9g d9eT @E ¥ JU gWEq
T g ¢t e a1 gfta &t @z g,
AT ®7eT 60 E, IT 9T S0 ¥ F
Ferrg 70 9% g% ¥@ SWaT aE AT &
grf vz § fomat wa agt § faow
fog sarT ot Afcaan afz @t &F
§ =gl ¥ aga vorar A and) §, 99
fog sarar da gr Jifge |

;T Aty § g s ot &) dT 'faw
glar & sg% fa s WX Afoma ¥
w0 At gt § 199 % fac g@ glaar
Taed & W4T A AT I OPAF
FITT F1E Wt 37 w1 g F fog gae
agf gxar & 1 faw 1w = &@d=T & fag
TET F FREATT JAT FAE W R
F1T wgrar g Fmar arfgd

MR. SPEAKER : Shri Indrajit Gupta.
Will you please speak after lunch ?

SHRI INDRAJIT GUPTA : Yes.
13.2 hrs,

The Lok Sabha adjourned for
lunch till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at five minutes pass Fourteen of
the Clock.

[SHR1 VASUDEVEN NAR in the
Chairl

SHRI RANJEET SINGH (Khalilabad) :
Sir, I have to make a request. In Aligarh
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University a very serious situation has
arisen because huadreds of student are on
strike at the moment, demanding a change
in the communal character of the university,
Earlier there was an assurance from the
Government that they would introduce a
Bill to #smend the communal character of
the university. Even ai a time when govern-
ment is professing vociferously that it is
following a secular policy this anachronism
of communalism in the form of a university
continues in UP. As you know, most of
the agitating students who have remained
most peaceful have turned violent because
of the repraisals by those who are ruling
the university at the moment., In order
that the situation may not worsen, I would
request you to ask the government to assure
us that they would bring a Bill in this
session to amend the communal character
of the Aligarh University, as promised by
them, so that any/untoward happenings may

be averted.

SHRI BAL RAJ MADHOK (South
Delh) : I want to add a word. A number
of telegrams have come to me also in this
connection. First there was a ban and
now they are fasting. Government have given
an assurance to introdece a Bill. Now we
want that the Education Minister should be
asked to make a statement on the serious
situation now prevailing in the Aligarh
University. It is a Central university and
if anyihing untoward happens there it is
the responsibility of the Central Govern-
ment. Therefore, I would say that he
should make a statement and assure this
House as to when they are bringing a Bill
to change the commupal character of the
university and bring it on level with the
other national umiversities becanse it is run
by public funds. Therefore, to maintain
its communal characier is anti-secular,
anti-democratic and anti-national.

SHRI YOGENDRA SHARMA (Begu-
sarai) : A number of Dehli teachers are pn
hunger strike as a protest against discrimi-
natior, in wages. The Minister copcerned
should be asked to make a statement as to
how the Government is going to solve the
problem,

MR, CHAIRMMN : All these points will
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be taken note of by the government.

=it wff gaw (arwiEm : faedt § oF
foes o 7 & 49 gza® % g
¥ 51 faasi ¥ =« Ya gEara &1 ) AR
arg aga wmadr g€ ¥ | aga feadfd
g5 21 Uk w WS ¥I4T T § AT CF
&7 &t &Y Toar @gr § 1 aIET & fawE
a5 FY Aregar A qifge, AwA 0F-
fafredam X dz9 nadie &1 S@S!
wregan & Mifge o § Srgar g 5 g
37 ¥ T F2L A6 I Y& gza® wwH
g w mfragel araraRe & &% 1

=t TR WA (pATeT) ¢ FWOF OF
AFarT =t Fq A gyglaar g@ ggma
qz da1 § 1 feedft gfaafadt & gfemat «t
1% gargeiz agf fast g1 oz gafeeq
g g =fgg

IRON ORE MINES LABOUR WELFARE
CESS (AMENDMENT) BILL—Contd.

MR. CHAIRMAN : The House will
now take up further consideration of the
Iron Ore Mines Labour Welfare Cess
(Amendment) Bill.

SHRI INDRAJIT GUPTA (Alipore) :
This Bill seeks to bring about a change in
the method of collection of the cess which
#s levied on iron ore, and the purpose
behind the change is that the collection cost
should be reduced. As for as this princi-
ple is concerned, we fully support it because
to the extént the cost of collection is redu-
c~d, I take it that the amount available in
the cess fund for expenditure on welfare of
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Therefore, we are certainly interesting in
secing that the cost of collection is reduced.

But 1 want to ask one or two questions
by way of clarification, because they are
not clear to me, Firstly, under the new
scheme which is being proposed for the
collection of the cess, who is it who will
actually pay the cess? Because, up till
now it was the mine-owner in all cases who
was directly paying the cess on the basis of
the ore which was produced in his mine.
No doubt, the mine-owners added the cess
on to their selling price and passed it on o
the consume in the last resort. But it was
levied on the mine-owner on the basis of
his output. The collection is now going io
to be based not on the output sf the mines
but, firstly, on the amount which is expor-
ted in the form of customs duty and, secom-
dly, on the amount which is supplied to
our iron and steel mills indigenously as
excise duty to be realised at those points.

Where the owner happens to be also the
exporter, of course, the owner will continue
to pay. Previously he was paying on his
output ; now he will pay on his export.
Shri Shiokre, I think, was referring to
certain categories of mine owners in Goa
who are going in also for pelletisation of
iron ore, who are themselves the producers
as well as the exporiers. I would request
the Minister to explain to us how this
change is likcly to affect the public sector
corporations.

The reason why I ask this is that I find
only a couple of days ago, addressing the
Twelfth Annual General Meeting, Shri
Bhagwan Singh, the Chairman of the
NMDC, said in the course of his speech :-

“It would be useful to mention that out
of the sale price for the export of our
company’s ore realised by the MMTC
from the Japanese steel mills the ex-
penditure and charges of all other
agencies, mamely, export duty, port
charges, railway freight, MMTC's
commission, incidental charges, are
all deducted by them and only the
residual amount is paid to our

labour will correspondingly be inc d.

pany .
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Shri Bhagwan Singh’s complaint is that the
NMDC is compelled o0 show a loss ob its
balance sheet every time berause, although
their activities are confined to raising the
ore, actually the whole expenditure right
up to the delivery to the Japanese importer
has to be borme by them, including the
payment of port charges, railway freight,
customs duty and everything. So, I would
like to know who is going to pay this cess
under the new scheme that you are pro-
posing as for as export is concerned. Does
this mean that under your new scheme
this additional amount by way of cess
which, incidentally, I would like to be
increased from 25 paise to 50 paise as some
other friends have suggested, will be an
additional burden on the MMTC or on the
NMDC which is already paying the customs
duty, or is it going to be passed on the
foreign importer by way of raising the price ?
The whole thing is inter-connected and inter-
related. It is mot that [ am bothered very
much as to who pays for it. The export, I
believe, was 9.2 or near about 10 million
tonnes last year, which is not a very negligi-
ble amount. If you calculate on that at the
rate of 25 or 50 paise per tonne, it comes to
quite a big amount which is to be levied
as customs duty, Shri Bhagwan Singh's
contention is that if NDMC did not have
to pay these charges, it would always be
able to show a profit and that it is contl-
pually showing a loss because these charges
are continually included in its balance sheet.
So, these are inter-related and I would like
some light to be thrown on it. 1 think,
when it is levied in the form of customs
duty, the exporting organisation, that is,
the MMTC, should be made to pay it,
Why is the NMDC saddled with it, I am
not able to undersiand.

Then, could he tell us how much has
accumulated in this fund up to date? What
is the present figure? How much is there in
this welfare fund which is financed out this
cess? I find that in reply to a question glven
in the other House earlier this year, the
Ministry has stated that the Central Advi-
sory Board for lron Ore Mines Labour wel-
fare Fund has laid down ° certain priorities.
The priorties are : (1) completiun of projects
under implemation. I do not know what that
means. What are those projects under imple-
mention? (2) Water supply, (3) Health faci-
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lities. (4) Housing. I know and I wish to
bring it to the notice cf this House that it
many of thesc mines where a sizeable part
of the operations are performed by contrac-
tor's iabour, not by those who are direct
employegs of the projects, there the contrac-
tors” labour is being excluded from receiving
the beenfit of any facilities under this cess
fund. For example, in the captive mines of
Bhilai at Rajhara, I have seen with my own
eyes that operations are going on in two
categories, Onc is mechanised mine. Those
employees are directely under thc preject.
They are getting whatever benifits there are
under these facilities and just opposite to
that in an adjacent site ore is being mined
by hand, by very out-of-date kind of manu-
al operation which is done entirely by con-
tractor,s labour, But the combined produc-
tion is feeding the Bhilai steel plant. The
contractors’ labour are not given anything.
Mo facilities of hospita's, water or heatlh or
housing are provided for them. 1 would say
this is a very invidious discriminatian and
the Ministry should take steps to see that
withont any kind of discrimination, all la-
bour which is employeed in these iron ore
mines should be the beneficiaries of the wal-
fare facilities which are sought to be provi-
ded here.

The last point I would like to make is
that there are some labour representativeg
also on this Welfare Cess Committez and I
have in my possession a report which two of
such Members in the Madhya Pradesh area
have bmitted afier inspecting the welfare
facilities providod in Madhya Pradash iron
ore mines. 1 must say that I fined ftom that
report--1 cannot read it as it is too long—
that this order of priorities which is bzing
laid down by the Ministry is certainly not
being followed. Certainly, 1 agree that water,
health, housing and medical facilities should
be given top priority but the report of these
labour representatives show that most of the
aclivities is concentrated on things like
supplying some carrom board or some, sew-
ing machine for helping the workers’ wives
to do some sewing or som: kind of other
indoor games, that is to say, what I cail, re-
cretional facilities, Actually, these are to be
provided also, But 1 think they come rather
lower down in the priority list. Mr. Chair-
man, if you ever had an occasion to visit
these mines, you \vill see the conditions
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which are still prevailing there and very
very difficult circumstanccs in which the
workers have to work and in most of these
regions there is no propsr drinking water.
As far as the contractors’ labour is concer-
ned, I have seen with my own eyes that
they have no house. They iive in jhopries
which they have constructed themselves out
of grass and leaves. These are the things
which should be given top priority.

Therefore, I would like to know : firstly,
whether he is agreeable that the rate of the
cess should be increased. Secondly, would
he tell us how much has accumulated in the
fund to-date? Thirdly, will the priorities be
properly observed or not and whether the
contractors’ labour is going to be the bene-
ficiaries and facilities they have been depri-
ved of for many years will be given to them
and wonld he also clarify the points I have
raised, particularly, regarding the collection
of this custom duty? On whom the inci-
dence is going to fall? Will it not adversely
affect mining? [ am only concurned with
the mining of NMDC which is complaining
through its Chairman that already they have
been burdened with certain items of expen-
diture which they should not be called upon
to shoulder at all.

‘Thank you.

SHRI DHIRESWAR KALITA (Gauha-
ti) : I have a submission, Sir.

MR. CHAIRMAN : Is it about this Bill?

SHRI DHIRESWAR KALITA : Let me
submit, Sir. One hon'ble Member of Parlia-
ment is on hunger strike. His life is in dan-
ger. Some goodness are following him from
UP ownward to murder him. He has writ-
ten to the Speaker, He has written to
the Prime Minister. Nobody is giving
protection to him. It is a very serious
matter. This hon’ble Member is on hunger
striwe in the Inner Lobby. The Home Mini-
ster should make a statement on this.

MR. CHAIRMAN : I don't know what
I can do about it here ; but I am told that
the letter that the Hon. Member had written
to the Speaker was passed on to the Prime
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Minister who is also the Home Minister,
requesting naturally the Home Minister to
take what ever action is possible and I hope
naturally when a Member of Parliament
makes a very serious complaint like that
Government will take serious note of it.
Now, more than that, I don't know what I

248

have to say on this at this stage, at this
moment of time.
SHRI INDRAJIT GUPTA: It is a

matter for the UP Goverament. They should
be asked to do something about it.

MR. CHAIRMAN : The Hon. Speaker
will take note of it and whatever he has to
do, he will do.

Now, Shri
amendment.

Jha you can move Yyour

SHRI SHIYA CHANDRA JHA :
o move :

I beg

Page 2, line 30,—

for “exceeding”™ substitute

“less than" (3)

st fast ;. gl o, & @19y adre-
Hzdo 4,5, A6 T HCAT§ 1 &8 &
4 oF gwia foen §

MR. CHAIRMAN : I am told; you
have already spoken on that.

SHRI SHINKRE : I have got one
amendment, which is the sixth one. At
that time I did not get opportunnity to
speak, I am speaking on this. There are
three amendmcats, Nos, 4, 5 and 6.

MR. CHAIRMAN : But, did you pot
speak on those amendments ?

SHRI SHINKRE : No, Sir.

MR. CHAIRMAN : Thea, what kind
of a speech did you make ?
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SHRI BHAGWAT JHA AZAD : He
spoke on his amendments. He did not
move. He spoke.

SHRI SHINKRE : At that time I did
not move. I could not move because there
was no assent from the President. Now, I
am moving them. [ beg to move® :

Page 2, line 30,—
Sfor “fifty” substitute “seventy”
Page 2, line B1,—

after ‘“‘ore” insert—

““of the grade under sixty and one
hundred and twenty five paise per
metric tonne of iron ore of the grade
over sixty" (5)

Page 3, lines 14 and 15,—

for “such period, as may be prescri-
bed by rules made under this Act™
substitute

“thirty days™ (6)
MR. CHAIRMAN : You have made a

speech already ; there is no provision for
making a second speech nmow. Ybou have

already formally moved it. No second
speech now.
SHRI RANGA  (Srikakulam) : I am

very much in favour: of this Bill. I wish
Government have come forward taking ad-
vantage of this occasion to increase the rate
of the cess. I do mot know how soon they
will beable to come forward with it and
how soon it will be possible to find
time in this House and in the other House
also.

I would like to underline some of the
constructive suggestions made by Mr.
Indrajit Gupta. [ want to draw the
Government's attention particularly to the
position of the contract labour. I do not
know whether they are being treated as
labour at all. There are all sorts of defina-
tions in regard to permanent labour, casual
labour and labour may be recognised by
contractor as being employed by them as
casual labour and so on. 1 would like to
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say that some effort must be made to see
that irrespective of the time for which the
worker is employed by the contractor, even
il he works for a day, his name must be
registered and if and when it becomes
possible for them to make a provision for
the protection, for their support and so on,
they should be given such proportionate
protection. Most of these workers are
obliged to travel long distances from other
districts or from other State in search of
employment and they find employment with
these contractors. Today, they are obliged
to pay their railway fare to and from. I would
like some provision to be made in the
scheme that they have for spending this
amount collectd for their welfare, in order to
meet the railway expenses. I would suggest
that once a worker has come to be employed
by a contractor or a regular employer or
mine-owner. no matter how he has reached
that place, the worker must be entitled to
receive the railway fare to and fro from this
welfare fund, Unless we make this pro-
vision, it would be very difficult for these
workers to enjoy any kind of freedom for
independence from the vagaries and rets
and frowns of the emplovers, because at
any moment, these casual workers can be
asked to go away and if the workers have to
go back, they will have to find money, and
that is not going to be very easy for them,
with the result that they would be willing
and also obliged to accept any conditions,
however harsh they may be, that the emp-
loyers may be pleased to impose on them.
In the matter of housing, very little is
being done. As Shri Indrajit Gupta
has said, they are living in things worse
than even jhompris. Often, the huts are
made out of leaves, and they are only four
or five feet in height, and the man who is
living there cannot even raise his head while
remainiog within the house. Further these
huts are subject to the vagaries of the sea-
sors as well as the inclemencies of the
weather, and, therefore, they suffer wvery
much. Therefore, it should be made a
condition precedent that some sort of pe:
manent or Ssémi pérmanént Siructurés or
quarters should be built for them, so far
as the bigger employers are concerned. So
far as the small contractors and other
people are concerned, these small quarters
should be built out of the proceeds of this
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welfare fund. That is one reason why 1
want this rate to be raise. If by any chance
the contractors are not in a position to pro-
vide these jhompris and the funds also are
not big enough: then I would like Govern-
ment to consider the possibility of making
it as some kind of contributory welfare
activity, so that the fund as well as the
smployers could share the cost of construc-
tion of these small temporary houses.

Protected water supply should also be
assured to these people, In many cases, it
is mot available to them at all, Further,
health facilities should also be made
available to them. Recreation facilities
of the modern type are not so much
in favour with the kind of labour that is
coming to these mines. So, local games
should be encouraged, and some prizes and
other things and even money should be
distributed among them by way of incentives
to participate in them.

The most important thing, apart from
transport, is the provision of dress. Most
of these people are illiterate. When they
are at home, they may wear any dress
but that does not mean that when they
are working also, especially in the circum-
stances in which they are obliged to work,
they should have unclean dress. Often,
they are liable to what is known as indust-
rial disease incidence, There is so much
of dust around them, which is not good for
their health, and as a result of which their
health is likely to be affected. When they
work with all this dust around them, they
are now obliged to work with their own
clothes on their bedies, and you cannot,
therefore, very well expect them to clean
them or wash them and then put on cleaner
clothes when they come back home. That
is the reason why they have to go back
home, take their food and sleep with just
those clothes on in which they have been
working during the whole day. That is
why I find it necessary to suggest to Govern-
Taent that from out of this welfare fund,
regular uniforms should be supplied to
these people so that while at work they may
wear these uniforms and then they may have
{heir wash and bath and then put their own
clothes which they have kept in the shed
or whatever place is provided for the
purpose and go back to their homes. This
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is very important.

In regard to medical facilities, in addi-
tion to vitamins, whatever other medicines
prescribed from time to time by doctors to
get over the respiratory hazards to which
they are subjected when at work should be
liberally distributed among them.

I am not very particular who pays the
cess or on whom the burden falls, whether
the NCDC or NMDC or any of the various
ipstitutions, It is omly an accourting
matter which may be left to the adminis-
tration and we need not very much bother
about it. But one thing is most essential.
Although quite a number of these workers
seem to be working overground and not
deep down the bowels of the earth, they
are also liable to suffer the same disabilities
from which coalminers suffer, Hence what-
ever experience Govzrnment have gained in
offering welfare services to coalminers
should also be oxtended to them. I support
the Bill.

SHRI S. KUNDU (Balasore) : While
generally supporting the Bill, I think some
improvements could have becn made in it.
One thing which strikes as glaring is the
provision in cl.4 which limits the levy to a
maximum of 50P per metric tonne. I do
not know why this ceiling has been put
based on metric tonn:. This is confusing.
The hon. Minister is aware that the value
of a metric tonne of iron ore differs from
grade to grade. The cost of the superior
grade is higher than that of the inferior
grade. Hence such a blanket ceiling not
exceeding S0P would not really yield the
revenue desired by Government. Some
elarification is called for which I hope the
Minister will give in his reply.

Another thing which I welcome is that
the duplication of the authority of collection
though not eliminated has been limited.
In spite of it. T is understand there will be a
sizeable machinery for the purpose. I do
not know what would be the worth of this
machinery or whether actually there would
be any machinery or not. [ was given to
understand that earlier quite a big comple-
ment of officers—Cess Commissioners—
were there implementing the provisions of
the earlier Bill collecting the cess on iron
ore. What would be their function after
this ?  Will there will be any stafl appoin-
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ted for this, »nd if so, what would be the
nature and function of that staff ?

We do not know how much money
has so far been cellected and deposited
with the Government and how that money
has been actually utilised for the welfare
of the mine workers,

In India, one of the worst affected are
the mine workers. They get poor wages,
their living conditions are bad, they do not
have any service conditions. Maost of them
come from the Adivasi and Harijan areas,
since mines, particulary iron ore mines,
are mostly situated in the tribal areas. I
eome from Orissa where huge deposits of
iron ore are sitvated, and this is true of
Madhya Pradesh also, and to a large extent
of Bihar. The problem has already been
raised, by Shri Indrajit Gupta and followed
up by Shri Ranga, of the casual labourers
who are the worst sufferers. The contract
(Abolition) to some extent, but many mines
do not work throughout the year, and there
the exploitation is very great,

I would, therefore, like the Minister to
explain to the House how he visualises to
spend the money to be collected. Fifty
pasie per metric toone may give him a
crore or two crores of rupees, I do not
have the exact figure before me, but if he
follows the earlier method, most of it would
be wasted on the staff employed to spend
this money. So, I would like to have an
assurance from the Minister that the money
would not be spent mostly on the establish-
ment cost but for the welfare of the wor-
kers. He should givelan indication of the
organisation that he has in mind.

Some of the vexing problems of mine
workers, as already indicated, are housing,
drinking water, education of their children
and themselves and medical facilities.
Many of the mine owners keep some
doctors for name's sake, but when there
is real neceessity, they do not have any
medicine. In most cases there is no faci-
lity for higher secondary schools, and in
many cases even for primary schools. The
huts for these workers are built neither by
the Government nor by the mine owners,
but by the contractors ; they are miserable,
temporary structure in which dozens of
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people are huddled like cows.

So, the priority sector for the spending
of this money collected has to be indenti-
fied. I request the Minister not to leave
a long rope to the officers in determining
priority sectors for expenditure on welfare ;
he must also think about them and indicate
how the priorities should be fixed, AsI
have suggested earlier, the four priority
sectors which should be determined by the
Government are : (1) housing, (2) health
and madical benefits, drinking water and
(4) education. Certainly electric lights,
roads, santitation, etc. will have to follow,
but those are the four main priorities which
I want the Government to make when the
Government decides to spend money on
welfare of labour,

A point has been raised about the
ownership of the minss. The Bill says
that the owner should be responsible to pay
cess or  duty...(Interruptions.) There are
many small mine owners. The metullurgical
manufacturing units will get the money from
the owners of big and small mines and
perhaps pay it. 1 am told that in the
proccss of transit from one end to the other,
there has becen a lot of bungling. I am
informed—I am subject to correction—-that
such dues are still pending and have not
been realised. How is the Government
going to collect the earlier dues from the
mine owners 7

With these remarks, I generally support
the Bill. [ would have beeen happy if the
fifty paise ceiling had not been there and it
had been based on the quantity of the iron
ore and not on the grade of the iron ore.

st g W (wFAm) o @wwfy
wdew, & ga faw &Y fegzz &1 awdw
w<ar § fsa fag ware & naddiz gw
feor & o= W B Ia¥ AN guen
aff i ¥ 52 a¥eww gur IaF 9
o= % I17 AAgHE ®1 @ms AT 4
AT AR & qwgd # F@AT & fag
w17 a1 fear soF 1 1961 & @igT arm
BT AT IAH 6 WIS F I qqAHE *Y
s @rar fF ad $3 4 2 3@ S0
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[t grerma]

T F & fq 67 ¥ faq ¥u g mar
v S AT am F Tz wa A fas
F qTE FIF K AT B v @ A TEA-
T A FITH gh # Tg HIH qa[i}g
T ag o ik ® w9 wr & &
FAKAT § I &1 y=rar oA gu faa
S W St ¥ ag g frar @ f o oqad
@Y 50 qar 9 Wo T F1 JW @r AT
2, T LY AT § EAEE FY ;9T
Ft fT 37 50 4% %1 IFTHFT OF AT
FLT wfgn | WIA wF gA FaAT WY
gred & et T § At g o §
AT AT A FH FTA AN AGET A
I A W A aw W 1 ar &
& qawAT f5 ag aag g7 =% §
FT GFar & 7 43 (o9 a8 ¥ g 3
w97 qfeare &1 Tz o P A7 AFA
=1 oo 2w &\ feg awg & g0 #i
F9A T F TGTE H I FUU 7
%9 o ¥ wafs gaeag sadt F9 g,
HIAE AR A FIFHT G 7T FWET FAr
gifgr i dar fr aragg a #gr & 50
Gar fafaws @ar =ifge | % ag Sar
fs w21 7ar fw snor 33 F) g fead
FUT L I @A & Fu s adt §
% F=41 &1 ogFAA & fou A =S
adt 3, 3% far 1§ Afess  Sfgfea
a4l &, B werAe A L @ 37 gha-
qral 1 R F I TG 9V agd IH
foq wear wifgy @) ag adt g asar
& fr o7 zan 50 dar fafray &< faar
T 1

TR ATEAT UF T X 47 FEN
grgar g fF agi ax &Y @ " g
§ 3% fag &Y orer aga @ s @
afeT agl ax &Y 2 92 JAT ¢ AW
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s frelt #1 sqra 7Y omar 0 aw
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® 42 JAT AT § qg TAAT TG @
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A A Fag @I G A 1 99
et 9T F157 W AY &Y aFA 1 %A
fogra & s ot s & wmar ¢ 5
oA AT FT F) T3 147 A7 AOfs Iw
w7 &t Fafar A A a1 aF 1 & @
%39 FT WAGT Fea1 § (w7 qq @ qg
W g g fe @ iR W oA
fwar oy

of gt @ wiwg  @rUEa) .
gurafy o, sa fas & awe & fog o
25 48 & @51 T 50 ¢% ¥w frar wav ¢
g @ ara & fawAl @ B garr wars
TE F aTE 0 gAT g1 T g
¥ vewiferat #1 2@y gu fwam &k
wfgs gl 0 #t wewT § 99 fgaa @
ag 715 esw A A &1 WA daw
oM we& T Al wegd & fog qwA,
FagT1, @@, fasm w5 Tar &1 g
FW A AN TE@ Y 1 A AAGL A §
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T AT F AT AR g F I E
A AfRET g 89 FUT AT IW WA
£ 1 za fau & agd s A FE qw
g § 9% fou g sarqr faw s
wifge | & guaar § Jar fs fasy s 3
dareT @l §, 50 97 ¥ FA) 70 47 I
Zar =fge o

UF AT FGIHC A A & ) aTw
WGy ®) ¥q SfreT w9+
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IT SN &) q@eqrg § o147 91 | 6T A
wreg fagr ar & f7 8 8799 &M 8
Fezq A1 gy fegEd= w1 2 fam
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uFE S §YA oA & frar wAv
faad gad O awm g @F ad df
‘&g g @ af § afT A § gEEE 8
Wl OFIIE @A ®) aFSEIG AT il B
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H gat deq agq s & foud faa

w1d | uiim gwa g

oF T@ AN 1 ag 50 dEr mEA
THesr wum AR Af @ ¥ F oam
. T &M

a1 AT ¥ qra I A I@GA MY
FT qTFIT B 2 39 *t 71 fafuz ady
grafer ¥ gwa § & a@w 1
ag qar 9w w3 F AR F Ff avdw

fafmz &1 =ifgd | sFaa1 Swmersw
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Aifes NFAFT §F F 97 AN F G
91 3fFT 38 @A A A TR ¥
2T 397 fagr s adY Ty % oiw
g gt ot - gEgw & fed weTgR
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faest awem fran site ST g3 &7 dar
AT qTF TET [T 7, 9T qIF a6 I
F1 7494 . 719 § A= fHaT gw S
¥ woygdi #Y Agi ¥ iz w7 e Ay
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qg 98 7 g faar | zufad § @gar g
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1T 3G T A AIGATFT FHL & (71 FET
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[=t smane =)

7% |7 & o) gaae wEr g, w &
¥ 70w &M fis ag 3@ A WA F 4
Frag #§ 50 &% ¥ wW A @
wifeq 1 &m@T AT ) gz § 9 qa-
WFEAFWWET TN gad F19 FW@
2. 97 1 a7 Afexs dfafedr T §,
oAt fra Ay N #f dfafad
fradt § 1 s @ zaF ¥ 3 & I
§ 78 mfear sz gf=a o § o
€ | zafeq 7age & w9 F q@ FIFLC
#1 g1 [0 =ifge, T8 AN sder g
wfeu # @ e &1 andq w1 g |

SHRI BHAGWAT JHA AZAD:
Though hon. Members have taken the
opportunity of clause 4 to make certain
general remarks, by and large, they have
all given their support to this Bill. Shri
Indrajit Gupta wanted to know the total
accumulation in this fund up till now. I
would say that the amount in this fund at
present is Rs. 272, 517 lakhs. Hon. Members
have suggested that priority should be given
for housing, water supply and medical
facilities. We are also giving priorities to
those very same three items. There is
accumulation in this fund and we could not
implement the schemes because the emplo-
yers have pot made their contribution.
Under the scheme the emplovers have to
coptribute 50 per cent in the case of water
supply and 25 per cent in the case of
housing. They have also to provide land
and other things. Unfortunately, the res-
ponse from the employers has been poor so
far and that is why we are left with this
heavy accumulation. Since we could not
persu~de the employers, we have taken up
this question with the State Governments,
requesting them to persuade the employers,
t~ take up the schemes of housing, water
supply and medical facilities.

We have already sanctioned some
schemes but, by and large, they have not
been completed mainly because the emplo-
yers are not coming forward (o contribute
25 per cent and 50 per cent for housing and
water supply. We are requesting them to
complete the schemes which have already
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been sanctioned and take up more and more
schemes by taking advantage of the accu-
mulation in this fund.

SHRI 5. KUNDU : What is the break=
up for different State ?

SHRI BHAGWAT JHA AZAD : We
have sanctioned 4,193 housing units in the
States of Andhra Pradesh, Bihar, Madhya
Pradesh, Maharashtra, Mysore, Orrisa and
Goa, the States which have iron ore and
1,986 housing units have been completed.
680 units are under construction and 2,327
are yet to be taken up. We would not
take up the construction because the emplo-
yers have not come forward to contribute
25 per cent, provide land and meet the
maintenance cost. MNow we are requesting
the State Governments to persude the emplo-
yers. In the case of water supply out of
29 wells sanctioned 11 have been completed
and 18 are to be taken up. In the case of
madical facilities, we have sanctioned 7
mobile madical dispensaries out of which
six have been completed and one is to be
completed.

It is true that the progress is not as
much as we would like it to be. We are,
therefore, asking the Labour Secretaries, in
the States to pay special attention to this.
If necessary, at my level I will call a meet-
ing of the Labour Ministers and would
request them to persuade the employers to
come forward to take up schemes for their
workers.

SHRI INDRAJIT GUPTA : Does this
mean that the money which is available out
of the cess for the schemes cannot be uti-
lized unless the employers make some
further contribution ?

SHRI BHAGWAT JHA AZAD : Yes,
They have to contribute 50 per cent and 25
percent in the case of water supply and
housing.

SHRI INDRAJIT GUPTA : What about
the public sector 7

SHRI BHAGWAT JHA AZAD : They
have also to contribute. As well be seen
from the figures I have spplied, we have not
been able to persude them, whether in the
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public sector or the private sector, to fulfil
their part of the contribution.

SHRI S. KANDAPPAN (Mettur) :
Whom are you trying to persude for the
public sector 7

15 hrs.

SHRI BHAGWAT JHA AZAD : The
different employing ministries. 1 am the
Minister in the Labour Department and 1
am trying to persuade Ministers in the other
departments, like Shri Qureshi in the Iron
and Steel Department,

Then, almost all hon. Members raised
the point about contract labour and asked
whether they also would 'be covered by this
Act, My reply is a positive *Yes' ; they
are covered by it. We have now got the
Contract Labour Act on the statute book.
We are trying to frame rules and they will
immediately apply in the case of other
things. But so far as this Act is concerned,
we want to make no discrimination between
contract labour and other labour for the
basic minimum facilities like drinking
waler. Therefore, this Act will apply to
them also,

SHRI INDRAJIT GUPTA : This must
be clarified if contract labour is to be dealt
on an equal footing. Their need is much
more than of the others but they will not
get the benefit because the contractors, who
are employing them, will be asked to make
a contributing grant which they will never
make. They are not the mine owners ;
they are the labour contractors.

SHRI BHAGWAT JHA AZAD:
As Isaid, it is not a hundred per cent
scheme but it is a contributory scheme and
therefore, naturally employers should contri-
bute it. It should be realised and under-
stood that by 100 per cent contribution from
the fund it may not be possible to cover as
wide an area as possible. Therefore, firstly,
to extend the'thwerage we want a certain
percentage to be- contributed by the em-
ployer and, secondly, for the maintenance of
the scheme it is necessary that the employer
should contribute and alse maintain the
schemes., .
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SHRI INDRAJIT GUPTA : He has
not understood my point.
SHRI BHAGWAT JHA AZAD:

In the Contract Labour Act we have made
a provision, as you must remember, by
which we will force the contractor to pro-
vide certain facilities, So, when there is no
difficulty in the case of contract labour in
the large field, why should there be any
difficulty in the iron ore mines ? In this
case also we shall force them to provide
certain facilities.

Then Shri Gupta had asked as to who
will pay the cess. As he will see from the
Act, Government will collect the excise duty
from the factories or the owners who use it
themselves, who in their turn will get it
from the producer, as has been rightly
pointed out by Shri Kundu, He has exactly
interpreted the prov.sion of the Act. In
the case of the exporter, it is the exporier
who will pay the cess,

Then, I have been asked by Shri Kundu
and Shri Gupta that the priority about hous-
ing, water facilities and medical facilities
will be adhered to, Professor Ranga has
also asked that. I think, these are the
priorities and we shall adhere to them be-
fore we pass on to some other things like
carrom boards to which Shri Indrajit Gupta
referred.

Coming to the individual amendments,
what the Act provides is that we shall have
the cess up to 50 paise, Shri Shiva Chandra
Jha wants that it should be minimum 50
paise, As the provision stands, Govern-
ment is not required to come to Parliament
to raise it to 50 paise. The moment we are
in a position to push through the schemes
and spend the amount, and the moment we
feel that we should raise it to 350 paise,
there is mo difficulty to raise it straightaway
to 50 paise or to 35, 40 or 45 paise. That
enabling provision is there in the Act itself.
We only say that we have at present put
25 paise and accordingly we are trying to
push through these welfare schemes, In
respect of that we have got Rs. 2.73 crores
as accumulation. The moment we are in
a position to streamline and see that when
the employers and the State Governments
come over and take over the scheme, and
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we find that we need more, we can straight-
away raise this 25 paise to any amount, I

would, therefore, request hom. Shri
Shiva Chandra Jha not to insist on his
amendment.

The same is my reply to hon. Shri
Shinkre for raising it to 75 paise. About
the other amendment of Shri Shinkre, I
would say that welfare cess is not peculiar
only to iron ore. We have this cess also in
mica and coal. It has not been possible
from our administrative experience to differ-
entiale between grade and grade.

One of the hon, Members suggested
that we should go by the quantity and not
by the quanlity. Therefore, at present we
are having a flat rate of 25 paise which, if
necessary, we may increase it 50 paise in
future. It will not be possible from the
Ministry point of view and the return that
we may get will not be commensurate,
Therefore, I request that it should be allow-
ed at a flat rate of 25 paise. May be in
future it may be increased to 35 paise or 50
paise. Thercfore, I would say that we will
not go by the grade but we will only go by
the flat rate on all kinds of grades.

Therefore, I would say that the amend-
ments of Shri S8hiva Chandra Jha and Shri
Shinkre are not acceptable to us and hope
they will withdraw their amendments.
There will be no difficulty for the Govern-
ment to go over to 50 paise the moment we
are in a position to spend this amount and
1 would also like to assure the House that
I am not satisfied that the amount collected
at the rate of 25 paise has becn spent on
the welfare. I wish to see that we take up
“this matter seriously and spend the amount
on welfare and if necessary we shall not
hesitate to increase it further.

With these words, 1 hope these amend-
ments will be withdrawan and clause 4 will
be pessed.
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MR. CHAIRMAN : I will now put Mr,
Jha's Amendment No. 3 to the vote of the
House. The question is :

Page 2 line 30,—

Jor “exceeding™ substitute
“less than™ (3)

The Lok Sabha divided :

Division No. 2] [15.12 brs.

AYES

Arumugam, Shri R. S,
Basu, Dr, Maitreyee
Bhagaban Das, Shri
Daschowdhury, Shri B. K.
Ghosh, Shri Ganesh
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Kundu, Shri S,
Meghachandra, Shri M.
Misra, Shri Janeshwar
Mohan Swarup, Shri
Mrityunjay Prasad, Shri
Muhammad Ismail, Shri M.
Muthusami, Shri C.

Nihal Singh, Shri

Sen, Dr. Ranen

Sharma, Shri Yogendra

NOES

Adichan, Shri P. C.

Ahirwar, Shri Nathu Ram
Amjad Ali, Shri Sardar
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.

Besra, Shri S. C.

Chandrika Prasad, Shri
Choudhary, Shri Valmiki
Dasappa, Shri Tulsidas
Deoghare, Shri N. R,
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao §,
Dhuleshwar Meena, Shri
Gautam, Shri C. D.

Gavit, Shri Tukaram
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Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Heerji Bhai, Shri

Horo, Shri N. E.
Jadhav, Shri Tulshidas
Jamir, Shri 8. C.
Kamala Kumari, Kumari
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri

Kisku, Shri A, K.
Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Mahida, Shri Narendra Singh
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bhola Nath
Misra, Shri 8. N.
Mohsin, Shri

Nahata, Shri Amrit
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parthasarathy, Shri P.
Patil, Shri Deorao
Patil, Shri N. R.

Patil, Shri 8. B.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swaroop, Shri
Randhir Singh, Shri
Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Reddi, Shri G. S.
Reddy, Shri Ganga
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
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Shambhu Nath, Shri

Shankaranand, Shri B.

Shastri, Shri Biswanarayan

Sher Singh, Shri

Shinde, Shri Annasahib

Shinkre, Shri

Shukla, Shri S. N.

Siddayya, Shri

Siddheshwar Prasad, Shri

Sinha, Shri Mudrika

Sonavane, Shri

Sursingh, Shri

Tiwary, Shri D. N.

Tiwary, Shri K, N,

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeot

Yadav, Shri Jageshwar

MR. CHAIRMAN : The result* of the
division is :
Ayes : 19 ; Noes : 87,

The motion was negatived.

SHRI SHINKRE : I wish to withdraw
my Amendments,—Amendments Nos, 4,
5 and 6.

Amendments No. 4 to 6 were, by
leave, withdrawn.
MR, CHAIRMAN : The question is :
“That Clause 4 stand part of the Bill",
The motion was adopted
Clause 4 was added to the Bill.
Clause § (Amendment of section 8)

MR. CHAIRMAN : On Clause 5, there
is one Amendment of Shri Lobo Prabhu,
SHRI LOBO PRABHU (Udipi): I am
moving my amendment, Amendment No, 7
1 beg to move :
Page 3, after line 25,
add at the end -
‘‘(aaaaa) the collection agency charges

payable to those collecting custom
and excise duties.”

*The following Members also recorded their votes :

AYES ; Shri Satya Narain Siogh ;
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Sir, although the bringing forward of
this Bill brought so many Members to the
House, I do not see that there is any
Minister here now represcnting Mines and
Metals in the House. This is being treated
as purely a Labour Bill. This concerns
iron ore, this concerns mines and metals and
metallurgy, and I do not know
why the Minister in charge of Mines and
Metals is not present in the House, I would
like to say on this cccasion that the Minister
of Mines and Metals should show some
interest in his subject and not leave it to
the tender mercise of the labour department
to introduce all kinds of legislations. The
Labour Minister has displayed complete
lack of responsibility about this Bill. Mr.
Indrajit Gupta raised one point about
accumulation of Rs. 2.6 crores, which have
not been spent.

SHRI INDRAIJIT GUPTA : I wanted
to know how much.

SHRI LOBO PRABHU : What is this
Ministry for if it keeps large sums of money
in cold storage on the ground that con-
tribution is not available from the metal-
lurgical industries or mine owners concerned.
Why do they want this correction if they
are not prepared to enforce some scheme
by which this can be done ?

SHRI G. VISWANATHAN : Nationalise
them.

SHRI LOBO PRABHU : My friend has
mentioned npationalisation. A good num-
ber of the mines are already nationalised.
These mines now belong to the NMDC.
Therefore, it is a matter of great shame and
it is a mauter of irresponsibility that this
Ministry goes on collecting money without
being able to spend it because another wing
that of Government will not cooperate the
excuse is being given that they have certain
priorities and that they have succeeded over a
period of years in building just one thousand
houses is & matter which the country should
take note of because the Labour Ministry
has become a Ministry for collecting money
only and begetting prriorities,

Although the Minister in charge of
* Mines and Metals is not here, I would
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like to take this occasion to point out to him
that the position regarding mines is getting
very serious from day to day. As it happens
that our country consiitutes only one per
cent of the export trade in minerals of the
world. In spite of that, nothing is being done.
There is a mining project, the Kudremu,
for which there is a foreign contribution,
and equity participation to the extent of 49
per cent, and from which there is a clear
prospect of 5 million tonnes export by 1972,
but this Ministry is not moving, and this
Ministry has gone to sleep also on other
projects. I would like this to be conveyed
to the Minister concerned, even if he be
not present here today. The Labour Ministry
which is collecting so much money may
convey this to him, It is pot enough
merely to collect money, but something more
should be done to make the industry pay,
to make mining pay, to increase our exporis
and to carry on the projects which are in
hand.

My particular emenment relates to a
very simple matter, The Bill mentions that
halfl a per cent is being paid 1o customs
authorities for collecting charges, No mon-
tion is made of whal is going to be paid to
the metallurgical factories who have to collect

it twice or who have to "have two
transactions, firstly to collect from
the mineowners and secondly to
pay to Government what they collect.

No provision has been mad-= in th:s regard,
and there is rather a happy assumption that
while Government must pay to itself, it
should not pay anything at all to those who
do its agency work ouiside. 1 have, there-
fore, proposed that in clause 5, in addition
to the sub-clause (a), (aa), (aaa) and (aaaa)
there should be another sub-clause (aaaaa)
which will enable Government to mak rules
for paying this agency cummission.

I would have gone further and said that
the agency commision may be a little more
than half a per cent, but even as it is, it is
necessary to go on record. and it is necess-
ary to have it as part of this Bill that this
commission should be paid. Otherwise 1
would only say this that although I do not
quite sympathise with providing miners with
clothes, with baths, with education and so on,
when the rest of the country is without
even the wages which these miners receive,
which is geperal problem...
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SHRI INDRAJIT GUPTA' : He is op-
posing the leader of his own party.

SHRI LOBO PRABHU : I am opposing
my hon. friend. I could have nor heard my
leaders view on this, but 1 differ from
my hon. friend’s view, but [ cannot dispute
the view of my leader. But I agree with my
hon. friend Shri Indrajit Gupta that the
country wants more cloths and more houses
and more water. It isa general problem,
and it is a problem of only the miners. Let
us not not lose our perspective. If we can
think in terms if providing not only for a
smal part of the working population but for
the whole of the working population all
there facilities, then [ am fullv with my bon.
friend, and I am fully with my leader, and
I would say that they should have more
clothes, more water, more houses and so on.
This is the point that I want to make. But
we must have the correct perspective. Every
citizen in this country, whether he is work-
ing in a factory, wheather he is working in
a mine or wheather he is working in his
own ventute, has the same rights to a mini-
mum standered of living. A part from that,
1 would just say that let us not lose our-
selves in mazes about contract labour and
so on. we had a Bill regarding this some
time back, and I thiok hon. Members know
that no one is being employed now on con-
tract labour, and all kinds of malpractices
have crept in. I am not going to challenge
a division as my hon. friend Shri Shiva
Chandra Jha did, but I would like the hon,
Minister to consider this lacuna in the pro-
visions which he has left for the responsi-
bility of Government to fix and provide for
the eollection charges beng paid to a reason-
able extent.

SHRI BHAGWAT JHA AZAD :1ltis
true we have to provide for collection char-
ge. I said in my speach that at present we
have about 3 per cent collection charge, but
when this procedure is adopted, we may
have about half per cent. It would not be
administratively good if we say straightway
half per cent in this. I would draw his
attention to parent Act of 1961, which the
present Bill seeks to amend, where in sec.
8(2b) we have already made provision under
the rule-making power for the determination
of the cost of collection of cess. The parent
Act very amply covers the point he has raised
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and I hope in view of this he would not

press his amendmeat.

As for his other remarks, about clothes
and other things; yesterday also he made a
reference and asked why should the miners
have clothes and all that. But earlier in the
day his leader, Prof. Ranga, insisted that
we should not only provide housing, medi-
cal facilities and water supply but also uni-
forms.

SHRI LOBO PRABHU : To all people;
I am going further.

SHRI BHAGWAT JHA AZAD : After
all, he is a member of the Swatantra party
where every member has the Swatantra to
say anything. Therefore, I do not comment
on that aspect,

SHRI LOBO PRABHU ; [ do not press
my amendment.

Amendment No. 7 was, by leave,
Withdrawn.

Mr. CHAIRMAN : The question is :

““That clause 5 stand part of the
Bill".

The motion was adopted.
Clause 5 was addzd to the Bill.

Clause 1 —(Short title and commence-
ment).

Amendment made :

Page 1, line 4, - for,* 1967 substitute
“1970°", (2)

(Shri Bhagwat Jha Azad)

Mr. CHAIRMAN : The question is :

“That clause 1, as amended, stand

part of the Bill" -

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Euacltn: Formula
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[Mr. Chairman]
Amendment made ;

page 1, line 1,—jfor ‘‘Eighteenth”,
substitute ““Twenty-first’", (1)
(Shri Bhagwat Yha Azad)

Mr. CHAIRMEAN : The question is :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula. as ameud,
was added to the Bill.

The Title was added to the Bill.

SHRI BHAGWAT JHA AZAD : I
move &

“That the Bill, as amended. be
MR. CHAIRMAN : Motion moved :

“That the Bill, as amended, be
passed™.

off firg =7z wn: 74T 42T F wAA
yos ) aw g s ag agd sgfead
ifsgs ¥ eeage P g &
2,73 0% cagasfes R, SEF QWS
Té gm ¥ ¥ It ag A fafaw §
HAT®T W 48 TN (% 98 FEAE gl
aifed | e g I s v
TaaHEE W1 TEA E W §
AT IT F ag awvrAr w4 MWRE fw
T w@El &1 ¥ wiaffaa 530 30 |
At wgr & fF 37 exval A Foaifaw 7@
oF fou ot wagndfee § ag s A8 R
X wread &Y 99 § qar ¥ awd
€r | ¥fwa wa TGE agrA FF a1@ wG
wret § At 73 fgasad 1 &9 A
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foq sarar qar wifgg 1 w7 wgd wA
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& qIqF) A fAsar &Y amw a@d
agf §1 w9 g% @sy § fF fead
%3 ferg qifqma @ art & 130% @1
& stran @ fs wwma ar g Difgw
gl &, wAR A &1 ¥ fftaw T §
wWE U AT g ¢ 5 ag fadas
TS F g 1967 F 37 foar mar 4r 1
7 &% & 713 47 72F W T g
sfar & ag fadas @ @ ¢ ax
¥ 9T AT &Y W & | el oY St gEh
M AR gl fag & garfes o3
T IS @I &, IOY T AGH gar g
fr 7 aTHIT Hifaw § e A § waeg
#ifce g

wgl eI @ e uagwdfes ot @
IAHT 3% ¥ TEdWiw fHar o | Ha
Xaos sear g\ foq gl § @gA
AT dar ar &, agi A AAT F19 FW@
§ 97 & AT 9T AT 39 g & foG
ATHTT X F2ATU FLA, Ia®T 747 FIFEN-
T @ | faa goiai & sa@ wEw
HIS §, SART WAL FI9 @ §, Taf
SOTI @A FC F AECT § AV g HA
9 FIA § 931 $H FET FT T€W |
HI9FI AT 4T EH0T A9 F feedtegaq
&, AgH AT ¥ wrar argar g1 &
Tigm fF g wea § F9H AT
MNTF @EAGE ¥ U7 IEF AlFUA J
faraar smat § Sa&T dta Sar§ WA
ggusa ¥ ¥a 1 TN A<H A9
qTd 1% AI9EEET AT IEPT HT AR
FEY T | K9HT A amr g .ifge
afl 7F @) TAgAANEE §, TRAWE A
gar & fez wa i av s i &
s a8 fear smgm @ gASTag
Tg wig wegl ¥ 1 Adlerag gem fE
I & A #Y 1T T IS AT )
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@ qiEy @h AR # it awd A
=ifge

AT AT EOT AgeIIET H A
@ g ol ¥ & fasmm @1 A
qgAT gr Y gg dmr v § fF At oY
T Feq@ B NEFAT fdaar gar T
ggus AI9EET ¢ W1 wd wmifeadi =y
TEHF @ AEA g1 AT IT A A
RAZL FIW £ &, I7% FeOQW & a1
F 1 A9 W HggR @ § 5 oAz
BAT AT &, W9 E ¥ A AT R,
QEHTIS &1 GUF & TG gWT & | AT AZ
#t A § fe oamar aesflt g1 SAa
g ava § 1 ¥ wigfgai & w¥ §,
ITH | d8i5e efafedta agl €, ars-
fag 78 &1 ¥ a9 wsfagt &1 & s
wgw g fs W @k wfe & @t
Wgde dRX # g, w49
TLEFTT F41 TG F § | RN A
UT &5 $59A AN ug § AgA@rgagT
§ fag rzr & 3R Al & @
F faq gz awe 7, 99 ag d@fag
# @ 9, oF frags g fem ar
T ag 19 AT @ &1 g8 FEET w7
qilaFr fagigd a8 21 @A a1z
fag Y 713 §1 & FT qar gal wwS
1 F FT AT AFqEqr 9% W IAFT
BT A gsqaeyT 9T FIAIE 7T W | 39
TR Ardz da @ wraw @
TS & 9®WAT WIT UHIAFOT FF |
#1q T3g va% Arfes @ g 1 g S
TH § I A9 A9l gIYTEER 9wl
S | aT JIL ATBAT A g g 1 &
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mE ger FAG, I IvA Gt o=
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AT 2 g AEM AT UF @A ¥
A Mg a7 # gagd fF owgl ow
F1afag gan &, #0139 I3 A §
31T w37 aF wAF! wEwar Aet g

sit aEA W WIST 9 FgAar fE
faimwi & fi@ a1y & aE @R
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Hife 78f §iar &, adfr @& &1 M
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2.76 Fqg 1 § ag A& 1@ 1T &1
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saFq fbg §, qusr wara ¥ 391 g
¥ sz 951 g & @& aofw @A
F T ga ggiEly #IW IJCT AT
Fsifgg s fFsaml § s w3 1S
AugT ag4l & fag &t @ gHEF W
uf & srex § o1 gFar g, & ;d

garR AT 3aF fa=e # 1f FmAw
agt & 1 &g wgd § 0% oW 47 1 anft
9 T Mo AT gHA ag war & fw
garg GF 9% %1 ¥g g9 SWC A | I
ag A8f a1 f5 us ®ear Wwmar @,
31 fas ag s & &5 oot awrw dar
@ gafs gad 527 § fF anft o
25 9 § 385} ow®@ 9% a5 fear sig
1@ ey 37%F A1 gAY gfeenw § 7
aTAgi § 1

g ULAFTW wT T H FE
#feT ag 0t 39 fadas qar ¥ darey
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st fggag W : Uyl § ¥WWH
eI T HI9ET FqT IO 7

il ArTEA W AqE ¢ Ag EarATfaE
frefrfmaadag dw foar anan
¢, agf F17 & 3=t o€ afes ¥ wfaw
& fear w1 g Ay o7 WX §, W@l
¥ afgw ulw fAad g o g9 &40 ¥
w7 ufr fasd@t & @1 ov w@few
ARAT s g, A et /o B @y
& A sy g wfew g
wia®s & afas ufy adf «=fasi & 9-
FC & g ad v @y & fegiaa:
g ¥ 1 wedl g § o W W
F AT FH AN FA G

MR. CHAIRMAN : The question is :
““That the Bill, as amended, be passed.”

The motion was adopted.

AGRICULTURAL PRODUCE
CESS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : On behalf of Shri F. A. Ahmed,
1 move :

““That the Bill further to amend the
Agricultural Produce Cess Act, 1940
be taken into consideration.”

There is already a law on the statute and
this Bill only seeks to make some amend-
ments. A few amendments are of a substan-

« tive nature while the others are of a conse-
quential nature,

15.32 hrs.
“RI K. N. TIWARI in the Chair]

The A. _ has been force for sometime and
the proceeds of the cess goto help the
Indian Council of Agricultural Research.
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The House has appreciated the valuable
contribution made by the ICAR for the
development of agriculture in our country.
One of the bright sides of our economy is
the development of agriculture; it is due to
the research work done in the fleld of
agriculture, The 1940 Act provides for
imposition of cess at the rate of one-half of
one per cent ad valorem on all articles
included in the Schedule to the Act which
are exported from India. The Act, does
not explicitly provide for levy of penalties in
cases where the exporters attempt 1o evade
payment of the cess. The amending Bill
provides for some panalties in such cases.

Sometime back a Committee was appoin-
ted by the Government to go into the func-
tioning of the customs houses and suggest
simplification in the procedures adopted for
the collection of customs duty. One of
the suggestions of the Committee is that in
supercession of the existing procedure of

the collecting cess by cash on exports,
the  exporiers, may be permitted,
where the cess payable does not exceed

Rs. 100, to affix customs revenue stamps
equivalent to the cess payable on the basis
of their own assessment of the value of the
cargo. One of the amendments refers to
this. Agricultura!l produce cess is in the
nature of customs duty which is collected
by the customs collectors. In actual pra-
ctice, these Collectors have been exercising
various powers vesled in them under the
Customs Act, 1962 in the matter of the
collection of cess. It is now proposed to
make a formal provision in the Agricultural
Produce Cess Act to provide that the pro-
visions of the customs Act, 1962 and the
rulcs and regulations made there under shall
apply to the levy and collection and refund
under this Act also,

Then there is one more important
ameodment which improves upon the pre-
vious schedule. Already, under the original
Act, under section 3, there is a schedule
which enlists the commodities which are
leviable for the cess under the Act. In the
schedule to the principal Act, item 21 is
*wool, raw”. Now, instead of raw wool
it is proposed to replace the existing item
21 by the words, *“‘sheep’s or lamb's wool
or animal hair, whether or not scoured or
cured.”” This is one of the amendments
suggested in the Bill. Raw wool created
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some doubts because raw wool may include
some impurities and at the time of levying
the customs duty, if the wool isa cleaned
one, then perhaps somcbody may make a
point, perhaps even a legal point, that the
cess is not leviable on the clean wool. So,
in order to remove the doubt, we are
clearing the position by amending item 21
to the schedule.

‘The other amendments are of a very
minor nature. Where Central legislation
has been referred to, we are putting in
“‘Parliament.,”” These are amendments
which are not of much consequence, but
they are necessary, because when the old
legislation was enacied, Parliament was
not there and the present Constitution was
not there, So, some of these amendments are
of a very minor nature which bring the law
up to date.

I would submit to the House and to the
hon. Members that the cess collected under
this Act goes to the Indian Council of
Agricultural Research for their research
work. Therefore, it is not a controversial
measure. I would seek the co-operation of
all the members from all sections of the
House so that this Bill is unanimously pas-
sed by this House.

MR. CHAIRMAMN : Before I call other
Members 1o speak, I have to make an
amendment. The Prime Minister will make
a stalement al 6 p. m. today about Megha-
laya.

Now, Mr, Mcetha Lal Meena—absent,
Mr. Y. D. Sharma—absent. Mr. Sarjoo
Pandy.

st @y R (TEAYR) ¢ owERY
Aglag, A FA AGIRT AT FIW A
a1 9gi4 59 fam w1 IT@ Farar &
faw #ui @rar 74t | I g wayr @
sfg-30-FT & fas § gafag smew
frmrwizgr & f& st &gy @ Ao
sirar @ fergeana ¥ 99 9T QAT T AT
Gagagi T Arg@T A AV IY WA AL
fawra A1 & fs 48 @ R g A 9@
J@ g W ¥ oA g WK FW
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g i fast s ag A1 § Mg
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foar amg

¥ gw ¥ geaew & $1€ I wiaw g
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AT FAF | ggF &1 T o9 9 F
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T &7 7T 10-10 4% § Aww F R
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at ww AEw fag (Fraod)
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afsa grar ag & fF fam <iwi @ frata
F@ §, 97 el F1 X A gAR g5w
¥ FeanEw aFH F T TEAT AT W@ |
45 & HUS F1 § ¥ SfAy | 98 Tia-



281 Agrl. Produce cess

Tia & ¥ et ot o, 99 ¥ qw fawe
AT 97T, TG T T A1 IS #) ang<
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I TE AN aFa NS E, 39 F
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strar qrfgT 1 farTar gare ST qg@a,
3qar € fagig agm st gwit A Y
ST aIAEAY BN AT 9§ I AW K
o7 qraAl § @amr ar aHar |

@ 3tz ¥ afz gt @7 ard) el
F G 19 2 AN A9A e wr 4w
&1 ¥ a7 fF garr gdigE alww &
fasTa &) a7F S, a9 gOU I QU
g |Far § 1 o 939 ¥ fasw F9¥ 9
&, afrq e &1 agwe ag amar g 5
yET aw o WA F 1 G foag ITEw
¥ fady fas &1 a7y &, Sfeq a9 &1
qfemy I@er fAwear &1 o a% &
famsi g R dF dn A &y 7 F
fou age sroF A IaF e AL
grft oY fs Sl fagam sw@r & @
FATTFT g FET AT | T AT AT §
fF 7 NFga 0 ¥ F47€ 717, W@ IFHIL
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w19 Agf F A 3@ W F1 FE S
gl g 1 oo g il aew faard qear
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¥ d21 €Y wnar § @ 9 MSET FEA
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¥ sgm e 9 oo q@ q@ Ffaw
TNF a1 IFT AT A FNAT FQ A
T A% § 1Y+ F fru wrsT oy
It AT T ATAT WA WET 1 FAC

T AgY g At gmd WA g 2 ag
w1 gt 7 & ghit

T AT & AT § THFT gAGT ®7aT
g

st frg =2 w1 (RgaEe) @ @mfa
1, 78 & e a1 fadgs § foad afg
Fum w#iz a9 g9 af@dT s

Ty &) Sy 5 ey & e W)
warg 9 v 7g af@da amr =wed 3

“Sheep’s or lamb's wool and animal
hair, whether or not scoured or carded.”

HAY #gEg 9y 9T AT FIF gU I
H1% 78! fean fr v st &% 3@ ok
cfiRs Bae sTgT 40 AT 47 % T2 B =W
& & faar eaedlé g wer @ faw o f
¥4 g% feay srar @ o frasr e s
% § 5 2 A5 Fe27 9 967 gama)d
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feaar @@ a% @9 @ d7w T3 Ak
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T & 1 A AR FEE Af A
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ux @uew 2 fgq 9 f5 & ag §°
Agmndennar g faad fon mg fadas g,
famr <l 9T ang A7 =mAT 9128 & 9y
s @z e g yaw T @w §
St fr ame § qd) § 3t 97 9T A9 &
®1 § & o A & wa faad sifzn
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=t e fag (Qgaw) : JavEa
agigg, fafreze qge ) faw greg &
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& 7uf g @1 1 9g zafou szarg &
feara s 31 &, |k 3w *) fgaiar 8
afes uF g3 2 3% yza@ & sl g
ge fram § 1 ar e fefafafam fed
¢ fya% gmfas us d93tz O3 ar
2. & ot g sarer s AfFn fer o
fred qu tasar & 1 fraa & «19) dzaa
# 3ff7 T F@ & A g T
GErai AT & qiF § oY 5 Ay fo=
aifgd | a7 fa=fay o tfrwewe ¥ a1
fead &1 %19 o & 9g UF EAFEE § )
A fegiegwa Y wxg § @A @ f
fraa sr9a § oF aga 90 fzem ar
Tzt frad €edtzgma 1 W, T ag o
AT A ar Fgragy A FTF F §EEIYE
g wzr fs wgw # F9 gar g, T
gfaqran ar fgare 1 2z ), &7 a9
aa) s sram fear g agsit =

feateqem & mifas &1

agwgtam @ 5 ¥ dedtzgwa §F
¥ it dew 12 § 1 uF uF "o 91
ghA e, o &Y d3@wy gagar & fs
T, ATAFT AT 31 7 AW 397
i # oI 81 T ard § Afww gaw
agi 200 71 300 &I¥ gAwag & A G I
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T AT & AT FY 4z 91 9= 92 5
gaR ggt @ @y wrafreerg § Al
gad) 9 aTeqig I ®) fasd)y 2 Ay ag
ITFT A Al g %o TAFAE 1 Y
WRT & FY T WL Jar ST @ E, W
WA s FH AL A7 0y @ @
at sty wrer fFrwgar 3 fF gredtam
aq, uzm qu g7 gard sgier de F St
gfaare aary & ¥ argfeq g1a0 sqags
0 agf #T @ § Forrar f Wfiwewt ¥
@it gu =migferge sT @ & adr A
AT FEZATA FIHW FT @ § | 50 FA%
TeaTAl § ¥ 40 w07 TwurT @A A @I
g e w1 wied am fofan fraaw d
F91 &) Y fFam 9 w93, @ 1T G
#Y qtarfag} # war 3, 39 € ged 3
gad, TqF FH FZ AT FA 1 AT
FHIA F GaraTe AFAr A1 IAAT qrE
grom gaan #tx saRr qiafaat asw
HqTY e gV A1 |

a9 FY qq1 & 5 o FET arw §
I AN 7 uF TASE 7 fqar Aey
& dleg ¥ | T a1 & ST, WHAT H AW
Afera A A A F 4T A wEwT A0
fzar & fag & #% gar darare § @
50 fafesgq == & gmer SeamEA 112
fafgrd eq T 3 ag g AT aag & ¢
feam ot oF g2 9F AgAT FT gFATE,
wE & WX gAE TEE & THEAT
adl & awdl, sMWw F sgEr A9, TR
A oY 92 g IW #1 GAT Ig AHAT
218 gg O TEATC I Y q 3w
% tfteeae arifesgw st aer ga 2
Tg THATL FIT I79 A10F F3A A qg
8 7t 3, afew 32+ aifoe #1728
TTHFAFE

¥ ag Fgam wigar g & smg g

KARTIKA 19, 1892 (SAKA)

(Amdt) Bill 286

T, THECF AT F o, Ao F Tz R
arg, #FFT F Y€ Fag, TN FTIT F
qi§, TR F 79 43 43 s uF A5 fee
grram grow argfese & faa &1
A A4S GO G g, ¥ 7 6T F FiA
#a faar & 1 a9 & =0 TqTAATgE WY
g am ad ¥ wgar, &% gar g
frad & § faediy gqer @ frar 2
TR Y T weayr w19 Faar § Ay Fn
AT ¢ THY TBIIE 9T W W | /19 37
1 far Afee o ¥ wfy 3T ¥ qmE
# o0& W =1 A fergEma @
Fm gfaar 9 &y dfedi #r a7 7 A2
& 1 & fafreer wigT & ;g1 g §
f& @y 29 fF @ UilFsaee adferzn
¥ foFgar w=31 19 fFar @ 1 w19 & airdo
dlo THo #YT ATo o U0 f#AFY &g 7
g aar fear § @ Faw w7 A glan
T 51z weF &, ACRT A 21 3 Y waS
qar w0 § 1| W BT A9 27 AMFSTA
grifesza Y d&arg agrd | AT T A
F ded qgd § @ fewAl, ghadi ok
FFIE AV EY FeAE A T 47 A
gadifs O ¥ 941 FIH TZ ITH AT
a3 1 Ao Hlo URo & FEIAT @) HIK
e faafezs alizd & st gal WA
Hl & @™ & wdqt g feu d amg
FY AIHT /A AGGa & FgAT Aq0gATE
f& aug 3 witseaes widferem £
ey A, T T Ay A FeEArd
el

ag ARl 39 R arw oA e
qar frar ? a3 g aiglel 3 Gar Faar
faadar HeoNos misz @ ¥ fs
g% ater @1 gz ix wfzy 1 38 foq &
g ARG weEl # wgar =wigar g fe
aiEfeee] ) deng T3 U g7 afzA)
%1 gag Qv fesm & IgaT § 1 .
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[« iz fag]

derEg T &% § f gR oaee v
AR '

uF afsfees O g s waw e @Ay
ot w9 deg & 1 % A wgr 32, waw
AET G F) AW 77T § W FIN qrfFAT-
HzT Y TAFT 94T § AT qg AT W F
gearg agAT AT E |

wurafa wgka, & ag w71 AW fr
ag 0 a= aF =W A} Agwr AV g
aq a% IHSTT AT AWM ST qF FT AT
7gt & 90 &1 95 qide Ml &1 Veew
wis fefan g = #3011 g 7 g
& ? ag g @, 9@ MeawT ag o
z7 A1 ¥ 7@ a7 ¥ q¢1 v o far
AT qga & 30T W@ fawiedt fasd
Jq qga SAA g AT | qwE @i
el san faar X fsama oF oF |
AEH MTAIT FEAA XA ST TE A
wain feaml & wm sm & el o
feara qgd wragant At gl ] asarn 9,
gas wa Fg 991 fAad sar. awex
Maiiz geEia fear | fFaET §1 [gh g
&) 1 agf @ 50 o § samr gt
FGEE B GAT FT WA A AT OA F
geaonT § FEs & feu 1w @17 & Al
¥ | g A 20 fF agl @3F IR §
Hyoriic ¥t qog ¥ X TPASTE ] G
¥ Y€ ST S L T §F F A adlea

ZT
g W B2 § A AT
AT FTH F— QWA HIFAE AT

ot @t g wages @ fFan g,
greg g §1 WU wEy g A A

NOVEMBER 10, 1970
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Fgm fs sy i fagr, o o go &Y
AT ATAFT 1 1 AT Q@ & QA
giar & g9 wA ¥ AFE F GIT T
) Foge & Ed wA ¥ oFFA
Figdr § f ag st stwdist g wifsedrs
Fapd WA qT FWE, AT T
gigherdl @ar §are fear mar wregen
fRaiAl & qra@ qg= wig, @ I&F AT
saa driaT g s 5 ogEa w9
g1 fadmr =1 g wifFem #1 W@i &
ag fawar § agl 98 & Aw0sT @0
2; anT gart agl ¥fe Y demiT ag
SIg &t agt X uF FESE qoar | sqH
gRoqY st ara ag & & wdf aEfeed)
%) Tz ¥ TG §IAFAT & | T A9 IH
e § 39 % 7 femm & ag waged,
T gAs dene g9 gy wifge fag &
fs ag 7€ Fifa @1 8% 1

# ey 7Y Awa fafees g #i
sgar g fF aw #1 a1 § 5 angq zaar
a5 &W fam —3F s A w99 FQ@
§ wifs onos fos A agw @, femAl &
fog arg g F1ar <gd § 1 w9 F1 5@
foq ga & zigdiez STE F1 99972 fzar
g A weRt s g war
afs @t S weRr ardw F$@ §
aqy gF wdtgT geiz 7 fRari gg
qg aga & w~g1 w19 A9 A fwar ) ag
FHITT &1 & Fg W1 ad @ foa w3
Jar | ¥ qg sgat qigar g f& s
a1 feadre 3 99 &1 eifemidiz 51 aar
T1fg¥ 1T TR 1 AFar =afgy, T@é
argd I 1 FEEd gt wifge ) gw @k
femal & wra2 § 17 & 1 gufec §
wrT F A FWE W N AT @
#gd g & wgm & a1y @7 wAsewE
argfeeza 1 &g I |
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ur ara @i g 1 fas wigeEE
fras &t arg a0 A faeet arsi & fao
fladl T Twwgar fgay M
¥ qara ot gfoam 1 am ag) s@ran
2w fFga damm &1 agrosy ® s
=gz | afamarg &, 39T sAw e,
fedft t mg sz aft grag 31 &Y oY
gfezzge Y, wa omg araw & stgwge &
wEr & | S oY ot dzw gfatadt §
g Maflaagiaasd g 5 gw
a3 gD §, gn A ag A AT, 27T 98
drarr d szar g & g avw @,
S AT VI &), TZ FHAF S0 3 |
82 fav # aga adl ¢4 F1 waw ar
Few gfaafadt 7 80-82 fega & wgw
w6 ga7 FT fagr | SmAAY g, a9
T g), T A1) Ay @y aF, ar
wT T HEY AW P, I TAAT @Y
armfE @3 1 gag adf

g uF W H Ak wgt g9 o et
#qz # e JmEr § 1 A9 ey w4 w
T THT AT FAT & 1 AW AT FEAT
g, afwT ag ot @13 & g qT T oY
gz ¥ zrea €, wgt ey g S
N [ar | F wAsT Adyw ¥ )
gETR a8 TAaT dar av  adf fF gw wud
Y, gAY =19 arar 3 9 A A @)
FR 7t Y 39 & 1 I gAY A OF
T &1 AR 2 faar §17 & fag 1 sy ey
f5 sea) qarax feadt 81 go 1w 4
¥ oF AT 7E), qiw AT qE H @ifag ?
AT ag 9T Iger g @ 29 -
e &7 §, fergena wiT areg frar agt
Yora 1 afeardt fedaT aw wX §
f g% ga 7 £ a4t A9 9o fF ag
39 fergraia 1 fomrmn ! fema ¥
avy ¥ dm et B 1 grgrr Al q19 A A

KARTIKA 19, 1892 (S4K4)

(Amdt.) Bill 290

T 3 gt | g ¥ Ay wwA & feoew
g9 3o ¥ foq #% 1 g 9% q19 IE)
S 37 JAN | gAIr 2@ Y WR HAOT H
fam amr 3w w@ra | ag a9q e
g 3 H o7 gFaT § WA AL AQT ¥
WY ot €Y afgar agir 1 ag fka gmt agt
g IFT 8, AT A91 34 faF ¥ w37 M@
? gUgfezegz # fad @ alvafpm @
afgm md @ AF dmie & I gw
A1 agl w4t ¥ AwE Fumd ¥ -
faew a1 %3 o gHIY 3@t wHATT AF-
T H T AT AT g

fs7 ga a s F1 Asy ¥ fou
&8 Y &9 & fargrar H ogw qW wgt ¥
s ? s el Hew d e fa
A e & T WA T G g
g af g aig R § 1 Wy =AY A agi
1§ asftat agf gf ) (swagm) ot &
s W E 9T A gd e wifgy | ag
FFEAR F1 1T AFY §, T AT W) A
gt §, N@rad waw g oA
&1 ST A 3 9T SacEd] wear oAl
war § | WS T Sl F) fFET & @i
Fqr g=El &Y @Fay § 7 99 [T A §
fegta &1 @9 33 gaardd § gt Ag &
=g arg At ¢ wifeariz § 97 9@ w
T FITS FEFUA F1 HIETT F3F § )
wifax 3a 39 %1 fFaw &l & g an
FAAT &0 AT FT F 4T AR GTFF
o757 80-82 wradt § 1 A I A gaf)-
FT FIN IT F) AT AT ATHFT T A
TR AT TR .

# fafreex @iz & sg7 g 5
gz ifezzyz @, A fas faedt § afes gudl
qrgt oz ot qu Feferaa fear w7
wgt wrgi v MR argfee A gu E @
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[ ToreT fag)

geafas foen a1 fad @) 91€ @A g
&1 fad Y ara # adf 73 wr g 1 999
& fugs &, 13 Y fgg @Y, wide A2
% femd @), Frea A fad @ 1 F aw
#t arda fafreex aew & #gm g
gfF o & mgring ®wram galwg
99T 7 Q| aZ Y 3T § A ITAFT AR
By &t T st &, fad faeslt &Y adi
7g sraferga T, 97 g Gar AF
dtg s wiw ¥ agfee s s ®
& I g3t dearg & WA 1w g wE
B9 TqX & gEags §, AfEA 37 1 N2
e d1F & | s a9 @
&#1E wsqg &7 4@ AG Fg W E )
qgi W& AFT ITA @ P AX &
fofam 3% =ifgd | ag aYTd g &)
oY FESN FIH H@ & Ig I AT LN
T, FASAT B WY 3T F AN S ALY AT
aifge | wmT A WA g T q1 A
1 57 Y adF 9w 3 | A A angfeww
¥ w1 fs =¥ woga 1 @ § fr @t
srdeEgga &1 fao @ ¢ gerd
deaig ag =gy, #4i g wfaw § 4@
g P qar § FEN w97 wiA fear ?
%A o1 5 arga €ng g9 g TEY |
gw wgd § aniac faw & faqa g
@ NP &1 999 & | qg JEEE AL
Y | AYHT GFA @FF g ¥
¥1 % qg I 957 §, TPqde @8 g v
& ag greae feegma st asd &)
7 Fat! &7 §, Fgada wwe §, 99
1 &% 5§ 39X WY d@Er fas awdr
§ afsq 200 atT 300 =7d daig A
R E A7 IR sfewa ® gw
wIMEF WS A am g & gara fafq-
¥2T ArgE ®) Wi 271§ ) 5 fwen 1)
disr ot fgrgena ¥ wiw 5T, wafedas

NOVEMBER 10, 1970
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g F aife g &1 SN A, femAl #r
wiw g, 2|l § o A, gfam Wik
dFEaTEl B GRIT P Ak wifa o1
frw @z mf g, 1 &Y @ g A
gghm & AR i wikk ¥ v ag
AW oF AYT AT AT

oft g ol WX (q3Uia) W faw
FT @1 qFaT & 1 999 ¥ §) RET TARTE
war § =t we fag 3 g ¥ a1 w9
g o wwd ¥ fawm #Y gred sl
e & @ & gw g 1w o fag
®! 9ar g wifge fs agfere Y faz-
T T A IaF w7 Aifgn o7 37
%! foad gastade A qig, F9 § ) Ffwa
qary qidz feam 00 & faq & qra ofs
e ¥t w9 ol § et g f@d
F1 1§ 19 Ag 9g=ar & 1 IR 7
fasar & st 7 #1€ ga QY wae fasdr &
agy ww g fe  gfeaet 81, mfzarfagl
F1 quT gat Sl &Y A @NF & qaf §
IF AT wrEar Ag I aF § w AR
qrg Wt 9FF 4 F W org 1€ § @ fEa
%t Mg fradr @ § 7 9g ®ar sman
2 fr msfezm Y asrg @ & a0 ST A
qIAIT A &7 § 1 A fF@A & g
asgt g€ QaY AT s aw o § =
%) grad Igaw g Qarar gT S G *
afzgi ag st @R fggema ot fs swid
# @y t fafear gar Fxar ar, f &
ar 1 fafear a7 qmam )

arg fed @gmer gad €, d9 smE
qiifen fas =57 | @ g ¥ A9 fHaa
Fl g & WRy € 1 asdd T
fFam #) gu @1 AR § 1 WY A
FdY @MY | T ¥ &1 @1 red famfeat
g7, &Y giAar §) aq1g @ AET w7
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9z a1 or7e fadifudl &1 A HEeT F:9
AT IET &1 99 g@A N W MT gAA
gy § f& fegm & geg FgaT @
e ? oSt g 'Y & f g s
@& w7 maar &7 9T gR 1
AT Adl 8, f1€ aga g 1 argfew
T WY A=G1 FIW F1 § A g fqm
F1 war & star &9 WAy g, aY fewn
® ged 3gaT g | afsa & avgar §
e fema %t g wiw azaT 3 FAs)
gl afes @@l N wAw T4 @I
®Y AXT gr oomdl, W@ ¥R G4 FQ@
§ g 8T F AAT g war § | w@r
afeez feamr segoy f& fog ag &
HIEA 1 UFT 9T qHAT §1 23 WA
HITH T FI@ g1 ¢ § | A7 a% fovqd
@ T A BIF A7 FRam AN gag
&, %41 TAF1 AT wa@ T ? ¥4 g oY
79 93 feqmr sgrgd ? oagryw fag &
AT ¥ g @ T4 AT § IEF QA
%1 fFw ag & ®1g & «mar g, Fav
19 38 o< fa=re &4, qur 987 €9 qAr
F fraal &) at T 48 2 9wy §
S 747 T G F FIT gF wqray 9T
W Frand § 7 agiox @ @ ;g
gidr § dfa amaa ¥ fiar aga w9 ¢

e R A AT CE TH N
gfaaix faw @ €, sesr @t aga =i
gt & {5 ag at oF fafear &, asdrd
3feT ga at grar @ : gt Y W
IaFr fear &TF g1 1 HTT A Y gFAT
s ERNNTF SN T A faw
aig ¥ A9t Gerarc A § W aw@
qa S qgAt qiare FgE | IWF @q
Fol gErER &) fAant 1 99 7 9@
FFI A A Aifz AN doEAR gw ¥ w@
sarE FT A ¢, gUF F qITAT F7I
STRT $T A 1 oA g ar fedr gad

KARTIKA 19, 1892 (SAKA)

(Amdt.) Bill 294

WA AZ I AL & FA(F gT G|

grgferz #rfayr g § 6
IR ¥ ¥ @A o A W
Fiferar & & ford darare ag a% 1 3fea
3q @t 1 e fwaar gam 3 ¥
d@ar g 5w f we ag ¥ aeer
qad § o« fram ot adta @ ag wEwl
geare T g1 qrar § 1 e fag o
oA gargh @ agi 1§ Fwar
tfragerza iy angifad & om
9917 €8T UFT § FAET FAHIA GHA

ot T fag 3R ara @ A Ad
g

o WG At W Y A A AR
foq %t ang A5f A Qo faw & &y &
fFar &1 war @ st agf &1 W
g feam &1 war wigdt @, 1 98
1% ¥} waw fase fs St 9 g
/¥ FH G| A FIFET qIfFeaT
AT A A=Y AFGHT FEA FA A
Fifma 741 78 ST §; arfex fem gar
J wgr ¢ fF gfar feam # adr T @
@} f5 ¥ gAt gwA € | g9 II@ gAW
qrz qide gl wiq 9T g @r g, wis-
T 9 Ad | 39 7§ 1 WL A al
T St 9T A arer § 1w fagar
wYT 2071 g8 # A8 BAT |

gaIt @igfesza a1 aga Fifgw +@
g afsr s gogag § f5 gat am
atEq FAd §, 37 4 famrs @ W &,
& ag Y § AT &5 AN A IR
g 9% fs Qo dlo # gla &1 wigHl ag
T 39 gred § gy feee f@r Fm AT
¥q ot swr v 7 gAR g5 § g
aer ofsss d9eT w@w fwar mar g,
famAl 3 ¥gaad @ §, wigfoew A
ardt wrafag fearg @1 3fe7 o
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[+t asg® At =11

g T afaT Fen o e ¥ ada
gow & N Ew g1 dindt gfga wikt
1 X H 71 w417 } @R ?

AR W T A 71 asos A g 5
A aga, shwat s aidt, § a0y &2
&1 gLy &7 A fgar ) W =ifgo
#4i 7 & ? grew fafaeet @7 &1 a9g
¥ 37 I 9T F1E qraFd) AgF B0 SRy
g amT 99 & a=x &1 fam =5«ar §,
ar 9@ %1 wiwr 7 faor @y afsT ag
gaaragi g & 1§ s ¥ @ &k

snIgarg 1 AAFI R 5 ogR @
¥ 1% ases TG, AfFT I oS
Ig wifgq o1 fF ag agdl T@ e F
any ot e fag ar e feaia &
wg% %1 4g AIHT T

i Wik fag ¥ @ Ak § wmAad
g fam fsar g1 & @97 sq T A
mifae T & Fgar wgar g, & Jw A
faum, gai ma  fag wgT, Fgwl <
HYAAY A ATCLET | AT § AT @t
Fwagy AWM E A w3 f5 gw R
T g & W wifaw w1, §fea oy
fadr, afe? fa®, W wam ag) fav

HIFI 4 49 & AN, HfeT 78
gg it g 5 Fifaw FL fF @ garg
Zw few 9% @1 <@r & &Y A faa
Fropdtam 1 fasedt gaeac g e ag
gisfere & T &1 QU wEEr S
a% | oo Wy feee & faam #1 wraar
mEfFaeaedidd aw Ta1 )R §
feel & @R gmaw ¥ g frmn st
frarat w gz faar aar &

NOVEMBER 10, 1970
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g% g  fe fafaeex ag@ ag os
svg fas wiy §, SfFd sm WL
qrws feard #) 7eg AT Tigdl & at
ag qifFeaia alT 1T & WG o9
aregFE Y asgl A | mfgar & A
s g fearee d A 9% ¥ oW
g2r & 913 | gIPTT ATAY BISA g S |
g 9ga I arva AW § 1

awrafa wgin : & wAAlg gzedi &
g digar g 5 featw faw ar  fade
Fo¥aF @gvg T A T FE oo
wFal & | @ g nifFearT &1 T TrEAT
F1 gFag @ fas A Adf 1 wmar gar
FIT F qET 79 q A 1 39l aw
s ¥ fAdza ¢ e o) famg @ sdY qv
fezs fifag

off reg ot W A A & gHEA
nA | 7g v 4fe wwdik fag 7 @z
1@ P 4 AT A ¥ eFuA A@ e
a7 zafeq & guw 5 J9T Tige |
gt sg H g Fragara st anndll & a1
T AT |

# ag ol s wgw g fF oang
argg #r A W fazad s 9Ry §
39 & fou s 3 a1 & Far a3 9
Mg &1 1 %41 98 99 g fF gmiow
midfeez g0 YT ¥ WEW  gAT FT
At ? qmn 9® w9d gl W 4T WA A
afgmT Agf ? a0 queng ¥ ar @
At F9 Afl F @FA@ gg AT
Faw Fgr I g 1 AN gAEmng
&9 gu agt AT AT § T TS A1 FFAr
@9 w1 qu el e
sifge 1 a9 F gax w1 forw far, tea
dter &1 qax ? AT & dAT, aFd
L, FT o1 AT, g AT AT AT W
gt ¥ qrg vt wfew s gy §
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%t g7 g agd fa=ar § 1 fram
darqre @it § 99 ¥ W gEF Y AT ar
9 @ & T ger & W ar
far gat aegd qedt =mEar €1 AR
&7 ¥ g it ) gy 9% AR
&Fw w1 AT g, 979 CEEIRA A A
g\ fagraar g fr o & afasrd
fRaar wsera s § 1 77 TEAAE
Wt iz 7 & A feam F1 W RaE
@ § 1 4 QYT qrarg dar gf @) fom
faar 200 g7 oYX Ir&T §1 Gar fred ¥
Hayfegr 1 &% oF sedt & gqar @
s A f& 8 @y ma avag gk @,
200 7= fag war war &t 600 T Fr
gte Tar | T7 aXF g A TW H weaA-
IR FA F AT A grAwA w7 fgar §
fr gz w1 £15 @9 ¥ 919z s @
I F 6 AHA € qAT a7 2 FATT 7T
SR ar AT T aFY § 1 79 ag A9-
wY H3 A1 frg FY adam (f%)
sWE I Auag sgw g f& fram f1
qqr FaT § aY 3@ &7 dyade T fem
g YT Y gt fearT § ST 912 @ a7
% q9+T i 92 FA 3T W TEA &
STT | T4 & Wi @rg faTA a0 §49-
Srd § 7 3 =T o WL g8
AFq17 ' 717 | 7§t Fw faga &

BHRI LOBO PRABHU (Udipi): I am
speaking on my amendments, I should
like to congratulate the Minister, as I cong-
ratulated yesterday the Minister of Mines
and Metale, that he has brought forward
a Bill which is completely useless and redu-
ndent but at the same time useful because
it gives us an opportunity to speak on his
subject,

There is no provision in this Bill which
| dose not already exist in the Customs Act.
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Clause SA  says that the Customs, Act
will apply. Ewven this is not mnecessary
because you have been acting under the
Custems Act, Ifit was necessary Lo
repeat it to make it clear that the Customs
Act applies, it would have been enough
for you to have enacted 5 A saying that
the Customs Act applies. Having allowed
an Act running into 150 sections to apply
you have now added three more sections'

The first clause says that whoever
evades payment of any customs duty under
this Act will be punished. If you refer
to the Customs Act.  sections 135 already
provides for that. Next, it says whoever
fails to furnish information will be punish-
eod. I should like you to refer to section
132, Than it says , whoever obstruct the
collestor ............ I should like you to refer
to section 133. MNext, we come to the
confiscution of wvessels and other imple-
ments used in the commission of the offence
Please refer 1o seetion 119. Is it not
possible for this Ministry even to study
the parent Act? what is the point in tak-
ing op our time when it is quite clear
that these sections already exist? what
difference is there between them? when there
is & certain provision why should it be
repeated again? Is it not likely to lead to
confusion and Iitigation 7 This is the way
in which work is brought before this House
which implies, I am sorry to say, a greate
wasts of publick time-

Let us see the change made in section
7. Instead ef the word Central Legislature
they want ths word ‘parliament’ Is it nece-
mary to being a Bill to do this? We are
#till vsing the word Central Legislature;
this House and Rajya Sabha are the
Central Legislature; we do not want a
Bill for that,

Clause 6 says that the rules made
should ba laid on the Table of the House
There was a simple provision in the old
Aegt. Now they have taken fifteen lines
to say tho same thing, He must take his
officers to task for having Bills like this
because that implies a certain abuse of
the iegislative machinery and its time
which you are taking up at the expense
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of more important subjects to b: considnr-
ed.

This Bill, as Mr. Randhir Singh has
taken it in that direction, had been a dis-
scussion on agriculture. Before we proceed
to the subject which he has opened up,
what is the import of this Bill? It is going
to secure to the Government a revenus of
Rs. 4000 a year. You want a bill of
these dim=nsions in respect of Rs. 4,000

ayear? I am mentioning that figure
to show the unimportance of this
Bill. I am also mentioning that figure

for this reason that for Rs. 4,000 do you
want to have a cess? Is it necessary to
have this classification of 21 items and is
It necessary to have staff, unless and credit
this amount to the Council. If you look at
this matter, each one of us has to make
the legislature castigate the Government.
Are they up all our time to recover Rs. 4,000
aanually according to the present rates?

Now, I am coming back to Mr. Randhir
Singh's diversion, the subject of agriculture.
I will be a little more relevant than he was.
I will speak on agricultural exports, beause
the cess relates to exports and not to re-
search or bulls or whatever other items were
mentioned by Mr. Abdul Ghani Dar. What
is the position regarding our agricultural
exports ? What are you exporling now ?
You are exporting sugar. Sugar is an agri-
cullural commeodity. I do not think it is
covered by this Bill. It would have been a
very much bigger amount if sugar was
covered by this Bill. If they are really in
earnest, they should have brought that item
under this Bill, If that had been brought
in, no doubt we would have a substantial
amount realised. What is the position
regarding sugar ? It is this. you have to
pay to export sugar. You have to pay lo
the sugar-owner, saying ‘‘Export sugar, and
this is the subsidy.” What also are you
exporting ? You had a certain tobacco
export, and the export of hides which are
not included here. In spite of things being
as good as they are in agriculture-—they
have mever been better—our export figures
all the time are declining. We are export-
ing other things, but these items are not
showing any increase. I may be mistaken
because there may be same improvement in
certain items. For example, pepper is going
down. 1 had occasion te raise this ques
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tion earlier. Tobacco is not doing too
well. Cotton too is not a matter on which
we can congiatulate ourselves,

Sir, the Ministry must apply its mind
to these matiers and not to Bills like this,
The Ministry has to consider how to in-
crease exports, how to proceed. Here is
ono ilems which I mention. 1 am sorry

_Mr. Randhir Singh who is so representative

of bulls forgot this. We had a wery big
export in bones. Cattle bones are not
included here, and by some system or other,
thése bones are no longer collecied and no
longer exported ; not enough is done in that
regard. 'we have one-fourth of the cattle
pupulation of the world, and if only we
cauld collect our cattle bones we would
have quite a substantial income from them.
I would like Mr. Randhir Singh, considering
his passion for agriculture and bulls, to
direct his research on the subject of what
becomes of the bulls, when they die, and
particulary to their bones. Why should
the bones not farm part of the export on
which cess could be collected under this
Bill ?

I would, therefore, say that the Minister
may kindly record this Bill. Sections 5 and
6 are aedundant, unnecessary, and should
not burden the Statute-book Also, 1 hope
Minister will take adequate action against
those officials who have so completely
forgotten their duty to read the original
Customs Act before they proposed this
elaboration in this way.

st Tmeta fag (ad@mEnm) @ gar-
g% wgEw, 7z tae fagsr sna wiFs-
Wz ) vEr @ 93 1940 w1 § 1 gEAY iy
wtacg o g f& arad ¥ gz
arg a3 #41 Agf HAA ¥ AT gu A
srAT 9T oF =417 fear s W mw H
wrqw qftad T a4 7} frar @ar | gw @)
quay ¥ f& a7 waaar AN @ Ag Al
& aTY gq WY FIGT GH FW@® F T4
dfrma o Sa¥ swada 78 & W 3w
g % 957 Bfew Iy =g wT -
seaw® ya &1 gl, fwfaas NI s
grstx T an @ A, w3 @i
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[ 2ot fag ]

WA ¥ aA gUFFA I W@
g1 gad wa AR ¥R s
o & oY 73T greaTers SAAT § A A
siar § fe fag =i ¥ e fawre <&
53 fear gad faar ¥ fawrt ofads
T % fifaw g T FAT @ T
3¢ 5 ag 39 faara% frgr ot
TG FI97 a1 a5 § | 341 f5 gw faw
& Mg 3T e g% # g war faary
A% 5 Faw uF sqagifes faq &1 qa¥
FEFTRragt A F g N @A A
4,000 o F Aat AT & 1 F gawar
g & a7 a5 3z fos @iy g, Al
®aAl § 9@ 3% g4 97 729 I A7 A
Mt 72T ¥ gng fasr & F 4,000 0
&< & 3% g1 ) tafed A fag sy
ZA &1 G99 TLAT FEAT g7 § 1 F wia-
g @y wg Ny IAFEHE A g R
@ fas 9t awr @ gifaaR s
aifed, ¥ g A ATl o @
s A o whferr i @1
1940 ¥ d;z M T FT 1 73T § wfee
Foq AR Ffg 7 H 9w @1 1A § AR
HIFIT IT & BTl IT FFAT E |

us disr g% W F faqqy § a=d)
et & fF o8 A Y g gEr ar
78 iiEeae fod & fo7 &4 fmn
s @ 1 AFFA gfemm srafeaa o -
Fea¥ fad, faasr 027 €0 #1 aoz 3,
Fa3 4,000 0 AT Ig 1 T A1 E® |
A% ¥ guaT N Agl &, AT JaF R
26 @Al Fas ifesE FY et w®)Y
faz %771 8, A ME 90 %1 gz1 T @
gFaT |

@d I ag & 5 sfaaTm
g 3 & fod grik uvg A4 wgiew
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Wragy 39 ST @ § WK I oA
0% Far g #41 5 ag @d 0F T9E
&1 3% O 91T UF WEARARA 4§ g
¢ fr 9 97 Fasl & T 9T AT F@T
oT TS IT T qZ K F AR o9 A ard
Ay Wy ada A A frael ¥
fogSfey a7 &< fFq ag ¥ ag a3<q
ara w7 §, 3% A0 @ww # gl wran
A ot Gfawl Faw o oY ag Qe
A § A N aars ¥ Fg fz7 7 71-
0T U 5 Fofl a9y 1 g A AE)
33747 |

st e g : ag AFS AAT
wifad anff & fAgy a7 1 g% @ d
fe A foar oY fomar &, 37 % T &Y
eI CiC o

SHRI RANJEET SINGH : Now the cat
is out of the bag. He is a capitalist, a

bourgecis. How does he represent the far-
mer ?

ot Tz fqg ;T A qar Ay e
&Y 913 ot feat grdy g1 ag afaan
¢, 3@ Y qar 4t

=t oita Tag: ¥ faga d e oad
oY Ak AWFEAT AT § ddfag FgT
§ s a7 9t fa=t 5T 91 ag fea are
&7 TG A1 & | AT AT 84 Hradl
AT VAFEAL F FIT 1 N 16 Had
saar g XA I et g s XA § aga
0y § N AAFL 9% F < § Ao gl
F 9 fie <@d €1 anwr sraza+ar 59
ara &1 § 5 14 84 Wrast @qqr ¥r vag-
O A F oF $gaT @ 9w
o9 aF 16 HYadt snradt F FIT ATA
gg A gieT § {5 ag s1er 84 et
Fradt # ¥ T 951 gEifeyr mifgw
feafa & amq foge @ & aitc ww
wat @1 gar § 9§ F Wit ¥ g
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dAifzai gadt @ N 1 97 97 T@ ATE &)
i § 5 a7 av gf o1 & gufavirs
T nfasite weafa adf #@ § a7 aw
g% |a1T § fagd 73 a0 @t e -
Fe9 A1 ¥ fawy ¥ gafom w1971 02
gafaarx tar wifzd, st ag @ wfed
uF TEY &5 g frg #  frara o g,
vt & faudad § A ad Afa &
fairas & 1 & safen f sgar g s ag
sgrrar g & gfy soa 3w & fdy
fallmgmrsrga dazraa war g 5
Tz FAl giw & e w1 faair w0
gq et feafy g ar W@ & o7 917 el
¥ gw U wiiweals  deTd aTag g
Fraar SfeT @ g 908 § gml W &t
¢ Qe AT W@ AT 5 gH awAl
THIFSITT Sgdd q8f A1 MA ¥ 21
My §. A1 fea) a ¥ gew@ oI
fF g7 gfrdt sfa £ N #7137 oza-
EFidufE g, W@e g oaw
gfgr AT & guT WUFA F F1aw @
afERAT A19S 7gd v T@r o agi
qTgar o fax 3 Faat s wdier ¥
St 9ES AT @7 § 98 TG EAS g
? 1 agl & swdwr ¥ Arar § o w9
OF1 ¥ ag ferz gz fesdl & qemr ugw
X ¥ e anrey gfama § fawa
¢ s9ifs g9 98t 9 auAT wigw  Afl A
a5t § | AR wiwed & digg WY
AT W § AAET @ @ & 94 afw,
AT 64, gradt @i 64 1 fw
afgda =Yy &1 ©7 99 §1 EEAIE FEA
Ffavagasi g mgn sl & da ¥
ot Ty 7 §g TAENE TN LE FT
R gH HA) FAL FH FF 4wAJ OF,
atc 9@ g wft 3 = feafy o2
qaar 93 fq@d 97 gw <@ a9y g, afe
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eRT www afa & feu gz oy
& o ¥ oFqqlE gy g =rfge

AT FT A FT AT gW AST § @l
#a1 tar fas wY aigd @ar 37w A

witreat faea &Y ard el o gw s

2 w793 g a9 & °gi g wha @
@t &, forg ¥ qeFTT 9gd @e @ § 99
gd i &1 s gar %7 ag T gQ
f& & d= e ¥ 217 gIR $ly IwrA
T 747 GF @, 39 9 fawe 5@ gu
AR FAAT #1 6 & 770 ¥ | @ vy
Hot ot gw 9% fawre w30 @ oW &
37 ¥ guT agm i § wmar § wife
gfadt &7 & o famd &  wg7q &)
@ anafy adaa, I ag FgT g R @
faw ¥ 39¢, W faegs W 19,
faqe &3 =49 § 1T AT HAT S WY
a3y 7 fe 9g 72 53 fae & 2@ =&
@ ot Bfw AfF & ad qifa, afz
1 a9 Aifs g@R & 9w g faam
A e faaes@Eay @ 7 9
FA 7 7T T AT AT F FEIE
fam gw @it & @wd &g fag & od-
FE9T UTRGIE 31, UiteEa< fad o
AN G Al s H 4T g7 I Fafga
g W |

SHRI ANNASAHIB SHINDE : Sir, I
have heard with attention the observations
made by the hon. Members in regard to
Jegislation before the hon. House. A point
has been made out by Shri Lobo Prabhu
that this picce of legislation is unnecessary
and uncalled for. Of course, Shri Lobo
Prabhu is a very knowledgeabie member of
this House and I have great respect for him.
Put does he presume that we have come
before the House without looking into the
legal aspects of the problem ? With all
due respect te his knowledg, 1 would like to

say that we have consulted the Law Minis-
tay and it is on l!ze advice of the Law
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Ministry that we have come before the
House. It is not as if we have not looked
into the points raised by Shri Lobo Prabhu,
The position is like this. The Customs Act
has been epacted in 1962 while the Agri-
cultural Produce Cess Act was enacted as a
piece of legislation in 1940, The legal
opinion which was available to us said that
unless we made necessary amendments,
some legal complications might arise in
regard to the enforcement of this Act. On
the basis of very sound legal advice we have
come bafore the House. I do not concede
the point that it is an unnecessary exercise
or that this Bill uncalled for.

Then Shri Shiva Chandra Jha, who has
also given notice of some amendments—I
will come to them later on—has asked a
factgal guestion as to what is the collection
of cess from wool, raw wool, animal hair
etc. I have not got all the figures with me.
Here I may say that an impression is being
given by Shri Labo Prabhu again that the
entire income of Government...(Interruption)
I would like to inform the House that the
total collection from this cess which goes
to agricaltural rescarch is Rs. 78 lakhs to

Rs. 80 lakhs,

SHRI LOBO PRABHU : Is it a mis-
print 7

SHRI ANNASAHIB SHINDE : It is

not a mispriht. The total cess which is
levied on various commodities—this is one
of the commodities listed in that—comes to
Rs. 78 lakhs to Rs, 80 lakhs and it is annually
increasing. Some hon. Members have made
a suggestion that various other commodities
should be brought under tne perview of
this Act. Shri Lobo Prabhu himself sug-
gested sugar and some other Members
referred to some other items. | think, it
is a suggestion worth considering because
it is very necessary and, as Shri Randhir
Singh has rightly pointed out, research is
very important,

SHRI RANDHIR SINGH : There are
two non-knowledgeable Members in this
House and both are non-kisans. The great
Major said Rs. 4,000 and he also said
Rs. 4,000,
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SHRI LOBO PRABHU : May I read
out for the benefit of the Member... ..
(Interruption).

SHRI ANNASAHIB SHINDE: You
have not misquoted.

SHRI LOBO PRABHU :; Please explain
to him, the rural Member,

SHRI ANNASAHIB SHINDE : 1 think,
wo should not create an unnecessary contro-
VErsYy.

SHRI RANDHIR SINGH : How could
he, the most non-knowledgeable person,
become a Secretary to the Government of

India ? I pity your knowledge. You must
withdraw,

SHRI ANNASAHIB SHINDE : Sug-
gestions as to what other commodities possi-
bly can be brought under the purview of
this Act are always helpful suggestions and
I may assure the House that it will be the
effort of my Ministry to examine this
question in future so that more income is
a available for agricultural research.

As to the question of Shri Shiva
Chandra Jha as to what was the amount
received under this on amount of export
of animal hair, it is Rs. 1,27000 roughly.

ot i e wr: ufage ¥ma
7 $17 ¥ Yfawew w1397 ?

SHRI ANNASAHIB SHINDE : Mainly
sheep and goats were involved, Mainly it is
wool, Of course, goat's hair is also involved
in it. What other small quantities are
invelved in it, I can find out, but figures
are not with me now.

Then, the hon. Member, Shri Sarjoo
Pandey, who is not here, asked as to what
was the use of this Act because export
trade was in private hands. He said that
the whole export trade should be nationa-
lised. T have no quarrel with this propo-
sition which he has made but even if the
export trade is nationalised, this Act would
help us to levy cess an exportable commo-
dities so that this cess is available to the
Indian Council of Agricultural Research far
carrying on research activities,
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As for as the specific question of nationa-
lisation is conceraed, it is beyond the pur-
view of the present legislation and perhaps
Shri Sarjoo Pandey can take it up with the
appropriate Ministry.

Then, Sir, I am glad that Randhir
Singhji focussed the attention of this
hon. House on the importance of the
activities carried on by the Indian Council
of Agricultural Research., I am grateful
to him. Ultimately the goodwill of the
House is necessary so that agricultural re-
search activities are carried on in a good
atmosphere in the country,

Various other Members have raised some
other points.

Shri Abdual Ghani Dar spoke at length.
Most of his points were irrelevant and did
not touch any of the aspects either of the
Clauses or the provisions of the Bill,

Maj. Ranjeet Singhji raised a point that
since agricultural production is now coming
up in the country, why not we have a fresh
look into the legal provisions, and others
connected with agricultural. 1 think it
is really a wvery encouraging sign
that agricultural production is coming
up. If we really become a surplus
country, we will have to take a fresh look
into the matter, May [ assure you that
my Ministry is very much alive to the pro-
blem ? Supposc our country emerges as a
substantial exporter of foodgrains, etc., 1
think at the appropriate stage mnecessary
steps will have to be taken. Even other-
wise we will have some perspective studies
of the problems and those studies will help
us to arrive at appropriate conclusions,

There is hardly any other point which
needs further clarification. I would again
appeal to lhe good sense of the hom House
and hon. Members. This is a non-contro-
varsial measure. We need not spend much
more time on it. I seck the sport of
all of you to pass this measure unanimously,

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Agricultural Produce Cess Act, 1940,
be taken into consideration,”
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The motion was adopted.

Clause 2 (dmendment of Section 2)
Clawse 3 (Amendment of Section 5)

MR. CHAIRMAN : There are no
amendments to clauses 2 and 3.

So, the question is :

*“That clause 2 and 3 stand part of the
Bill™,
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Clause 4 (Insention of new Sections 5A
and 5B)

SHRI SHIVA CHANDRA JHA : Sir, 1
beg to move :

page 2, line 22,—
for “six months™ substitute

“One year”. (1)

fatas o g 95 T gA w7 sTqeAr
2 = 7% wgr & f5 oF 9@ s faar
M| gg % fac g AT da &1 z@q=
w4 | § wrgar § fe @ qyed &1 wA
foar @ o

MR. CHAIRMAN : I shall now put
amendment No. 1 to clause 4 to the vole of
the House.

Amendment No. I was put and negatived.
MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 (Amendment of Section T)
sit 37 o aifes : g Tamr 74T
feFAA ¥ A% gur & § wfafafa §

#tt Hawdiz 1 9 oF § 1 5@HT § S

quawaT g | g arey ¥ qedY o g

qgl FTAT FFIAT |
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MR. CHAIRMAN ; The question is :

“That clause 5 stand part of the Bill.”
The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 (Amendment of Section 9)

MR. CHAIRMAN : There is no amend-
ment to Clause 6. So, the question is :

““That Clause 6 stand part of the BIIL"
The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 (4mendment of the Schedule)

MR. CHAIRMAN : There is an amend-
ment, Amendment No. 2 by Shri Shiva
Chandra Jha.

SHRI SHIVA CHANDRA JHA :1 am

moving my amendment No. 2,
1 beg to move :

page 3, line 4,—
add at the end

“and animal skin and tusk" (2)

w4 agiqa &t qar gen f& ofe
few ot fFdY 7 fird) ®7 § gamdi fear
orar § 1 g9 feafa & ag fasge & ofy-
wo fewa w1 o a9 a8 w@ @ § ? @ai
a% A aEErd § A A =W A
< fagEa & w7 ¥ J9r@ anfy 2@ F A
" o€ wrdt 1w @O @® arfeara #
wret § 1 o w9 wgRy fasges # oft-
a% guy A1 @ @ §, @ feg ag ofwe
fem =Y ot w4 A miae FT AW E?
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THE AWl Z6F, graely, ot fed
&7 § usedle fear avar g, faw 97 &9
o ifgd, aFT qeEe §1 @ @qw
gl faa ar w@rd 1 zafen fasge ®
g F1 W g waT Wfgg

AN Al A Fg & Fag g an
# asdts ¥ T FTh | 3a% 9@ Al
#1 gadt 7% gz § 1w ag 1947 %
AT 1 TF T@ 9T M AE FT a7 §,
DI w7 g A qW@ AR AT AR
LI

T gauT ag § fe fasgar & ofF-
faw fena o zew 1 Y @ faar @i
Y ag ¥ Hifarge g s

SHRI ANNASHIB SHINDE : With
regard to the amendment of the hon Mem-
ber, regarding ‘amimal skin’, if the hon.
Member is good enough to look to the old
Schedule of this Act he will that find there
is already a provision in this regard.
There is item 10, hides raw, and again item
15, skins raw., This amendment is already
a part of the law and therefore this is un-
necessary. In the original Act itself there is
a schedule and there is a list of about 21
items there. Items 10 and 21 specifically
refer to this item. This is only an amend-
ment to the original Act and already there
is this provision in the original Act.

Now, the only item that is not coverd
and which the hon, Member now wants,
is tusks, Now, principally, I have no ob-
jection to this, but lot of consultations
would be necessary with the Planning Com-
mission and customs offices and there are
various implications which will have to
be examined, and 1 can assure the hon.
Member that we will examine all this and
all the commodities which can be brought
under this. As I have already indicated,
in the interest of agricultural rescarch in
this country it is necessary and desirable o
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bring in as many commodities as possible
which could be taxed so that this cess may
be leviable and income augumented. But
these are things which would require deeper
examination and therefore I would request
the Hon. Member to withdraw his amend-
ment. He will look into this subject with
other commodities at a letter stage.

MR. CHAIRMAN : [ will now put
amendment No. 2 of Shri Jha to the vote.

Amendment No. 2 was p ut and
negatived.

MR. CHAIRMAN : The question is :
“That clause 7 stand part of the Bill"".
The motion was adopted.

Clause 7 was added to the Bill.
Clause 1, the Enacting Formula

and the Title were added to

the Bill.

SHRI ANNASAHIB SHINDE : I beg to
move &

“That the Bill be passed™.
MR. CHAIRMAN : Motion moved :
“That the Bill be passed"’.

st i A (a=h) : wEaw wEG-
g, fom a1q & fog ag faw war o §
g% fau fas 7g> & algz § ate 4
g WY & o maddz 50 gt ¥
&4 #¢ 1§ § fawgs sAAqaf | At
w1 #1 9z o1 fF WFeTE & -
iz ¥ wer Y, qEAICEH ¥WWH a9
WF uF FA F @ I A§ FAF
9g'®, @ o1 F A g4 wRE A Tifgy
fag ¥ & feam agdt famAT 1T F20Q
1 @ig S aRfwr § A /1K ani
A AN § qf HOA AT 1w
Jez gai wgd § ? A wAY wAAdEd
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&9 HTI@ 31500 Arqdl A qveAry
YT war Afed Feaar gar § 1 Taddz
®Y |94y 9ifgy | g1 gaqdad faw agi
4 ¥ € ? gA qTg AN AW AW
A §, 7 1 W $F §, TG A4 947
wWT g fr & 1@ feg & @@
faaswrg e fagar g 5 ag xa
&1 faggr w31

SHRI ANNASHIB SHINDE : Is there
any need to reply to these points 7 I have
already explained and covered all these
points.

MR. CHAIRMAN : The question is :
“‘That the Bill be passed™.

The motion was adopted.
16.58 hrs.
Taxation Laws (Amendment) Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : I beg to move :

“That the Bill further to amend the
Income-tax Act, 1961, the Wealth-tax
Act, 1957, the Gift-tax Act, 1958 and
the Companies (Profits) Surtax Act,
1964, as reported by the Select Com-
mittee, be taken into consideration."

This Bill was introduced in the House
during the monsoon session of 1969, and
this House is in its wisdom referred this o
the Select Commitiee. The report of the
Committee was presented to the House by
the Chairman on the 3rd August, The
Committee held about 31 sittings, examined
a larger number of m:=moranda, 1 think,
about 88, and about 42 institutions and in-
dividuals were examined as witnesses, and
they went into this Bill in great detail. I
must congratulate the Select Committee for®
the very thorough work that they have done
as regard this very important Bill. The
Select Committee has made good many
changes in this Bill. Rather than tire the
House with the details of the Bill which
containing about, 74 clauses. I would only
in brief indicate the changes that have been
made by the Seclect Comr mittee,
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awnfa s@ag : & o gEar |
g g qT ;A S 9i aYy Rz
& 1S ff 97 AT 5 qIFT 55 faae
9T LA

SHRI VIDYA CHARAN SHUKLA : I
would like to draw the attention of the
House to the reasons that have been given
by the Select Committee and the changes
made by the Select Committee.

The Bill as introduced in this House last
year was drafted on the basis that it would
be enacted into law before 31st March, 1970,
Several provisions in the Bill which provided
for tax concessions and relief in certain
directions or impose additional obligations
or liabilities on tax-payers were accordingly
proposed to be made effective from 1st April
1970. Since, however, the Bill could not
be passed during the financial year 1969-70,
the Committee has recommeded that the
provisions of the Bill should, unless other-
wise specified, come into force on 1 April,
1971.

The effect of this change would be that
the provisions of this Bill will apply general-
ly from the assessment year 1971-72,

The one important change that has been
made by the Select Committee relates to
the restoration of the procedure for regis-
tration of partnership firms for the propose
of assessment of income-tax.

As hon, members are aware, firms which
get themselves registered under the special
procedure laid down in the Income-tax
Act are accorded preferential treatment as
compared to firms which are not so regis-
tered. MNow the Bill as originally introduced
sought to replace the procedure by a new
procedure of recognition, The change was pro-
posed on the basis of the recommendations
of the ARC and of Shri $. Bhoothalingam.

During the evidence of various witnesses
and other peoples who came before the
Select Committee, they almost unanimouly
disapproved of this recommendation and
this provision in this Bill, and the majority
of the Members were also not in favour of
incorporating this new provision. Therefore,
‘we thought it might result in hardship to
certain partnership firms, and the Select
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Committee, after careful consideration, res-
tored the original procedure for registration
of firms. I think the amendment made by
the Select Committee is healthy one and
we should all accept it.

The Bill, as originally introduced, con-
tained a provision that firms will not be
entitled to recoguition under the Income-tax
Act if any of its pariners was a benamidar
of any other partner in relation to his share
in the income or property of the firm.
This conditlon was however not applicable
as between partners of a firm related to one
another as husband and wife or parent and
child where the child was a minor. Asa
result of the restoration of the old proce-
dure of recognition of partnership firms,
the Select Commitsee has transferred the
above provision to the cxisting provision in
the Income-tax Act relating to the registra-
tion of firms, 1 think this recommenda-
tion of the Select Committee should be
welcomed to all members of the House. But
Shri N. K. P, Salve has appended a Minute
of Dissent as far this particular matter is
concerned. He has expressed the view that
the general law of the land which allows
buna fide transation through benamidaracts
should not be disturbed.

Now this is not an argument which can
casily be accepted. There might be certain
provisions or certain or certain laws
under which certain benamidars may
be able to function, but as far as the in-
come-tax law is concerned, I do not think
the House or Gowvernment can allow bena-
midars to function, particularly in partner-
ship firms where the partnerships are
formed or registered only to distribute pro-
fis. Here if the partners know that a
particular partner has got another partner as
-a benamidar and thus help him to reduce his
tax liability, it would not be proper to re-
lieve them of the additional tax liability
which we have provided for in this Bill,
Shri Salve's argument is that it is likely that
in certain cases all the partners may not
know that one of the pariners has intro-
duced a benamidar in the partnership. This
is very difficult to undersiand as to how it
could happen, because mostly in partoer-
ship firms the partners know each other
very well, The number of partners is also
limited ; if there are 6 and 7 partners, they
know each other, how much share each
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holds and whether the shareholding is
genuine or through beoamidar. Therefore,
I do not think any genuine difficulty would
be caused by introducing this reform which
the Select Committee has suggested. Hence
I think it would be batter if the provision
that has been made, which will act as a
deterrent provision, is accepled by the
House,

The Select Committee has also recom-
mended certain change with a view to remo-
ving some practical difficulties experienced
in the operation of the scheme of registra-
tion of firms. I will not go into the details
of it, but this, I am sure, will relieve the
difficulties experienced by the partnership
firms and should be welcome to all.

The Select Committee has also recom-
mended a few changes in the provisions of
the Bill relating to tax exemption and the
remuneration of foreign technisians employed
in India. Under one of these changes, the
business and indusirial management experts
or technicians having specialised knowledge
and experience in the distribution of electri-
city or other forms power or in poultry
forming will not be entitled to exemplion

under the Income-tax Act on their remune- -

ration.

Another change is that the period of
exemption on the Lncome-tax of the rem-
uperation upto Rs, 4000 per month in the
case of other techincians will stand reduced
from 36 months provided in the Bill to 24
months,

These changes have beem made on the
consideration that while in our present stage
of Industrial development it is not possible
to dispense with foreign technicians altoge-
ther, the concessions admissible to them act
as an in-built incentive to employ foreigners
without due efforts to replace them by our
own technieians who have the requisite
training and experience. I welcome these
changes and commend them to the House.

One of the provisions in Clause 8 of the
Bill secks to provide for amortisation of
certain preliminary expenses incurred by
Indian companies. It was represented that
the benefii of this provision should be
extended to all other categories of resident
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texpayers. The Select Committee has
accepted this view, but in order to prevent
misuse of this concession, it has suggested
that in the case of taxpayers other than
companies or co-operative societies, the
concession would be available only if the
accounts for the relevent period have been
audited by a Chartered Accountant.

As the Hon'ble Members are aware, under
the provisions of the Bill, as introduced,
the expenditure qualifying for amortisation
was subject to a ceiling limit 24 per cent
of the “capital employed™ i. e., the aggre-
gate of the issued share capital, debeniures
and long terms borrowings. In the context
of extension of the benefit of amorisation
of preliminarv expenses to non-corporate
resident taxpayers, the Committee has
recommended an alternative ceiling equal to
2} per cent of the *‘project cost™ i. e., the
actual cost of the fixed assets, being lands,
buildings, lease-holds, plant, machinery,
furniture, fittings and railway sidings. Indian
companies will, however, have the cption to
choose either the “capital employed" or the
“*project cost™ as the basis for determining
the ceiling applicable in their case.

In his Minute of Dissent, Shri Salve has
suggested that the Commitiee should have
decided upon the further items of expendi-
ture qualifying for amortisation and not left
this for determination by the Central Board
of Direct Taxes. Looking to the particular
posiiion and the situation as it exists, 1
think it would be better that this maiter
is left to the Central Board of Direct Taxes
rather than spelling out everything in the
law itself. Hon'’ble Members will appreciate
that in the context of the complexities of
economic opertions in a developing eco-
nomy, it is not possible to foresee all situa-
tions that may require the enlarement of
the scope of this clause, Therefore, I think
that the sitvation should remain as it is.

[MR. SPEAKER in the Chair.]

Sarvashri Salve, Dandekar and Somani
have also objected to the proposal that
amortisation of Preliminary expenses in
respect of feasibility reports, project reporis,
market survey or other survey reporis or
in respect of osher engineering services
should be subject to te condition that the
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services in connaction therewith are rendered
by a concern which is approved by the
Board. They have suggested that the
requirement of approval of the concern
by the Board should be dispensed with.
1 do not think this view is correct, as far
as the present situation goes.

I thiok the provision that this should
be subject to approval by the board should
bs retained. Shri Dandekar and Shri
Somani have suggesied that the celling of
2.5 per cent on capital employed or the
project cost over the preliminary expendi-
ture with will qualify for amortisation is
unrealistic ; they have suggested that either
there should be no ceiling at all or it
should be raised to five per cent of the
project cost in the case of companies flve
per cent of the capital employed, whichever
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should be taken. Our view is that rather
than making this matter complicated by
making such a provision, the recommenda-
tion of the Select Committee that this
provision should altogether be omitted from
the Bill is a right one and we should agree
with the majority recommendation of the
Select Committee,

The last provision in claute 8 of the
Bill which sought to provide for amortisa-
tion of expenditure on prospecting for and
development of specified minerals in the
case of Indian companies has also been
modified by the Committee. The benefit
of amoritisation of such expenses will now
be available not only in the case of Indian
companies but also in the case of other
resident non-corporate taxpayers. As in the
cace of preliminary expenses, this tax
co ion will in the case of resident non-

is greater. Further where the total amount
of qualifying expenditure does not exceed
Rs. 2 laks, the whole amount should be
allowed to be amortised even if it exceeds
the aforesaid percentage limits.

This point was gone into in great detail
by the Select Committee and studies made
for the purpose showed that the proposed
celing would not be disadvantageous in the
large majority of cases. As the House is
aware, amortisation of perliminary expen-
ses represents a new area of tax concessions
1o businesses. It is therefore necessary to
proceed cautiously and guard against the
provision becoming a tax shelter, 1 would
therefore commend the majority view of the
Select Committee in this matter.

Another provision in clause 8 of the
Bill as introduced sought to provide for
amortisation of expenditure incurred in
the shifiing of industrial undertakings. The
Select Committee felt that the shifting of
factories from one State to another with a
view to avoid the application of local laws
ghould not be encouraged through the grant
of tax concession and has therefore recom-
mended that the provision should be
omitted from the Bill. Shri Dandekar
and Shri Somani have in their minute of
dissent objected to this omission. In their
view the misuse of this concession could be
avoided by making a further provisioa,
that the consent of the State Government

corporate taxpayers other than co-operative
socivties be subject to the requirement that
the accounts of the taxpayer for the relevent
period have been audited by a chartered
accountant. This provision has been further
liberalised in another direction. Under the
original provision the qualifying expendit-
ure was allowed against profits arising from
the commercial exploitation of the mineral
of minerals in respect of which the ex-
penditure was incurred and could not be
set off against profits derived from com-
mercial production of the same mineral
or minerals already established by the tax-
payer. The amended provision would permit
the setting off of the qualifying expenditure
against the profits of an already estabilshed
business in respect of the same mineral or
minerats.

In this connection, I should like to
point out that as a result of another amend-
ment in clause 58 of the original Bill, the
benefits of amortisation will also available
with reference to the expenditure om pro-
specting for and development of bauxite
and other aluminium ores. In their minutes
of dissent Shri Dandekar and Somani have
suggested that the benefit of the proposed
concession should be extended to foreign
companies companies, especially those
qualifying as domestic companies for
purposes of income-tax, This point was
cerefully considered by the Select Com-
mittee who came to the conclusion that it
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would not be justifiable 10 encourage foreign
companies to enlargz their operations in
mining industry in India through the grant
of a tax concession. I am in full agreement
with the majority view of the Select Com-
mittee on this point.

Another clause which has been modi-
fied by the S:zlect Committee is the original
elause 14 which sought to provide that the
income derived from property converted
into joint family property would be deemend
to be the income of the transferor to the ex-
tent it was attributable to the share see of
the individual transfering the property and
the shares of his spouse of minor sons.

This is rather technical, but this is
important because under the hindu law, an
individual being a member of Hindu undi-
vided family can impress his separate or
self-acquired property with the character of
joint family proeperty or throw it in the
common stock of the joint family. Further,
the self-acquired property thus converted in-
to joint family property may be partitioned
among the members of the family including
the spouse or minor sons of the individual.
This affords scope for reduction of tax
liability by claiming separale assessments in
respéc’ of income from the property in the
name of the family when joint and of the
individual members afier a partition, The
provision in this clause seeks to put a curb
on the practice of redvcing the liability by
individuals through this device and would be
applicable regardless of whether the conver-
ted property continues to remain the joint
family property or is partitioned among the
members of the family.

Under the bill as introduced, these pro-
visions were to apply in relation to income
derived from property converted at any time
after 31st March, 1965, but the assessment
of such income as the income of the trans-
feror was to be made only for the assess-
ment year 1970-71 and subsequent years.
There was also a provision that the nsw
clause would not apply where the income-
tax officer was of the opinion that such a
course was not likely to result in a benefit
to the revenue,
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The Select Committee has recommended
some modifications in this provision, One
of these is that the provision should apply
only with reference to property with his con-
verted into joint family property after 31st
December, 1969. The Commitiee has sug-
gested that the income from converted pro-
perty covered by the provisions should be
charged to tax as the income of the indivi-
dual in all casses, regardless of the position
whether or not this would be beneficial to
the revenue, The Committee has further
recommended - that the provision should
apply prospectively from the assessment
year 1971-72 instead of from the assessment
year 1970-71.

Some Members of the Select Committee
have recorded Minuies of Dissent on the
above proposal. Shri Tenneti Viswanatham,
Shri N.C. Chatterjee, Shri Beni Shanker
Sharma, Shri Y.N Kushwaha, Shri Kanwar Lal
Gupta and ShriJ.J Shinkre have suggested
that the proposed provision would mean
unnoecessary interference by- Government
with the laws of the Hindu community as
such and the best course would be to omit
the provision altogether. In their opinion,
the minimum that should be done is to res-
trict the operation of the provision only to
such cases where the converted property is
partioned among members of the family
thus resulting in an indirect transfer of a part
such of property to the spouse and minor
sons of the transferor, Shri Teaneti Vis-
wanatham and Shri N.C. Chatterjee have
further suggesied that, in any case, the oper-
ation of the clause should be confined to
cases of conversion of property taking place
after the date on which the present Bill be-
comes law.

The criticism that the propsed provision
would t to ry interf ce
with the personal law of Hindus does not
appear to be well-founded. The clause does
not seek to bar the conversion of separatg
property owned by members of the family
into joint family property but would only re-
gard the income from such propzrty, to the
extent specified, as income of the transferor.
The acceptance of the suggestion that the
provision should apply only with reference
to conversions made afler the present Bill
if enancted into law, would defeat, at least
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in part, the objective behind the Bill. An
anti-avoidence measure like this should ne-
cessarily apply with reference to a past date,
as otherwise, it would give an undue advan-
tage to persons who, being in the know of
the impending change, arrange their affairs
s0 as to reduce their future tax liability. An
indication that a provision on the lines of
this clause would be made in the Income-tax
Act was given by the Finance Minister in
his budget speech for 1969-70 on 28-2-1969.

On a balance of considerations, I feel
that the proposals made by the Select Com-
mittee in this behalf are reasonable and
would, therefore, commend the same to the
House.

Clause 34 of the Bill, as introduced, so-
ught to make some important changes in the
procedure for completion of regular assess-
ment. Under the original scheme, the In-
come-tax Officer was empowered to make a
summary assessment. Under sub-section (1)
of section 143 of the Income-tax Act on the
basis of the retun and the accounts and
documents accompanying it, afier making
adjustments for arithmetical errors and for
obviously admissible or inadmissible items
and after giving effect to be brought for-
ward loss and unabsorbed depreciation on
the basis of the past record of the taxpayer.
Such summary assessment could be made
without calling the taxpayer or asking for
the production of books of account, and
would have been final exept where it was
taken up for further scrutiny and, on hear-
ing the taxpayer and examining the eviden-
ce, it was found that the assessment made
originally was iocorrect, incomplete or in-
adequale in mzterial respects. In the latter
case, the Income-tax Officer could make a
fresh assessment during the normal period
of limitation of two years. An appeal was
also provided against the summary assess-
ment made in the manner aforesaid.

o

The Select Committee has made some
important modifications in the scheme. It
has now been provided that in a case where
a summary assessment is comgleted without
requiring the p of the or the
production of any evidence by him in sup-
port of the return, it would not be open to
the Income-tax Officer to initiate procee-
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dings for examination of the accounts and
other evidence and to make a fresh assess-
ment on the basis of such examination. In
other words, a summary assessment made
under sub-section (1) of section 143 would
be final and would not be reopened except
under the existing provisions of section 147
of the act; that isto say, only in cases
where the Income-tax Officer has reason to
believe that the income has escaped assess-
ment or has been under-assessed. In this
connection, it has been pointed out that the
Income-tax Officer can under the existing
powers available to him, call for the books
of account in respect of the relevant acc-
ount year as well as for three ecarlier years
and if, on the basis of such examipation,
he comes to a finding that the imcome for
the earlier year has escaped assessment, he
will be in a position to initiate re-assess-
ment proceedings under section 147 and
section 148, In order to guard against a
situation where the taxpayer may withhold
the accounts of the ecarlier years so as to
frustrate initiation of re-assessment procee-
dings, the Commiltee has, however, sugges-
ted that the punishmeat on conviction be-
fore a court for such default should be
rigorous imprisonment upto one year and
also fine.

Shri N, K. P. Salve has expressed seri-
ous doubts about the effectiveness of the
provision as proposed by the Select Com-
mittee. In the first place, he has argued
that it would be unjust to hold a taxpayer
liable for meeting the tax liability which
is determined by the Income-tax Officer
without giving him an opportunity of addu-
cing evidence in support of his return,
Secondly, he feels that in actuil practice,
the Department may not be able to initiate
re-assent  proceedings under sections 147
and 148 in the case of dishonest and fraudu-
lent taxpayers, in view of the serious limi-
tations placed on the applicability of those
two seclions by judicial promouncements.
The essence of his proposal is that the sum-
mary assessment made under section 143(1)
should not be a final assessmeant and a tax-
payer who disputes such assessment should
in fairness, be given an opporiunity to be
heard by the Income-tax Officer. In the
meanwhile. the taxpayer should be liable to
pay tax only the undispuied income. Like-
wise, according to Shri Salve, the Income-
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tax Officer should also have the option to
take up the summary assessment for review
without resorting to the strict provisions of
section 147.

I feel that there is considerable force in
the arguments put forth by Shri Salve, I
would, thorefore, particularly like to seek
the guidance of the House in the matter.

The Select Committee has substantially
modified the provision relating to prosecu-
tions for tax offencess The Committee has
recommended that failure to furnish the
return or to produce documents would be
punishable only when such failure is wilful,

The Committee has also recommended
that the punishment for failure to furnish re-
turn of income, whether voluntarily or in res-
ponse to a notice issued by the Income-tax
Officer, should be either rigorous imprisco-
ment upto one year or fine ranging between
a minimum of Rs. 4 per day of the default
and maximum of Rs. 10 per day, or both,
according to the discretion of the court. As
regards defaults in furnishing the return of
income voluntarily, the Committee has re-
commended that these should not entail
prosecution unless the net tax payable on
the total income as determined in the regu-
lar assessment exceeds Rs. 3,000, In regard
to defaults in producing the books of
account and other documents called for by
notice, the punishment recommended by the
Committee is rigorous imprisonment up to
one year or fine or both, However, in
cases where the account books called for by
notice relate to an earlier year for which a
summary assessment has already been made
under section 143(1), the punishment for
failure to produce such accounts should be
of a more deterrent character, namely, both
rigorous imprisonment upto one year and
fine, The last mentioned recommendation
of the Committee will have to be viewed in
the light of the decision that this House may
be pleased to take in regard to the Minute
of Dissent of Shri N.K.P. Salve on the new
scheme of regular assessments.

The Select Commilttee has liberalised
some of the provisions of the Bill granting
tax concessions and relief in certain direc-
tions. I would not tire the House by going
into these provisions in detail. The object
behind these proposals is laudable and I
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hope these will be welcomed by all sections
of the House With these observations
I move :

“That the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Suriax
Act, 1964, as reported by the Select
Committee, be taken into considera-
tion."”

MR. SPEAKER : Motion moved :

““That the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act. 1958,
and the Companies (Profits) Surtax
Act, 1964, as reported by the Select
Committee, be taken into considera-
tion.™

SHRI S. M. BANERJEE (Kanpur) : It
is a long speech. It should be circulated
to us so that we are able to speak on this
tomorrow,

MR. SPEAKER : The Minister has only
summarised the Report of the Sslect Com-
mittee,

SHRI N. DANDEKER (Jamnagar) :
Mr. Speaker, Sir, I agree with the Minister
that the Bill has come out of the Sclect
Committee with considerable improvements
in many directions and if I criticise some
of the provisions, as they have now emerged,
it is only in an endeavour to improve the
Bill further, having regard to the main ob-
jectives of the Bill, namsly, on the one hand
rationalisation and simplification of law and
procedures and, on the other tightening up
against tax avoidance and, certainly, against
tax evasion.

The observations made by the Minister
lead me siraigtway 1o deal with only some
of the more importan! malttcrs arising out
of the Bill, as reported upon by the Select
Committee, There are many o:hers whicf
I shall mot touch upon now. but I shall take
the liberty, in the course of 1he clause-by-
clause consideration, to d:al with them,
because they are comparatively matiers of
detail. It is therefore only the more im-
portant things that [ am now going to talk
abou:, .
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T will go straightway to the question of
greater restrictions intended to be placed on
the emoluments of foreign technicians by
the provisions contained, by some of the
provisions contained, in clause 3 of the
Bill. Th:z main object is one with which I
am in whole-hearted agreement. But I
think we ought to keep in mind that where-
as, on the one hand, there is much to be
said for restricting the field of technical
competence, concerning which we peed to
have technologists coming in from outside
for assisting the industrial growth and deve-
lopment of this country, there is equal need
on the other band, for us not to be foolish
by refusing to pay to the technicians the
kind of salaries and perquisites that are to-
day the level of emoluments upon which
alone they will be attracted to come to this
country for the reduced period of 24 months
that is now intended. I had occassion only
some weeks ago to go abroad ; and among
the various things that I concerned myself
with was, in fact, this question of availabil-
ity of competent personnel within the restric-
ted fields we intend to employ them in future
on the basis of tax concession and the kind
of remuneration that they would expect they
ought to get before they would come ower
and thereby accept an interruption in their
career in their own country. [ think the
Government has not appreciated the fact
that if we want rcally compsatent men to
come over, those men must necessarilly be
competent in their country where, therefore.
they command considerable salaries, per-
quisites, allowances and so on. I am sure
the Minister agrees that we do not want
incompe'ent or even second-role men to be
brought over ; we want men who are really
competent. If so, we should be prepared
to pay them a salary that ought to be paid
to competant men, such as will be paid to
them in their own country plus a little more
for two reisons. Firstly they naturally
expect a little more for coming over to
India, because it is natural for anyone who
is offered employment outside his own
country that he intends to get a little more
abroad than in his own country.

The Second reason is even now impor-
tant in the case of really Competent men. 1
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in the age groups of 40 to 50 ; and they all
said that it was just the time when they
would not like to leave their country because
a gap at that stage in their career could have
very serious adverse repercussions upon
their prospects in their own country. The
maximum period during which they could
be employed in India wholly free of tax is
24 month plus another short period when
the employer could pay their tax so that so
for as the employee is concerned, the
extended period is also free of tax., The
period in my judgement is long enough but
from their point of view, if you are wanting
a competent man to come out, not only
must you pay an adequate salary and a
little mors but you must take it worih his
while 1o take the risk of a break in his
career and prospects in the country from
which he comes. Today Rs. 4,000 p.m. is
approximately equal to £2,500 per annum
and you cannot get a competent person on
£2,500 in UK, USA, France, Germany or
anywhere else that matters, I stress the
word, ‘competent’. You can get technicians
of a sort, third or even recond raters, without
much difficulty. But if we are going to
make this concession for tne perfecily
legitimate reason that within a certain

pnarrow scope of technology we want to

have really competent men coming over,

this sort of salary is by no means the kind

of salary upon which they will be attracted

to come. 29 repeat I agree that the field of
technology  in which we want to import

men should be restricted and the period for

which we import these gentlemen should
also be restricted because we must keep our
own technological men on their toes, get

them trained and get them to take over.

But granting all that, for heaven's sake,

let us make it worth their while and persu-

ade really competent foreign technicians at the
proper level of age and experience to come

out to this country and take jobs of the

kind that is intended here.

MNow, Sir, I will tura to clause 8 and to
the new section 35D that is proposed to be
introduced in the Income-tax Act. It is an
admirable provision. The puropse of it is
also admirable, Quile briefly, for those
who are not connected with either industry
or accountancy, the clause is this : that
Preliminary expenditure concerned with the
examination of a business proposition, sett-

had, in fact, talks with several technicians with ing up of an undertaking, formation of a
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company, etc., a whole range of such expen-
diture is involved which was hitherto
regarded as of a capital nature, but was not
howewver, chargeable either at once or over
a period of time against revenue. The
intention now is to amortise it over a
period of time against revenue. I agree, it
is a perfectly good provision but like all
good things that the taxation department
ventures upon, they do so in such a slow
and halting way that a good deal of the
intended benefit does mnot accure. There
are two or three directions of a major
kind in particular in regard to which, I
feel, this proposal does require relaxation
a lintle further.

But before 1 deal with these, I would
like to take exception to the provision requi-
ring the approval by the Central Board of
persons of professional competence rendering
services. Whether it is in the preparation
of a feasibility or an *‘economics’ report
on the project, whether it is on the tech-
nical study of the project, whether it is for
preparing a market survey or research report
on the project, technical people wili not be
allowed to do this unless they go to the
Central Board of Direct Taxes which knows
nothing at all about these matters, nothing
whatsoever and seck their approval as
regards their competence to handle this
particular matter. It seems to me a ridi-
culous thing and we are making ourselves
a laughing stock in the world when we
stipulate that a firm of consulting engineers
needs to be approved by the Board of
Direct Taxes as to its competence to under-
take a consultancy assignment of a techni-
cal nature in regard to the engineering or
technical feasibility of a project. Even a
firm of Chartered Accountants or Cost
Accountants would need the approval of the
Central Board of Direct Taxes before it
can undertake a feasibility study, a finan-
cial feasibility study, a study on profita-
bility etc. for a particular factory and
s0 on. I do suggest that this is non-sense,
no less than complete nonsensc, to in-
corporate this kind of provision regarding
these technical reports in different bran-
ches, technical feasibility, market survey
and research, financial feasibility and
profitability—I myself undertake profit-
ability and financial feasibility studies fer
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persons who care to consult me. Iama
Character Accountant ; nevertheless, I am
supposed to go to the Central Board of
Direct Taxes and seek their approval that
I am competent to undertake these assign-
ments surely it is my customer, it is my
client, who is really going to decide it. It is
the man who is going t0 pay me—he is not
going (o pay me for nothing—he is going
to engage and to pay only the person who
he thinks is competent to undertake these
particular techoical studies, whether it is
market research or whatsocver sic I do
suggest that this provision requiring the
prior approval of the Board of Direct Taxes
to employ a particular consultant so that
that consultant must first be an approved
person is meaningless nonsense of a kind
that we ought to be including in in our
taxation laws in this year 1970,

As regards the content, the things that
go to make up these preliminary expenses
which have 1o be amortised—there are 2
number of matters of detail upon which I
will touch now but in the course of clause-
by-clause oonsideration ;—but what 1 am
concerned with now is the overall limit,
the ceiling upto which alone the expenses
or the expenditure will be allowed to be
amortised against revenue. The Central
Board of Direct Taxes underiook a study
of & number of large coneerns in this
regard ; and I am quite convinced that their
arithmetic is right. They have come to
certain conclusions over a certain number
of concerns as to what is the proportion,
expressed either in terms of capital emplo-
yed or in terms of project costs, of prelimi-
nary expenditure that needs to be amortised.
But 1 wonder how many cases they have
examined of the small fellows. The policy
of the Government of India, tom-tommed
about for the past 9 months, if not longer,
is to say, ‘We do not want these big indus-
trialists in India. We are going to circums-
cribe the area in which the big industries
will operate.” I am not going to inlo the
merits of that. But [ am fuily in agreemeng
with the positive side of (his pic.ure, name-
ly, that the Gowvt. are out 1o encourage the
middle and small scale, industrialists, the
self-employed engineer, the businessman
who is prepared to take the risk to put up
a little plant of Rs. 10 or 15 lakhs. Within
the limit of 24%; of Rs.15 lakhs you cannot
cover the small than's preliminary expenses,
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embracing any kind of technical examination
of the project or any kind of financial study
or market study. [ must warn the Minister
that most of the small industries fail be-
cause of the lack of these early studies.

Slowly they are begining—I agiin speak
from my experience —slowly they are begin-
ing to consult techmical people before they
set up an industry. They have even started
comsulting  technical people either in
regard to an engineering study or in the
lay-out of the proj:ct or in the profitability
study or market research, more especially
as regards the requirments of fixed and
working capital, and how to raise it, any
number of such things ; the omission to
undertake such technical studies is now
begining to be well known as the main
reason becuase of which small industries
fail in this coun'ry.

These small units will get little benefit
under this provision—at least, not the benefit
that they ought to get. That is why, Sir,
I have said in the Minute of Dissent that
the ceiling must be raised at least up to
5 per cent of the capital cost of the project
or 5 per cent of the captial employed in
the project or an amount not exceeding
2 lakhs, whichever of these is the greater
sum. This will remove the smail industries
from the grip of 24 or 3 or 5 per cent or
whatever it is, and it will make it possible
for them to really employ compelent per-
sons to advise them before they start set-
ting up the industry in the wrong way and
suffer for the rest of their lives.

Next, Sir, 1 would like to deal with
another new provision, a very fine one!
This too is Clause 8, which proposes to
introduce a Mew Section in the Income-Tax
Act, 35-E for Amortisation of Expenditure
incurred in prospecting, surveying and prov-
ing mineral resources. An excellent clause!
But again, Sir, they have so devised this
clause that some of the largest operators in
our country will not get the benefit, They

“have got an admirable definition in the
Indian Finance Act of 1970 to secure that
if there is not to be discrimination between
ao Indian Company and a foreign company
that is called a ‘domestic company' as
there so defined, then that company even if
it is foreign, whether American or of any
other country, provided it complies with

NOVEMBER 10, 1970

(Amdt.) Bill 336

certain conditions, would be treated in
the matter of taxation in exactly the same
way as an Indian company. Now, Sir, my
submission is this, that a domestic company ,
as so defined, ought to fall within the pur-
view of this desirable new provision. It is
not as if our minral resources are being
exploited to the full. The capital involved
is colossal ; the prospecting, proved and
other abortive expenditure is considerable
and so on ; at least I know of one such
instance—though there may be half-a-dozen
others, of which I don’t know, It is not as
if this country is so well developed in regard
to its mineral resources that we can ignore
some of the big operators in this field. And
therefore it is, Sir, that I would say that
there is no justification whatsocver for dis-
criminating against such development, when
undertaken by such companies except only
on the principle of cutting one's nose to
spite one’s face.

This question of the treatment of foreign
companies operating in India in wegard to
taxation matters has presenied considerable
difficulty im the past ; and this emcellent
formulla of a category of companies called
““‘domestic companies'' was devised by the
Central Board of Direct Taxes, which set
out the condition which the foreign company
must conform to, if it expected to get the
same sort of taxation treaiment as an Indian
company under the Indian Finace Act. 1
think it it Section 2, subsection (6) and
perhaps Clause (b) of that sub-section of
the Finance Act.

Now, having found this way of making
it possible,—if the foreign company will
comply with our necessary pre-conditions,—
of making it then possible to treat it as an
Indian company. I see mo reason whatever
for the discrimination that is intended here.

Now, Sir, [ would go on to the much-
debated Clause of this Bill Clause 16. This
is about Hindu Undivided Families. To
begin with [ think even those who are not
technically informed ought first to know, in
the simplest words that [ can muster, what
the problem is. The problem is simply
this. There Is a procedure for tax-avoidance
by which a person can first impress upon
his separate property the character of Joint
Hindu Undivided Family, where upon it
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becomes the property of Joint Hindu
Family, and then subsequently the person
partitions that family property so that he
and his wife and his minor children (or she
and her husband and the minor children)
get a share of what this person has put
into it, thereby doing in a round about
manner what for taxation purposes this
person cannot do directly, namely, transfer
his property to his or her spouse and minor
children, There already exist provisions in
the Income-tax Act by which if a person
transfers to his spouse or to his minor
children any property without adequate
consideration the income of such property
is assessed in his hands. Many assessees
have been getting round this by first impres-
sing upon their property the character of the
Hindu undivided family property and then
partitioning it and thereby getting that pro-
perty in the end where they wanted it
without its income being aggregated with
their own income. I agree that this ought
not to be allowed. One is clear about the
principle that transfers of property one way
or another to one’s wife and minor children
with a view to avoiding taxes and so on
ought to be inhibited and the tax conse-
quences of it ought to be neutralised.

But the provision that is proposed have
stops half way. It does not say that if
a property goes to the Hindu undivided
family and we the family to the wife
and children, then the income of such
property shall be aggregated with that of
the transferor. If it said that, then [ would
have no quarrel with it.  But what it says
is that when this property goes into the
undivided family, regardless of whether
there is any subsequent partition or not
the share of the income from that property
attributable to the husband the wife and
children shall be included in the income of
the transeferor.

Sir, in the first place, in the case of
a Hindu undivided family, no part of the
income 1o atiributable to any one indivi-
dual member, It is a complele misunder-
standing of the law relation to Hindu
undivided family to speak about the share
of income or share of the property attribut-
able to any one particular member of the
coparcenary. There is on such thing. In the
money or the income and the property belong
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to the Hindu undivided family the indivi-
dual coparceners have only a contingent

share (equalto a certain proportion) if
and only if a2 partition takes place but not
otherwise,

But, sir there is even more to it than
more it technical objection. It is going
te take years in this country before
we can provide the kind of necessary
amenities to the public, at public expense
which we all agree are desirable, such as
pre-natal care, child birth, care of children
at state expense, education of children,
unemployment benefit, widows’ pension
old age pension, and a whole lot of neces-
sary social security benefit which, if the
country could afford it, we should have
and which  those countries that can afford
do have; it is going to take many years
before this country can afford it. Let
me not go into the reasons forit. But
today what is the substitute for all those
things? Who provides maternity welfare?
Who provides child welfare and education?
Who provides hospital expenses? who
provides marriage expenses ? Who pro-
vides old age pension 7 Who provides
widows" pension 7 Who provides all those
things ? In India, at any rate, so far as the
Hindus are concerped, the Hindu Undivided
family is the biggest insurance society or
cooperative insurance sociely, mullipurpose
mutual insurance society that exists in this
couniry. Suppose X or Y or Z, a member
of such a co-operative society or multipur-
pose co-Operative society says ; ‘I am going
to put some of my wealth into it in the
hope that the other members will also come
in with whatever they can afford, in the
hope that this pool, the insurance fund of
this group may swell”, what is wrong with
it 7 The wrong begins only when this is
done for the purpose of subsequent parti-
tioning and partition takes place actually,
I say 1 have no defence for that sort of
case. But so long as there is an impressing
of “joint Hindu family property” charactar
upon separate properties of members, sos
that this co-operative insurance society and
its funds grow, and so long as the S‘Lau:
cannot do a thing to offer substitute services
of that kind, to object to this is quite un-
defensible. 1 think this is the most remark-
able mp]g of being unable to see the

[
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true character and the true worth of this
Hindu joint family system in this country.
Therefore, Sir, I have very strong objections
to this clause as it stands.

Finally, I come to clause 30 which is
concerned with the introduction of the sum-
mary assessment procedure. When | first
saw this, I rather liked it. 1 felt it would
loosen up the time limitations on the taxa-
tion machinery so that where obviously
there were honest assessees and on the
whole their record seemed to be all right,
the returns seemed to be all right, the
LT.Os could go ahead and make an
assessment with reference to the record,
return and any statement of account filed
with the return. But the more [ have stu-
died this, the more I am inclined to agree
with the very clear Minute of Dissent on
this particular matter appended by Shri
Salve. The consequence of this summary
procedure will be that you will have an
enormous number of appeals because of the
temptation of the ITO for every conceivable
reason he can find in the records. You
cannot get a way from this that there is a
certain character, certain trend which in-
come-tax authorities have acquired in recent
years in this country, reinforced by recent
developments arising out of audit of income-
tax revenues. I have talked with a number of
ITOs. They say, “To hell with it ; we are
not going to risk being accused by audit,
accused by inspection, accused by the
Appellate Asstt. Commissioner, accused by
everybody all round, of being either stupid
or corrupt or both’. Every Income Tax
officer, with whom I have discussed this
I koow a lot of them ; I was myself in the
department —feels this way,

Therefore, even on the basis of the
return and accompanying statements and
the record if they make an assessment,
many more assessments will go up in appeal.
But that perhaps would not matter, But
wuat will matter is that the Appellate Asstt.
Commissioners will in these cases become
the assessing officers, because assessees who
are shabbily treated or feel they are wrongly
treated, will require the Appellate Asstt,
Commissioner to look into their accounts,
to look into the balance shects, to look into
a whole lot of things, all the evidence which
they could have proposed before the ITO
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but did not have the opportunity produce.
The Appellate Asstt. Commissioner will in
fact become the first assessing officer. In every
case where an assessee disagrees with the
LT.O. because the assessment is ex-parte,—
the assessment is in his absence, the assess-
ment is summary,—every assessee who is
dissatisfied will take the matter in appeal
and he will make the Appellate Asstt. Com-
missioner the taxing authority. This will
happen, and it is in that light that I hope
the Minister will consider the further com-
ments of Shri Salve. You are going to find
it very difficult to reopen assessments under
sections 147/148 for any reasons different
from the sort of reasons for which you
could have reopened those assessments under
the present law,
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I have very little else to add except to
say that subject to these observations and
some amendments which I shall put in at
the appropriate stage, I think the Bill is a
good one,

MR. SPEAKER : We will continue with
this tomorrow. The Prime Minister wi I
now make a statement,

17.53 hrs,

STATEMENT RE. STATEHOOD FOR
MEGHALAYA

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : As the House is aware, some time
ago we reorganised the State of Assam and
constituted the Garo Hills and the Khasi
and Jaintia Hills districts into the autono-
mous State of Meghalaya within Assam,
This arrangement took into account the
need to provide adequate scope for the poli-
tical aspirations of the people of this area
while preserving the overall unity of the
State of Assam. The decision to grant
Statehood to Manipur and Tripura, however,
necessitated a fresh look at the status of
Meghalaya. The Chief Minister of Megha-
laya also urged that in the changed situa-
tion, Meghalaya should be made a separate
State. Later, Shri K, C. Pant visited the
north-eastern region and discuesed this
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matter with the Chief Minister and other
Ministers of Meghalaya, as well as with the
Ministers of Assam. Recently, the Megha-
laya Legislative Assembly has passed a
Resolution demanding full Statehood. On
October 2, | was in Gauhati and further
discussions were held with both the Govern-
ments. Taking these factors into account,
Government have decided to accept in prin-
ciple Meghalaya’s demand for Statehood.
We shall consider with sympathy the re-
quest of the Assam Government for assis-
tance in building a new capital.

The need for a co-ordinated approach
to the problems of the development and
security of the north-eastern region gains
further importance in view of the contem-
plated constitutional changes in this region.
we are studying these problems to see what
further measures are necessary. I propose to
have a discussion with the Governor, Lt.
Covernor and Chief Ministers concerned re-
garding this and other connected matters in
the near future,

Meghalya came in to existence with the
goodwill of all sections of the House. I
hope that the decision to raise it to State-
hood will also be welcomed by the entire
House.

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : What about Delhi ?

Feam  AglRg, faest A QEdww
THGRT (U FW & fou ag qqr
@ & P | wgl Y ®ege A0 X @ §
yafea feedt &Y fidise oeiie=w &
TR H & £ we g 5T W@ § ) 9@
feeRiaT w9 sGr Tgdt & e
oA FE AT NI ST EF § ! gmi O
wrEw §, 31 €¥ foq s @A QU Ag¥
AT 1gdt § widar sew fr gad Ak
T a9 famz w2 @ feeclt & Sl A
waaral 1 57 &3
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weqd WHAA : A7 AT frat 2z ¥
T SfmA gar A faedh s

AT a7 &

RER we T oagh W Q@Y
siar §, agh # AgIe syrEv §, R @
Y §F FT eege g1 AN )

MR. SPEAKER : Thisis a statement
about Meghalaya,

SHRI BAL RAJ MADHOK (South-
Delhi): when the Bill on Maghalaya was
brought before the House, I had pointed out
that a sub-state was temporary alternative
and the demand for a full state would come,
Then it was said that I was a prophet of
doom. If you are going to go on creating
new States, this is going to load to chaos.
If the Goverement wants to do it, let there
be a new states Re-organisation Commission
which would go into all aspects and sce
that new States have to come into exis-
tence, they do so after due consideration and
not under one pressure or other. While I
have mothing to say against giving full State-
hood to Meghalaya, I say this is wrong way
and this is a way and this is going to lead
similar demands elsewhere. Therefore, I sug-
gest that a new States Re-organisation com-
mission should be appointed to into the
whole question, wherever demands for new
States are coming up whether Telengana or
elsewhere, so that we can have an orderly
and cotsidered new alignment of States all
over the country,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : We welcome this decision of
the Government. I think they should give
some serious thought as to how the entire
hill regions in the fromtier area should be
administered and brought under one uni-
form system. We welcome this and we wish
godspeed to the new State of Meghalaya,

SHRI DHIRESWAR KALITA (Gauhati) :
As the Prime Minister has nmow declared
that Meghalaya will be a full State, Shillong

1
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cannot remain the Capital of Assam State.
S0, Government should immediately pro-
vide Rs. 50 crores to shift the capital from
Shillong to Gauhati. This should be also
apart of the declaration. I want some
commitment from the Prime Minister here
and now.

SHRI BEDu%.3RATA BARUA (Kalia-
bor): An announcement has also to be made
about the assistance that the Centre has to
give the shift the capital of Assam.

MR. SPEAKER: When the proper time
comes, they .will do so,

SHRI B.K. DASCHOWDHURY (Cooch-
Behar) : While I welcome the decision about
the Siate of Meghalaya, I would appeal to
the Prime Minister to look into the case of
Cachar District here and now, The whole of
the Cachar District will be a truncated area,
separated from the rest of Assam. It needs
a special look.
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SHRI KANWAR LAL GUPTA: The
Prime Minister should reply to all the
points raised here.

MR, SPEAKER: This is not a debate
that I can ask her to reply.

SHRI BAL RAJ MADHOK: This is a
very important statement and we have made
some comments. We expect her to give
some reply.

BUSINESS ADVISORY COMMITTEE
FIFTY-THIRD REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAILAH):
I beg to present the Fifty-third Report of
the Bussiness Advisory Committee.

18 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, No-
vember 11, 1970/Kartika 20, 1892 (Saka).
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